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Wednesday, April 6, 1983|Chaitra 16,
1905 (Saka)

The Lok Sabha met at Eleven of
the Clock

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Selection of Experts for the Technology
Forecasting Division

*514. SHRI SATYASADHAN CHAKRA
BORTY : Will the Minis'er of INDUSTRY
be pleased to state :

(a) the criteria adopted for selecting six
top experts for the newly copstituted
Technology Forecasting Division by the
Ministry;

(b) the details of the job entrusted to the
said Division; and

(¢) the industries for wh'ch the said
Division is principally going to function for
the time being ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
VIRBHADRA SINGH) : (a) and (b) In
order to enable cross-fertilisation of inter-
disciplinary capabilities of the technical
officers in the DGTD and to be in a posi-
tion to anticipate emerging technologies and
take advance action to assess their
usefulness in Ind'an conditions, a Techno-
logy Forecasting Division has been created
in the DGTD from within the existing
organisational resources. Five officers-3
belonging to the engineering discipline and
2 to the chemicals discipline, of sufficient
experience, have been placed in this
Division. The Division under the overall
charge of a Deputy Director General who
is assisted by an Industrial Adviser in

coordinating and directing the work of the
Division,

(¢) To begin with, the Division will
prepare position papers in regard to
selected areas of industrial activity which
are of critical importance to the national
economy and technological self-reliance.

SHRI SATYASADHAN CHAKRA-
BORTY : I agrece that there is a necessity
to have some sort of a forecasting division.
There is no quarrel about it. But the
question iS that you have created it to
increase the competitive strength of the
Indian industries so that they can compete
with foreign firms and make use of tae
latest technology. But the question is now
do you propose to have this transfer of
technology ? There can be three modes=
through the subsidiaries of multinational
companies or through collaboration, that is,
minority participation and then by pure
technical collaboration or it can be out-
right purchase, Now, which is the process
you want to adopt, so far as the transfer of
technology is concerned? And, 1 would
also request you to note that the Reserve
Bank of India has conducted three Studies,
and its report came out in 1978, where the
R.B.I. said, ‘Actually, transfer of techno-
logy through collaboration is no transfer at
all”.  Even Subimal Dutt Commitice also
has said that there has been no real transfer
of technology and whatever transfer there
has been, it has been not in tle priority
area, but in the non-essential consumer
products. So, if that is so, how do you
propose to get this transfer of technology to
increase your competitive strength ?

THE MINISTER OF INDUSTRY (SHR1
NARAYAN DATT TIWARI) : The question
that the hon. Member has raised is very
important in the present context. We have
tried to insert all our relevant ideas in the
latest. Technology Policy Statement which
was spelled out by the Prime Minister at
the Tirupati Session of the Indian Science
Congress held in January 1983.
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As far as the pertinent question of the
hon. Member is concerned, 1 will just
read out the basic policy which runs
through all our foreign co'laborations or
technology import proposals or technology
transfer policy. It is given out subs‘antively
in our policy statement. It applies equally
to all proposals, be these multi-nationals
and evenother non-multi-national  com-=
panies and ta all other proposals which are
of a similar nature involving technoiogy.
I quote :

“Where the import of technology is
contemplated, the level to which technology
has been developed, or is in current use,
within the country, shall be first evaluated.
Lists of technologies that have been
adequately developed to the extent that
import is unnecessary will be prepared and
periodically updated; in such areas no
import of technology would normally be
permitted; and the onus will be on the
seeker of foreign technology, be it industry
or a user Ministry, to demonstrate to the
satisfaction of the approval authority that
import is necessary.

Technology assessment system will be
reviewed. A technology assessment
mechanism consisting of competent groups
will render advice in all cases of technology
import relating to highly sophisticated
technology, large investments and national
security.

The basic principles governing the
acquisition of technology will be :—

(@) Import of technology, and foreign
investment in this regard, will con-
tinue to be permitted only on a
selective basis where: need has been
established; technology does no! exist
within the country; the time taken to
generate the technology indigenously
would delay the acheivement of
development targets.

(b) Government may, from time to time,
identify and notify such areas of high
national priority, in respect of which
procedures  would be simplified
further to ensure timely acquisition
of the required technology.”

And (¢) is relevant, because this question
relates to transfer of technology.
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*(c) There shall be a firm commitment for
absorption, and adaptation and
subsequent development of imported
know-how through adequate invest-
ment in Research and Development
to which importers of technology will
be expected to contribute.”

SHRI SATYASADHAN CHAKRA-
BORTY : Bold declaration ! But, what
you declare, you do not follow. How do
you explain  your permitting Hindustan
Lever to produce soaps, toilet articles,
detergents and Vanaspati ? Do you mean
to say that this is now technology? Why do
you allow a battery company to extend its
activit’es to marine products, tobacco, elc
where indigenous technology is available ?
So, how are you following this policy ?
And, I have to convince the Minister, that
in spite of their bold declaration, it is not
followed.

(Interruptions)

As a matter of fact, you have
been empowering the multinational
corporations in the name of sophisticated
technology to invade the non-essential con-
sumer producis. In this aspect, I would like
to know whether the Government will screen
the areas in which fore'gn collaboration had
comp'eted the'r task of transfer of techno-
logy and make such industries completely
Indian both in terms of management and
control ? Also in the light of the experience,
is the Government going to review this
policy of foreign collaboraiion ? During
the time of Janata Government, they
declared outright purchase of technology
and Coca Cola and 1BM were asked to go
out of  this country. The question is,
where the transfer of technology has been
completed, are you going to indianise them
in terms of management and control ?

DR. SUBRAMANIAM SWAMY : He
wants to know whether you are going to
follow tne Janata example ?

SHRI NARAYAN DATT TIWARI :
This does not follow from the substantive
question  asked by him. T disagree with
him completely. We have firmly adhered
to whatever policies we have declared. As
far as foreign collaboration is concerned,
again the Technology Policy Statement makes
it clear that a National Register on Foreign
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Collaboration will be developed to provide
analytical inputs at various stages of tech-
nology acquisition. In the acquisition of tech-
nology, consideration will be given to the
choice and sources of technology, alternative
means‘of ac quiring it, its role in meeting
a majo:-feit need, selection and relevance of
the products, costs and related conditions.
We need not encourage import of techno-
logy relating to substantive items, which

has alreadf been imported on  repetition
basis,
PROF., SATYASADHAN CHAKRA-

BORTY : I asked him : wnere the transfer
of technology is comp'eted, are you going
to indianise those firms in terms of manage-
ment and control ?

SHRI NARAYAN DATT TIWARI :
This is not a question regarding transier of
technology.

Setting up of new Paper Mills in
the Country

*515. SHRI RAM VILAS PASWAN :
SHR1 M. RAMGOPAL REDDY :

Will the Minister of INDUSTRY be
pleased to state :

(a) whether there is acute shortage of
newsprint and other paper in the country
at present;

(b) if so, whether Government propose
to set up new paper miils in the country ;

(¢) if so, the details thereof; and

(d) funds aliocated for the purpose, if
any ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
VIRBHADRA SINGH) : (a) te(d) , A state-
ment is laid on the Table of the House.

Statement

(a) The demand for newsprint is being
met by domestic production supp’emented
by imports. The demand for other paper

is  fully met by indigenous production,
except for certain varieties of speciality

papers.

(b) to (d) Recently, Hindustan Paper
Corporation commissioned a Unit in the
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State of Kerala with a capacity of 80,000
tonnes per annum for the production of
newsprint, and a Unit for production of
33,000 tonnes of writing and printing
paper in the State of . Nagaland. The
Corporation is implementing two integrated
pulp and paper projects at Nowgoing and
Cachar Districts in the State of Assam with
a capacity of 1 lakh tonnes per annum each
at a capital cost of about Rs. 230 crores for
each project.

=t uafasre qraaT @ wem wgEy,
AIARTT AT AZIZT T AIY FIT H FI0AT
2 % maardy sma #¥ wiv W Iz
¥ AT-qIT FrATET G GA A1 1t &
HIST § FTHN 97 93 1981 ¥ gaT 9I
# 18 3.1981 %1 FIFIT ¥ HIA qa1q §
qA147T a1 £ 39 9a7 qIT &7 AET ALY
811980 # T agr ®ar war fF e
g1 & | WS IeEiA qarar g 5 gw g9
FE S WE 1981 § T qIA A
sAaFrdrar af ot & 1977 § geares
FAMGIT JIT FT 11,37 1@ 27 97 A/
qizgdqwd 938 @@ A AT 1978 ®
12,65 @r@ A & ®Ae 10.6 1@ 9
gigFad gAT1 1979 ¥ 13.18 AI@ 2q
geares Hafaar 9t #WIT 10.40 ATH ITA
Jeqraa gAT | 1980 # 15.38 «(1@ A &
i 11,12 @r@ T &7 IAIZT AT |

zgFT waaq g fF eqreq gEar &
g &1 gz feafq o gwg § safs A
§ &g 25 wfgaa aiw qrac & 75 wfaaa
ST &1 1T aqid & fag ;s 99
geqrad Y Zanfa & agrar gEr

uF qzq a3 faawa @i g faawr &
uF Iz 47 wigar g 1 7 ag Wy
T@ar atgar | @ Wreer & S waw
ML AT £ A2 IS A9 & fag
faar aar & 1 wrTS W qwaEl w1 wofaar
X feqral & fag fzar srar @ Sa®r
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fwags grar & | a== #Y (FAIAIET gH
&1 Iqany ezt qam & fag fEar qar
& 1 & mg¥ wreaw § gw USERT F1 AW
& gz g Y@ Wk | gad gy fw@i
goT agi g, fasga coq 81§ awFTq
%g @I a1 {5 saay ag edgfady §,
01T I FI @ §, TZ ATTFT FATTEY
At &) wigEr g fHgas g gqwa
ang ¥ al facga w9 &1 & Fruza g
a4y qT7 FIW 48 & fF A7 15 F09
qtezg g7y & fag miE faar § 9%
frzzd 917 &1 q@d gY@ g
(caasr)

st e AR afawr : gar g |

=it Teafasra armard @ grar gaik fag
a1 g1ar 1 fag-zd @1 & MT AT ATE
g g AT ar® A g 100 (saanna)
§ qIHIT F A FFA7 Fgar g % qraw
q1 S TREzTeE HAfET § W FHI §, 37
197 FIF & fag #q1 FT @ § 7 g9
9T gg g & =T 99 1 aEs frog
fear gar &, @ mioAfEa-fag gaz faa
¥ feaar-fegar sms Qe ggT &
fag faar g ?

ot diwwy fag @ wewy @ik, w9
& gFIT FT AT §—uF gafyre M
gavr wifzadt fafer Mz wsfen qovq
FIE-A1E | Fgl I qAfFE F1 gza
grX qw ¥ egafarz a0 3y
w¥ 9g¥ a% 0 § fac uF &) cgw fuez
FT FL@A A77-992-fasw 911 39% arg
1982-83 & #WFRT A WY FIEA G9T
oz faew iz Fwa  gafyee ssse
&ATT U | & A1 @I IeqraT § (g
WL U1 +4 fuee &1 Qeqrad agr )
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R & AIFLYFAT F1 @A U TH 5T HY
FIGT qUAT § gH qIgT & 7qF fez a1
FILAT qLAT & |

=i w fasra qraam : feaan

ot dtewn fag: & gmoF qarg ¥ @
g | JI9FT @I gAAT FFar g, g@lag
U I A AIIT qFAT I | gl aF
guIdy wgsfyee &t wa@sar g, 9§
1981-82 # 3.60 @@ = 4, 1982-83 ¥
T 3.60 AT@ TF oY, 1983-84 H g
qgATT g fF 3.50 @ra 29 grit ) g@w
YFRTA H AT W & HTT A1 I
EAT & a8 1981-82 H 64 EIIT 306 &7
g1, 1982-83 ¥ UF 1@ 15 gFIT 27 AT
1983-84 ¥ UF Al1@ 78 FNIT T I
graar g gafag g# @it geq1E HTAT 981
€ a8 1980-81 # 3.6 11T za, 1981-82
H 3.16 gI1T TA AIT AFT T1F &1 €419
¥ (@d gq AgAra g fF 2 arm 6 gae
ga sgsifgee gFOIE &I &) AFIAFAT
g2t | ag gega: &arer, feaqe, aig,
wieq, g. ua. ¢., anifaarn, goeaifaar
FAATRA, GAAT HIX . TH. TH. HIT,
T HT@T ATTAT |

ST gAPAWER @Al ;T AT
Fq1fazt &1 g1 |

et divag fag @ 9gf aF 9T 91T 4q-
qE F AT W qIIT g, IAP! ] H F1%
HAT AL & | GHIU W1 SqIRT gy & Ag
I AT ATIIATAT & AIHIT

st @Y. 9. fag : fagh & A7 grEt ¥
q9T & g ag) g W@ & 7

st Trafasre qraa - &Y god garer
qar & f5 #m 15 #90T ez god &

*The Speaker not having subsequently accorded the necessary permission, the

paper was not treated as laid on the table,
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fag fear war & 1 afz i, @) fea-faa 1
fear war & ? et drar &1 afz gh, At
faat aoff § faar mar § 7

St TANATY QART TATEN © §I1T a2 &
f& 15 $g ez gy @ § faas) awg
¥ s gf @1 WAT T e A gay ar
T A{r gt grar |

=it TrwfaamE qraarm 15 F709 9
g7 & fag fag g+ (sgaum)

st diewz fag : & @za &Y Famr
qrgar g fe ot Ot aar & geew &, 3
faz-zaq qta & wifaar & afaa &1 & o
15 0z Q12T FIA FY J1T Fg Q@ 2,
ag faega fag @ 71 amada g

=t UFATY AAFT A . AT GAT
Y @rAT FG FZAT Frgar § |

SqTA (®weAT oiRat glaw and) g
qiast qraq g f& fFaw gy § a1 g

19T FIATT g |

wit wew fagrdt awwagr @ wEay S,
WA AT & 5 gxFe o g w34y
&, W Araw ady an |

sitwet gfeaer it @ arsTa S Far
WITFT 98 FgAT & fF =T qreeT grary
A&

it mzw fagrdt arsdat @ frz-zd Qa
& fau g 1§ ez ad grar wE
AT AT GTaT @ & av qar QAfqg -

(zaa)

it fasta g waTe : AAAAT ST FeRT
YA FT @ & AT TAT GT & F&F g
ary &1 oo (swaAwrd)

=it vrafasra qraaE ;- 9T @rEer &
#ag & & graarg o qroaw g9 faard
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st & fasr a1 w@E 393 faa @ wfa
Fd geqraT #afgdr 13,500 =7 § wafw
1982 # 1,438 27 Jearza gwr | WA®
993 faer F1 gfaz N Ny waw F §,
ag fasga dz qer &1 w9 gInE &
af fs qqT fax &1 gaarar sFar w1
fagrz &1 fasrg o< faa & aeaw ¥ @)
SATATT L FI9F AgF 1100 A AGATY
sa wfg aw s g arar 3 Far
IFIT 7 3% fac 1§ sqgeqr 1 ¢ ?
¥ ag qgAar argar g f gais qa3 fae
FCATT A gaE g% faq Syt qiar
#1 AT F daq § "9 FA7 14978
FL R E? G gIA-TITHF IqIT &
fag avsre #Ya-arwm sz @ & ?

I we A (o ArvEw 39 faard) :
qrarAty gaeg &1 a3t Fq1 8 f T Fa-
FAT FAT T W

Weqer AT : T WA F 419 A1IA-
77 HI AT @T 2|

«ft Areran aw  faard g, S dr.
g, fagiy aFI A 789 @R &
qUAT & 30 1d T T FT @Y & (6
AT fae gare 997 a9 910 | g9 g4
H zad geqrat @ o1 argsa g1 W
fF fra gw1T g7 faat w1 sa@r arg

=t vwfasrag qreaE o SFAT 4r

agy?
off Arergw gw faard @ wAT AAAE
gzEm HIT gA® ggafudl &1 @gan
fagar @ rag WAz TG g1 AT |
SHRI M. RAM GOPAL REDDY : In

order to make this country self sufficient,
we have got a Jot of bagasse and benaboo.
Why not utilize them and make the factories
work to 100 per cent capacity ? Now they
are working only upto 75 per cent capacity.
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What is the Minister going to do about it ?
Further, literacy is increasing at a very
rapid rate. So, the demand for paper vyill
increase. What arrangements he is going
.to make so that we need not depend on
imports, By what time will our country be

self-sufficient in paper ?
SHRI VIRBHADRA SINGH : The
question is regarding newsprint,..
(Interruptions)

So for as newsprint is concerned, I
have already stated that we hope that by the
year 1983-84 there will be production Qf
1,78,000 tonnes of newsprint and we will still
be short of our requirements. We have,
therefore, already taken steps to license due
capacities; twe industrial licences have been
issued and some other units are under
consideration and we hope that when these
new units come into production, the shortage
which we are facing will be retiuced and the
position of newsprint will very much ease.

SHRI M. RAM GOPAL REDDY : What
about the capacity utilisation ? Sir, he has
not answered that important part of the
question as to how he is going to make the
factories work to full capacity....

(Interruptions)
MR. SPEAKER : Shri Daulat Ram

Saran,
st 2YEa TR IO HqeFA S, I

2 F FTAR AT FAT & AT A1 F FAS
Ha QX gAW ga @w ar @1 @ g a
e feafs # gar geF & A K 5
FUFEIT F1 gAF fawra ;7 afsas {327
£ GAF HEIA) AIA AZT FOTA FT E-
qary afsafagdr #, A ar FMeT qqr
gat i GE-giE gd fawEd § ad
w7 @ & zaw OF 5T 33 g7 & fag
T FY AT FIIWT F0T, Y 7T FT
@ fFar o1 Wl &, A @ fEar
aa ?

MR. SPEAKER : That is a suggestion
for action.

off oAz fag : wAAT qIET FT A
wigam § & sg¥ §gwd g [WifF w9
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faa ufa faa cdag safedt gar sr w@r
g Wi g @ Aqea feargy § faad
FAT &AT FT qqq1 yarfg § sawr
FHT g1 W@ g Wi gmit ggi & A,
HYIT AT H qg 939 TaT &1 W@r | "
§aawar g f5 smwa w1 faqdl quq
gt sifge, @ fawm, fAst &7
¥ a1 fastt Sfraqd #, ag a9q wI@HY
strAT =ifgd )

SHRI AJOY BISWAS : Sir, the Hindustan
Paper Corporation is implementing three
projects in Assam and Nagaland.

(Interruptions)

Tripura is in the same region
and the Government gave a Letter of Intent
to Tripura six years back. So, for the last
six years the Tripura Government has been
approaching the Central Government to
provide money. My question is, why the
Tripura project has been left out this time,
whether it is a fact that as theieis a Left
Front Government in powar in Tripura the
Central Government is not interested to
provide money for the projeci ? And my
second question is. .,

MR. SPEAKER : No second question.
Only one question.

SHRI AJOY BISWAS : I will say, part.
(b) is, when the Government will provide
money for the next financial year, whether
the project will be included or not.

SHRI VIRBHADRA SINGH : The hon.
Member is very much correct when he says
that the Hindustan Paper Corporation has
recently opened a paper mill in Nagaland
with a capacity of 30,000 tonnes per annum
and two paper mills at Nowgong and Cachar
in Assam are under impiementation.

So far as the paper mill in Tripura is
concerned, I am not personally aware of it,
I shall find out about it and let the hon.
Member know. But I can say this much that
as and when a proposal is received from the
Tripura Government or any party for setting
up of a paper mill in Tripura, it shall receive
our consideration according to the rules.
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g feam gea €272 QU9 Qo2 @IEF
&gt fa. @1 faware waww

*516. st wew arraw wfzar: Far
gEqIa W @1 WAY JZ I FY FAU
w3 fim

() weg w3w & 3ostq feqq zew)
TFTT QU39 QUS RIHIT FEqAT fa. FT
fazarz #1a%7 3 a5 qu g s,
"X

(@) ad 1982-83 & aYTrA IqET
FeoAt grar f& g @ (gF) g 3earaq,
T () miswd arq 1 sy qar g ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI N.K.P. SALVE) : (a) At present
no expansion programme is on hand.

(b) 49529 tonnes. This company is
expected to earn profit but the final figure
will be known after closing of the accounts
for 1982-83.

ot @ew Arvgor wfean : ArAATy geaey
wglag, f9g 9F1Td 9 937 F1 AF
faar war & ag @ aga # & g
aFdy & | § SrAqr [gAr g A4 vl
F1 fazarx 77 1 71§ Awar g ? afz
gt & av Y g3k F1§ fawar-faama agf
¢ afpa fraY o a2t #1 oy ag@ F
fag Frsar qardT wrazaE giar & |

gAY AEAG weAr o A qarar g fE
A H 49,529 = gearad gAT &1 #
AT AEA A fFA AT g7 g
Farar g A ot 757 faaifes fear aar
ar 3a% fEaarafus garg ?

Y wAdg 7y St ¥ wEr & fy
IR G| F AT g fH A

I JIAAT AT S A gg GHAAT GHE
FTE?
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o1 Q. ¥ 9. |Ed : 9gF NI &7
39T 7g § fF facare 1 $1€ Aoar ad
g | g8 IO g § fr A% AN wiws fag
& 49,529 =7 ag w1 IeqUaA gATE 3N
T 9T ITIATE |

Sgf a% §aI1% &1 g, 1978 ®
51 A& FT GAIET AT, 1979 & 27 A&
FT OGATHT gH(, 1980 ¥ 14 AT&E &7
HATHT gAT, 1981 § 2 FUF 80 &r& H1
GAIET gAT AT AT 1983 & A JATH
grr gt ofezdz @arar war g

ot @eq qrvgn @feqr: wg@ ATa A
ez g fF ag Fre@Er g% 9T 99
W1 A AIAAT qe#AT ST AT
FIZAT FT T ANZIA FT JETEHAT &
HIYIT 9T 20 LT a7 34 F1 17 K
EAFIT FITE ?

qeaer WEYA : A8 Faf qargarg !

Indo-Czechoslovakia Collaboration for
manufactere of Trolley Buses

*518. SHRI N.K. SHEJWALKAR : Will
the Minister of INDUSTRY be pleased to
state :

(a) whether a delegation from Czecho-
slovakia  recently visited India for
collaboration for manufacturing torlley buses
in India;

(b) if so, the names and status of the
leader and other members of the visiting
delegation and outcome of discussions held
with Indian counter-parts;

(¢) whether an India delegation also visited
Czechoslovakia in this regard; if so, full
details thereof; and

(d) whether any technology has been
sought from U.K., U.S.A., France, West
Germany etc; if so, the details thereof; and
if not, the reasons therefor ?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
VIRBHADRA SINGH) : (a) and (b) A four
member delegation from SKODA of Czecho-
slovakia led by Mr. Stanek, Director,
Technical Ostrov Works, visited India in
August 1982 for technoeconom:cal discussions
on the offer of collaboration made by the
company to BHEL. for manufacture of trolley
buses in India. Particulars of the delegation
are given in the Annexure.

(¢) No, Sir.

(d) Besides, SKODA of Czechoslovakia,
offers have been recevied from parties in
Hungary, Italy, France, Switzerland and the
USSR agzainst the tenders issued, by BHEL.
These are under evaluation,

Statement

(i) Mr Miroslav Stanck‘, Director (Techni-
cal Division) Ostrov Works (SKODA)
Czechoslovakia,

(ii) Mr Josef Hajek, Commercial Engineer
SKODAEXPORT  (Fore'gn Trade
Corporation), PRAHA, Czechoslovakia,

(iii) Mr Frantisek Mraz (Mraz) Chicf
Designer (Electrical Outfit of Trolley
Buses) Ostrov Work (SKODA) Czecho-

slovakia,

(iv) Mr Pavel Sverak Enginecr, POLYTE-
CHNA Praha, Czechoslovakia (for
Techn ical Cooperation)

SHRI N K. SHEJWALKAR : On perusal
of the answer I feel that hon. Minister is
keeping us in dark. He has not told us about
the procedure adopted in such matters. Is
the uniform policy to invite tenders being
adopted by the Government or not ? We
ways read in the parer that in such matters
there is always something wrong, Was any
global tender called for ?

It is also not clear why did this delegation
came ? In reply to (d) you have mentioned
that there were tenders from five other
countries also. How is it that delegation
came only from SKODA and not from
anywaere else ? Is evaluation still under
consideration ? I do not know whether you
will. be in a position to tell me at the
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moment whether evaluation is still going on
though about eight months have lapsed since
the delegation came. Did the delegation
come before the tender was submitted by
SKODA or after that ? Position may kindly
be made clear because lot of things are
being heard to-day.

THE MINISTER OF INDUSTRY (SHRI
NARAYAN DATT TIWARI) : Tenders were
invited by the BHEL for manufacture of
trolley buses from various manufacturers.
Cffers were invited for trensfer of technology
also. Uit'mately the system must be deveolp-
ed ind'genous y. Tenders were invited..,

SHRI N.K. SHEJWALKAR : When ?

SHRI NARAYAN DATT TIWARI: Five
suppliers have made the offer ;

1. M/s, Skoda, Czechoslovakia
2. M/s. Mogurt, Hungary

3. M/s. Ansaldo, Italy

4. M/s. Renault, France

5. M/s. Traction CEM Oerlikon

6. M/s. ENERGOMACH EXPORT, USSR
(received through M/s. Monica Enter-
prises.)

This particular offer was received later
on.

These six offers were received and afier
a technical and commercial evaluation of
the various offers, a short-list of three
tenders was made. These are M/s. SKODA
Czechoslovakia, M/s. Mogurt, Hungary and
M/s. Ansaldo, Italy. After that, a detailed
technical and commercial discussion had
been held with the three manufacturers during
August-September, 1982 with reference to
the evaluation of the offers and clarifications
on vareious aspects were also sought. It
was during the process of this discussion
that the four-member delegation from M/s.
SKODA, Czechoslovakia visited India. It
is not just one country which has mattered
here. It was just that Czechoslovakia showed
more interest and they Sent a delegation
also. It is not just correct that we do not
want to discuss with the other countries.
some offers are already there, Three
countres have been short-listed. Now, a team
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has to go from our side to visit these
countries to finalise the offer and to see
that what technology would suit best our
conditions.

DR. SUBRAMANIAM SWAMY : How
many M.Ps. will be in that team ?

SHRI N.K. SHEJWALKAR : Can you
lay on the Table of the House, a copy of the
quotations received from the different
companies ? What are those quotations ?

Secondly, have you compared your
technology with that of advanced countries
like Japan, U.S.S.R or United States or
Germany ? How are the tenders being
submitted to you by different companies
in comparison to those countries’ technology
and other aspects ? How they relate compara-
tively ? Have you made any study of it ?
Because 1 would submit that unless and
until all this is done, it is not possible to
come to a fair conclusion.

SHRI NARAYAN DATT TIWARTI : Sir,
Usually the hon. House does not encourage
'aying of detailed quotations on the Table
of the House. As far as other countries are
concerned—U.S.A. and Japan, they never
offered any tender. Therefore, there is no
question of their quotations being discussed.

DR. SUBRAMANIAM
SKODA is a good company .

SWAMY

Central Assistance For Residential Facility
For S. T. Students

*519 : SHRIMATI JAYANTI PATNAIK :
Wil_l the Minister of HOME AFFAIRS be
pleased to state:

(a) whether some state Governments have
requested his Ministry to make a provision
of additional special Central assistance for
residential facility at primary level for the
Scheduled Tribe students;

(b) if so, the States from where such
requests have been made; and

(c) the steps taken by the Government
on the requests of those States ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) and (b)
The Government of Orissa requested -for
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additional special Central assistance for
establishment of one residential school in
each Gram Panchayat of tribal area.

(¢) The availability of special Central
assistance with the Ministry for distribution
among the State Governments is limited.
The Government of Orissa was, therefore,
advised to implement the scheme by location
of funds from different sources as well as by
re-arrangement of plan priorities.

SHRIMATI JAYANTI PATNAIK : Sir,
40%; of the population in Origsa are tribals
and  Scheduled Casted and Scheduled
Tribes. And there is also the highest
precentage of illiteracy in Orissa. I
would like to know from the Minister, is
it a fact that the drop-outs in tribal areas
of Orissa are as high as over 809 at the
primary level ? Is it also a fact that the
scheme of providing residential facilities at
the primary level is becoming more popular
showing the trend of reduction in the drop
outs in tribal areas ?

SHRI NIHAR RANJAN LASKAR : So
far as the question of providing funds to
SC and ST is concerned, T have already said
that there is no more fund with us. But
one thing T can assure the hon. Member
here that the Government of India attaches
highest importance to the education and we
believe that through education, these tribal
people can be advanced.

AN HON. MEMBER : It is only on paper.

SHRI NIHAR RANJAN LASKAR :I°
would like to inform the hon. Hou.e
what we have done on our part of
the Central Government. In the 6th five
year plan  of 1980-85, for ST, we have
allocated Rs. 56.51 crores to Orissa alone
under S.C.A. Scheme. We have 1007
assistance scheme for giving post matric
scholarships. For the last three years 1980-
83. We have given Rs. 137.25 lakhs to the
State Government of Orissa. Moreover, we
have also another Central Assistance
Scheme where we give aid to different
State Governments for the construction
of girl hostels. Tn this field also, we have
given assistance to the State Government
of Orissa from the Central funds and for



19 Oral Answers

the last three years,upto 1982-83, to the
tune of Rs. 23.5 lakhs.

About drop-outs and other things, of
course, it is a fact that in Orissa, the
drop-out is high, it is not 85 per cent but 90
per cent. It is a very high drop-out. We have
given various incentives and one way is to
give more assistance, We are trying to do
that.

SHRIMATI JAYANTI PATNAIK : The
State Government have decided to construct
100-seat low  cost hostels in each Gram
Panchayat area, in the tribal sub-plan area.
In view of the fact that this is the only way
by which we can ensure the reduction in
drop-outs and, in view of the fact that
it has become very difficult on the
part of the State Government to
meet the entire expenditure out of its
own resources, may I request the hon.
Minister to reconsider this scheme ? I say
this because it has become very popular and
wherever it has been introduced, there is the
trend of reduction in the drop-outs. It can
be taken up as a pilot scheme. May 1, there-
fore, request the hon. Minister to reconsider
this scheme and again allot funds from the
Central sector to the State Government ?

DR. SUBRAMANIAM SWAMY : Is she
speaking on behalf of the State
Government ?

SHRI NIHAR RANJAN LASKAR : As
the hon. Member said, the Orissa State
Government have a scheme to construct
about 1200  hostels at all the Gram
Panchayat headquarters. They have a
scheme like that. In the Annual Tribal
Sub-plan docuinent, it is indicated that the
State Government have decided to construct
about 1200 hostels in the Tribal Sub-plan
areas in Orissa. They expect to comp'ete
all hostels in 1982-83 and continue tie
programme in 1983-84 with a provision of
Rs. 50 lakhs which will enable about 180
hostels to be constructed. About 50 per
cent of the target has been achieved so
far. .

SHRI K. MAYATHEVAR : Sir, 1 would
like the hon. Prime Minister also to hear
my submission to save the Harijan people
of my contituency in Tamil Nadu. During
the Congress rule in Tamil Nadu and
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during the DMK rule in Tamil Nadu, upto
1976, all assistance was given by the Central
Governmet for SC/ST people in Tamil Nadu.
They were getting colony houses, free houses
and free education during the Congress
regime and also during the DMK regime.

Hostels were also constructed wherever
we wanted for the SC/ST students. But
from 1977 onwards upto this day, in
Timal Nadu, 1t is a real fact. T am not at
all giving a false statement before the
House—and a true and correct fact that
under the ADMK ru'le, the colony housing
scheme for SC/ST people has been totally
abolished.., (Interruptions)

MR. SPEAKER : Is it relevant ?

SHRI K. MAYATHEVAR : Even for
giving scholarships to SC/ST students, they
have introduced a ceiling. For instance,
the SC/ST peopie having an income of
Rs, 5,000 par year will not get scholarships
for their wards in Tamil Nadu. What I
mean to say is that all the assistance given
by the Centre for the SC/ST people is
diverted to some other schemes. What
action is the Central Government going to
take against the ADMK Government in
Tamil Nadu. All the Central assistance
for SC/ST peop'e has been diverted. Even
in my constituency, I could not get single

colony housing scheme. It is totally
neglected. The SC/ST peop'e are totally
neglected. 1 seek the protection of the

Prime Minister and the Central Government
to protect the peop'e in Tamil Nadu.

MR. SPEAKER : T allowed the question.
You tried to create fuss.

THE MINISTER OF HOME AFFAIRS
(SHRI P.C. SETHI) : We will take up the
matter with the State Government.

SHRI K. MAYATHEVAR : And find
out and set it right.

SHRI SATYASADHAN CHAKRA-
BORTY : We actually wanted whether,.,

MR. SPEAKER : He has not given you
that attorney.
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SHRI SATYASADHAN CHAKRA-
BORTY : What his question is..,

MR. SPEAKER : You have not been
appointed the attorney for him,

w1 VN WATT AT : HqEAA S,
gagfad qasifa &1 qaadt 9Ra awEwe
&1 9979 3@ § HIX USY & &7
faehta feafa & wieg gwwTgana g1 g7
FIAVFT A AT T@A gU FAT 41T FIFIT
ag a1 f& faa wsal, @ T gea9da
Otz fagix & wigi wagfaa sufaar
qgATAT g, agi 3% fawa T A ¥ IAH
ga3TE g1 IQIE, SH HALEZ &I @A
gU a1 &7 avwT gaaifa & agaaa
qrer iEt § AZY A1 W ¥ 7 gGE €T
9¢  OF-0F ISISHIAA A @rad
fagd f& samfs % aquim a==i &
farear & &% =iz 3+ ofvgA § o qgd
HIT JERT FIT &1 77q faq g% ?

SHR1 NIHAR RANJAN LASKAR : We
have laid emphasis on improving the condi-
tions of the tribal population in your
country as early as possible. I have also
informed the House earlier that during the
Sixth Five Year Plan period, we are spend-
ing more than Rs. 4 to 5,000 crores in this
sector and this amount is already allocated

. to this sector, What we need is proper
implementation.

Directives to State for Deployment of
Sufficient Police Force to Curb Crimes

* 520. SHRI D.M. PUTTE GOWDA :
SHRI H.N. NANJE GOWDA :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether due to inad equate police force
in the States and Union territories, the
crimes are persistently increasing day by
day in the country;

(b) if so, whether his Ministry has
directed the State Governments to put
sufficient police force in the States keeping
in view the population of the States and
Union territories; and
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(c) if so, the reaction of the State
Governments therets in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS : (SHRI
NIHAR RANJAN LASKAR) : (a) to (¢)
There is no specific information or report
with the Government to conclude that
due to  inadequate police force in
the States and Union -territories, the
crimes are persistently increasing day
by day in the country. ¢Police”” and
“Public Order” are the State subjects.
As such no specific dirctions about the
strength  of Police force in the States are
required to be issued to the State Govern-
ments. The law and order situation is,
however, under constant review and
appropriate action is taken wherever
necessary.

SHRI H.N. NANJE GOWDA : As per
statistics, there is only one policeman to
protect thousand people. The Hon. Minister
feels that this number is adequate to
maintain law and order and has said that
the law and ovder situation in the country
is under constant review,

I would like to know whether Govern-
ment is happy about the law and order
situation in the country.

There is a general feeling that the pre-
sent composition of the police force is out-
moded. I would like to know whether the
Hon. Minister shares this view and, if so
what action the Government is going to
take to make the police force a vigrous,
active and alert force in the country ?

SHRI SATYASADHAN CHAKRA-
BORTY : Particularly, more vigorous.

THE MINISTER OF HOME AFFAIRS
(SHR1 P.C. SETHI) : Law and order does
not necessarily depend upon the number
of police force but on the efficiency of the
police force. Therefore, all efforts are being
made to increase the efficiency of the police
force.

With regard to the Composition of the
police force, we have already issued instruc.
tions that as far as the armed constabulary
is concerned, it should represent the cross-
sections of the society.
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SHRI H.N, NANJE GOWDA During
1978-79, if I remember correctly, Govern-
ment of India permitted the police to form
their own associations.

I wou'd like to know the experience of
the Government whether the police have
increased in efficiency and discipline after
they were permitted to form associations?
If not, will the Government reconsider
withdrawing the permission granted to
form associations and whether any
State Govern.nent has requested
the Government of India to withdraw the
permission granted to the police to from
associations ?

SHRI P, C. SETHI: We have not
received any such proposal. There are
police associations. Although they have
created some problems, at the same time,
through negotiations, some of the pioblems
of the policemen have also been settled.
There is no question of issuing any
directive to the State Governments for
disbanding them.

SHRI RATANSINH RAJDA : 1 would
like to ask a basic question. The entire
problem would boil down to this. We
have the rule of law in this countiy.
Democracy stands on the rule of law, and
if we want the police force to be an ideal
police force, the law shouid be allowed to
take its own course. But frequent complaints
are there in our country that the higher-
ups interfere. In that even the Prime
Minister’s name is utilised and the names
of Ministers are also utilised. There are
complaints that all those peopie who are
connected with the higher echelons are
being sheltered by some people and because
of that there is demoralisation of the
entire police force; law is not taking its
natural course and because of that, the
entire efficiency of the police about which
you have talked is suffering terribly, Will
the Government give this guarantee that,
without fear or favour, the police will be
allowed to work and no higher-ups would
interfere in the day-to-day working of the
police and the rule of law will prevail in
this country ? This guarantee should be
there. (Interruptions)

SHRI P.C. SETHI : As far as this
Hon. Member is concerned, that right
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from the Prime Minister to the Home
Minister’s leve!, we are tryi ng to give shelter
and give protection to some people perhaps
he has been very wrongly informed.

The charge is baseless. We do not interfere
in ths day-to-day working of the police force
or the police officers and certainly they are
free to carry out investigations and do
their job without any fear or favour.

SHRI RAJESH PILOT: May 1 know
from the Hon. Minister whether itis a
fact that even today some of the States do
not have police stations as per the govern-
ment scale ? There is a rule or regulation
that for so much of population and so
much of area, we should have a police
station. Is it a facet that some of the
States have still not been able to establish
police stations as per the scale of the
Government ? Part (b) of my question is
this : what is the procedure in the Home
Ministry to monitor the crimes ? Do you
depend only on the returns of the States ?
Is Police Department the only source or
yard stick available with the Home Ministry
to measure the crimes or have you any
cross-checking facilities available in the
Home Ministry to monitor the crimes all
over the country ? Part (c)is this :is it
also a fact and whether you have any
information or data, that the Opposition
political parties are also partly responsible
for increasing the crimes to make political
gain out of it ?

DR. SUBRAMANIAM SWAMY : Let
him specify the Opposition Parties and in
wh'ch States. What about Tamil Nadu ?
Is it included in that ? Which State does
he talk about ?

SHRI K. MAYATHEVAR : Dfienitely
not Tamil Nadu. They are very good
people.

SHRI P.C. SETHT : During the past few
years a number of new police posts have
been opened, many Thanas have been
opened. According to the capacity and
the constraints of the State Government,
wherever we need and the demand is there,
they do open new posts- wherever they are
required. As far as maintenance of the
crimes figures are concerned, as I have
said in the very beginning, this is a State
subject. Every State compiles and after
one year those figures are sent here and
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we con pile them on an all-India basis. On
the toird part of the question asked by
the Hon. Member, 1 have no information.

Licences for setting up of Tyre and
Tube Plants

*521. SHR1 NARAYAN CHOUBEY
Will the Minister of INDUSTRY be pleased
to state :

(a) whether a number of big industrial
houses have applied for industrial licences
to set up new automobile tyre and tube
manufacturing plants following Govern-
ment’s decision to exempt new tyre and
tube units from excise duty of 50 pe: cent
on the capital investment made on plant
and machinery in such units;

(b) If so, the details thereof;

(c) whether it is a fact that the present
production capacity for tyres is suip'us to
the requirement of our country; and

(d) if so, the reasons for encouraging new
units in the field ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI VIR-
BHADRA SINGH) : (a) and (b) After the
issue of Notification dated 13.11.82 regard-
ing revised exccise duty relief for tyres,
only one application of M/s. Kesoram
Industries and Cotton Mills Limited, for
setting up a new unit for the manufacture
of one million automobile tyres and tubes
in Andhra Pradesh/Orissa has been received.

(¢) and (d) : The present licensed
capacity for the manufacture of tyres in the
country is adequate to meet the current
demand for tyres. Creation of new capacity
has to be viewed against the demand
projections in a time frame as well as the
time period needed for the capacities to
materialize in commercial production.

SHRI NARAYAN CHOUBEY : The
Government have conceded that our country
has enough of tyres and tubes. The reasons
advanced by the Government for opening
the sphere of manufacturing tyres and tubes
to big industrial houses is really vague....

ot wAtTw qEt: Wi agad & A
T @ & - (suwaTA)
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SHRI NARAYAN CHOUBEY : It is
something like the four-headed Brahma...,

AN HON. MEMBER :
Muruga ?

Why not Lord

SHRI NARAYAN CHOUBEY : Muruga
has also some size and murugi also has some
size.... ’

AN HON. MEMBER : The Hon, Member
does not believe in God.

SHRI NARAYAN CHOUBEY : The
reasons given are very vague, Thery are not
specific.

=t fasra gemare : 919 S, wAAT
q HATIHT 7 qEI g 7

Y AITFOT AN : STHT FITH 13T G 2 |

SHRI NARAYAN CHOUBEY : The
reply says :

«Creation of new capacity has to be
viewed against the demand projections
in a time frame as well as the time
period needed for the capacities to
materialize in commercial production.”

The reply is totally vague. The pro-
duction which is being now made in the
sector other than big industrial houses is
not commercial. What do you mean by
commercial type of production? You are
giving licence to one Keserum Industries.
I am coming to that later. ¢, only one
application for the manufacture of one
million automobile tyres and tubes in
Andhra Pradesh/O.issa has been received
after 13.11.82,”> This is one which you have
now received, but you may receive further
applications also. So I want to know what
are the reasons for opening the flood gates
to the big houses in a sphere which has so
long not been controlled by them ? What
is the reason for pleasing them ? It is not
at all specific. Have you any proposal to
export ? If so, what is the amount and
which are the countries and at what price ?

AN HON. MEMBER :
question.

SHRI VIRBHADRA SINGH : So far as
the tyre production in the country is

A very big
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concerned, the demand for tyres and tubes
at the end of the Sixth Plan period, that
is, 1984-85 js estimated to be 12.8 million
numbers, This projection was made in
1979 on the basis of the growth of the
automobile industry visualiséd at that time-
The installed capacity reruired to meet the
demand at the end of 1984-85 on the basis
of 80% utilisation of capacity is 16 million
numbers. The total capacity available in
the country is 15.70 million numbers. This
is on the basis of demand projections for
the Sixth Plan period and there is likely to
be a marginal gap of one million by the end
of 1984-85. So it is note correct to say that
our capacity is more than the requirements
of the country.

Hon. Member talked about big business
houses being given industrial licence for
the manufacture of tyres.

I may say that the Government consider
each and every spp'ication on the basis of
techno-economic merits and on the basis of
requirements. So far as the tyre industry
is concerned, it is a heavy investment sector
and is included in Appendix I and as such
it is open for licensing to large houses,
MRTP, FERA companies, etc.

SHRI NARAYAN CHOUBEY : I am
sorry the Minister has fumbled also. The
order is a very recent one,it is dated 13.11.82
and actually by a new order, the floodgates
have been opened for big houses. Sir,
my question is will he kindly name the
House which controls Keshoram Cotton
Mills ? What is the name of the House ?

SHRI
is Birlas ?

VIRBHADRA SINGH : It

SHRI KRISHNA CHANDRA HALDER :
1 would like to know from the Hon. Minister
that today the multi-nationals are controll-
ing the tyre and tube industry. They create
artificial scarcity of tyres and tubes and
then raise prices. So, to curtail their hold
whether the Inchek company and the
National Rubber Ltd. will be nationalised ?

I have written several letters in this respect
to the Hon. M inister.

THE MINISTER OF INDUSTRY (SHRI
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NARAYAN DATT TIWARI) : We are
taking necessary action in regard to Inchek
and National Rubber Ltd. The suggestion
of the Hon. Member will be taken into
consideration,

WRITTEN ANSWERS TO
QUESTIONS

Setting Up Of National Transport

Commission

*522. SHRI MANOHAR LAL SAINI ;
Will the Minister of PLANNING be pleased
to state :

(a) whethe: there was a proposal before
the Government about the need for maximum
coordination and inter-modal integration
both at the investment planning as well as
operational levels and of entrusting the work
to agencies like National Transport Commi-
ssion at the Centre; and

(b) if so, what are the details of the
progress made on the recommendations of

the Commission ?

THE MINISTER OF PLANNING (SHRI
S.B. CHAVAN) : (a) No, Sir. However, the
National Transport Policy Committee (1980)
suggested the setting up of a National
Transport Commission in this context. This
recommendation of the National Transport
Policy Committee (1980) was not accépted
by the Government.

(b) Does not arise.
Committee on Jail Reforms

*523, SHRI ANANTHA RAMULU
MALLU : Will the Minister of HOME
AfTairs be pleased to state :

(a) whether Government constituted a
Jail Reforms Committee to guide Govern-
ment on the welfare of the prisoners; and

(b) if so, when, and the details regarding
the members who are. serving on this
Committee ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR) :
@ and (b) Yes, Sir. The Committee
on Jail Reforms was set up on July 25,
1980 to examine the question of all-round
improvement in prison administration
including welfare of prisoners. The mem-

bers of the Committee were :
1. Shri Justice A. N. Mulla (Retired)
—Chairman.

2. Shri Yogendra Sharma, MP

—Member

3. Miss Saroj Khaparde MP
—Member
4. Dr. (Mrs) M. Sarada Menon, former

Director, Mental Hospital Madras.
—Member

5. Shri C. S. Mallaiah,
1. G. (Prisons) Karnataka

—Member

6. Shri K. S. Rastogi,
Joint Secretary in the Ministry of
Home Affairs.

—Member-Secretary

*7. Shri Prakash Mehrotra,
Member of Parliament.

—Co-opted Member
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8. Prof. Rasheeduddin Khan, MP

—Co-opted Member

9. Shri D. J. Jadhav,

Retired Member, Maharashtra Public
Service Commission and former I. G.
Prisons and Director, Social Welfare,

Maharashtra.

—Co-opted Member

110. Shri H. C. Saksena,

Retired I. G. Prisons, Uttar.

Pradesh.

—Co-opted Member

11. Dr. Hira Singh,

Director, National Institute of Social
Defence & ex-officio Prison Adviser,
Ministry of Home Affairs.
—Co-opted Member

12. Shri K, L. N. Reddy,

Director, Regional Institute of Corre-
ctional Administration, Vellore,
—Co-o0_ted Member

13. Dr. (Mrs.) Jyotsna H. Shah,
Retired Director, Social Defence,

Government of Gujarat.

—Co-opted Member

14. Bibi  Amtus Salam, Chairman,

Kasturba Mandir Trust, New Delhi.

—Permanent Invitee

2. The Committee has since submitted its report.

* Resigned from the membership of the Committee on July 30, 1981 following his
appointment as Governor of Assam and Meghalaya.

1Expired on January 4, 1983,
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Effect of Agitaion in Assam on Industry
*524 SHRI G.Y. KRISHNAN : Will the
Minister of INDUSTRY be p'eased to state :

(a) whether Assam agitation has caused
big losses to the nation and has adversely
affected industry;

(b) if so, the assessment of loss suffered
by the industry on that account; and

(¢) the steps Government have taken to
to help the industry ?

THE MINISTER OF INDUSTRY (SHRI-
NARAYAN DATT TIWARI) : (a) to (¢)

The Assam agitation has adversely
affected the economic and financial
well-being of the State. It is difficult to
quantify pr cisely the overall loss suffered by

industry on this account alone. It is,
however, estimated that in the case of
petroleum  ‘fertilizers, etc., the loss would

come to Rs. 1272 crores. More over, due to
the disruption of rail movement, the Rajlways
suffered a financial loss of Rs. 32 crores.
Several projects have been delayed, thereby
resulting in considerable cost escalation.

The State Government is making every
effort, with the full support and assistance
of the Central G overnment, for restoration
of peace and normalcy in the State.

Outstanding Dues Of A Number Of
Undertakings From S. A. I. L.

*525. SHRI K. T. KOSALRAM : Will
the Minister of STEEL AND MINES be
. pleased to state :

(a) the total amount due from the steel
Authority of India Ltd. to a number of
undertakings including State Corporations on
account of High Sea Sale of imported
material;

(b) the reasons for freezing this since
April last; and

(c) whether cases have been filed in the
courts for the recovery of these dues from
S.ALL?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N.K.P. SALVE) : (a) During 1982-83

APRIL 6, 1983

Written Answers 32

refund claims amounting to Rs. 8.24
crores were received by SAIL from parties
to whom high sea sales were made. The pay-
ments made during April 1982 to February
1983, against claims, came to about Rs,
4 crores.

(b) There was no freezing of payments,

(¢) For the claims mentioned in part (a)
no cases have been filed in the courts against
SAIL. However, in respect of sale of import-
ed G.P. Sheets some parties have filed
cases in the Court against the decision of the
Pricing Committee headed by the Chief
Controller of Imports and Exports (CCI&E).
This matter is subjudice.

qad Wanza TT g fag a argaras
w1 famfo

*526 : ot fasiw =77 :
= TIAATY FAFT TEAL

FIT I GAT gZ I F) FI0 FIA
f& :

(%) =& arq &1 a1 Fraw g f AWa-
wzq IT FqA A wa fag a-afaa zige-
LI FA & qUAT FIA71 AT & §
oiT IgY @ TFTF IIAUTEU F
faafor 33 w02 & fa3 @rgdy a
aiT # g,

(=) 2@ # faga-arfaq srgauged
& IeqraA &1 qieHIgT 2 F fag gew
q Fq7 FI9 IBI §;

(7) #11 |TFEIT ¥ FE U TESA
FATY A TrgqUET &1 fHeq qar IR
ai & wrg fagradt &1 77T ¥ @A g
Wnnza Tz FeqAT w1 aqw fEEr e
Feadr &1 fag a-aifaq zrgauzz aqm
& faq @rgde 3 9T I FT @ ]
fq1T

(=) afe g, a1 ga gd7 § qu faazw
15
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IWn "N (S Arvaw aw faard)
(%) a=n wan sranfas awy, faar qg
gafes # faga zigauzz F1 I@Ed
i & fag #@. Aawea @ F1 oF WA
g7 S1<7 faar agr 911 w9 7 TAr 1§
g¥q Agl fear @ & sasr guar 3@
TNFAT FT FIEX FT1g |

(@) @ (7) awwe ¥ faga zreg-
Tz #1 Ieqraqd W & fag 7. feeg-
A ¥er fgzq fa,, @grg &1 oF
stafos @izga q@ §. dsra ST
sraifos fasrg Ao 1 oF =g 9F
Y erFa fFar &1 7@ g & wrenfasr
F1 TATT ITIN FT HIIIFAT F1 41T J
@Y gU AT ILIIIFI & qreq FEATAT 9T
At quragw F g 97 fq=e fEmar
STTAT |

ufgs @waT I A9 a7

*527 =it wWiw fag :
st &t &, Iard

FT A GAT g qATA T FIT FIA
fF .

(F) a1 GIFIT &1 eq1T  TF AR
ure qizfrefoms fras wragaa”’ & geagq
g &1 XN &1 Mz fzar aar 2 faay
gfy® geqrgd qwar & ¥z ggA1 1
fawifear £ af §;

(@) afz g, at saq fxard & =gt
1 8

(m) aar aTF1T 9% frNE & fawr
feat &1 frarfeaq $3@ &1 Ai9a0 qar
W E,; A

() afz gi, &Y acaaet satar ar §?

ITm | (S Arvge g faardd) o
(%) & (9) 14 wid, 1983 & ‘g#)-
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AN zrgeg’’ § <qegqq ¢ AT I
Fox & wes q gsifaa fead
T GIFIT FT 0T grwfaq fHqr aar
L2 | T IF1T A RTE 7 AR g@ARN
# T gar & | AT FI@ T 9qT FAAT R
f& g7 g § g fNE T AT
CgFIAIAF FiG eha 77 qrHz gueedt’’
ATA® IF1TT & A1 gRIAIfAF que argfe-
for fead @ravzma, af freal grar
gxifaa fear war ar | 7z wrIEga
fessr q arag & otar fr g g ez @
TI5T § TZ FIAA I AT AT IF
afqs #7 qar a4 a3 HIFT F AT
gifi A eAOAT F o A g1 qfF ag
fedZ uF 4T GIFr gaza grar & 0d
¢ Aq: 39% &1 w3 fawifeat q fFareaaq
TIFAT FATT FIX FT 959 &1 A I&aAr14
7afq GIFIT FT T IFTGT FT qeqqT
FA FT AW 779C A8 faar g qarfa
St FE A FAT qAT F qaTed WOIIR
q1T #q#7 wIEqIar gfagre gqdsy §
agi 73d & & aIFr anvan fagd @
agf @ 48 gz AT & 997 F)
qIgIgT 3 W E | 19 g gIF IA
gz & Al ¥ @9 HYAz G447 F1 €191
F1 Y agrar 2 @ @ 9@ @A F7 w0
g WIT AT 7eqT & W0 fFgav gu @
qar € G441 1 ArFAFAT GO gl F3
aFd |

Speeding Up Implementation of
20-Point Programme

*529. SHRI GHULAM RASOOL
KOCHACK :

SHRI CHINTAMANI PANI- .
GRAHI

Will the Minister of PLANNIG be pleasec
to state :

(a) whether the Centre has asked the
States to speed up the implementation ©
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the 20-Point Programme as the performance
in respect of most of the items has not come
up to the expected level;

~(b) if so, whether he has pointed out the
areas where the implementation has beeXt
dismal and urged the States to Intensify the
efforts for implementation;

(©) if so, whether amongst the steps, the
Planning Commiss jon has suggested identifi-
cation and expeditions removal of bottlenecks,
streamlining of the implementation machi-
nery at all levels and close monitoring of
the programme; and

(d) if so, the response recived from the
States and those which have fully utilised
the resources for 20-Point Programme ?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN) : (2) While the
progress of implementation of the 20-
point programme is generally satisfactory
and the overall targets are likely to be
achieved in many of the points, the
progress in the different schemes is not even
and uniform in all the States. Itis not
correct that the performance in most of the
items has not come up to the expected level.
The Central Government has been asking
the States to speed up the implementation
of the programme. .

(b) and (c) Yes, Sir. The implementation
of the programme is regularly evaluated in
the Monthly progress Reports issued by the
Planning Commission and suggestions are
made about improving both performance and
supervision of the Programme.

(d) The State Governments have responded
positively to the suggestions made by the
Planning Commission and steps have been
taken by the States to improve the imple-
mentation and monitoring of the prog-
ramme. Final information about utilisation
of the financial allocations for he 20-point
programme during 1982-83 will become
avatable only a little later,

Antarctic Treaty
* 530 DR. KRUPASINDHU BHOI :
Will the PRIME MINITER be pleased to
state :

(a) whether India has qualified to sign the
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Antarctic Treaty, if so, the decision taken to
sign the same;

(b) whether any internatioal consensus has
been reached on exploitation of the Conti-
nent’s resources; and

(¢) the steps taken or proposed to be taken
to sort out matters raised about exploitation
of the Antarctic by different countries and
to settle them cmicably ?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI) (@) Under the
Antarctic Treaty 1959, any Member, State
of the United Natjons may become a party
to the Treaty., However, in order to
become a member of the Consultative
Committee, substantial scientific work is
necessary. India has contributed substantial
scientific work on the continent, having
sent two scientific expeditions to Antarc-
tica, Accordingly, India should have that
status, if our country decides to beccme a
party to that Treaty.

(b) and (¢) No international consensus on
or actjon about the exploitation of Antarctica
by different countries has yet been reached.
Government is keeping itself informed of
the various developments in this regard.

faeeit & gfea wrgaa saaean

*531. sitwat fapsnry fasgr :
=it e awmt

FIT g WA qg TATA FT FIFA 5

(%) 7ar faeat & qfag qrgaa saeqan
g &1 7€ §;

(@) 71 qIFR wrqar g f5oww
qIEqT F FHFAAT qH @A qrar qify-
F1 & ord #1 faga w37 arar mfawrd

gt §;

("') afg gi, a1 #41 FIFI F1 a8 FAT
§FA & fag #E qoow s gar
m R

(=) afz gi, @Y 79 daq § Far wHA-
arr s A g ?
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g wAA § Trew /A (= Ot dwe-
gewuar) : (%) faeelt § gfaa wgaa
sqaEqr | JarE, 1978 § % 717§ 8 |

(&) ag #gar ag ag g f& g@
Feqn & weaqa  maufas gt &
aiX # ghwaaa wifasd & fagis #@
arar qifas1d 8 | @ smavfas gwaal
qy =qrfas mar@at g fasran fwar
sar g Wi 39 aaw ¥ gfaq afysifon
1 F15 afgaat ad & af ) qvg
aifs aair ey & fag fear =afsa &
gaas $3d F fag d3 gfFar gfgar 71
g1 107 & wea afsaar A fgeat
afaa wfafaaw, 1978 # = 46, 47
1T 48 & wH1T FIWEA F faewraa F1
afsq a@gras gfas mgigsg #ix gay
FaT & qfas wfgwrfear &1 & ag @
faestt & qfwa mrgaq #1 o gz wfar
wfgar &1 910 144 & weta fqar wfaeg =
# wiggat &t a€ §

(7) gwg gIed Hr W@ W 77
afed wigsq sageqr F1 geAiwT F
& T | forar ar

(=) wmmar fa=rudta @

Refugees From Assam In West Bengal

*532. SHRI M. V. CHANDRASHEKARA
MURTHY :

SHRI N. E. HORO :

Will the Mimister of HOME AFFAIRS
be pleased t o state:

(a) Whether he has asked West Bengal
Government to give a daily detailed report
of the arrivals of the Assam evacuees as the
influx to North Bengal continues unabated;

(b) if so, whether West Bengal Govern-
ment have stated that near about 20,000 refu-
gees have so far infiltrated into West Bengal
from Assam;

(c) if so, whether the Ministry has rece-
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|
ived details of the refugees who had crossed |
to North Bengal from Assam between 1971

and 1981;

(d) whether the State Government have
asked the Central Government to provide a
sufficient loan t o help these refugees; and

(e) if so, the total amount provided by
Central Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) to (¢)
The Government of West Bengal were
requested to send periodic reports about the
arrival of refugees from Assam as a result
of recent disturbances, They have reported
that 24, 963 persons from Assam had arrived
at Alipurduwar Railway junction in Jalpai-
guri District till 28.3.1983 and that another *
2,000 persons came to other places in the
districts Cooch Behar, Jalpaiguri, Darjeeling
and West Dinajpur,

2. According to available information,
12,487 refugees came from Assam to West
Bengal till 3Ist July 1980 as a
result  of disturbances in  1979-80.
Information for the period prior to 1979-80
is being collcted and will be laid on the
Table of the House.

3. The Central Government have sanc-
tioned a loan of Rs., 50 lakhs to West
Bengal Govt, as financial assistance in
respect of refugees who had gone to West
Bengal during 1979-80. The State Govt.
have intimated that they have so far
incurred an expenditure of Rs. 1.52 crores,
Their request for further assistance is nnder
consideration,

4. In regard to refugees who have gone to
West Bengal recently, the Central Govern-
ment have agreed to provide financial assis-
tance in respect of expenditure incurred by
State Govt. for running relief camps for a
period of one month to begin with. Action
is in paogress to extend this period,

International Institute For Space Sciences
& Electronics
*533 SHRI R. P, GAIKWAD :

SHRI A. NEELALOHITHADASAN
NADAR : :
Will the PRIME MINISTER be pleased

to state :
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(a) whether an Indian scientist had submit-
ted a suggestion to set up an International
Institute for Space Sciences and Electronics to
develop technical cooperation among deve-
loping countires;

(b) whether the proposal had received
appreciaiton from the UNESCO and warm
praise by International circles; and

(c) the measures proposed to encourage
the idea of the Indian scientists for Interna-
tional Institute for Space Sciences and Elec-
tronics ?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI) : (a ) Yes, Sir. The
Institution is conceived as a coordinating
mechanism for the activities related to the
proposed Giant Equatorial Radio Telescope.

(b) Yes, Sir.

(¢) Government have supported the
participation of Indian scientists in the
Interantional Workshop and subsequently in
the preparation of detailed proposals for the
consideration of UN. Agencies. Indian
scientists are also participating in the
Feasibility study which is financially supported
by Government.

Explosions During Non-Aligned Meet
In Delhi

*534. SHRI K. MALLANNA :

SHRI NAWAL KISHORE
SAHRMA :

Will the Minister of HOME Affairs be
pleased to state :

(a) whether explosions took place during
the Non-Aligned Summit in the Capital at
Palika Bazar, Kashmiri Gate as well as Gole
Post Office, New Delhi;

(b) if so, whether any person has since
been apprehended in this connection; and

(¢) if so, the details in this regard ?
THE MINISTER OF STATE IN THE

MINISTRY OF HOME AFFAIRS : (SHRI
P, VENKATASUBBA IAH ): (a) Yes, Sir.

(b) and (c) No person has been apprehen-
ded so far.
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Soviet Assistance For Development
of Mines

5839. SHRI NAVIN RAVANI : Will
the Minister of STEEL AND MINES be
pleased to state :

(a) whether it is a fact that the Soviet
Union has agreed to help both financially
and technically for the development of mines
in India;

(b) if so, on what terms; and

(c) the details of the help rendered by
the Soviet Union under the scheme ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N.K. P. SALVE) : (a)to (c) The
informaticn is being collected and will be
laid on the table of the House.

Loss in Tannery and Foot Wear Corpbration

5840. SHRI CHINTAMANI JENA : Will
the Minister of INDUSTRY be pleased to
state;

(@) when the Tannery and Foot-wear
Corporation of Indja Limited was formed
and the names of the units working under it;

(b) whether itis also a fact that it is
running in losses;

(©) if so, the amount >f Josses incurred by
the said corporation during the years 1979-80
1980-81, 1981-82 and likely to be incurred
during the current year;

(d) if so, the reasons thereof; and

(€) whether any steps have been taken or
being taken to solve the problem and improve
the work?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY ( SHRI
VIRBHADRA SINGH ): (@) to. (e) The
Tannery & Footwear Corporation of India
Limited was formed in 1969 to take over and
run the Cooper Allen and North West
Tanneries of the British India Corparation
Limited.,
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The losses suffered by the Corporation
during 1979-80 to 1982-1983 are as under :

YEAR Rs. (IN LAKHS)
1979-80 360.03
1980-81 360.33
1981-82 440.43
1982-83 (estimated)  548.60

The reasons for the continued ]osses

incurred by the Corporation are :

(i) old and obsolete machinery not giving
required level of production;

(ii) chronic power shortage in U.P.

(iii) absence of work culture among the
workers;

(iv) inter-union rivalry.

(v) administrative and overheads charges
(including interest on Government loans)
which could not be absorbed within the
existing level of production.

The Corporation is in the process of imple-

menting a corporate plan for modernisation
of its existing facilities so as to reduce losses
and improve productivity, Government are
also pursuing with the management to ensure
that;

(a) the modernisation scheme is imple-
mented with speed and expedition,

(b) the existing levels of productivity
are improved by suitable incentive
measures.

(c) the Corporation is being assisted in the
matter of procurement and movement
of coal to ensure steady availability of
power.

(d) the Corporation has stepped up arrange-
ments to ensure uninterrupted supply
of critical raw-materials.

(e) better industrial relations are maintain-
ed through meaningful communication
with the workers.

(f) enforcement of financial discipli 1e and
austerity measures in terms of complete
stoppage of over-time and reduction of
overhead expenditure,
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(8) concentration of resources on product.
ion of fast moving and higher value ad-
ded items like Defence & institutional
footwear, leather boards etc.

arsitgy, IAT 9IW N IA FY eqrqAn

5841 =t KAW AWM : FIT IAWT AT
qg IaTY &1 Fq7 w5 ¢

() qat vaz 937 F g3 faai &
fagg qa #1 g &7 F fag 397 A
gy wfsa a2« afufy £y fawrfead &
TIATT IAT 927 F AT sy & *¥A-
FIT F I8 AT ¥ IAT FA F7 fa=w
g; Wiz

(&) #71 FIFIT IT IAWT FT E4TGAT
FA F fag :E F1FIE FHA?

U AFAET H U A (o Geww
fag) : (%) =tz (@) qff sweaw &
HqITATZ, AT, Fage /X FAfar
faatt &1 fasrg ga=t sfeargal o agaq
Heqqq A &1 XGIE F AT ¢ [T
FIFIT &1 1964-65 F F+1q ggraar v
Ufar az1FT 4 FAT 5, FT A T8 9 )

MSgT H aF AT F  wrAAq AW AA
# oF A faq warfog &t 0 &) qg5a
g4 8 Mg #§ gAY, @ SEwE
QCATSAS UFF HI TGAT &1 T8 F 1
eqifag frg qo @y Iaw & w7 afoe,
aar fesqrad), [cqa garar  aifees T
qTHIA, |1 a9, a1 fas, @rgqrdy Say
faa g w2arn, arga, sfv seew, wegfa-
faaw ¥ 37 OI$ GIAT IAT FIeT TS
arfas &

Industrialisation of Goa, Daman and Diu

5842. SHRIMATI SANYOGITA RANE :
Will the Minister of INDUSTRY be pleased

to state :

(@) whether Government are aware of
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severe unemployment and economic and
industrial backwardness of Diu in the Union
Territory of Goa, Daman and Diu; and

(b) if so, the steps taken in this regard ?

THE MINISTER OF STATE IN THE
'MINISTRY OF INDUSTRY (SHRI VIR-
BHADRA SINGH) : (a) and (b) The entire
territory of Goa, Daman & Diu has been
identified as industrially backward. Entrepre-
neurs setting up industries in the territory
are entitled to concessions and incentives
like concessional finance, central investment
subsidy (excluding the arca within the
municipal limits of territory’s Capital), tax
concessions, hire purchase of machinery by
small scale industries, consultancy for
technical services, interest subsidy and
special facilities for import of raw materials.

Diu district with total population of 30,421
and 40 sq. kms, area has 29 industrial units
with about 187 peisons employed. 31 persons
were provided employment through the
employment exchange during the calender
year 1982 and there are 420 candidates on
live regiter as on 31,12,1982, One ITI with six
different trades and 131 number of seats has

been started in Spetember, 1981. One industrial

estate has been proposed which is expected to
attract about 25 industrial units and generate
around 450 jobs. Central investment subsidy
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amounting to Rs.5.10 lakhs has been disbur-
sed to 14 units in Diu,

Allocation of Funds for Development of
Backward Areas in Maharashtra

5843. PROF. MADHU DANDAVATE :
Will the Minister of PLANNING be pleased
to state :

(a) whether in consonance with the objective
of planning to reduce the regional imbalances
in economic development, specific allocations
have been made for the development of the
backward regions of Konkan, Marathwada
and Vidarbha region of Mharashtra; and

(b) if so, what are the allocations made
for these respective backward regions ?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN) : (a) and
(b) The  State Government  has

reported that, in order to accelerate
the pace of development of the under-
developed regions of the State like Vidarbha,
Marathwada and Konkan, specific programes
of development have been undertaken and
are being implemented in a time-bound
manner. The State Government has further
indicated the following expenditure for 1981-
82 and 1982-83 and budget provision for
1983-84 :

(Rs. lakhs)

Region 1981-82 1982-83 1983-84

Anticipated Anticipated Budget

Expenditure Expenditure Provision
Vidarbha 4901.13 6777.26 8538.17
Marathwada o 5253.35 *10122.03 7075.31
Konkan 347.00 689.79 672.17
Total : 10501.48 17589.08

16285.65

uwwier fagw 1976 & weAna 1z
darag/faam et afagaan

5844, =t XIATEATT FqrEA : FAT NG
wAT ag FA A FOT FIA v

(%) @ar Tsrarar fAaw, 1976 F¥ €10

*Includes the major item of expenditure of 3600.00 lacs on Parli Unit IV,

10(4) & measta ga% wATAa/fawrn &1
afugfaa fear war ;

(=) sa% warag/faam & Fa-sa
¥ grag W) weaed safadl w1 w9

. AF SIUET A} F weqdq wfagiaa

fawar s 9971 §;
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(7) ITTE@ WET (®) H @eRiwa
Frafadl § & ga7 fagai @) gy 8(4)
& weada wd as feay satEal &)
fafafasz frar nar &; =i
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() agr (=) 7 F1afaar # 1€ var
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FRarfal 1 fgedt &1 Frawgs qA
qqAT ATITF I FT TSTQqAT II°7 T @Y,
g Fratagi &1 uswr faag 1976 &
faan 8(4) % weawa fafafzsz #war
sgragrixa 7 g

Requirement of Synthetic and Natural
Rubber

5845. SHRI MOHANLAL PATEL : Will
the Minister of INDUSTRY be pleased to
state :

(@) the annual quantum of SBR (Synthetic
rubber) and natural rubber required by the
indigenous tyre manufacthring units in the
country;

(b) the annual production of SBR and
natura] rubber in the county; \

(c) whether it is also a fact that synthetic
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rubber is being imported to meet the demand
if so, the quantity imported during the years
1980-81 and 1981-82;

(d) the particulars of the importing agency
and how it is being distributed amongst the
users; and

(e) the measures being taken to increase
the production in India and ban on the
import of synthetic rubber ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
VIRBHADRA SINGH) : (a) Consumption
of SBR (Styrenc Butadiene Rubber) and
natural rubber by the tyre manufacturing
units in the country during the last 3 years
was as under ;—

(In tonnes)

Year SBR Natural Rubber
1980-81 12,488 95,476
1981-82 13,908 104,593
1982-83 10,414 88,496

(April <82-Jan,’83)

(b) production of SBR and natural rubber
in the country during the last 3 years was as
under :—=

(In tonnes)

Year SBR Natura] Rubber
1980-81 18,642 1,53,100
1981-82 16,561 1,52,870
1982-8 3 11,910 1,52,405

(April ‘82-Jan.’83)

(¢) Yes, Sir. Following quantities of all
types of synthetic rubber including SBR were
inported during 1980-81 and 1981-82 :—

15,806 tonnes
23,358 tonnes

1980-81
1981-82

(d) A~ per Import policy for 1982-83,
import of SBR and PBR is allowed against
automatic licences to the actual users. The
import of other types of syntheitc rubber is
under O.G.L.

(¢) The policy of the Government is to
increase production of synthetic rubber in the
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country and minimise its imprts. Consmup-
tion of all types of synthetic rubber
including SBR is presently about 45000
tonnes per annum against an average produc-
tion of about 25,000 tonner per annum. In
viow of -the shortfall in indigenous production,
the question of banning the import of
synthetic rubber would not arise at present,

Rise of Regionalism in the Country

5846. SHRI K. MALLANNA : Will the
Minister of HOME Affairs be pleased to
state

(a) whether Government have noticed that
regionalism is growing day by day in the
country; and

(b) if so, whether Government would like
to give a sericus thought in this regard and
take active steps to curb such tendencies in
the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) (a) and
(b) Government are fully consecious of the
need to preserve and strengthen the unity and
integrity of the country and are taking all
necessary steps to safeguard this basic tenet,

Coal Based Fertilizer Developed By
CFRI Dhanbad

5847. SHRI A.K. ROY’ (PROF. AJIT
KUMAR MEHTA) : Will the PRIME
MINISTER be pleased to state :

(a) whether Government arz aware of a
new coal based fertilizer developed by the
Centra] Fuel Research institute, Dhanbad by
martial oxidation and ammoniation of low
grade coal, if so, facts in details;

(b) whether it is a fact that the experiments
in the fields in different parts of country
have proved that fertiliser is better than
conventional chemical fertilsers like urea;

(c) whether the C.F.R.I. prcposes to go
for a plant scale production; and

(d) if so, facts in details and steps tak:n
or speedy promotion of this new prodjuct ?
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THE MINISTER OF STATE IN THE

DEPARTMENTS OF SCIENCE AND
TECHNOLOGY  ATOMIC ENERGY,
SPACE, ELECTROMICS AND OCEAN

DEVELOPMENT  (SHRI SHIVRAJ V.
. PATIL) (@) Yes Sir, A research
project  on development of  multi-
purpose nitrogenous organic fertilizer

from coal is in progress at the CDRI, Dhanbad
There are two phases of R&D work., The
first phase is to establish and prove the
efficacy of the products and the second phase
is to set up a pilot and demonstration plants
for perfecting large scale application,

The pot tests and preliminary limited
scale field trials have sh own encouraging
results, More trials are being carried out.

(¢) Yes, Sir Depending upon the results
of trials and economics, CFRI may go in
for pilot plant studies.

(d) The following steps are proposed :—

«establishing material balance and
generation of data for scale-up; pilot
plant operations and extended field
trials under varying climatic conditions
for different crops; preparation of
consolidated report on the pilot plant
and field trial studies.

Warza Tz gror fafma zrgaorgex

5848. =it fagrw fag : #711 3= weAy
ag aqm™ A FIT F40 f6

(%) avza Tz 7w gfear fafads,
dsFT Frataa, 3, srefaa FFA @,
FATA-700001 v fags Aq aqt &
tud, adar, feay zimiusEd &1
frafay fear w1 ST 39 TrggUEd &
I FAT & qIT I TG & a9 €47 §
sigt zrgaTrze fanto w7 feaz §;

(@) uF zrgauzz 1 areafas araa
fradr & otz 3@ FrgAr fewa g Far
STar §; M

(1) z7 ®@ & 36 fpy 9@ & Fa7
ga# feadt 9o fada 1 af o a9r 39
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qn7 TEE fHad Ariare 4 9 gg aq
frad writare & aur gad frgdr o's
fraz Y g 27

I wEE (w qrraw Tw faEndr)
(%) &, Waaza Tz g ifear fa. F
uFF § fa999 § ¢F AEAF  argrazEd
#1 fantm & & fax grazr § fegq 3
gar gar qizaa@ argaugedd &1 fanta
FA FAT CFF wUFIAE § fega 2

faga & aof & gasr senga fasq '

qHTT @I :—

UFF 1980 1981 1982
gra3T 22868 5839 24810
FUITITT 6282 11220 8616

(@) Feqdt & FIAIT ZIZTUTZL &7
wtaq faxg gea AT ama A & ag

g

1) =siraq faxa weg 3,455 %,
(wraF ZrEgqIrzeT)
fasy arTa 2,590 %.
2) =aq fa%g aex
(TEaa 2rgaUEET) 1,400 ®
fasr ava 1,150 ®.

() F*adT & wFAIT qIH, 1952 #I
wid, 1982 ® faaw & amg af gt A2
maarfyar &1 agar fasqa gF17 91 10—

1952 (&) 1982 (%))

1) amgag g« 1.10 AT 4.40 FU3
2) saraifear

79 1952 & & Wqaeq Iz & @0 I
FIXGGT, AAAFT &1 Q@ w@rfaea Fiar
UF A% ®eTAr 47 | 5q gA7 gfEaed)
wagifear &1 agar feq T § :—
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1. afgear oz wfgear 7.2 sfoma
2. fasa geara aifs 37.5 wfaaa
3. W& 12,000 w14 55,3 wfawa

Setting Up Of Titanium Processing
Plant in Orissa :

5849 SHRI ARJUN SETHI : Will the
PRIME MINISTER be pleased to state :

(a) whether Government propose to set
up a Titanjum processing plant in the State
of Orijssa; and

(b) if so, the details regarding the Jocation
and the name of the company which has been
permitted tofestablish the plant ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND TE-
CHNOLOGY, ATOMIC ENERGY, SPACE,
ELECTRONICS AND OCEAN DEVELOP-
MENT : (SHRI SHIVRAJ V. PATIL) : ()
and (b) M/s. Indian Rare Earths Limited
(TRE) a public sector undertak ing under the
Department of Atomic Energy is setting up
a Titanium processing plant in Orissa for
production of synthetic rutile (92 Titanium
Dioxide) from ilmenite. The plnat is locat-
ed at Chatrapur, in the Ganjam District.

Setting Up Of A Charge Chrome Factory
At Taicher in Orissa

5851. SHRI K. PRADHANI : Will the
Minister of STEEL AND MINES be pleased
to state :

(a) whether it is a fact that Unjon Govern-
ment have granted permission to the Indian
Metal and Ferro Alloys Company to set
up a charge chrome production Factory at
Talcher in Orissa;

(b) if so, what is the progress so for in
the establishment of that unit;

(c) what has been the production capacity
and generation of employment possibilities
of that unit; and

(d) the details regarding the time liikely
to be taken in its commercial production ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N, K. P. SALVE) : (a) to (d) M/s.
Indian Metals and Ferro Alloys Limited
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had been given a Letter of [ntent in 1981
for manufacture of 50,000 tonnes per annum
of charge chrome at Talcher (Distt.Dhenka-
nal) in Orissa, for 1009 export. -Subsequ-
ently, on the Company’s application a revised
Letter of Intent has been granted under the
scheme for 100%/ export orierted units. The
Company has intimated that it has formed
a new Company under the name ‘“Indian
Charge Chrrme Limited” for the imple-
mentation of this project, The Company is
now taking steps for arranging finances for
the project from the financial institutions,
According to the information furnished by
the Company, the project will be completed
in about 3 year's time and will provide
direct and indirect employment to neerly
6,000 persons,

Meeting Of Indo-Soviet Planning Group

5852, SHRT BALASAHEB VIKHE PATIL :
Will the Minister of PLANNING be pleased
to state :

(@) whether the Indo-Soviet planning
group held its meeting on 23 March, 1983;

(b) if so, the broad outlines of the subjects
discussed; and

L - .

(c) the line of action proposed for aug-
mentation of mutual developmental activity ?

THE MINISTER OF PLANNIG (SHRI
S. B. CHAVAN) : (a) to (¢) Yes, sir. The
F meeting of the Indo-Soviet Pleaning Group
d was held during 23-30 Maich, 1983. The
- subjects discussed were fuel-energy sector
planning, dcvelopment and efficient utilisa-
tion of rail transport, irrigation and optimal-
use of water resources and regional planning,
It was agreed that with the purpose of further
strongthening cooperation between the plann-
ing bodies of the two countries, meetings
of experts may be held, besides regular
segsions of the Group, to discuss specific
problems of planning for economic and
sccial development,

U O Y -

(S

Five copies of the Agreed M inutes of the
¢t Seventh Meeting of the Indo-Soviet Planning
Group, signed on 30.3,1983 after the conclu-
sion of discussions, have been placed in the

¢ barliament Library,
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Counting: Of Military Service For Allotment
Of Government Accommodation .

5853. SHRI BALKRISHNA WASNIK :
Will the Minister of HOME Affairs be
pleased to state :

(@) whether it is a fact that the facilities
provided to the ex-servicemen serving -in
civil services are applicable to all Central
Government offices;

(b) whether it is also a fact that in some
other offices the military service is counted
for the purp ose of allotment of Government
accommodation whereas in some offices their
service is not counted;

() if so, the reasons for this anomaly;
and

(d) whether Government will znsure that
the military service is counted for allotment
of Government accommodation in all the
Central Government offices ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR)
@ to (d) So far as general
pool of accommodation is concerned,
benefits of past scrvice is allowed for the
purpose of determination of priority dates
for the allotment of accommodation from
the general pcol if they have been given any
benefit of the past service for anyone of the
purposes of confirmation, quasipermanency
or pension, They will, however, not be
allowed to count tnejr past service in case
they were given and terminal benefits (like
civil/military pension/gratuity) other than
levaes for their past service. As to the
position in oth:rtypes of Government
accommodation, the information is being
gathered.

fg=dt aifgea avama gra srafaa < saar
qiar’’ & FET ATHIT 1 A &

faq \rF@aT 9T FIAT

5854. =it dr.qt. FeF : AT AG
w1 4z aqN A Fq0 A F

(%) &g gTHIT & AT A
frgfes iz edwafs & amma & feedr
grfges g¥yaa, samm gl wgifea
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vggq qdar’ &1 dfes § ausa fwa
wafy & T wrFgar gaw 1 1€ 9

(@) #a1 9T a]qeT F1, AEF &
qaFe qregar & fag oF fagy & = &
g S # 3eTq grAr I

() #ar 37 Al # oF faum

FETH AT AT FY qNAT IFA FEAT
w&aT A& quar, sgr #v o fawg fag
faar afzF & garmes fzg o §; 91

(o) afz gi @1 @ =wgafs «
g &I & faq &7 Z1U0 AT 9T
&3 &1 fagre fegrmar g 7

g wATEG W s WA (s 9v.
gwegsagan) : (%) & (°) faq ama
¥ fret 9z & fag Faw e ofan
qifzwraz & auFe fged &1 a7 fagifea
g, S Ataat § fgedr aifger gede,
AT I AT SATA FIAT 9G7 GOAT FY
O cav & gquaT ATFAr T A€ g1 TH
SAIT-9F &1 f&AT o g7 7 g9 F fag
#feagaad gqmm-07 & guFe Aregar
aff Taf g

Production and requirement of Cement

5855. SHRT BRAJMOHAN MOHANTY :

Will the Minister of INDUSTRY be pleased
to state :

(a) total capacity of cement production in
the country, capacity utilised in 1982-83,
the gap between production and requirement

and the strategy to meet the demands, with
details;

(b) whether ‘any public sector under taking
is in the field of cement production and if
80, its capacity;

(¢) whether it is fact that some States
affected by flood and cyclone demand more
quota of cement and the demand. is not being
met; and

(d) if so, the reaction of Government
ther ¢t0 ?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY  (SHRI
VIRBHADRA SINGH : (a) The install-

ed capacity of cementat the beginn-
ing - of 1982-83 was 29.25 miliion tonnes.
During different months of the year,

more installed capacity was added. At the
end of 1982-83, the total installed capacity
of cement vas 35.79 million tonnes out of
which 2.64 million tonnes were under trial
runs, The total production expected to be
achieved during the year 1982-83 would be of
the order of 23 million tonnes, The gap estima-
ted between projected demand and supply of
the order of 8 million tonnes approximately
during the year 1982-83. Every effert is
being made by the Government to improve
availability of cement in the country by better
utilisation of existing capacity, sanctioning
additioinal capacity and to some extent, by
allowing imports.

(b) The total installed capacity of public
sector (Central/State) units at the end of
1982-83 was around 6 million tonnes.

(¢) and (d) During the year 1982, the
Stat: Governments of U,P., Orissa and
Gujarat had requested for additional ad-hoc
allocations of cement to meet the require-
ments of flood and cyclone relief works.
Within the constraint of overall availability,
the quantities allocated  against these
requests are as follows:—

Tonnes
State Additional ad-hoc allocation :
requested for made

U.P. 60,000 20,000
Qrissa 1,50,000 50.000
Gujarat 1,07,000 60,000

Use of Bagasse for News Print
Manufact re

5856. SHRI G. NARSIMHA REDDY :
Will the Minister of INDUSTRY be
pleased to state :

(a) whether it is a fact that at present huge
quantity of bagasse is being burnt which
could be better utilised for manufacturing
newsprint;

(b) whether Government have underta-
ken any study for use of bagasse for
newsprint manufacture, and
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(c) if so, the progress so far made and
when the process will be made available for
general utjlisation ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI) : (a)
Bagasse is being utilised mainly as a
fuel by sugar mills. If a steady and reliable
supply of alternative fuel is assured to sugar
mills, substantial quantities of bagasse could
be released for manufacature of paper and
newsprint,

(b) and (¢) The technology for utilisation of
bagasse for the manufacture of paper/news-
print as known is being utilised by M/s.
Tamil Nadu Newsprint & Papers Ltd., a
State Government Undertaking for setting up
a project for the manufacture of newsprint/
paper from bagasse,

Facilities for setting up of Industries
in Bihar
5857. SHRI BHOGENDRA JHA : Will
the' Minister of INDUSTRY be pleased
to state :

(a) the extra facilities being given specifi-
cally for mini, cottage and other small scale
industries in backward areas and to weaker
sections;

(b) how many such unijts have received
such assistance and facilities from the D.I.C.
of Darbhanga and Madhubani in Bihar, block-
wise and in rest of Bihar, district-wise;

(c) how many registered units in these
two districts have not becn able to start their

‘ventures uptil now and what steps are being

taken to ensure their start; and

(d) how many productive units have been
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v

started with the assistance of D.LC.,
district-wise in Bihar Madubani during the
last three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
VIRBHADRA SINGH) : (2) The facilities
being given 1o tiny, cottage and other
small  scale industries in  backward
areas relate to concessional finance from
Financial Institujons, 15% Central Subsidy
on Fixed Capital Investment (for selected
backward districts and 20% in North Eastern
Region), deduction in income tax, transport
subsidy for remote and hilly back ward areas,
supply of machinery on hire-purchase basis
on liberalised terms and preferential terms
for consultancy charges. F or weaker sections
bank loans are available at less rates of
interest and preference is given in the matter
of disbursal DIC Seed/Margin  money
Joan and other promotional measures, such
as, training, grant of subsidy for purchase of
tool kits, plant and equipment and construc-
tion of work-sheds.

(b) to (d) These facilitiens/incentives have
been made availiable to eligible units in those
sectors in all the districts of Bihar including
Darbhanga and Madhubani. The number
of new units in the Small Scale and Artisan
Sectors, both registered and unregistered,
which  have been assisted to come
up under the District Industries Centres
of Bihar including Madhubani and Dar-
bhanga during the three years 1979-80, 1980-
81 and 1981-82 as furnished by the State
Govrnment/DICs is given in the enclosed
statement, Block-wise information is not
being collected by the Central Government,

Statement

Statement Showing Number of New Units Established, Small Sca'e and Artisan Based
~both Registered and Unregistered during the years 1979-80, 1980-81 & 1981-82-D IC-wise
in Bihar State

S. NO. DIC

1979-80 1980-81 1981-82
BIHAR -
1. Aurangabad 539 567 Not Reported
2, Bhagalpur 1748 527 554
3. Bhojpur 213 952 756
481 483

4. Champaran (East Motihari) 446
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S. No. DIC 1979-80 1980-81 1981-82
5. West champaran 937 1208 408.
6. Darbhanga 588 2126 . 174
7. Gaya 2582 1399 1297
8. Katihar 901 989 722
9. Muzaffarpur : 4582 6875 1549
10. Madhubanij 2135 847 1588
11. Nalanda 82 20 29
12, Nawadah 143 316 440
13. Palamau 631 635 570
14, Patna 1188 556 Not Reported
15. Purnca 224 538 Not Reported
16. Ranchi 1013 454 501
17. Samastipur 1129 897 815
18. Santhal Perganas 258 332 374
19. Rohtas 378 340 157
20. Saran 382 566 823
21. Siwan 166 524 570
22. Gopalganj 1327 243 Not Reported
23. Vaishali 1119 1675 1655
24, Sitamarhi 1655 2164 88
25. Monghyr 614 962 - 780
26. Begu Sarai 608 441 510
27. Saharsa 712 689 1001
28- Hazaribagh 986 600 605
29. Giridih 729 569 170
30. Dhanbad 1917 945 194
31. Sinhbhum 2168 1234 1134
32. Madhe pura
Not Available
33, Khagaia }

[t i waA, a§ faset A}
FAFTT A HAATAAT

5858. =it vratag waa : F41 IS AHY
|1t AT 994, 9% faeet @i FAFr
H oguaar & 13 & 19 Aw«, 1982 &
garifea wza Fear 10076 & IaT F
qFaey § g Fa19 §1 F7 FIT 5

() =rdl qrHENT WA, af faedt &
FHa1fed) &1 917 99 ganf § S @@

AR, FAFAT & FHI1fE) FY T
QA-HITAT H T@FT A QY-a1T ANIFTT gAY

# &1 7% gauraar &1 &9 a® g f5q

SN &Y HATFAT &; AT

(@) Far @Y qravan & fa=ae aey
AT waqi & sAarfEt & fag oF gqrT
fraw #itx safqan asrwT gawaEar g

w34 & fag #1§ saw Iz w1 ?
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A AR § I AAT (o Aewg
fag) : (%) =T (@) |1 gravenT qaA,
w§ feselt & @rdl qIalE AEA, FAFAT
#1 gaar & wfas  waard & ga. @rd

qIRIT WA, as fgeer & F&@r a9r
9T F fqe waw g0 ggui afga 4

gqga § | freg @t graE, sasarn
# q3teafs &7 dwraarEi #1 @F gC
JA|T HWIT TATTAT &1 OF IqqaT A fqar
fear war & 1 T wgq |E AT AT
AT & =9I Feg g qar fagmma
sgacqr F14 &1 qfcfeafaay, w3 &1
gaTy ud Wy 97 mrarfea &0

AT HIGIA QU FFAT F JHGIAAT

5859. =it Tiawta wqTT |t F71 @A
w5 ag aq &1 T w4

(%) fagrz & gardr @ o9 fogs
fgor & @101z F1 TWr A AT HIFIA
QUe FETAT, T ST A TF qIF TIF qI3T
%32 2, &1 @A & fau g9 gug 40
wary feg 7w ;

(=) #ar za H3z<r &1 AVATAY § qAT
faar nar § #9ifF 7g uF Iga AgeaqW
ST SUFI FFE 2, HIT Fadr a4qr
FIFIT F fza & a4 a9 gramawar g,
1T

() afz gf, a1 T8 ®F F1 FA @
qaar A gz fraw qar feg gw
ggaw ¥ 991E Srer ?

I " (&t Arvaw qw faad) ¢
() fagrz wsa wranfos fasme faaw
UFF F1 7A: wiER & A1 fafwdd
SRTGATHT FT T7T FAT @I E N

(=) sft, gl | S<=9aw qEAreg &
"Rl & HUT FAFAT I QMATAT §
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gfe@nres 171 & weasa 1,10,00,000
& H1 AT FE F A7 & GG FIL@A
F1 fagriz vsa Mafas faww faag w1
giq fagr war a1

() ag 37 wat 9T fadz w3 faeg
fagrix wsa stofes  fasm fang g9
usFl & 919, fqad aurargsi § fasgq
ST g 1A F AT GEAIT TI°T A FY
g1 8, Affaw ®9F a7 FT GFA7 )

Work Undertaken By The C.M.C. For
U.N.D.P.

5860. SHRI AMAL DATTA : Will the
PRIME MINISTER be pleased to state :

(a) the value and nature of the work
undertaken by the Coniputer Maintenance
Corporation for UN.D.P. together with
details and itemwise break-up of the value
of work;

(b) has the Corporation succeeded in
developing computerised text processing,
composition and printing in Indian Languages;
and

(¢) whether any equipment has been
developed and successfully tried by it if so,
details therecf ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS (SHRI
M.S. SANJEEVI RAO) : (a) The foll owing
projects have been undertaken by Computer
maintenance Corporation :

1. project Interact-International Education
and Research for Application in Computer
Technology. The objective of the project is
to develop and transfer know-how (to parti-
cipating developing countries) in system
integraton and engineering of small com-
puter based systems dedicated to applications
essential to build up and support development
oriented activities of high priority such as
power Systems Management, Railway Wagon
Movement Management, Meteorlogy, etc.
CMC is the executing agency for this UN
Project on behalf of the Government of India.
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The value of the Project is 2.75 million US dollars made up of :

A. Contribution United Nations
Financing System for Science
and Technology for Development
(UNFSST) for the Technology
Development and Training
Programme (TDTP)

(a) Project personnel
(b) Training

(¢) Equipment

(d) Miscellanecus

Sub-Total

B Contribution by Government of
India out of UNDP IPF under the
Technical Cooperation among
Developing Countries (TCDC)
Programme for training personnel

from developing countries.

(a) Project personnel
(b) Training
(c) Miscellaneous

Sub-Total

C Goernment of India’s contribution

in kind in Indian rupees equivalent  to
Grand Total

2. Turnkey project for site preparation at
the National Computer Centre, kathmandu,
Nepal, for installation of a computer system
and other data equipment, The value of the
project is US $ 404, 695 including contingency
provision of US § 20,000.

(b) and (c) Yes, Sir. The work in the area
of text processing has been completed. The
prototype has been developed and demons-
trated,

CMC has successfully developed phonetic-
based keyboard and special controllers for
CRT display and matrix printer for Deva-
nagini and Telugu scripts. Display and printing
of high quality Devanagiri and Telugu letters

US Dollars  in Million

0.360
0.185
0.925

0.120

US § 1.590 m

0213
0.380
0.007

US % 0.600 m

US ¢ 0.560 m

US 32.750 m

have been achieved without any compromise
on conventional letter forms, Computer-aided
text-processing in Devanagiri and Telugu also
have been demonstrated for word-processing
applications,

CMC has applied a unified approach for
a wide range of applications vz, phonetic
based coding and key boarding scheme,
directly applicable to Indian scripts of the
Brahmi family. Direct transliteratisn between
Devanagiri and Telugu has been demonstrated
on this basis. CMC is using the standards
proposed by Committees set up by the Dep-
artment of Electronics ard the Ministry of'
Communications,



63 Written Answers

Foreign Tribals In Arunachal Pradesh

5861. SHRI MADHAVRAO SCINDIA :
Will the Minister of HOME affairs be

pleased to state : °

(a) whether Government's attentjon has
been drawn to the fact that foreign tribes,
namely Lisus of Burma and Yobins and China
have swelled in numbers and hoarded
fortunes, in Vijaynagar (Arunachal Pradesh);

(b) if so what is the population of these
tribes according to latest figures available with

Government ;

(c) whether Government are aware of the
fact that former jawans who after retirement
had been settled in this unhospitable border
area to effectively prevent the infiltration
from Burma and China, have been feeling
insecure and unhappy with their swelling
numbers and fortunes ; and

(4d) if so, what is Government’s reaction
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) and b)
A tribe called Lisus (alias Yobins) has
migrated to Tirap District of Arunachal
Pradesh from Burma more than 25 yearas
back. They are settled in Arunachal Pradesh,
There has not been any abnormal increase
in their population, Their population accord-
ing 1971 census was 929. Identity cards
have been issued to all the Lisus and any
new influx can be checked.

(¢) and (d) The ex-Assam Rifles perso-
nnel are settled in 9 separate villages. There
is no report about ex-Assam Rifles personnel
settled in the area feeling insecure because
of Lisus. Necessary vigil is being
maintained.

aifeeard) wfezw! &1 naw g3m

5862. =it fazarera gatfar : @1 0g
HAY 7g qary &Y a1 FI90 fF

(%) #ar ag a= g f& arfeeardy
ufegs 939 =7 § W A1 @ § WK
WITAtT amfFar grea w7 @ §; 6T
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(=) afzx g, @1 @ A & fag
FIFTT 7 Fq1 3917 fwg § 7

ng A A ew @A (=0 fagre
WA |rewT) : (F) /T (@) afFeardt
Tfez#l & W@ & #wdg ®T F AN F
17 ATIATT MAfewar greg F3F F favg
# #1¢ frqrg gre 7t g€ & 1 wriwEqIAT
ufegsi & w39 g3a &1 AFA F fag
drar gz grfusdr IfFa gasar avay
&1 gargat =Y, s amfiwar wfyfaag,
1955 &1 AU 5(1)(F) F agq
grETM  GIAFIN g, W1FTA A A
qragrArgE® w7 FIAT AT @ WY
freY ot sraa® &1 i qfis F w9
§ qdiFa #33 & qF waq/faaw afz
F faavan &1 wodAT §3fez & waa qig
FTAT gAY

Flesh Trade Racket At Various Places

5863. SHRIMATI MADHURI SINGH :
Will the Minister of HOME afTairs be
pleased to state :

(a) whether attention of Government has
been drawn towards the existence of flesh
trade rackets at various places where
innocent girls are brought and sold to
brothelkeepers; and

(b) the steps proposed to check this evil
and rescue the poor girls from dens of
prostitution ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) axd (b)
The State Governments and Union Territory
Administrations are responsible for imple-
mentation of the provisions of Suppression
of Immoral Traffic in Women Girls Act,
1956 as amended in 1978. The Act already
envisages a comprehensive scheme for the
suppression of immoral traffic in women
and girls by penalising the traffickers, con-
trolling the activities of prostitutes and rehabi-
litating those rescued from the vice. Their
attention is drawn to such offences for
necessary action in accordance with the law
as and when they are received.
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Minimum Income For An Average Family

5864, SHRI T. S. NEGI : Will the Mini-
ster of PLANNING be pleased to state :

(a) whether Government have conducted
any survey to work out the minimum incame
that an average family should have to meet
the minimum requirements of life, suca as
food, clothing, housing etc.;

(b) if so, the details thereof;

(¢) the number of people in the country
who are not covered by the said minimum
income; and

(d) the difference between the people
living below proverty line and those not
having the aforesaid minimum income ?

THE MINISTER OF PLANNING (SHRI
S. B. CHAVAN) : (a) to (d) Government of
India have not conducted any survey so far
to work out the minimum income needed
by an average family to meet its minimum
requirements of food, clothing and housing.

However, norms for per capita minimum
requirement of food in terms of daily energy-
intake (measured by calories) have been
worked out by a ‘Task For:e on projections
of Minimum Needs and Effective Consump-
tion Demand’ set up by the Planning Comm-
ission, These norms are : 2400 calories for
rural areas and 2100 caiories for urban areas.

The minimum total expenditure level at
which the normative levels of calorie consum-
ption are attained is taken as the poverty
line. This is worked out with the help of
data from consumer expenditure surveys con-
ducted by the NSSO in different rounds, Since
the poverty line corresponds to the ‘total’
expenditure, it takes account of the consump-
tion of items other than food (like clothing,
housing, etc.) also. The poverty lines that
have been worked out in terms of monthly
per capita consumption expenditure, are
Rs. 65 (Rural) Rs. 75 (Urban) at 1977-78
pric s.

The statewise poverty estimates are based
on the periodic surveys on consumer expen-
diture conducted by the National Sample
Survey. The latest survey available is for
1977-78. The number of people below the
poverty line in 1977-78, was estimated to be
304.6 m i]lion (252.8 million rural in area and
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5.18 million in urban areas The next

survey is scheduled for 1983.
Supply Of Truck Engines By Telco

5865. SHR1 HARIHAR SOREN : Will
the Minister of INDUSTRY be plcased to
state :

whether Goverenment are aware of the
inordinate delay made by Telco Company
(Jameshedpur) in supplying truck engines to
the consumers;

(b) if so, the reasons for the jnordinate
delay made by Telco in this matter; and

(¢) the steps taken by Government to ask
the Telco to supply the truck engines in a
shorter time ?

THE MINISTER OF INDUSTRY (SHRI
NARAYAN DATT TIWARI) :(a) Spare
engines for Telco truck chassis are being
manufactured by M/s. Telco and are avail-
able for replacement through their dealer-
ship net-work. The company has reported
that there is no delay in the supply of these
engines to consumers for replacement
purposes.

(b) and (c) Do not arise.

HIRE ATAYAFEATA FI 1Az ®1 a9q
FIA At FFT F1 fawrg

5866. =it Fwor warq fag
AT gear 4t fag -
o7 QHIA WISAN

F1 IAWM AAT JZ ATIA F FAT FA
fw -

(%) @71 7z wq § f5 4z ggdam
qeqa T FE A9 F HTAT F 17 (H
Fexre &1 fawrg (war g faax fa=fg
FIT G I T AFA1, I A
gext grfz &1 fagio gaat sfsargar
gT &Y FAT qar waHAl & fawkw ¥
za®T 20 ufama d@raz agqr wex qrfwdy
& qra oA g gFar;

(@) afzgh, @t Feddsr gar sakar
1 g; AR
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(T) TE ®ArE & gAT AT IearEA
F1 ggiar ¥ & fay agr urw &y w3
g7

‘gE wtEa § e wut (s dteax
feg) : (%) & (7) #iWe wIdam
#geqlA F UF  IOYFT  qAWI AFIE
stnfoar &1 feam foar g fessd gru
FHIT F1 FrArT GrEA ¥ T oSEr ST
aFar g | 39 wafugy § ooy gaEh”
g%z F1 Fedly afgn agr fogg g97
¥ gmrea aifeqt & & Srw fanio woq
qT 3&# f&T & qiFT fasr 3% &1 qf-
FeqAT &1 4 2 | wgA wAATAT IS
0T Gy g F qar 991 g % ¥4
stefasEr &1 g9 T gz 7 fHem gy
sfaga wwiz 93 (@1 s gvg & A9
#1538 297 & Y9 § & Stra0 97 @Far
¢ fyad ofummeass 15 sfags o
guy ufus digz 71 a=9g g

Az qIEGTT HEI1T J U AT
famta dwza, arvdia @iz faam, -
fauz diaz weaar qar fergram @gz-
T FEOAT & A7 fAFwET gra Er A =9
faga qv 397 &1 o otz 37 gIwr A
grenfasy &1 wfiF0T FIF agr I/ A
& ®raffeas w38 & fag a@gafs 1)
qggAIT, HIAsz qAAAIA qEAT g9
staifoar #1 gad wfa w@T arar arfenn
F) geaiafza #37 & fag diqar aar
W

Preduction Of Cables In The Country

5867. SHRI ANANTHARAMULU
MALLU : Will the Minister of INDUSTRY
be pleased to state :

(a) whether Government have made
arrangements to meet the acute shortoge of

power cables in the country;

(b) if so, the steps Government havc
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taken to increase the production of cables
in the country; and

(¢) whether Government have favoured
the use of cables manufactured by the state
owned factories vis-a-vis the imported ones ?

THE MINISTER OF INDUSTRY (SHRI
NARAYAN DATT TIWARI) : (2) to (c)
There is no shortage of power the cables in
the country. The existing units are having
capacity utilisation of less than 50°,. There
is only one state owned unit which is licens-
ed for the manufacture of power cables.
This unit has been manufacturing mostly
telecommunication cables and their produc-
tion of power cables is nil,

Assent To West Bengal Mazdoor, Labourers,
Godownmen, And Other Workers (Regulari-
sation, Appointment And Welfare) Act 1981,

*5868. SHRIMATI GEETA MUKHERJEE :
Will the Minister of HOME affairs be
pleased to state :

(a) whether West Bengal Mazdoor, Labo-
urers, Godownmen and other Workers
(Regularisation, Appointment and Welfare)
Act of 1981 is still awaiting President’s
assent;

(b) if so, what are the reasons; and

(¢) when it is likely to be given President’s
assent ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) Yes, Sir.

(b) and (¢)  Clarifications on some
provisions of the Bill have beeyt sought from

the Government of West Bengal, Their
reply is awaited.
Production Of Steel Suffered Due To

- Shortage Of Power Supply From DVC,

5869. SHRI NIREN GHOSH : Will the
Minister of STEEL AND MINES be please d
to state :

(a) whether production of steel has
suffered due to shortage of power supply
from DVC in Bokaro, Burnpur-and Durga-
pur in February, 1982; and
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(b) if so, what extent ?

THE MINISTER OF STATE OF THE
MINISTERY OF STEEL AND MINES
(SHRI N. K. P. SALVE) : (a) and (b) Yes,
Sir. Loss of production of saleable steel
at Bokaro, Burnpur and Durgapur during
February, 1982 on account of inadequate
supply of power from DVC have been as
follows :—

(in tonnes)

Plant Loss of saleable steel
production in February

‘82 due to inadequate
supply of power

Bokaro 8935
1SCO (Burnpur) 390
Durgapur 4360

Total 13685
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(%) #31 qIFIR A T efasa
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(@) afz agl, at g1 efifas fagar
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fag zaifasq 27 9T Wil 919 &AT @
g #IT

(7) afz gi, a1 #41 FIFIT 7 AA-
faws v FWF &1 AFAF F fa¥ 1€
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gaaifa®r fawm § sqast (st qm,
uq. gt wa) o (F) 1, g

(@) #iz (1) geada & faq fafq-
atarsy &1 efarare & fag qad agr qr9-
fas Aisar & wata @Eifas saTa
sYarfnsy fawra farm grar srarfaa oie
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WA geasra 2t &1 famamma faeet &
s gaiat o fwal (fagd @t &
arfad §) 93 397 1 —

(i) gz zgaz (awsafex) @iy Ghw
gIAA §T : 7,500 wqF,

(ii) zoazifas zgaz (aneafor) o
T g7 §T : 8000 w94, Iq g
§ faxt £3, g wife 5@ sy &9
T AAT & ATIIT T 39 F17a) § 92
a7 g1 aFar g |

gafq, g sraal & fasar § @
sgaEar &1 a1 & garfa, g7 wrd a@rw
warfe gl £gr &1 @war ) afy fedr
fafaez wradr & ag qrar w47 fe 39 FIR
F1 gedea far 191 & 71 azwre SfEq
FILAE FI |

gifzardt wix gt & fawmm & fag
eafegw d@nsal &1 wagw

5872. =it @gwor wA : FAT Mg HAT
qg aqmT FT T FLA faF ¢

(F) &= ¥ 37 91Fa cafegs quaal
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(@) 37 |usAl & 919 41 §, WA
gearaq fea-faa eqai 9z §;

() sarag @9 g f& =i gfear
wifgqret Saaqne sisfaa (afaq wiz-
dra sfzardt fagr afiwy) &1, fa$r
geqreg 15, &fam @a, af faedt & §,
qq 1982-83 & wgarE w1 vfa & w#aF
a® qaar agy fEar aar g; A%

() afz g, A1 FIFT FIU IF
geqrat &1 foasr wgg@ & yraw §
faerea g1 mar &, wyaw 2 F fad sav
FIH ISIT AT RE T
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g WAt # usa w@A (s fagre
WA wrewT) ¢ (F) A (@) faa @
fegw duzal #1 &= gror gmAfag &@9-
fegx dnzAl ¥ fag agraar ggz@
AT & Aaw 78 dArA7 F ArgarEy
o1z gfiaAt & fasa & fao 1982-83 &
g1 w9719 HiFa fau g a4, 37 A
UF FAT 77 § | 2T qAA F gEgrAq
SaF q1a1 & @rAq fag v § )

() =iz (a) fadra ag 1982-.3
& g, wfga wedr srfzaEr
fasra aftaz, af fasat &1 goar afaq
Wi graad gy w99 & fag
40,000 & &1 Tfer efiga @1 af o1
%I, 1983 § d737 § §Z 777 qE¥A1T
yieg gQ 4 faeg 9 & 3 A9 4 91q: 57
gearal & #39 § Iz F1 FE [IAAT
A8l faar 51 wF7T ) ma: wEEE JWH
AIFTT &1 GIF d F1% faqeg agrgard

faazo

1. gfxsr &a% g9, faeory Fvq, facsr

2. zfeam 3= g Mg, 1 T wE

e, 9% fasst |
3. @dzq AIF gfear Arqrady, qary

4. fgeg €919 93F  AHIF, TI-1980
FTAT1L 7197, 9% faeey |

5. @Aty feg g Fa1@g #F, 6, <.
TFeE gq1E U, A% fasdr

6. TaFEeT fRaa graw, WWEr |

7. wmgsw fama wraw, gl |

8. &1 UHFSW wgq Wiww, 1. #}.
FATE, grAgan, faar Fa
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APRIL 6, 1983

11.

12,

13.

14.

15.

16.

17

18.

19.

20.

21.

22,

23.

24,

Written Answers 72
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25. ungsw fama g waiT, &
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g3 |

32. gfxs7 qa® &9, 714, grasr

C. B. I. Cases Held Up For Trial

5873. SHRI M. M. LAWRENCE : Will
the Minister of Home affairs be pleased to
state :

(a) the number of C. B. I cases, the trial
of which was held up during the last five
years, and the reasons thereof;

(b) whether there are cases held up since
1974-75; if so, the numbers thereof ; and

(c) the reaction of Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRI P. VENKATASUBBAIAH) : (a) 202
cases. These cases are held up for various
reasons such as dilatory tactics adopted by the
accused persons, getting stay orders, challeg-
ing the legalities of procedures followed by
investigating agency and the courts and
moving courts for transfers; complicated and
intricate nature of cases involving examinat-
ion of large number of witnesses and
voluminous records etc,

(b) Yes,Sir. 38 cases.

(¢) The Governnent is naturally concerned
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about the delay in disposal of these cases and
undertakes periodical reviews to devise ways
& means to expedite disposal.

Issue of Licences For Manufacturing Video
Cassette Tape Recorders

5874. SHRI V. S. VIJAYARAGHAVAN :
Will the PRIME MINISTER be pleased
to state :

(a) the names of parties who have been
issued letters of intent/licences for the manu-~
facture of video cassette tape recorders
during the past two years;

(b) whether it isa fact that more than
one licence has been obtained by the same
group of people in the name of different
companies or by giving different locations
for the same companies for implementations

(c) whether it is also a fact that the same
official is incharge of issuing licences in the
department for the last ten years; and

(d) if so, the facts thereof ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
(SHR1 M. S. SANJEEVI RAO) : (a)
The names of parties who have been issued
letters of intent/licences for the manufac-
ture of video cassette tape recorders dur-
ing the past two years i.e. 1981 & 1982 both
in the organised and small scale sectors are
given in Annexures I & II tespectively.

(b) The matter is being looked into.
(¢) No, Sir.

(d) Does not arise.
Statement I

Parties approved for the manufacture of
VCRs in the organised sector.

SI. No. Name of the Party

1. Shri M. S. Bulsara, Bombay.
2. M/s. Bush India Ltd., Bombay,

3. M/s. British Physical Lab, India Ltd.
Bangalore.

4, M/s. Maharashtra Electronics Corpn,
Ltd., Bombay.

5. M/s. Murphy India Ltd., Thane,
6. M/s. Uptron India Ltd., Lucknow.
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S1, No. Name of the Party SI.No. Name of the Party
7. M/s. Karnataka State Electronics ) N
Development Corporation ‘Ltd. 14. M/s. M. P. Electronics, Faridabad.
Karnatak (Location : M. P.)
8. PSED & PC Ltd., Chandigarh. 15. M/s. Telerama India, Calcutta.
9. M/s. Usha Video Systems (P) Ltd,, 16. M/s. Quaser Electronics, Bombay.
Faridabad.
Siaoes 17. M/s. R. K. Gupta, Bombay,
10. Shri Om Prakash Shyamsunder
Agarwal, Ahmedabad. 18. M/s. R. K. Electronics, Ahmedabad.
11. M/s. Konark Television, 19. M/s. Alfa Electronicg, Amritsar,
Bhubaneshwar, 20. M/s. Jupiter Radios, New Delhi.
21. M/s. Kamal Electronics, New Delhi.
Statement II
(M. P.)
Parties approved for the manufacture of
. 5. Kri New Delhi. (U. P
VCR ana VIR in the small scale sector. 22, Bjs, Korisen, New Delhi. (L )
23. M/s. Micron Electronics, New Delhi.
Sl. No. Name of the Party 24, M/s. Kay Jaytronics (P) Ltd., Madras,
1. M/s. Shanti Electronics, Silvasa. 25. M/s Video Electronics Ltd., New
Delhi. (Location : U.P.)
2. . M/s. Cosmic Radio, Bombay.
) v - 26. M/s. Dynamic Electronics (I) Pvt.
3. M/s. Jupiter Radios, New Delhi. Ltd., Bangalore.
(Location : Punjab)
. . 27. M/s. Mahindra Radio Television Pvt.
4. M/s. Video Company of India, Delhi.
Ltd., Meerut.
’ .
5. M/s. Sonedyne Television Co., 28, MJs. NODA Videotronics (P) Ltd.,
Calcutta. .
New Delhi (U.P.)
6. M/s. Punjstar Standard Electronics
Ltd., Roopnagar. 29, Anadigi Instruments (P) Ltd.,
; Hyderabad.
7. M/s. Polestar Electronics Pvt, Ltd.,
New Delhj. (Location : Maha rashtra) 30. M/s. Ohmitron India Ltd., Madras.
8. M/s. Southern Electronics Pvt. Ltd., 31."M/s. Skantronics (P) Ltd., New Delhi.
Bangalore. 32, M/s. Gododia Electronics (P) Ltd.,
9. M/s. Cosmic Electronics, Vadodara. Sahibabad. (U. P.)
10+ M/s.Weston Electronics, New Delhi. 33.'M/s. Rishi Electronics Ltd.,
(Location : J & K State) New Delhi.
11, M/s. Associated Electronics & 34.>M/s. Haryana Electronics Delhi.
Electrical Industries, Bangalore. (Location : Haryana)
12. M/s. U. M. S. Radio Factory Ltd., 5 B A Bt S s
Coitibetore. (Location : Punjab)
13. M/s. Televista Electronics Pvt. Ltd., 36.- M/s. Jaya Kumar Engineering Pvt.

New Delhi. (Location ; Hyderabad)

Ltd., Palghat, (Location ; Karnal)
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37. M/s. Vijai Gupta, Delhi.
(Location : H. P.)
38. M/s. Digico India (P) Ltd., Palghat.

(Location : Kerala)

39. M/s. Bharat Television Ltd.,
Hyderabad.

40. M/s. Video Tech: (P) Ltd. Simla.
(Location : H. P.)

Encashment Of Commuted/Half Pay Leave

5875. SHRI MANOHAR LAL SAINI :
Will the Minister of HOME affairs be

pleased to state :

(a) whether it is a fact that .Government
have been considering the question regarding
encashment of commuted/half. pay leave-in

the recent past; and

(b) if so, whether any decision has been
taken in the matter ?

THE MINISTER OF STATE IN THE

MINISTRY OF HOME AFFAIRS

(SARI P. VENKATASUBBAIAH) : (a)

There has been no demand for  encash-
ment of commuted leave under considera-
tion. However, a demand for . encash-
ment of half pay leave has been raised.

(b) No decision has been taken in the
matter,

Growth Of Imports/Exports During-Amnual
Plan For 1982-83

5876. DR. A.U. AZMI Will the

Minister of PLANNING be pleased to:state *

(a) whether the Annual Plan for 1982-83
lays particular stress on increasing the: pro-
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duction of petroleum, fertilisers, cement,

steel and edible oils so also to contain the
growth of imports within the mana geable
limits and to take measuses for increasing

the growth of exp orts;

(b) if so, how much success was achieved
on the stress laid and does not the same
appear favourably well with the last plan’s

figures; and
(¢) the details thereof ?

THE MINISTER OF PLANNING (SHRI
S. B. CHAVAN) (a) Yes, Sir.

(b) and (c) A table showing the indige-
nous production of petroleum, fertilisers,
cement, steel and edible oils in 1981-82 and
1982-83 (provisional estimates) alongwith
the imports is enclosed. As tne figures of
imports for the full year 1982-83 are not
yet available, comparable figures have been
given for the first half of 1982-83 and 1981-
82. It would be seen from this table that
indigenous production of all these commodi-
ties expected to go up in 1982-83 as compared
to the previous year. The increase is parti-
cularly significant in the case of petroleum
(crude oil) and cement. The imports of
fertilisers and edible oils during the first
half of 1982-83 have shown a definite
declining trend over the previous year.
There is a marginal increase in the import
of steel. Further, the swapping of Bombay
High crude with imported crude/petroleum
products has resulted in saving of foreign
exchange. It may also be mentioned that
but for the incerease in indigenous produc-
tion of the above commodites in 1982-83,
the increased demand in the year would
have necessitat ed larger imports,
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Future Plan For Nuclear Power
Programme

5877 SHRI HARTIKESH BAHADUR :
Will the PRIME MINISTER be pleased
to state :

(a) whether it is a fact that the
nuclear power programme in almost all
the countries has come to a stand-still
except France and if so what are future
plans in India in view of the new think-
ing and reconsideration;

(b) whether Government will review
its policies and programmes or continue
in its ventures aimlessly; and

(¢) whetiier it is a fact that budget
of atomic energy over Rs. 530 crores for
1982-83 as against Rs. 2 crores for Social
Welfare and Rs. 10 crores for rural
reconstruction and Rs. 142 crores for 100
universities and whether Government
will review its allocations ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLCGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT : (SHRI SHIVRAJ V.,
PATIL) : (a) to (c) India’s atomic
energy programme has been formulated
keeping our requirements and resources
in view. The reasons for the slowing
down of this programme in some of the
other countries is not of relevance to us.
It continues to be Government’s policy
to utilise atomic energy for the generat-
ion of electricity to the maximum extent
possible and to make the necessary bud-
getary allocations to achieve this result.

Research And Development Of Technology

5878. SHRIMATI SUSEELA GO-
PALAN : Will the Minister of INDU-
STRY be plcased to state :

(a) Government’s long term and short
term policies and planning for the dome-
stic rescarch and development of techn-
ology for the industries, heavy, small and
medium size enterprses;

(b) the outlines of the policies and
planning on these scores, during the
past five year plans; and

(c) the results achieved so far ?
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THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI) : (a)
to (c) Government have always recognis-
ed the importauce of rescarch and
development for industry as a major
factor in bringing about rapid technolo-
gical development. The Industrial policy
statement of july, 1980 specifically stated
that ““the Indian industry must earmark
substantial resources for R&D to const-
antly up-date technologies with a view
to optimal utilisation of scarce resources,
better service to the consumer, and achi-
eving greater exports and that greater
emphasis may be laid on bringing bene-
fits of the latest R&D to medium and
small units”. The latest technology policy
Statement announced in January, 1983
reiterates that fullest support will be
given to the development of indigenous
technology to achieve technological self
reliance and reduce the dependents on
foreign inputs. It has referred to the
provisions of fiscal incentives in particu-
lar to promote inventions; increase the
use of indigenously developed technology;
enhance in-house research and develop-
ment in industry; and efforts directed to
absorb and adapt imported technology.

2. In line with the Government’s
policy to encourage indigenous R&D,
various measures have already been
taken in this direction, which include :-

(a) provideng weighted tax deduction
of 133%, for sponsoring research
projects in approved institutions.

(b) Previding weighted tax deduction
of 125% for carrying out approved
research programme in the In-
house R&D units,

(c) Incentive for creating capital
assets in Research and Develop-
ment in Industry Permitting 1007
write-off in the year of expenditure.

(d) Exempting the non-FERA/non-
MRTP Industrial units from the
restrictions of licensing when the
technology in question has been
developed within the National
laboratories.

(¢) Providing enhanced investment
allowance on expenditure incurred
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on plant and machinery using indi-
genously developed technology.

(f) Providing OGL facilities without
any limit for recognised R&D In-
house units to meet their research
& Development requirements.

Fresh look at Sick Units

5879. SHRI H. N. BAHUGUNA :
Will the Minister of INDUSTRY be

pleased to state :

(a) whether Government’s attention
has been drawn to the forthnight views
of Reserve Bank of India, Governor
(Times of India dated 9 March, 1983)
calling for a fresh look at the Govern-
ment’s approach to ‘sick’ industrial
units in Order to ensure that this does
not lead to strangulation of public sec-
tor units and deliberate causes of ‘sick-
ness’ by the private section; and

(b) if so, Governments views in the
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
VIRBHADRA SINGH) : (a) While
delivering T. T. Krishnamachari Memo-
rial Lecture on the 7th March, 1983,
the Governer, Reserve Bank of India,
made certain suggestions, including the
following :(—

“There is need for a fresh look
at our approach to sick units, If
all sick units have to end up in
the public sector, this is an open
invitation to unserpulous entre-
preneurs t0 mismanage the enter-
prise without incurring any finan-
cial risks, We must also recog-
nise that in providing subsidies
for loss making sick units, we
may avoid loss of jobs for tnose
employed, but only by throwing
the new entrants on to the sub-
sistence agricultural sector. It
will be better if patently unprofit-
able sick units are freely allowed
to be acquired by other entre-
preneurs rather than being brought
into the public sector.”

(b) It is not the policy of the
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Government to nationalise all sick
industrial units. The policy guidelines
announced by the Government jn Octo-
ber, 1981, have laid down this criteria
for nationalisation of sick units. Main
emphasis is on prevention of sickness,
corrective action on the basis of diagnos-
tic studies, or recovery of the dues by
banks and financial institutions as per
the normal banking procedures when the
banks and financial institutions feel that
their efforts are unlikely to revive the
sick undertaking,

Government also encourage the merger
of Sick units with healthy units which
are capable of managing them and res-
toring their viability, For this purpose,
tax concessions are being given under
Sections 72A of the Income-tax, Act,
1961.

Nationalisation of Steel Industry

5880. SHRI CHITTA MAHATA :
Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether Government are consider-
ing to nationalise the steel industry ?

(b) If so, the details thereof; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE OF
THE MINISTRY OF STEE AND
MINES (SHRI N.K.P. SALVE) : (a) No,
Sir.

(b) Does not arise.

(¢ Steel industry in the private sec-
tor includes TISCO and Mini stecel
plants. There is no justification for
nationalising TISCO on considerations
of performance, efficiency in manage-
ment or interests of labour. Nationali-
sation of mini steel plants is not advis-
able because having regard to their
seale of opeaations these units can be
run better in the private sector,

Diversion of Funds Allocated For Welfare
of SCs and STs to other hands

5881. SHRI DAYA RAM SHAKYA :
Will the Minister of HOME Affirs be

pleased to state :
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(a) how mucn funds allocated for the
welfare of Scheduled Caste and Schedu-
led Tribas were diverted to other heads
in the year 1982-83;

(b) how much money was allocated
for advancing loans to the members of
Scheduled Caste and Scheduled Tribes;

and

(¢) the amount remained unspent and
the reasons there of ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI N:HAR RANJAN LASKAR) :
(a) No funds allocated for welfare of
Scheduhed Castes and Scheduled Trlibes
were diverted to other heads during

1982-83.

(b) and (c) There is no Centrally
Sponsored Scheme for advancing loans
to the members of Scheduled Castes and
Scheduled Tribes. There is, however,
a Centrally Sponsored Scheme of
Scheduled Castes Development Cor-
porations under Wwhich grant-in-aid js
given to the States/Union Territories in
the ratio of 49.51 for jnvestment in the
share capital of the Corporations. The
Corporations function as catpalyst in
bringing the Schedu'ed Caste loanees in
contact with the Banks for institutional
finance, collect loan applications and
provide margin money for schemes for
econmic ~development of Scheduled
Castes, Similar corporations have been
set up for the Scheduled Tribes also
under the State Secter Plan of the
State  Governments/U.T. Administra-

tions.

Ordinance Regarding Appointment of Lok
Ayukta and Uploka Ayukta from
Karnataka

5882. SHRY CHITTA BASU: Will
the Minister of HOME Affairs be pleased
to state :

- -

(a) whether an ordinance providing
for the appointment of a Lok Ayukta
and an Uplrka Ayukta for looking into
public allegations and grievances against
public servants including the Chief
Minister has since been forwarded to
the President by the Government of

Karnataka;
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(b) if s0, whether Government have
since cleared the ordinance; and

(©) if not, the reasons there of ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P, VENKATASUBBAIAH) : (a)
and (¢) Yes, Sir. The ordinance was
received on March, 4, 1983 and is under
considerat on,

Manufacturirg of Colour T. V. Tubes
by M/s. 1. T. C.

5883. SHRI ASHFAQ HUSAIN : Will
the Minister of INDUSTRY be pleased
to state :

(a) whether it is a fact that Indian
Tobacco Company is going in for
manufacture of colour T.V. tubes through
Vazir Sultan Tobacco Company;

(b) whether it is correct that Indian
Tobacco Commpany has already taken
over India Cements, a card board paper
manufacturing unit with the help of
financial instjtutions; and

(¢) whether Government would ensure
that such deals are nor permitted in

future ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI) :
(a) No such proposal has been received
from the Company.

(b) and (¢) The financial institutions
have sold part of their share-holding in
India Cements Ltd. (ICL) and Ashok
paper Mills (APM) to ITC Group of
Companies, The shares were sold to
ITC following negotiations and in
accordance with the normal practice of
institutions for sale of their shares and
keeping in mind the overall long-term
interest of 1CL and APM and the stake
of the institutions in  these two
Companies.

Soviet Delegation Visited India

5884. SHRT ANAND SINGH : Will
the PRIME MINISTER be pleased to

state :
(a) whether Government have seen
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a news item appearing in the ‘National
Hareld” dated 23-1-1983 under the
caption “More Scientific aid from
USSR™;

(b) if so, the names and status of the
leader and other Members of Soviet
delegation who visited f{ndia, details of
discussions held with Indian counter-
parts, and outcome there of;

(¢) the datails of assistance to be pro-
vided by the Soviet Union and how it
will be provided;

(d) whether Soviet Union also held
an exhibition recently in India, if so,
the location thereof, names of other
participants at the exnibition with parti-
cular reference to Indion; and

(e) the extent to which India will be
benefitted by such exhibitions ?
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THE MINTSTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY ATOMIC ENERGY,
SPACE, ELECETRONICS AND
OCEAN DEVELOPMENT (SHRI1
SHIVRAJ V. PATIL) (a) Yes, Sir.

(b) and (¢) A list of names and
status of the leader and other member
of Soviet delegation who visited India
is encloscd. The discussion related to
inp'ementation of the ongoing pro-
gramme of cooperation in S&T between
Ind'a and USSR and possible areas of
future cooperation,

(d) Yes, Sir. Thz Jocation of the
exhibition was House of Sovijet Science
Culture and Art, 24 Ferozshah Road.
New Delhi,  The other Soviet partici-
pants in the exhibition were :

Dr. F.A. KUZENETSOV
Dr. N.T. KUZENETSOV
Dr. O.M. NEFYODOV
Dr. J.A. ROZANOV
Dr. V.I. SERGEEV
Dr. T.G. TRIFONOV
. N.P. NAPALKOV
Dr. P.I. KOVALNKO

Dr. M.S. TASHPULATOV
10. Dr. A.J. GAGARINSKY
11. Dr. V.A. BITYURIN
12. Dr. N.V. NAUMOVITCH
13. Dr. AN. TITOV

w N =
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=

14, ACADEMICIAN V.S. VLADIMIROV

(Inorganic Chemist)
(Physical Chemistry)
(Organic Chemist)

(Mathematician)

(Space Geologist)
(Health Care)
(Agric & Env. Prot.)

(Energy Specialist)
(Energy Specialist)
(Powder Metallurgist)
(Standards Engiﬁecr)
(Mathematician)

(e) Indian Scientists would have been benefitted by way of visiting the Exhibition
showing progress in Science & Technology in USSR and also by attending lectures

organised at the location of the exhibition and in the concerned Institutions.

Statement

List of the Members of the USSR Delegation -

NAME

STATUS

MARCHUK CURI IVANOVICH

Deputy Chairman of the USSR, Council of
Ministers, Chairman of the State Commit-
tee for Scinence and Techinology of the
USSR. )
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NAME

STATUS

KUDRYAVTSEV GENNADI GEORGIEVICH First Deputy Minister of USSR Com-

BABAEV AGAJAN GEL'DIEBVICH

BORESKOV GEORGI KONSTANTIVICH

PATSKEVICH VASILI MIKHAILOVICH

FILIPCHENKO ANATOIL VASILYEVICH
OBOLENTSEV PIOTR EVGRAFOVICH

LORISOV NIKILAI NIKOLAEVICH

INASHV ILI DAVYD DAVYDOVICH

TRAVKIN VLADIMIR NIKOLAEVICH

munications.

Director of the Institute of Deserts of the

Turkment SSR Academy of Science, Presi-

dent of the Turkmen SSR, Academy of

Sciences.

Academician of the USSR, Academy of

Sciences, Director of Institute of Catalysis

of Siberian Branch of the USSR, Academy

of Sciences in Novosibirsk.

Executive Officer in the USSR, Council of

Ministers.

Piloi Cosmonaut of the USSR

Executive Manager of the Chairman’s

Cffice in the USSR, State Committee for

Scierce and Technology.

Head of Department of Scientific and

Co-operation Foreign
the USSR, State Committee

Technical with
countrics in
for Scierce and Technology.

Senior Expert in the Department of
Scientific and Techn’cal Cooperation with
Foreign  countries of the USSR, State

Committee for Science and Technology.
Expert of the Department of Scientific and

Cooperation  with  foreign
State Committee for

Technical
countries of  the
Sc’ence and Technology,

Ban On Critical Evaluation Of Govern-
ment’s Nuclear Policy

5815. SHRI HARISH KUMAR
GANGWAR Will the PRIME MIN/STER
be pleased to state :

(a) Whether it is a fact that top
scientists of Department of Atomic
Energy and BARC have urged a total
ban on any critical evaluation of Govern-
ment’s nuclear policy and if so, Govern-
ment’s decision in the matter and
reasons thereof; and :

(b) Whether-it is alsoa fact that

follwing Pokharan nuclear explosion,
India’s nuclear programme has come to
a ginding halt ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT : (SHRI SHIVRAJ'V.
PATIL) : ’

(@) Government have not received
any suggestion from any scientist of the
Department of Atomic Energy against
critical evaluation of the Government’s
nuclear policy. )

(b) No, Sir.
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Sanction Of Freedom Fighters Pension
To Ex-INA Personnel

5888. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
HOME Affairs be pleased to state :

(a) whether there are any cases of
Freedom Fighters/Ex-INA Personnel for
the sanction of freedom fighter pension,
which are pending for over 5 years, 3
years, 2 years and one year;

(b) if so, the details there of State-
wise separately for each category and
the reasons for not sanctioning the
pensions so far;

(¢) whether the Government would
launch a special drive to clear all cases
within the financial year 1983-84; and

(d) if so, the likely date which this
would be done ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH) :

(a) to (d) A statement showing the

APRIL 6, 1283

Written Answers 92

State-wise break-up of pending applicat-
ions in respect of Freedom Fighters and
ex-INA personnel separately for the
period ending 28th Feb. 1982 is annexed,
No year-wise record of the pending
applications have bee: maintained.
However, most of the pending cases is
in respect of applications received after
1-8-80 under the liberalised pension
Scheme. :

Cases are pending™ for want of
verification reports from State Govts.
and/or requisite information from the
applicants.  As the Central Government
has to depend upon the various State
Governments for verification of the
suffering claimed by the applicants with
reference to records available with them,
no time limit for disposal of the
applicaticns can be indicated. The
State Governments have been requesed
to initiate steps for expedttious scrutity
of applications. Most of them have
opened Srecial Cells under the superyis-
jon of the senior officers to process the
applications, They have also set-up
Committees at district/State levels to
help the State Govts. for speedy veri-
fication.

Statement
S1. No. State/UT Pending Freedom Pending ex-INA Ttotal
Fighters cases cases as on pending
as on 28.2.83 28.2.83 cases.
excluding INA . (Total of
cases) Col. 3&4)
1 2 3 4 S
1. Andaman & Nicober 2 12 14
2. Andhra Pradesh 6120 52 6172
3. Arupachal Pradesh 4 - 4
4, Assam 11489 15 11504
5. Bihar 39700 84 39784
6. Chandigarh 20 12 » 32
7. Delhi 148 99 247
8. Goa 790 2 792
9. Gujarat 217 28 245
10. Haryana 489 138 627
11. Himachal Pradesh 147 T 120 267
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1 2 3 4 5

12. J& K. 1091 92 1183
13. Kerala 17980 482 18462
14, Karnatak 6559 34 6593
15. Madhya Pradesh 332 29 361

16. Maharashtra 12760 37 12797
17. Manipur 46 388 434
18. Meghallaya 39 B
19. Mizoram — 5 -
20. Nagaland 13 4 17
21. Orissa 6942 160 7102
22. Pondichery 484 32 516
23. Punjab . 1938 1957 3895
24, Rajasthan 227 141 368
25. Tamil Nadu 1431 826 2257
26. Tripura 873 v 880
27. Uttar Pradesh 5954 792 6746
28. West Bengal 49962 35 49961

Grand Total : 165741 5588 171329

Nuclear Programme

5889 SHRI A. NEELALOHT THA-
DASAN NADAR : Will the PRIME
MINISTER be pleased to state :

(a) whether India’s nuclear programme
has become self-reliant;

(b) whether Narora (NAPP) type
nuclear reactors will be operational by
Sixth Plan end;

(c) what are the further plans of
Govt, (Seventh and Eighth Plans) in
this connection; and

(d) whether Govt. will create an
independent monitoring agency of DEA/
AEC in the light of their dismal perfor-
mance ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SCIENCE AND
TECHNOLOGY ATOMIC ENERGY
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT : (SHRI SHIVARJ V.
PATIL) :

(a) Indian’s atomic energy programme
is largely self-reliant.

(b) The reactors under construction
at Narora in Uttar Pradesh are of the
pressarised heavy water type. Such
reactors are already in operation in the
country,

(© A long term plan proposed by
the Deptt. of Atomic Energy envisages
a nuclear power generation capacity of
10,000 MWe installed capacity by 2000
A.D. comprising a series of pressurised
heavy water of 235/500 MWe unit size.

(d) It would not be correct to call
the performance in the nuclear progr-
amme dismal. The progress of atomic
power projects under construction is
monitored by a Programme Monitoring
Call and reports submitted to the
Atomic Energy Commission.
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«Tiwari Committee Report on
Environment™’

5891 SHRI GIRIDHAR GOMANGO:
Will the PRIME MINISTER be pleased
to state :

(a) whether Govenment have received
a draft report on the s:a‘e of tke environ-
ment, 1981 from Tiwari Commitice and
considered the recommendations and
suggestions contained therein;

(b) if so, the major areas of environ-
mental concern identified by the Commi
ttee and the stcps taken by her Ministry
to adopt and implement them by the
concerned Ministries/Departmenis of
Cen ral Government and the States and
Union Terrinories therefor;

(c) whether the National Committee
on Environmental Planning has gone
into depth the recommendations and
suggestions of Tiwari Committee and
adopted an approach for environmental
programme; and

(d) if so, the schemes and programmes
thereof alongwith the measures taken to
implément the programme?

THE DEPUTY MINISTER IN THE

DEPARTMENT OF ENVIRONMENT

(SHRI DIGVIJAY SINH) : (a, Yes, Sir.
The Government have considerd the reco-
mmendations contained in the report
which was received in Sept., 1980.

(b) The Cemmittee identified three
major areas. These are : Land and
Water Resources, natural living resour-
ces and environmental pollution. Steps
have been taken in conjunction with the
concerned Ministries/Departments at the

APRIL 6, 1983

Written Answers 9

Centre and in the States and Union Terri-
tories for ensuring necessary measures to
deal with various areas of environmental
concern. These include formulation of
guidelines in respect of developmen t pro-
jects in different sectors, policy measures
for ecologically sound management of
forests, incentives for pollution control,
setting up of a National Land Resource
Conservation and Development Commi-
ssion, and creation of Departments of
Environment in the State and Union
Territories.

(c) Yes, Sir.

(d) In consonance with the suggestions
of the Tiwari Committee and the Natjo-
ral Committee cn Environmental plann-
ing, measures have been taken to accele-
ra‘e the on-going and planned sctemes
for environmental protec jon, environme-
ntal ¢ ppraisal of development projects,
enforcemeat of laws for pollution control
and protection of forests, and promotion
of environmental awareness.

Awards Given To Dadri Cement Factory
For Heavy Production

5892. SHRI MANOHAR LAL SAINTI :
Will the Minister of INDUSTRY be

pleased to state :

(a) whether it is a fact that workers of
Dadri Cement Factory, Haryana, have
worked with full devotion and loyalty to
ensuer recommissioning of this factory on
its take over and the factory has given
more than hunndred p:r cent production
and has been adjudged the best among
the ten units of Cement Corporation and
given shield any awards; and

(b) if so, details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRT VIRBHADRA SINGH) : (a) and
(b) With the co-operation of workers,
the Charki Dadri Unit had achieved over
04% capacity utilisation in cement Pro-
duction and had shared cement corpora-
tion of India’s inter-unit competition
rolling shield and cash award during Ist
and 2nd quarter of 1982-83, along with
the kurkunta Unit of the Corporation.
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Recruitment To State Cadres

5895. DR. A.U. AZMI: Will the
Minister of HOME Affairs be pleased to
state :

(a) whether certain suggestions were
offered fot the consideration of the State
Governments to review the requirement
of personnel in the Second Five Yecar
p'an and 10 make detailed proposals
with regard t0 supplementing recruitment
to State Cadres by arragemenrs such
as All Indja Services, General Develop-
ment Cadres or other co-cperative arra-
ngements between the Centre and the
State;

(b) if so, what‘ are their details and
how much progress has been made there-
in; and

(¢) what are the details of the shorta-
ges of personnel in the Central and State
Government offices and the consequen-
tial effect thereof on the fulfilllng of
the targets set in the plans ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS :
(SHRI P. VENKATASUBBAIAH) : (a)
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and (b) The Second Five Year plan
document laid emphasis intea alia on
framing policies and programmes so as
to secure requisite trained personnel at
different levels at the Centre as well as
in the States. It also recommended
manpower planninrg arrangements in the
States for. meeting their departmental
needs pesides emphasising the need for
close coordination between the Centre
and the Stales in manpower planning.

As a general rule State Governments
are advised from time 1o time to assess
the manpower requirements in the
context of plan programmes and take
arpropriate measuaes {0 meet situation
of manpower shortags/suipiuses. In
order to facilitate manpower planning
work at the State level the State
Governments are being assisted to set
up/strengthen  the cmployment and
nanpower planning machinery.

(¢) : It is mnot possible to link
specifically the shortages of persennel in
the Central and State Government
offices with the non-fulfilling of the
targets set in the plans.

Frtw &1 fagfa

5896 it zfarz AR : FAT IMA
aFt 98 AN &1 FAT FL ¢
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& gewrfag fazaft gar gsq & ar
¥ wFAT TET aEAqA T
Consiruction Of Roads And Supply Of

Drinking Water In Haroti Region,
Rajasthan

5897. SHR(I KRISHNA KUMAR
GOYAL : Will the Minister of PLANN-
ING be pleased to state :

(a) whether the Government are aware
that Haroti region in Rajasthan has been
neglected in the Sixth Five Year plan;

(b) if not, the names of the schemes
for Haroti region included in this plan;

(¢) whether the Government are also
aware that there is a need for construct-
ion of roads and supply of drinking
water in villages of the region; and

(d) what arrangements are proposed
to be the Government in this regard ?
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THE MINISTER OF PLANNING
(SHRIS. B. CHAVAN) : (a) No, Sir.

(b) A Statement, showing the names
of the schemes as reported by the state
Govemment is attached,

(©) Yes, Sir,

(d) The State Govemment have taken
up construction of rural roads and Rural
Weter Supply schemes under the Mini-
mum Needs programme as per norms
laid down by Government of India and
within ‘he funds available under the
State plan.

Statement
Names Of Important Programmes|Schemes
Included In States Sixth Five Year
Plan For Harati Region.

1. Agricultural Extension & Research
Project.

2. Oil Seeds Development Scheme.
3. Pulses Development Scheme,

4. Command Area Development-Cham-
bal Project.

5. Animal Husbanday including Dairying
& Fisheries.

6. Forestry including Soil Conservation.

7. Spocial Rural Development Progra-
mmes:—

(i) Tngegrated  Rural Development
Programmes.

(ii) National Rural Employment Por-
gramme.

8. Coopzration-Share Capital Contribu-
tion in Cooperative Institution, Constru-
ction of Godowns,

9. Irrigation:—
(1) Chambal Complex:—
(1) Raising of Kota Barrage.
(ii) Rana Pratap Sagar.
(iii) Jawahar Sagar.
2. Power:—

(i) Sawan-Bhadon,

oo
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(ii) Chappi.

(iii) Vilas.

¢iv) Bhim Sagar.

(v) Harish Chand Sagar.

10. Power:—

(i) Kota Thermal Project—Stago-I
& 11

(ii) 220 KV Transmission Lino-Ko-
ta Bhilwara Stringing of Il ¢kt.

(iii) Rural Electrif ea jon.

11. Industries :—

(1) Setting up of District Industries
Centres in all districts.

(ii) Investment subsidy.

(iii) Subsidy on purchase of Generat-
ing sets, etc.

(iv) Development of Handloom.

(v) Development of Khadi & Village
Industries.

12. Mineral Development:—
(i) Exploration & prospacting.

(ii) Construetion of appr cach roads
to Mines/uerries.

13. Roads.
14. General Education :—

(i) Opening of Primary Schools
and Upegrading of primary Scho-
ols to Upper Primary Schools.

¢ii) Opening of Seccndary/Higher
Secondary Schools.

(iii) Opening of New Subjects,
(iv) Adult Education.

(v) Establishment of Engineering
College at Kota,

15. Medical & Health:—

(i) Consolidation/making up of
deficiency in existing Hospitals,

(ii) Control of Communic table
diseases,

(iii) Family Welfare including Mate-
mity Child Welfare.
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(iv) Special Project—UNFPA (Kota
District)
(v) Rural Health—M.N.P.
16. Drinking Water Supply :—

(i) Urban Water Supply—Sewerage
Scheme of Kota Town covered
under the IDA Project.

(ii) Rural Water Supply—M.N.P.
17. Housing & Urban Development :—

(i) Low Income Group Housing.
(ii) Middle Income Group Housing.
(iii) Village House—sites.

(iv) Environmental Improvement of
Urban Slums (Koia Town).

(v) Housing Project of Rajasthan
Hous ng Board.

18. Welfare of Backward Classes & So-
cail We!fare :—

(i) Scho! orships to Scheduled Cas-~
tes/Scheduled Tribes Students,

(ii) Hostels for Scheduled Castes
and Scheduled Tribes Students.

(iii) Assistance for settling in Trades.

(iv) Assistance to Voluntary Organis-
ations engaged in Welfare of
Backward Classes.

19. Development of Saharia Tribes in
Shahbad Area:

Spurt In Unemployment Due To Slow
Economic Growth

5898. SHRI HANNAN MOLLAH :
Will the Minister of PLANNING be
pleased to state:

(a) whether the unprecedented spurt
in registered unemployment in the coun-
try during the past three years, is due to
slow economic growth in the recent past;

(b) if so, the reasons for slowing down
of economic growth during the period in
question;

(¢) whether it has any thing to do with
anarchy in production under capacity
utilisation, lock-outs, closures and the
like;
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(d) if so, whether Government are
going to step-in heavily with a view to
cure the virus; and

(e) if not, the reasons for the same ?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN) : (a) The rate of
growth of the number of job-seekers on
the Live Register of Employment Ex-
changes has declined from 16.19; in 1978
to 13.1% in 1979, 13.0% in 1980 and
10.1% in 1981. The rate was 10.7% in 1982
which is only marginally higher than
that in 1981.

According to the Economic Survey for
1982-83, the average real rate of growth
during the first three years of the Sixth
Plan is estimated at about 5% which is
fairly close to the target set in the Sixth
Plan,

(¢) and (d) Do not arise.

Per Capita Allocation For Tribal
Sub-Plan

5899. SHRI AJOY BISWAS : Will the
Minister of HOME Affairs be pleased
to state :

(a) the total number of tribals in the
country;

(b) the total allotment made in Tribal
Sub-Plan by the Central Government
during the Sixth Five Year Plan; and

(c) per capita allocation in the Tribal
Sub-Plan during the Sixth Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRINIHAR RANJAN LASKAR) : (a)
As per the 1971 census the total schedul-
ed tribe population in the country was
411.48 lakhs.  This is estimated to have
increased to 528.24 lakhs in 1981.

(b) The Central outlay in the sixth
Plan period (1980-85) for tribal sub-plan
is of the order of about Rs, 650 crores,

(c) The per capita allocation by
Central Government works out to about
Rs.150 for the Sixth plan period, If State
plan allocations are also taken into acco-
tuy, it will increase to about Rs,956,
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Posting of lady SHOs In Delhi Police
Stations

5900. SHRI BHEEKHABHALI : Will the
Minister of HOME Affairs be pleased to
state.

(a) whether it is a fact that it is the
policy of Government not to post ladies
as S. H. O. in Delhi police Stations; and

(b) if not, the total number of police
Stations in Delhi with male Station House
Officers; the total number of Female
S. H. Os and the number of SC/ST
S. H. Os. posted in Delhi (Male and
Female separately) ?

THE MINSTER OF STATE IN
THE MINSTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH) : (a)
Officers of the rank _of Inspectors
in the Executive Cadre are posted as
Station House Officers. There are four
posts of Inspectors sanctioned specific-
ally for women for dealing with caces
under Children Act, Women Victims,
search interrogation, escorts and custody
of women tletainees, Delhl police family
welfare centres etc,

(b) There are 66 police Stations in
Delhi. Two of the Station House
Officers belong to Scheduled Castes and
none of them is a woman.

Production On Nuclear Grade Heavy
Water From Baroda Heavy Water
Plant

5901. SHRI SUBHASH YADAV :
Will the PRIME MINISTER be pleased

to state :

(a) whether there is any proposal

. under consideration on of Government

to produce nuclear grade heavy water
from the Baroda Heavy Water Plant; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY
SPACA, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL): (a) and (d) The annual
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capacity of the heavy water p'ant at Bar-
oda is 67.2 tonnes heavy water of nucl-
ear grade purity.

Filing Of Affidavits For Mercy Petition
Against Dcath Sentence

5902, SHRT K. LAKKAPPA :
SHRI GULSHER AHMED :

Will the Minister of HOME Afiairs
be pleased to state :

(a) whether Government’s attention has
been drawn toa News report captioned
“Death penalty annulled at mercy pleca
inaction”” published in the Hindustan
Times dated 12 March, 1983;

(b) if so, the reasons and justification
for the delay caused in filing affidavit
or filing necessary information before the
Supreme Court;

(c) officials responsible for the lapse
and action preposed against them; and

(d) measures adopted to prevent such
delays in future ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH) : (a)

Yes, Sir. K. P. Mohammad’s mercy pe-
tion ‘was received in the Home Ministry
on 6. 1, 1979. While the case was under
consideration, there was general stay of
execution by the Supreme Court on two
occasions, from May 1979 to May, 1980,
and again for about 2-1/2 months during
the period Nov. 81 to January 1982.

(b) and (¢) This is being looked
into.

(d) Necessary instructions have been
issued to complete processing of pending
cases as well as of fresh cases according
to a time-schedule.

Import Of Technologies

5903. PROF. RUP CHAND PAL:
Will the Minister of INDUSTRY be
pleased to state :

(a) whether Government’s decision to
import basket full technologies industries
is based upon and particular study made
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by the United Nations Conference on
Trade and Development;

(b) if so, the level of decision made in
this matter; and

(c¢) whether Government are intending
to change the said decision in the coming
future ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI) : (a)
to (¢) Where the need to import tech-
nology is establishcd, Goveanment’s
policy provides for efforts to take full
advantage of technological developments
in the rest of the world and is based on
national interest and not on any study
made by UNCTAD. The policy has been
clearly laid down in the Technology policy
Statement of January, 1983,

Setting Up Of A Cement Grinding and
G Packing Plant At Rourkela

5904, SHRI NITYANANDA MISRA :
Will te M nister of STEEL AND MINES
be ple.sed to state :

(a) whether it is a fact that after
clearance of the project by Government
and discassions at the inter-ministerial
level, the plan Budget for 1983-84 has
not been provided for setting up a
cement grind'ng and packing plant at
Rourkela;

(b) what measures Goverenment pro-
pose to take to execue the cement pro-
ject to the demand of the eastern region;
and

(c) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI N.K. P. SALVE): (a) to (c)
Government have decided in principle to
set Up one cement grirding and packing
unit each at Rourkela and Chilhati.
Detai'ed proposals of SAIL are under
examination for an investment decision.
A provision of Rs., 5 Jakhs has been
made in plan Budget of 1983-84 for prel-
iminary work.
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SC/ST In Grades Of Senior Personal
Assistants And Personal Assistants

5906. SHRI BANWARI LAL : Will
the Minister of HOME Aflairs be

pleased to state :

(a) the total number of posts of all
grades of Senior personal Assistants and
personal  Assistants of the Central
Secretariat Stenographers Service Cadre
as on 1 January, 1983 in his Ministry,
with roster;

(b) total number of Scheduled Caste
and Scheduled Tribe employees referred
to in part (a) above; and

(¢) whether adequate representation has
not been given to the Scheduled Castes
and Scheduled Tribes in the posts referr-

ed above ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NTHAR RANJAN LASKAR) : (a)
to (¢) The total number. of Statenogra-
phers in the four grades of the Central
Secretarial Stenographers’ Service in the
Ministry of Home Affairs cadre and the
number of Scheduled castes and Schedu-
8ed Tribes Stenographers out of them is
ilven below:-
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Grade Total No. of Total No. of
employees Scheuuled Castes/
Scheduled Tribes

Grade ‘A’ 34
Grade ‘B’ 26
Grade <¢’ 258
Grade ‘D’ 310

QAW W

The quota of posts reserved for the
Scheduled Castes and the Scheduled
Tribes is 15% and 74% respectively.
Appointments to the various grades of
the Central Secretariat Stenographers’
Service are made by direct  recrujtment
on the basis of open competitive examina-
tions, limited departmental competitive
examinations conducted by U. P, S. C.
and Staff Selection Commission and by
promotion. In order to ensure repres-
entation of the Scheduled Castes/Sched-
uled Tribes in accordance with the presc-
ribed quota under the rules, separate
rosters for each method of recruitment
are maintained. In case, however, the
Scheduled Castes/Scheduled Tribes cand-
idate fit for appolntment against reserved
vecancies are not available, the reserved
vacancies are de-reserved and carried
forward to subsequent recruitment years,
as per orders in force, with a view to
safeguard their interests.

Sick Units

5907. SHRI SAIFUDDIN CHOUDH-
ARY : Will the Minister of INDUSTRY
be pleased to state :

(a) whether more large scale, medium
scale and small scale Industries have
fallen sick in the last financial year
(1982-83) than the prec>ding year; and

(b) if so, the details thereof and
reasons therefore?

THE MINISTAER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI VIRBHADRA SINGH) : (a)
Date on sick industrial units for the year
1982-83 are not yet available.,

(b) Does not arise.

.
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Setting Up Of Fund For Science And
Technology

5908. PROF. AJIT KUMAR MEHTA :
Will the PRIME MINISTER be pleased
to state :

(a) whether it is a fact that the Depart-
ment of Science and Technology has
set apart appreciable fund for setting up
Science and Technology Enterpreneur
- Parks in certain reputabje institution in
the different parts of the country as
recommended by a workshop held in
Hyderabad on 13 and 14 February, 1983;

(b) are Government aware that a simi-
lar programme was taken up at BIT,
Ranchi, Bihar with the help of Govern-
ment of Bihar in 1976 with impressive
results;

(c) is it a fact that BIT has approached
Government for financial assistance in
order to convert and extend it to a lavel
fitting in with the industrial activity in
Bihar, in general, and around Ranchi in
particular; and

(d) if so, the action taken by Govern-
ment ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
& TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) No, Sir, The Workshop held
at Hyderabad on 13 thand 14 th Febru-
ary, 1983, had not specifically recommed-
ded the setting up of any fund by the
Department of Science & Technology
for the establishment of Science and
Technology Entrepreneurs parks:

(b) Government is aware of the
programme of BIT, Mesra, Ranchi,

(¢) Yes, Sir.

(d) The matter is being examined.

T qrR & g€ AR F qAN
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Margin Money Scheme to Assigt Sick
Units

5910. SHRI A. C. DAS : Will the
Minister of INDUSTRY be Pleased to
state :

(a) whether his Ministry has introduced
a scheme called margin Money Scheme
for providing assistance to sick smal]l
scale industrial units for revival;

(b) if so, on what basis this money is
going to be rerovided by the Centre to the

Sick small units set tip in States; and
(c) the details thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSVRY (SHRI
VIRBHADRA SINGH) : (a) Yes, Sir,

(b) & (¢) The Margin Money Scheme
for revival of sick units is in operation
from 1,1,1982. The Centra] Government,
for operating the scheme, advances loans
to State Governments on 50 : 50 matching
basis. The State Governments sanction
the loan to the registered small scale
units wh'ch have been set up in the
preceding seven years, on the recommen-
dations of the State Level Coordinaiton
Committees for sick units, subject to a
minimum Joan of Rs. 1,000 and a
maximum of Rs. 20,000 per unit. The
channelisat'on of margin money assistance
is done through the same financial insti-
tutions which have funded the loan
element of the revival proposal. The State/
Union Territories have the discret'on to
determine the terms and conditions of
the money assistance to be given (o
entreprencurs as loan. However, the State
Governments are advised to charge from
the entrepreneurs a simple rate of
interest not less - than 4 per cent per
annum.

Selection of candidates for appointment
by U.P.S.C.

5911. SHRI RASHEED MAOOD :
SHRI CHHOTEY SINGH
YADAY :

Will the Minister of HOME Affairs be
pleased to state :

(a) whether it is a fact that a large
number of candidates selected and
recommended for appointments in
various Government jobs by the U.P.S.C.
in 1981-82 are still awaiting their
appointments;

(b) if so, what are the details thereof
stating the reasons for the inordinate
delay in offering appointments to the
candidates se'ected for Government jobs

in 1981-82 : and

(c) the steps contemplated by Govern-
ment in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH) : (a)
to (c¢) The 32nd Report of the U.P.S.C.
laid on the Table of the House on
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2.3.1983, makes a mention, at appan-
dix xiv of some delays in the issue
of offerof appointments to candidates
due to vertftfication of charactar and
antecedents. Government have since
streamlined the procedure for completion
of pro-appointment formalities so as to
minimise the delays in the offer of appoi-
ntment to the selecte d candidates.

Mushroom Market of Heroin In The
Capttal

5912, SHRI CHHOTEY SINGH
YADAV :

SHRI JATPALS INGH
KASHYAP :
Will the Minister of HOME Affairs be
p'eased to state :

(a) whether attention of Government
has been drawn to the press report
appearing in the Indian Express dated
20 March, 1983 highlighting the mus-
hroom markats of Heroin in the Capital;
and

(b) if so, what action has been taken
by Government to curb the illegal trade
of hero'n to liqu'date the gang angaged
in the trade ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH) (@)
Yes, Sir,

(b) Infonmation is being collected
and will be laid on the Table of:the
House.

Recruitment of Instructors by Grih
Kalyan Kendra, New Delhi

5913. SHRI KESHORAO PARDHI :
Will the Minister of HOME Affairs be
pleaced to refer to the reply given to
unstarred question No. 3742 on 17th
March 1982 regarding recruitment of
instructons by Grith Kalyan Kendra, New
Delhi and state :

(a) the number of candidates intervi-

ewed be Grih Kalyan Kendra on 24 and
25 February 1983, for the post of Cutter

and Tailor Master;
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(b) the full particulrs including
educational and techncial qualifications,
experlence and economic needs of the
candidates selected/rejected separately :

(¢) whether any seats were reserved
for Scheduled Castes and Scheduled
Tribes there in;

(d) if so, details thereof and if not,
reasons therefor; and

() total number of employees working
under the Kendra and the ratio of S.C.
and S.T. candidates category-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR) :
(@) and (b) A statement showing the
number of candidates with their full
particulars who were interviewed on 24
and 25 February 1983 for working as
Cutter Tailor Masters and who were
selected/rejected is laid on the Table of
the House [placead in Library S. No.
LT- 6310/83]

(c) and (d) The scheme of the Grih
Kalyon Kendra, a stafif Walfare Organis-
ation, aims at helping the dependenis of
low paid employees of the Govi. to get
some training and work experience So
that they can seek avenues of regular
employment elsewhere. The work in Grih
Kalyan Kendra is not regular employment
but a measure of asistance to the
families of needy employees. As such there
is no reservation for S. C. and S.T. in the
Grih Kelyan Kendra.

(e) In view of the position stated at
(d) above this information is not being
maintained.

Development of Ocean Minerals For Drugs

5914 . SHRI R. N. RAKESH: Will
the PRIME MINISTER be pleased to
state :

(a) names of the spec'es of marine
plants and other minerals identified by the
National Institute of Oceanography (NIO)
for the purpose of their use as durgs;

(b) which particular species of marine
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plants has been identified by NIO as
anti-fertility drug and the details there of;

(¢) whether the above anti-fertility
sea-drug would help contro! population;
and

(d) if so, to what extent and in what
form this drug would be used ? -

THE MINSTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRGNICS AND OCEAN
DEVELOPMENT (SHRI SHIVERAJ
V. PATIL) : (a) Yes, Sir. In Indidia the
utiltsation of marine plants and phar-
maceuticals is of a recent origin. Of the
100 of more organisms which have been
screened so far by the Nationa] Institute
of Oceanography (NIO) Goa, 42 have
been shown to give positive results.

(b) A Sea-weed Gracilaria sp, has been
found to exhibit a remarka*l: property
of anti-fertjlity activity. The activity is
because of the presence of prostagland-
ings in the plant, Tki: chemical p'ays a
major 10le in controjling biological
reporduction in animals.

(c) No antj-fertility action of the
sea-weed has yet been demonstrated on
human beings.

(d) Scientists do not yet know, in
what form th's drug is likely to be used.

Tonning UP The Administration to
Eliminate Corruption

5915. SHRI SANAT KUMAR
MANDAL : Wil the Minijster of HOME
Affairs be pleased to state :

(a) whether Government have recently
tssued some directives to tone up the
admin’strat’on and to eliminat corruption
prevalent in the various public dealing
Ministries;

(b) if so, the details thereof;

(¢) whether Government are aware of
the undesirable activities of the Liaison *
Officers of various Industrial Houses
based in the capital particularly in respect
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of the Ministries like Industry, petroleum,
Chemicals, Commerce, Finance, etc;
and

(d) if so, how Government propse to
check these undesirable activities of
liaison officers ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AEEAIRS
(SHRI P. VENKATASUBBAIAH) : (a)
Yes, Sir,

(b) The Prime Minister has written
to the Ministries regarding streamlining
their functioning by ensuring promptness,
courteSy, punctuality and cleanltness.
The Prime Minister has also written
regarding the need to root out corruption
and avoid infruotuous and wasteful
expeniture. With regard to service
mat'ers, Prime Minister has issued
directions in regardto reversion of
officers on extneded tenure to their
parent cadres, review of cases, extension/
re-emp'oyment of superannuated officers,
avoidance of posting officers with limited
Central tenure to Government of India
posts abroad and observance of strictness
regarding inter-cadre transfers/deputation
to home states of All-India - Service
Officers.

(¢) Yes, Sir.

(d) There are stand’ng instructions to
keep a watch on the undesirable activities
of Liaison Officers and also requiring
the concerned officers to be careful in
dealing with those suspected to be
indulging in undesirable activities.
Effrosts are a'so made to identify unscru-
pulous con'aciment who are sucpected of
resorting to corrupt or irregular practices
in their dealings with Min'stries/Depart-
ments. In addition the visitors are not
allowed to see an officer below the status
of an Under Secretary inside the premises
of the build'ngs in the Security Zone.

Irregularities In Allotment Of Metal
Scrap

5916, SHRI ERA ANBARASU : Will
the Minister of STEFL AND MINES be

pleased to state :

(a) whether the steel dealers and

CHAITRA 16, 1905 (SAKA)

Written Answers 118

mechanical processors have charged
the Meta]l Scrap Trading Corpoa-
tion with serious irregularities in the
allotment of metal scrap; and

(b) if so, the details of the same and
the action taken to set right the allotment
of scrap ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND

MINES (SHRI N, K.P. SALVE) : (a) No
such complaint has been brought to
Government’s notice.

(b) Does not arise,
Setting Up Of Paper Mills In Punjab

5917. SHR] R. L. BHATIA : Will the
Minister of INDUSTRY be pleased to
state :

(a) whether he is aware that there
is great potentia] for setting up paper
mills particularly mini paper mills in
Punjab where rew materjal and other
inputs required are available in plenty;

(b) whether he is also aware that there
has recently been a great set back in the
promotion of minj paper mills in punjab
on account of the IDBI having stopped
refinancing of paper projects; and

(¢) if so, whether he will take the matter
with the Reserve Bank of India, IDBI
and other Central Financial institutions
and persuade them to render necessary
loan assistarce to the units already sanct-
ioned and those that may be sponsored
in future ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI):
(@) Ason 1 1, 1983, there were eight
paper mills in punjab engaged in produc-
tion of paper and paper boards withan
annual installed capacity of 81,000 tonnes.
Additional capacities have been approved
to the extent of 1.37 lakh tonnes by way
of Industrial Licence/Letters of Intent,
and a capacity of 1,99 lakh tonnes have
also been registered with DGTD.

@) and (c) The IDBI, with whom
the question of financial assistance to
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new paper mills. taken up, had indicated
that substantia] financial assistance had
been extended to a Jarge number of agricul-
tura] residue based mini pep>r projects.
Further, the institutions had recently
carried out a study of these projects which
has revealed that many of them are facing
var;ous problems due to high cap:tal cost,
operationa] problems, lack of recovery
system, inferior quality of the product,
etc.,, which has been compounded by
sluggish market conditons prevailing at
present, In the light of these findings,
the insttut'ons have dec'ded to watch the
performace of the existing mini poper
projec's for some time more before tak ng
up and new projects.

Seminar On Industrial Gases

5918. SHRI S.A. DORAI SEBAS-
TIAN : Will the Minister of INDUSTRY
be pleased to state :

@) the priencpal suggestions
that have been made in  the
‘national seminar on the production of
industrial gases held in January, 1983;
and

(b) the action proposed to be taken
thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
VIRBHADRA SINGH) : (a) and (b)
No formal report has becen received
by Government from All India
Indusirial Gases Manuf:cturers Associa-
tion on the Seminar, However, some of
the suggestions made in the reminar
include :—

(i) The future development of indus-
trial gas industry should be so
regujated as to reduce the reg;onal
imbalances in the supply and
demand position,

(ii) proposals for setting vp facilities
to recover  by-product/waste oxy-
gen, Nitrogen and Carbon-di-
Oxide from Fertiliser units,
Vanaspati units, etc., should be
considered favourab]y,

(iii) proposals for captive consumption
shouid be considered favourably.
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(iv) The panel on Industrial Gases
for the development of industry
should be revived.

Suggestions made by the Association
will be considered if and when these are
received by the Government,

Regularisation Of Service Conditions Of
Employees Of Census Department

5919, SHRIMATI PRAMILA
DANDAVATE :
SHRI MOTIBHAI R, CHAU-
DHARTI :

Will the Minister of HOME Affairs
be pleased to state :

(@) whether a Jarge number of persons
have been employed by the Cinsus
Department all over the country in the
Census Departments of the state G overn-

ments;

(b) whethrer the employees have a
definite cet of service conditions scales
of pay and allowances both D.A. "and
H.R.A. ail over the country; and

(¢) whether these employees have repre-
sented (0 Government to regularise their
service conditions and wage to fall in
line with other Central Government
employees ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR) :
(a) A large number of temporary emplo-
yees were recrajted for certain time
bound jobs in connection with 1981
Census but they were appointed by the
Directorates of Census operations wh'ch
are offices of the Government of India
and not of State Governments,

(b) These temporary Census employees
are governed by definite set of service
conditions. However, they have been
recruiied on consolidated salary and not
on regular scales of pay. D.A. and HR.A.
is not admissible to them.

"(c) : Yes, Sir. However, since the York

assigned to them is of a specific nature
and of a short duration, it has been the
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practice to engage such employees on
consolidated salary rather than reguler

*cales of pay.

Recession In Industries fn Small and
Medium Sector

5920. SHRI DEEN BANDHU
VERMA : Will the Minister of
INDUSTRY be pleased to state :

(a) whether over 35,000 industrial units

in the small and medium sectors are sick
because of recession; and

(b) if so, the steps Government
propose to take to solve the problems
faced by small units and make them
economically viabje ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY (SHRI1
VIRBHADRA SINGH) : (a) and (b) As
per definition of sickness adopted by the
Reserve Bank of India, there were 26,330
medium and small scale units (provisional)
as at the end of December, 1981, Gener-
ally a number of causes, both internal and
external often operating in combination
are responsible for industrial sickness,

A number of measures to conta;n the
spread of s'ckness in the small scale
sector have been taken by the Reserve
Bank of India as well as by the Govern-
ment. A Special Cell has been created
in the RBI to function as a clearing
house for information and also to act as
a coordinating agency between the
Government, banks, financial institut.ons
and other agencies, Guidelines/instrutct=
ions have been issued to the banks for
revival of sick units, strengthening the
organjsational set-up in banks, stress on
monitoring and counselling assistance to
sick units and to. consider grant of need-
based credit facilities on concessional
terms. IDBI has also set vp a Special
Cell for attending to references from
banks in respect of sick units,

Government have constituted State
Level Committee/Institutiona] Committees
to render assistance to sick units ina
coordinated  manner. Measures for
facilitating the growth and updating
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technology of small scale industries,
extension of institutional network for
providing necessary back-up support,
consolidation and improvement of work-
shop facilities, setting up of process and
product development centres and field
testing centres, provision of increased
marketing  support, strengthening of
coordnation and linkages with various
Central and State agencies have also been
taken. Government have also introduced
a Margin Money Schenie for revival of
sick units for the small scale units with
effect from 1-1-1982,

Interruption fn Production Of Havey
Water

5921. SHRI R, PRABHU : Will the
PRIME MINISTER be pleased to state :

(2) whether it is a fact that there has
been interruption in the production of
heavy water in some of the plants;

(b) If so, whether the reasons have
been investigated: and

(¢) what steps Government propose to
take to ensure uninterrupted supply of
heavy water required for the Atomic
power plant ?

THE MINISTER OF STATE IN THE
DEPARTMENTS CF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELCTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V,
PATIL) : (a) and (b) Yes, Sir.

(c) Efforts are bein g made to optimise
production at the Heavy water plants by
improvements in the  on-streaming
procedures and efficient operation and
maintenance.

Retirement Sought By Officers Of IPS
Cadre In Tamil Nadu

5922, SHRI N. DENNIS : Will the
Minister of HOME Affairs be pleased to

state :

(a) whether a number of officers
borne on the IPS cadre serving in Tamil
Nadu have given cption for retiremens
during the lest three calendar years;
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(b) if so, the details of those officers
who have so retired actually; and

(c) the details of those who are to
retire ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR) : (a)
to (¢) No IPS officer of Tamil Nadu
cadre has opted for retirment during the
years 1980, 1981 and 1982.

Identification Of Economically
Backward Areas

5923. SHRI RASA BEHARI BEHRA :
Will the Minister of PLANNING

be pleased to state :

(3) whether economically backward
areas have gained little from planning;

(b) if so, whether Govenment have
identified economically backward areas;
examined their development potentialities
and formulated specific plans for their
accelerated growth;

(c) names of the backward areas of
the country, State-wise, District-wise;

(d) how much amount has been
earmarked specifically in Sixth Five Year
Plan; and

(e) if so, the details thereof ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN) : (a) No, Sir, This
is not correct.

(b) Government have identified ccrtain
areas which are backward for special
reasons such as Hill Areas, Tribal Areas,
Drought prone Areas, Desert Areas,
Industrially Backward Areas and the
North-Eastern Region. For such areas,
specific plans of development have been
prepared for their accelerated growth
taking mnote of their develop:nental

potentialities.

(c) State-wise and District-wise details
of the identified backward areas are
laid on the Table of the Hause. (placed
in Library Sec No, ET-6311/83).
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(d) and (¢) The Special Central
Assistance provided in the Sixth Plan for
the development of identified backward_
areas is as follows :

Ttem ' (Rs, crores)

1. Hill Areas (Including 560
Western Ghats Develo
pment for which the
provision made is Rs.

75 crores)
2. Tribal Areas. 470
3. Drought Prone Areas. 175
4. Desert Areas. 50
5. North Eastern Region, 340
6. Industrialty Backward Areas. 100

Cutting Down OF Duties On Electronic
Goods

5924, SHRI JAGDISH TYTLER :
Will the PRIME MINISTER be pleased
to sta'e :

(a) whether G overnment are consider-
ing giving support to consumer electro-
nics in order to boost the growth of the
electronics industries;

(b) if so, what steps are being planned
for this necessary industry; and

(c) whether the Centre had arrived at
any decision regarding the cut:ing down
of taxes and duties so as to enable tke
industry to be able to market TV Recep-
tion sets especially in colour at competi-
tive rates for the public ?

THE DEPUTY MINISTER IN THE
DAPARTMENT OF ELECTRONICS
(SHRI M.S. SANJEEVI RAO) : (a) and
(b) All sectors of the electronics
industry, including the consumer: electro-
nics sectors are getting full support
from the Government for balanced and
well integrated growth of electronics as
a whole. The low investment to turnover
ratio of consumer electroni¢s production
provides good opportunites for growth.
To promote widespread growth of
production, approvals for manufacture
of many consumer electronic products
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e.g. radio receivers, tape recorders, are
now being issued by State Governments
without referring the cases to the Centre, -
Government also provides facilities for
easy avaijlability of capital goods and
components by having some items on
OGL and by providing bulk supplies
through canalisation by central govern-
ment companies of others e.g. Black &
White TV picture tubes, semi-conductos
circuits for electronic calculators, module
for electronic watches, etc. This may be
extended further. This has enabled a
large number of units to entr consumer
electronics production, thus helping to
accelerate the natural growth of this
sector, The industrial licensing policy
for colour TV receivers announced by
Government on 25.2. 1983 has several
elements which should facilitate rapid
growth of production and sale of guality
CTV receivers, 2g. no limitation on
production capacity set up or production
undertaken; provision for all sectors of
industry except foreign equity companies
to undertake CTV production; strong
emphasis on standardisation of key
components and quality control during
production.

(¢) No, Sir.
qTq W 9T w17 wT @ ffawd/
aafafowi w1 frafaa fwar s
5925. =it AT TR : FAT g HAT
qg FATA &1 FAT FA F ¢
(%) T GIFTTF Fravaai § 7
agf &t wfas ana & fead fafes)/
aigfafys agd A 9T 1A FI
W®E ;AR
(=) 741 v a6t & A ufas gaa d
w13 $T @ 39 fafew/mgfafast at
el 1 frafag #3@ &1 F1€ geaqr
g faegia FAT IIF AT FIA
maifaa qder I agi a1 g 7
Ug WAreq § wed qAr (s qdY
dvzgsagar : (F) FeAg afaaea
fafes ¥ar oz Feta afaaay arg-
fafes da1 fadedtza g 1 fag ag
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gaar 58 Harag ¥ Igwsy adY {0

(&) qad maz sy fafowi «r
darq fafqafeg feg o & fag
fagrax, 1982 ¥ uw fadw qdew
wraifaa # 7€ 9% | 934 w3 A A’
fafasi/mrgfafes & F+dfa afe-
Fias fafos dar & wifas &7 &
3T eq & g4 Aqre’ fafqafea fae
a1 & fag ¥ @ gEd odwr @
ag & T wafaa feg s @
seqra & 1 feeg qed mrgfafoet 1
Fdtm gfaaraa argfafrs dar &
7 @ Harfaa #37 § IR
gax fafrgwa & fag #1§ qdar
gratfag feo S &1 39 qag F1d
gET1T AE & )

Scheme To Reduce Import of Steel
And Utilisation Of Indigenous
Capacities

5926. SHRI DAULATSINGHJI
JAODEIJA : Will the Minister of STEEL
AND MINES be pleased to state :

(a) the details of the various schemes
likely to be introduced to cut down
needless imports of steel so that
indigenous capacities should be fully
utilized;

(b) the details of the steel imported
during the year 1981-82 and 1982-83; and

(c) whether it isa fact that Indian
stec] has been accumulated with the
manufacturers, if so, the quantity and
the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI NKP. SALVE) : (2) The

following measures have been
taken'to curb needless imports of steel
items and increase the utilisation of

indigenous capacity :

(i) A new scheme has been introduced
for supply by SAIL of certain

category of steel items, H.R.
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Coils/Skelp, C.R. Coils/Sheets
and stainless steel sheets/coils at
competitive prices to REP and
other. import licence holders.

(i) The production programme of
SAIL plants has been adjusted
to produce more of high demand

items,

(iii) Import policy 1982-83 has been
made more restrictive.

Efforts are also being made to increase
the utilisation of indigenous re-rolling
"capacity with a view (o increase the
production of those steel items that arc
presently being imported.

(b) Published data on total import of
steel during 1981-82 and 1982-83 are not
yet available. However, SAIL as the
canalising agency imported 1.04 million
tonnes of steel during 1981-82 and 1.24
million tonnes during April 1982 to
February 1983,

(¢) The total stocks of saleable steel
~at SAIL plants and homesales stockyards
as on 1-3-1983 were 1.469 million tonnes
(provisional).  Increase in stocks has
been mainly due to the fact that sales
have not matched increase in production,

gaua § g A fqarg &1 egraar

5927. it aiag wFAAT: FAT
qYsAt |37 Ag FA A FAOUFLG fF e

(%) &t d=adfa  FAr F
weqrafy gafasisa & Stua qaua &
g F oF faoare &1 ex@ar ¥ 13
# fam 07 frug ¥ a9 § 347 g0f7
gE e

(=) =& faqme & fag feadr
gazifa wrafea 1 af & M FT F
%4 aF TE g4 FI GWFAT §; AR

(v) =za faume. § fgad #iT
fogdl dqaT F TIT IAW TT JEqT
t?
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qiwat /3 (st ga. @ wego) o
(%) 2 dwadfa qiqAr § g {
faqars &) eqrqar G349t &1 fAoa
agY faar a1 8 1 Agga AT qfvaga
a1 7 ag A faar & fF sqgar
F) THY ITASTIT F HATT IR FV
faqaret aulq fergeara fagme fa,
i T faqars fa. @1 migfas
T ;NI g% facge #@ & fao
agq g7 fro sy wifge avw gz
qTHT T1 AT Y awediAi My Fws-
qrZaT &1 3T fFar sir q%

(=) =T (@) 937 g s2ar |

Increase In Production by Public
Undertukings

5928. SHRI SUSHIL BHATTA-
CHARYA : Wiil the Mimister of

(@) wheter the public sector under-
takings under the Department of Heavy
Industries were directed in December,
1981 to aim at increasing their product-
ion by 25 per cent in 1982-83 over the
then antic.pated production in 1981-82;
and

(b) 1f so, to what extent did such
guidelines materialise in heavy industrics
by December, 1982 ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
VIRBHADRA SINGH) : (a) Yes, Sir.

(b) The relevant production during
April-December, 1982 was 20% higher
than the production achived in the
corresponding period of the previous
year.

Polar Satellite Launch Vehicle

5929, SHRI VIRDHI CHANDER
JAIN : Will the PRIME MINISTER be

pleased to state :

(a) whether India’s ambitious Polar
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Satellite Launch Veliicle (PSLV) is
expected to be lofted in 1986-87; and

(b) if so, the details regarding its
preparation ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRJ V.,
(PATIL) : (a) The first flight of the Polar
Satellite Launch Vehicle is expected in
1987-88. More precise dates will be
available after the development has proced-
ed to the critical design review stage.

(b) The project was sanctioned by
Government in June 1982. The various
baseline reviews of technical elements
have been conducted and the project is
reaching preliminary design review stages.
Work on setting up of many of the
facilities has begun.

AT wAW & qFat foet & fawa &
fag wrafen waafa

£930. =it g¥tm TraA : F4T GYSAAT
4T ag FarA &1 Fa7 Hq w5

(%) z@ ad 39T 9_W & A3 9347
faai & fasw gg feadt gaufa
wrafeq &1 7§; A

(=) 7ar g7 fasl & fao g9z
NIAT AAIT I¥Y T FHIT F faqo
HAT AT § HIAMA T AIAI0E &
nIET R ?

gtwan wat (ot ow. &t wegror) -
(%) 1983-84 & faw gax sAa &
8 qgret faa #1 fAary F+dia agiaar
* ®7 & 85 #UT . #r ufaw wiafea
#r 7€ § 1 za% wfafiw 55 sQg &
sy giwar fafaal & sy N

forad 1983-84 & faT Iar 9T -

qEIEY &7 AT FY IT-JIAAT FT HIHIT
140 0T % & JrwAr)
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(@) g ok s & Tow
FISAT 9T AT I 1] qIAI9E FAL
q3W 9IS &A I IT-RNAAT qT

SO CAR i

fgaras giw ®t g2t quasta Qe
& faq wiafusa savfn w1 waeza

5731. it yewgw geArAgd o F4T
TIWAT HAT 77 ITA FY FOT F0X O

(%) g3t qaadfa Frsar &1 qur
W & fao fearaq g3 $1 fead
wfafes gaufa mafza £ wf; =@

(&) awwre & qrafaswar qR st
AT FT AT AT ?

Ayt wA (o w. @ wegor)
(%) fgaras g3 &t g2 d9adiy
AT F HwfAT T ¥ 560 FAT &
QT TAT q1 AYT TAFT HIAT I G-
It NFAr F g1 FIJ F foaeg wNE
ufafew wraeT a8 frarmarg

(=) sz agf 93ar 1

Group on Disaster Preparedness And
Management

5932, SHRI SUBHASH CHANDRA
BOSE ALLURI : Will the Minister of
PLANNING be pleasbed to state :

(a) whether it is a fact that Planning
Commission had set up a group on
disaster preparedness and management;

and

(b) if so, the recommendations made
in its report and the reaction of various

States ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN) : (a) Yes, Sir. A
Group on Disaster Preparedness and
Management was set up by the Planning
Commission and its report was submitted
to the Commission in August, 1981,
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(b) A statement containing a summary
of the recommendations made in the
Report of the Group was laid on
the Table of the House vide part (a) of
Starred Question No. 632 answered on
April 7, 1982, Comments fiom the
Governments of certain States and Union
Territories are yet to be received. The
reactions of those who have replied so
far are, by and large, favourable.

Indo-EEC Panel for Joint Venture

5933. SHRI MOHAMMAD. ASRAR
AHMAD : Will the Minister of
INDUSTRY be pieased to state :

(a) whether attention of Government
has been drawn to a news item appear-
ing in English Daily ¢National Herald’
dated 19 January, 1983 under the caption
“Indo-EEC panel for joint venture’’;

(b) if so, how many forcign collabora-
ticns were entered into during the last

one year;

(¢) how many of them were with EEC
countries;

(d) steps taken by Government to
encourage participation by EEC countries
in hundred per cent export-oriented
industries with substantial buy-back
arrangements;

(e) whether a Standing Committee
will be formed “soon within Indo-Euro-
pean Economic Joint Commission to
recommend specific areas of co-operation
between India and members of EEC; and

(f) the areas identified for medium
and small enterprises from selected
industrial sectors of mutual priority ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI) : (a)

Yes, Sir.

(b) and (c¢) During 1982, 590 fore'gn
collaboration proposals were approved
by Government of India. Of these,
305 proposal were with the enterprises of
the EEC countries, .

(d) to (f) India’s policy with respect
to foreing collaborations including foreign
investments has been publicised at diffe-
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rent fora and explained at various
seminars in E.E.C, countries, Future
collaborations could cover a wide range
of industries, specific product identifica-
tion being the concern of the applicant
party, Priority is, no doubt, accorded
doubt, accorded to 100% export-oriented
ventures with boy-back arrangements,

A proposal to set up a Stand'ng
Committee on Industrial Cooperation
with'n the framework of the Indo-EEC
Joint Commission is likely to be examin-
ed at its next meeting.

Courses for Industrial Entrepreneur-
ship for Retiring Employees

5934, SHRIMATI USHA PRAKASH
CHOUDHARI : Will the Minister of
INDUSTRY be pleased to state :

(a) whether it is proposed to organise,
in cooperaton with Small Industries
Services Irstiiute courses for industrial
entrepreneurship for retired and retiring
employees cf Government; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
VIRBHADRA SINGH) : (a) and
(b) Retired and retiring  Govern-
ment employees can also parti-
cipate in the various jindustrial entre-
preneurship training rogrammes conduc-
ted by the Small Industries Service
Institutes,

Welfare Of Police Force in Delhi
And Other States

5935, SHRI RAMJIBHAI MAVANT :
Will the Minister of HOME Affairs be
pleased to state :

(a) whether Government are anxious
to enhance various facilities and schemes
for the welfare of police force of Delhi
and other States;

(b) if so, the details there of:

(¢) whether Government have written
to Delhi Administration and other States
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during 1 February, 1980 to 31 January,
1983 in this regard; and

(d) what additional steps are proposed
to be taken for the welfare of police
force in Delhi and other States during
1983 ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR) :
(a) to (d) Police beng State subject,
it is for the various Stite Govcranients
to take measures regarding enhancing
various facilities ard schemes for welfare
of policemen in their States, However,
recognising the urgent need to tone up
Police morale, the Chief Minister’s
conference on police reforms held on the
6th June, 1979, considered the various in
connection with;

(i) Police Associations,
(ii) Resentment against interferance.
of the consta-

(iii) Pay and Status
bulary,

(iv) Working conditions of the consta-
bulary,

(v) Misuse of orderlies.

(vi) Inadequate housing.

Their conclusions were communicated
to the State Governments for expeditious
implementation on 12th June, 1979, State
G overnments have taken steps for under-
taking varicus welfare measures. The
details regarding various measures
undertaken for the welfare of polacemen
in Delhi are as in the statement. [laid on
the Table of the House Placed in
Libring See No. LT-6312 183]

Revision Of Select List 1982 Of Deputy
Secretaries

5936. SHRI ATAL BIHARIT
VAJPAYEE : Will the Minister of HOME
Affairs be pleased to state :

(a; whether Government are aware of
the article “Civil War” in Central
Secretariat published in ‘India’ Today’
dated 15 February, 1983;
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(b) whether select list 1982 of Deéputy
Secretaries released on 9 December, 1982
was ready in October, 1982 but was
revised subsquently accommodate junior
Sfficers of Department of Personnel, if
so, the reasons thereof;

(c) whether officer not found fit last
year has been included in the panel in
the ““outstanding category’ this year; if
50, the reasons thereof;

(d) whether only 10 per cent officers
are to be included in ‘“‘outstanding
category” of such panels but DPAR has
exceeded this limit to accommodate junior
officers, if so, the reasons thereof’

(¢) whether supplementary lists have
been issued in past to correct ancmalies;
if so, the reasons for not issuing a
supp'ementary list 1982; and

(f) whether Government propose to
issue now a supplementary list to remove
any injustice ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P, VENKATASUBBAIAH) : (a)
Yes, Sir.

(b) The Select List of Selection Grade
of the C.S.S. for the year 1982 was
drawn as per the relevant provisions of
the Central Secretariat Service Rules,
1962, and the Regulations framed there-
under and was issued by the Department
of Personnel & A.R. on 9.12. 1982.

(¢c) In accordance with -the Rules/
Regulations of the Central Secreiariat
Service, the Select List for the Selection
Grade of the C.S.S. is prepared by
including the required number of names
first from amongst the officers classified
as ‘outstanding’, then from amongst those
classified as‘very good’ and thereafter
from amongst those classified as ‘good’.
It is not unusual for officers to obtgin .
better grading ina particular year as
compared to the previous years depend-
ing on their performance.

(d) There is no provision in the
Central  Secretariat  Service Rules/
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Regulations to the effect that only 10
per cent of the officers in the zone of
consideration are to be included in
«“outstanding category”.

(e) and (f) While supplementary Select
Lists have sometimes been issued in
previous years, it is not a regular feature
to do so. There is, at present, no
proposal under the consideration of the
Government to issue any ‘‘supplementary
list” for making additions to the C.S.S.
Selection Grade Select List, 1982,

Objective Type Questions By UPSC

5937. SHRI D. S. A. SIVAPRAKAS-
HAM : Will the Minister of HOME
Affairs be pleased to state :

(a) whether UPSC has been conducting
all examinations in objective type of
questions; and

(b) whether UPSC has ever evolved
the pros and cons of objective type ques-
tion from its view point and as well as
the Student View point
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P, VENKATASUBBAIAH) : (a)
No Sir, All examinations conducted
by the Union public Service Commission
are not of objective type. A statement
indicating examinations conducted by the
Commission which are of (i) purely
objective type, (ii) purely conventional
type, and (iii) partly objective type and
partly conventional type is laid on the
tabje of the House.

(b) The objective type tests were
generally introduced with effect from the
Civil Select'on Examintion, 1979, on the
basis of the recommendations of the
Committes on Recruitment, Policy and
Selection Methods headed by Dr. D. S.
kothari., The pros and cons of the
objective type fests, both from the points
of view of the Commission and the
candidates were duly considered by the
Commitiee before making the recommen-
ndations,  No further review has so for
been undertaken. However the Commi-
ssion has been constantly evaluating the
tests in order to improve upon their
quality and validity.

Statements

The Parttern Of Various Examinations Conducted By The Union Public Service commission

Name of the Examinations
which are of purely
objective type

Name of the Examinations
which are of purely
conventional type

Name of the Examinations
which are of partly
objective type and partly
conventional type

3

1. Civil Services

1. Grade (Under Secretary) 1. Stenographers, Examina-

(Preliminary) Limited Departmental tion.
Examination®* Competitive Examination
for Scheduled Caste/Schedu-
led Tribe candidates,
. 2. Combined Medical 2. Assistant Engineer 2. Assistémts, Grade
Services Examination. (CPWD) Limited Depart- Examination.
' .mental Competitive
B e Examination,
3. Geologists. Examination 3. Civil Services (Main) 3. Indian Forest

Examination*,

Service Examination,
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4. Combined Defence
Services Examination

5. National Defence
Academy Examination

6. Special Class Railway
Apprentices’ Examination

4. Indian Economic Service/
Indian Statistical Service
Examination. ‘

5. Engineering Services
Examination.

6. Scetion Officer’s/Steno-
grapher’s (Grade,B’/Grade-I)
Limited Departmental
Competitive Examination,

* The Civil Services Examination consists of two parts viz,, Civil Services (Prealimin-
ary) Examination which is of purely objective type and the Civil Services (Main)
Examination which is of purely conventional type. The candidates who qualify on the
results of Civil Services (preliminary) Examination are admitted to the Civil Services

(Main) Examination.
Policy For Key Industries

5938. SHRI G.Y. KRISHNAN : Will
the Minister of INDUSTRY be pleased
to state :

(a) whether Government have recently
reviewed their policy so far as the ques-
tion of key industries in the country is
concerned, considering their infrastructu-
ral deficiencies, capacity utilisation; and

(b) if so, the details in this regad ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI):
(@ and (b) While there has been no
formel review of the policy for key
industries i.e. industries ineluded in
Appendix-T to the press note dated 2nd
February, 1973 as re-defined by press note
dated 21st April, 1982, the performance
of these industries. are constantly under
review at the various levels. All efforts
are also made to remove all constraints
and to achieve optimum utilisation of
capacity by these industries.

Tibetans Courted Arrest In Delhi
5939. SHR1I PI_US TIRKEY : Will the

Minister of HOME AfTairs be pleased
to state :

(@) whether it is a fact that a large
number of Tirbetans courted arrest in
Delht on 9 March, 1983;

(b) if so, the tota] number of Tibetans
arrested; and

(c) details the demands for which those
Tibetans courted arrests ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS :
(SHRI P. VENKATASUBBAIAH) : (a)
and (b) On 9.3.1983 some Tibetan
refugees had held demonstration on
Behadur Shan Zafar Marg near Link
House in violation of the prohibitory
order. 94 of them were arrested on that

date.

(¢ The demonstration was reportedly
organised to draw the attention of the
members of the Non-Aligned Countries to
the Tibetan cause and seek their support
during the Non Aligned Summit being

held in the Capital.
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Establishment Of Paper And- Pulp
Projects in North Eastern Region

5940, SHRI NAVIN RAVANTI : Will
the Minister of INDUSTRY be pleased
to state ;

(a) whether it is a fact that in view of
the growing demand of the country, the
H.P.C. have undertaken a Techno-eco-
nomic study on the establishment of Pulp
and Paper projects in the North-
Eastern region and the preparation of
feasibility report for a paper mill in
Nepal;

(b) if so, what is the latest position in
this regard; and

(c) the other steps being taken to mect
the demand of paper in the country ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI) ;
(a) and (b) The  Hindustan Paper
Corporation has prepared a techno-econo-
mic feasibility for setting up a puip and
paper project of 100 tonnes per day in
Tirap-Miao Region of Arunachal pradesh.
Certain preliminary action to be taken
with regard to the project has been
identified and the State Government/
Hindustan Paper Corporation are tieing
up the details. The Corporation has
also prepared at echno-feasibility report
for setting up a pulp and paper plant in
Western Nepal. The report has been
presented to the Government of Nepal.

(c) The present installed capacity of
the paper industry and the additional
capacity under implementation are
considered adequate to meet the demand
for paper in the country during the next
few years.

Losses in H.E.C.

5941. SHRI ANANTHA RAMU-
LUMALLU : Will the Minister of
INDUSTRY be pleased to state :

(a) whether there have been sustained

losses by the Heavy Engineering Corporat-
ion of India during last three years; and
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(b) if so, to what extent, year-wise ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI)
(a) Yes, Sir,

(b) The loss incurred by HEC during
the last three years has been as under :-

Year Loss
(Rs. in crores)

1979-80 (-) 34.78
1980-81 (-) 51.13
1981-82 () 22.82

Steps To Increase Production Of
Newsprint

5942, SHRI CHINTAMANI JENA :
Will the Minister of INDUSTRY be
pleased to state :

(a) the names of the paper projects
functioning in the public sector and the
annual production of each during the
last three yeaas;

(b) whether there arc any paper pro-
jects under constiruction, if so, the
names and location of those projects and
what is the annual capacity of
production;

(¢) whether it is a fact that still there
is shoriage of newsprint and other paper
and newsprint are being imported to
meet the demand; and

(d) if so, steps being taken to increase
the production of newspaper and other
products in the country to meet the
demand ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI) :
(a) The names of the Central public
Sector projects engaged in production of

paper and newsprint and their annual
Production are as follows :-
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Prodction (in tonnes)

1980-81  1981-82  1982-83 (estimated)

Name of the project Item of
manufacture
1. Nationa] Newsprint Newspring
and Paper Mills
2. Kerala Newsprint project —do—
3. Mandya National paper Writing and
Mills printing -peper

51,283 55,021 57,000

- - 24,000
6089 11,946 9,900

(b) The Hindustan Paper Corpora-
tion is implementing two integrated pulp
and paper projects at Nowgong and
Cachar Districts in the Siate of Assam
with an annual installed capacity of 1

lakh tonnes each.

(¢) The demand for newsprint is met
by domestic production supplemented by
imports. The demand for other varieties
of paper is fully met by indigenous
productj on, except for certain varieties

of speciality paper.

(d) Efforts are being made to increase
production of newsprint by improving
the capacity utilisation of the existing
newsprint manufacturing units, Additio-

nal capaities for manufacture of newspr-
int in the country have also been licensed/
approved to the extent of 1.74 lakh
tonnes per annum, As regards paper
and paper board, the present instalied
capacity of country and the additional
ccapaity under implementation are
considered adequate to meet the coun-
try’s demand during the next few years.

Jg AAIEA & wana AREa/fEam
g TSl e @arfaa
ferdt/masit ax
5943. sft TrATFATT FrESt AT
g wAY ag a@A w FO FW fF

(%) ad 1982 & sa% warqa)
fasrr grer oF” st <@’ At &
¥ 7AF T5a 7Y Fra¥ g 77 W 10
¥, qqr 398 ¥ fHFAx¥ o9F WIS
T fgedt § g & & fax g 3;

(=) =7 usal &1 fqaat & ggar
gl gF a7 fgdl & a J97 F #Av
F7A E;

() Far ag gfafzag fFar smga
f wfaes & g7 wsal 1 ot ga ox
Faa fgedd § AN Srrod; W

(=) @ srerTl [faani § fgedy
¥ #19 ®IF § fau qafeqg €216 Far
for faawt & shafaa @ # sqaear &
w1z afz 74f a1 3w dd9 § agfaa
g37q 17 & fay a1 3917 fFg 1Q
g7

g wAtam § sy @ (s A
o @Ewy) : (F) F7 AR c|”
g1 & USAT FY AT T I F ATHE
FAT-HAT AZ W AAE 1 F @A
#1 oraar afgq & M @’ axf &
s IETA F1 9y aq e & g
gt &7 faazw a0 wF1T § -—
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dareg [faamr . Fw aFi feedt & sy wu st § st axf
) gEaT q=1 FT &qT FY geEqr
yg HATAT (77 12,795 11,401 1,394
wrig® qqr1 srmafw
gurT fawra 37,895 3,942 33,225%

*og¥ & A @ & A § feqa 507 aER F Fiatagt $1 ¥F 10 97 W

arfas &1

(=) &YT (W) g7 sy FIEA F
et o fgedt § ¥9F F yarw fwg o
W@ A% fag wiw fasg #1 gez
fqr &r wgr & 1 wrAw  matel, axi
arfz & fg=dt wq17a% Y979 fvu w1Q
g waaifedi Frga w7 & fgrdh &
Atfen sifefen #37 & fag wearfea
fear st <gr & AR wrazmsga fgedr
zigfaer qur fgrdy erzgurze #@Y
gomey few o § | wswTar fagAl &
waqraq &1 gfafeaa s & fao
#saraa & ggarn §1 fadew fear
wrar g 1 ST Frafeaga afafy
FY 93F1 & FAAT F FHFT A fgedy
® wareEr gquT & aAren frafey
&t @ M wATAg Ar fgedr
garg®1T afafa &1 351 & @ wxrag
& swas § ferdt F gmw #wy
faazg seqa frar sttar &

(w) St g, sham
Setting Up Of Atomic Power Station

5944, SHRI MOHAN LAL PATEL :
Will the PRIME MINISTER be pleased
to state .

(a) whether there is any proposal
under Government’s consideration for
setting up Atomic power Station in any
under developed region of the country so

as to remove the back wardness of the
region; and

(b) if so, the details there of ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) and (b) A decision on the
location of the future atomic power
stations is yet to be taken.

Research Projects Carried In CFRI
Dhanbad

5945. SHRI A. K. ROY : Will the
PRIME MINISTER be pleased to state :

(a) the details of the important
Research Projects carried on in the
Central Fuel Research Institute, Dhanbad
as on 1-11-983;

(b) the number of patents made and
commercialised so far and the income
from that in the year 1982;

(c) whether some of the prestigeous
projects are being shifted from the CFRI
creating great demoralisation in the
scientific family there; and

td) if so, the facts in details and the
reason thereof ?

THE MINISTER OF STATE IN
THE DEPANRTMETS OF SCIENCE
AND TECHNLOGY, ATOMIC,
ENERGY, SPACE, ELECTRONIS, AND
OCEAN DEVELOPMENT (SHRI
SHIVRAJ V., PLTIL) : (a) A list is
enclosod.
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(b) Total number of patents filed is
135. Total number of patents licenced so
far is 26, out of which 11 patents have
been commercialised. Total income
including amount receivable during 1982
is Rs. 2,82,055.

(c) No Sir. However efforts are being
made to coordinate and integrate some
major progeammes to complement and
supplement the expertise available at
various CSIR Laboratories and other
national agencies so that the total effort
becomes more meaningful.

(d) Does not arise.

Statements

Title Of The Projects

1. To collect data of basic and applied
nature in the laboratory scale for
devlopment and implementation of
the process for conversion of coal
to oil and chemicals by direct
hydrogenation,

2. Hydrogenation of coal—Bench scale
studies.

3. Development studies on formed
coke technology.

4. Demineralisation of <coal by oil
agglomeration incjuding upgrading
of middlings from coking coal was-
heries,

5. Bench Scale devlopmeni of the
coal fertiliser process.

6. Development studies on 75 kg/hr
Fluid Bed Combustor-cum-Air
Heater.

7. Optimisation of 2 ton/hr. fiuid bed
combustion boiler and studies with
non coking coals.

8. Development of a utility Gas prod-
ucer plant.

9. Deve lopment of a  Two-Stage
Laboratory Fluid Bed Gasifer for
production of fuel gas from low
grade coal.
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10. Development of process for the
solvent refining of Indian coeals and
lignites by hydro-extraction.

Priority Projects

1. Petrographic analysis of coal in
relation to chemical, carbonisation
and preparation characteristics.

2' Development Studies on
Oleo-flotation

3. Design and deveicpment of labora-
tory conditioners for flotation of
coal slurry,

4. Dewatering of coal slurry/concen-
trates/tailings by pellet floccculation.

5. Correlation of batch sedimenta-
tion data vs. thickening of coal
fines in continuous thick,

6. Smokeless  cmbustion of coal,
common men’s fuel.

7. Standard:sation of a test wunit for
measuring erosion characteristics of
coal and its incinerated products.

8. Correlation of Abrasion TIndices
of coals and associated minerals
with actual commercial pulverisers
performance and also with other
physico-chemical properties,

9, Production of Active Carbon from
coal, wood and other agricultural
‘wastes.

10. Alkylation of tar acids.

11. Studies on synthetic zeolites as
catalysis as well as molecular sieves
(for separation of close boiling orga-
nic compounds).

Progress of Scientific Team to Antarctica
For Research

5046. SHR1 N. E. HORO': Will the
PRIME MINISTER be pleased to

state :

(a) whether Government are in a
position to state the progress regrading
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the scientific team which had been to the
Antarctica for research;

(b) the details regard 'ng the estimated
expenditure on the expedition; and

(c) the details regarding the specific
Antarctica policy, if any, of our Govern-
ment in this regard ?

THE MINISTER OF STATE IN THE

DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
ELECTRONICS, AND OCEAN DEVE-
LOPMENT (SHRI SHIVERA] V,PATIL) :
(a) Detailed reports on the scientific
work carried out during the first Indian
Antarctic Expedition are expected to
come out soon. Finalisation of similar
reports on the scientific work done
during the Second Indian Antarctic
Expedition is likely to take aboutone
year,

(b) An expenditure of Rs. 1.90 crores
was incurred on the first expedition
which was undertaken in  1981-82,
An estimeted expenditure of Rs.2.00 crores
has been incurred on the second exped-
jtion which was undertaken during
1982-83.

(c) we are examining the various
deatils of the Antarctica Treaty but no
decsion has yet been taken to sign the
Treaty.

Import Of Computers

5947. SHRI N. E. HORO : Will the
PRIME MINISTER be pleased to state :

(a) the names of the counrites from
which computers are being imported at
present;

(b) the details regarding their number
together with their cost and the period
of supplty; and

(c) wheher Government propose to train
our technicians abroad and save the

foreign exchange in this regard ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
(SHRI M.S. SANKEEVI RAO) : (a) and
(b) Duriag the last two years computers
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(costing Rs. 5 Jakhs c.i.f. and above)
have been cleared for import. mostly
from USA, France, USSR, UK, GDR
and West Germany. The details aie as
follows:—

Year Name of No. of Foreign Exch-
the Coun- Compu- ange price

try ters (Rs. in cro-
res) CIF
1981 U.S. A, 19 249
France 3 2.9
1982 U.S. A, 43 22,6
West Germany 2 2.8
UK 2 14
U.S.S.R. 2 0.46
G. D. R. 2 0.35

Depending on the computer invoived,
these computers are expected to be
supplied on an average in about 9 mon-
ths from time actual order placement by
the user.

(c) Yes, Sir, wherever necessary tecnni-
cians are deputed abroad for training
on the manufacturing aspect of comput-
ers/computer subsystems; their opration
and maintenance so as to reduce fore'gn
exchange ontflow and our dependence
on foreign companies.

Putting Up Traffic Sign/Guidance Boards .
By Delhi Traffic Police In Hindi :

5948, SHRI N. E. HORO : Will the
Minister of HOME Affairs be pleased
to state :

(a) whether Government are aware
that in Delhi the traffic police department
has put up traffic signs/guidance boards
in English at various, spots advising
«Give way to the traffic on your right’
Safety first speed afterwards’ ‘A little
care makes accident rare’ etc. etc.

(b) whether Government are aware
that majority of driving populatiom is
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Hindi speaking and for the non;English
drivers, it is creating problems; and

(©) if so, whether Goveonment propose
to have these guidance boards written
in Hindi alsg ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRT P. VENKATASUBBAIAH) : (a)
Yes, Sir.

(b) and (c) The conceaned authorities
are being directed to put up sing/guidance
Boards both in Engl'sh & Hindi.

Modernisation Of Ceramic Industries

5949. SHRI ARJUN SETHI : Will
the Minister of INDUSTRY be pleased
to state :

(a) whether Governmen' have made
any plan for the modernisation of some
ceramic industry ; and

(b) if so, the details regarding the
names of Ceramic industry units in
various parts of the coun'ry considered
for modérnisation programme ?

THE MINISTER OF STATE IN THE
MINISTERY OF INDUSTRY (SHRI
VIRBHADRA SINGH) : (a) and (b) No
specific plan for modernisation ceramic
industry as such has been drawn up.
However, as and when any request for
impert of machinery, drawings & designs
or teohnical know-how for modernisation
is received, the same is considered on
merits. Some units in the small scale
sector hove also registered themselves
with the Small Tndustries Development
Organisation for in plant studies etc,

Setting Up Of a Cement Plant in
Indonesia

5950. SHRI ARJUN SETHI : Will
the Minister of INDTSTRY be

pleased to state :

(a) whether it is a fact that a Cement
Plant is going to be set up in Indonesia
with the support of the Ministry ;

(b) if so, the cost of that project and
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the contribution made by India in setting
up of that plant; and

(¢) the progress made so far in this
regard ?

THE MINISTER OF STATE IN THE
MINISTERY OF INDUSTRY (SHRI
VIRBHADRA SINGH) : (a) and (b) The
projects & Equipment Corporation of
India Limited, a public sector undertakig
under the administrative control of the
Ministry of Commerce are setting up a
cement plant in Indones'a on a turnkey
basis. The total contract value of the
project is Rs. 5.71 crores,

(c) Major project engineering activi-
ties have been completed and civi ] const-
ruction is in progress at site. Manufact-
ure of machinery is under way and the
first shipment from India is scheduled
for despatch shortly,

Border Disputes Over Ownership Of
Land In States

5951. SHRI B. V. DESAI : Will the
Minister of HOME AfTairs be pleased to
state :

(a) whether dispute over ownership of
nearly 12000 bighas of land between
farmers of adjoining villages along the
Bihar-Uttar Pradesh, border had created
tension in the area;

(b) if s0, whether such types of border
disputes are not only in Bihar but in
various other states also;

(c) if so, what are the States where
such types of border disputes have been
hanging fire for the last so many years
and what steps Union Government
propose to lake to deal with the situation;
and

(d) by what time Government propose
to help the States concerned in settlem-
ent of these disputes ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NTHAR RANJAN LASKAR) : (a)
and (b) Despite the fact that erstwhile
fluctuating boundaries between the States
of Bihar and Uttar pradesh have been
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replaced by fixed boundaries in terms of
the Bihar and Uttar pradesh (Alteration
of Boundaries) Act, 1968, there have
been occasional d'spuies  belween
individuals invoiving contending cla‘ms
in regard to rights of onwership and
cultivation of Jand in the territories
transferred under the law from one State
to the other, In a similar case of
fluctuating river boundary between
Haryana and U, P,, certain disputes
involving claims of farmers of these
States regarding such rights have also
arisen and the concerned parties have
taken the matter to the court,

(c) and (d) As the individual owner
ship and cultivatory rights in respect of
land are governed by the revenue laws
of the State Governments, any dispu‘e
involving contending claims in regard to
such rights even in the case of [and
affected by any law providing for altera-
tion of boundaries is within the purview
of the State Governments concerned and
is eventualiy determined by the Couris
of law. The Government of India would,
however, be glad to provide assistance to
the State Governments if any s,ecific
proposal is rece'ved from them .in this
regard.

Study Regarding Profit And Loss Of
Various Steel Plants

5952. SHRT K. PRADHANI : Will the
Ministhr of STEEL AND MINES be

pleaed lo stale :

(a) whether Government have made
any study regarding the profit/loss of
various public and private sector Steel
Plants; and

(b) if so, the details of loss or profit
made by each steel plant in 1981-82 ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI N.K.P. SALVE) : (a) and
(b) The profit/loss made by major steel
plants during 1981-82 is given below :—

plant profit (+)/Loss (—)
(Rs. in crores)
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Rourkela Stee] Plant (—) 21.71

Bokaro Steel Plant (+) 6.54
Alloy Steels Plant (—) 6.64
Salem Steel Plant (=) 0.13
Indian Iron & Steel

Comnany (—) 37.11
Tata Iron & Steel

Company (+) 47.65

Bhilai Stee] Plant (+) 66.09
Durgapur Steel Plant. () 0.70

Closure Of Cottage Industries In Orissa

5953. SHRI K. PRADHANI : Will
the Minister of INDUSTRY be pleased
to state :

(a) whether cottage industries in the
villages of Orissa are on the verge of
being closed;

(b) the percentage of the total villages
in India in which traditional cottage
industries have been set up; and

(c) what incentives have been given by
the Central Government for setting up
cottage indusir'es in the State of Orissa
during the Sixth Five Year plan ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI VIRBHADRA SINGH) : (a) to
(c) According to information furnished
by the Reserve Bank of India there were
849 sick small scale units in orissa as at
the end of 1981. The District Industries
Centres render all services and assistance
to entrepreneurs for seiting up small and
cottage indus‘res all over the country.
All the 13 districts of orissa have been
covered under the District Industries
Centres programme. Ur¥er this pro-
gramme, 60369 units have been establi-
shed in 1981-82 in Orissa generating
employment of 113364 persons.

Resealch Project Reports on Atrocities
on Harijans in Gujarat

5954 : PROF MADHU DANDAVATA : -
Will the Minister of HOME Affairs be

pleased to state ;
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(2) whether Government have seen the
research project report on “Atrocities on
Harijans for 102 days in Gujarat” prep-
ared by the Ind'an Research Society for
Welfare of Backward classes in Ahmeda-
bad ;

(b) if so, whether it is a fect that the
report gives evidence, with photographs,
of the newly built Harijan Colony tene-
ments at Badarkha v'llege in Ahmedabad
District of Gujarat converted in'o
latrines af'er driving away the Harijan
residents from the colony;

() if so what steps are propsed to be
taken to ensure the rehabilitation of the
Harijans in the very same colony; and

(d) what measures will be adopted to
cnsure the security of the Harijans in
view of various atroc'ties on them revea-
led by the research project report ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS:
(SHRI NIHAR RANJAN LASKAR) : (a)
to (d) The State Government have
not seen the research project report refer-
red to in the question, Tle State Gover-
nment have reported that some homeless
Scheduled Castes of Budarkha village,
were given residential] houses in 1980,
During th: anti-reservation agitaticn of
1981, the Schedu'ed Castes had to vacatc
the houses when they were cttacked and
their houses burnt, The houses are in a
State of disrepair now, The State Govern-
ment have given financ'al ass'sstanc: 10
the tune of Rs, 23,025 to the affec’ed
members of the Scheduled Castes of the
village.
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@1t WAt & Jaeaa grao fadw o
TR FUAT

5955 : st Trw fag wrew : a1 3@
wAT Tg TATA AT FI7 FIA fF ¢

(%) #a1 & g F aqAra
JITAT A AYAT W HYAT TeAT FT
AT fa?aw & FIrar AT IAF TATH
FT 397 @I HAWT F1 FZT HTAT
qeT;

(@) afz gi, a1 70 999 & =aq ¥
T ufw  FrAzare Q@ s FA
g, WX

() T IFIT F 3T 9T IFR
1 #ar wfafxarg ?

It /= (s Arvvaw gw faard)
(%) & (w) =rET qgr grarEEw
TIANT & FEAF KT N4 H gIT A
sfzam Frd-qra” wex-fEar g€ 39T
gt &1 A fagw F garsw gar @
FIET FA1 FIHINT JIIT I AT
9% Fg AT @F AL FAT F 1 qeqAT A
#oA gard 97 g farafafed saq £y
afaqgia & fau awwr &1 @sf
A g—

wTa1 A
(1) Traa faaifear gifeazar & g71T Tt 1199 42 19,886.38 %.
(arg 16.11.81 & 29.11.81)

(2) afas (EaTT) THT . FIET atz 1000.00 16,580.00 ®.
(3) afas (Mgaa) gare e F@T gl 250,00 4,145,00 ®.
(4) zargat &1 ama 9iT  702.30 11,644.14 %.

qiz 3151.72 52 255.52 ®.
(5) gaig arar 9 =97 10,246,00 %.

T : 62,501 52 %.

ATRAT fq=r T § )
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Produotion of Machines for mines by and Mining and Allied Machinery
HEC and MAMC Corporation (MAMC), Durgapur; and
5956, SHRIMATI JAYANTI (c) the different new heavy machinery v
PATNAIK : Will the Minister of proposed to be produced in 1983-84

INDUSTRY be pleased to state :

(a) whether emphasis has been given
for the production of new designed
latest heavy machines required in mines
and other places;

(b)_ if s0, the Jatest designed heavy
machines produced in last two years by
Heavy Engineering Corporation, Ranchi

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
VIRBHADRA SINGH) : (a) Yes, Sir.

() and (c) Information regarding
some of the latest designed machines
produced by HEC and MAMC during
the last 2 years and those proposed in the
near future is given in Statement-I and
IT respectively.

Statement I

Heavy Engineering Corporation, Ranchi

Mining and Allied Machinery Corporation
(MAMC), Durgapur

1. Walking Draglines.

2. Over Burden Drill dia 250 mm.
3. Wheel Lathe for Indian Railways.
4. Deep Hole Boring machine.

1. Powered Supports.

2. Shearers.

, 3. Heavy Duty Armoured Conveyors.,

4. Bridge stage Loaders.
5. Extensible Gate Belt Conveyors.

6. Crawler Mounted Coal Cutter.

7. Trolley Wire Locomotive.
8. Sinking Winches.
9. Stackers.

10. Reclaimers.
11. Stacker-Reclaimer,

12. Wagon Tipplers.
13, Appron Feeder.
14. Wagon Loaders.
15. Equipment for Coal beneficiation plants,

Statcment 11

Heavy Engineering Corporation, Ranchi

Mining and Allied Machinery Corporation
(MAMC), Durgapur.

1. 10 M3 Excavafors,

2. Equipment for 3200 M3 Blast Furnace

for Vieakhanatnam Steel Proiect.

1.. Road Headers.
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3. Equipment for 130 T Oxygen conve-
rtors for Steel Melting shop for
Visakhapatnam steel Project.

4. Equipment for bloom continuous

casting machine for Visakhapatnam
Steel Project.

5. Coke Oven fittings and machine for

7 M high coke ovens for Bhilai and
Visakhapatnam Steel Project.

6. Single Column VITB Mill of Travell-

ing Column type.
7. Wheel Lathe for Trame-ways.
8. Open size Plano-Milling Machines.

Development Of Village Industry
By K.V..C.

5957. SHRI N.E. HORO : Will the
M inister of INDUSTRY be pleased to
tate :

(a) whether Government are spending
a Jot of amount for the development
of village industries by the Khadi and
Village Industries Commission;

(b) if so, the details regarding the
amoun' spent and how much of it was
spent during last three years, yecar-wise;
on the welfare of Harijans, Adivais
during the last three years;

(¢) the steps Government have taken
to increase the quantum of amount on
this account; and

(d) the targets fixed by Government
during the current financial year, State-
wise and the steps taken to achieve it ?

THE MINISTER OF STATE IN
THE MINISTERY OF INDUSTRY
(SHRI VIRBHADRA SINGH) : (a)
Government released the  following
amounts to the Khadi and Village
Industries Commission during the years
1979-80, 1980-81 and 1981-82 under plan
Head of Expenditure :(—

(Rs. in crores)

1979-80 1980-81 1981-82

. Khadi 45.50 39.0 41.80

. Village Industries 24.50 26.55 31.20

. Subsidy in lieu of interest on 15.00 19.45 21.00
Government Loans (Book

adjustment)
. Science & Technology 0.88 0.88 1.00
85.88 85.88 95.00
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(b) to (d) . Funds disbursed by K.V.I.C. during the three years are as follows:—

(Rs. in crores)

Year Khadi Village Indurtries
Grant Loan Grant Loan
1979-80 11.79 28.68 6.11 19.33
1980-81 13.41 24.43 7.52 23.08
1981-82 23.09 21.01 6.94 29.51

No separate funds are allocated for
Schedujed Castes and Scheduled Tribes.
The allocation of funds by the Khadi
and Village Industries Commission is
made on the basis of indusiry-wise
programmes, However, while making
these allocations, due emphasis is placed
on the development of those industries
in which the participation by Scheduled
Castes/Scheduled Tribes is predominant.
The Commission has also evolved a
liberalised pattern of financial assistance
for hill border tribal and weaker section
areas. The share of Scheduled Cas‘es
and Schedujed Tribes in the total
employment opportunities created’ in the
KVI sector during the years 1979-80,
1980-81, 1981-82 and 1981-83 was 25%,
269, 267 and 27% respectively. The
programmes are being so devised that
this share increases to 36% by the end of
the Sixth-plan period.

Research On Sea Turtles

5958. SHRIMATTI JAYANTI
PATNAIK : Will the PRIME MINISTER
be pleased to state :

(a) whether Government have a
pronosal to undertake research on the
natural habits and behaviour pattern of
the pacific-ridley sea turtles that are
available in large number in the sea
water of Orissa;

(b) if so, the steps preposed to be
taken in the current financial year for
this purpose; and

(¢) the number and the name of the
places where research centres are pro-
posed to be set up ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVIJAY SINH) :(a) to (c)
No specific research project has been
drawn up so for. However, studies on
the breeding biology of sea turtles are
being done in Bhitarkanika Sanctuary.

Amount Provided For ERRP Programme
In 1982-83

5959. SHRIMATI1 JAYANTI
PATNAIK : Will the Minister of
HOME Affairs be pleased to state :

(@) the amount provided to different
States in 1982-83 to implement Centrolly
sponsored Economic Rehabilitation of
Rural Poor Programme;

(b) the number of poor families from
the rural areas of those Sta‘es economi=
cally rehabilitated in the above financial
year;

(¢) the numbszr of poor families from
different districts of Orissa wh'ch have
been rehabilitated in that year; and

(d) the funds earmarked for 1983-84
to diffeerent States to implement ERRP
Programme ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR) : (a)
and (c) Economic Rehabilitation of
Rura] poor programme is not a Centrally
sponsored programme. Hewever, this
programme is be'ng implemented by the
Government of Orissa on]y as a sta'e
plan Scheme. AS per present information



161 Written Answers

71732 families we:r assisted under the
programme in Orissa during 1982-83,

(d) In the 1983-84 Annual plan discu-
ssions, a tantative outlay of Rs. 5 crosre
was approved by the planning commais-
sions in the state plan 1983-84 of Orissa
for this progrrmme.

Survey To Identify Rural Families
Below Poverty Line

5960. SHRI R.P, GAEKWAD : Will
the Minister of PLANNIN G be pleased
to state .

(a) whether an intensive survey to
identify the rural families below the
‘poverty line for augmenting their income
under integrated ru-al development haid
been completed in Gujarat;

(b) if so, the criteria fixed for
identifyihg such rural families in the
State; and

(¢) the number of rural famil'es
identified beiow the poverty line and the
time schedu’e for bringing them at p.r
with poverty line ?

THE MINISTER OF PLANNING
(SHR1 $.B. CHAVAN) : (a) Yes, Sir.

(b) Those rural families whose annual

income is less than Rs, 3500 are elig ble
to be identified.

(¢) 3,38,981 famil'es have so far been
identified and assisted in the Sixth plan.
Further identifioation of famil’es is also
in progress. The time-schedule is fixed
on the basis of assisting 600 identified
families per biock per year.

Thitw eefasa fwaY & woa@

5961, =it gegArTiqw wfzan : aar
WHTA {AY A AATT FT FITHATF

(%) #a1 ag a= g fw fafwea Al
o7 fanfarst & 1982-83 & IUq
wrarfag feg ag  wia Edifaas
el (srweat) & fafaeg g7 Far
R ' ‘
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(@) Ta2a) =T U3 wreE W
WA eAfaeT AL & g Qe ¥
fafass a¥ a1 §; =T

(w) fafgsa  famtasi gy
1982-83 & &turw grarfag  feal &
FA1Q U A FIfasa gat F fawr
&1 s91T0 797 §; WX Iau § fHaq
w7 faFF 9 § 7

gaggifasy fawa & goHst (st
gA. g, @wEE) o (F) wiA
grazra el &1 mrana, faas) syafa
ofaare, 82 % fau Faa oF qmEfas
gzq  Arfa & gagad & € 9,
gFfa®y fawrr & gegda g arer
FIFTI &7 F1 F947, Agd gasifasy
snimiT g1 greafasy fawg faaw
fafaze (§Hr.A. 4. ) & weam @
ggT gqdf =gt & [zl gneafor)
(zga%) 9z warf@a) & afeal &
fao 123/128 wadFT i@ geg a%
a7 qF+q frges Arer WA 9,
Tar gAdm  &@|t & [gaadifas
(zga%) gweafa 9T wrarfa] 128
gaET ST (ATAT) geq q fawar
war a1 | @3z 73aT 9T wafa feel
& fafantar sifar Fag gaga@ qur
e €21 WT AR If4F AT 9T
graifa fezi & fafanfar afz=w
FHAT F #gg #rE.anay. 9

(@) 9'fF @ & =arw qar @
(s% que sgrgE) graAT 42l & 100
a gfys fafswtar § qar s &
a3F 0F g21 #1 fafae feeni/atea

% fafaato #T W@ & wd: TERw #

fafafaa s19 q91 Aq gaHA a9l &
geFT gedl & faava usfaa sarar
awa A4} & | TAF HATAT TAF FEFL
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-

g waw-gan sy § fwew fasg
g1 § 1 aarfe, afz fae fae ey
Afes qr €9 & QI A AEFIA FT
W& g a1 ag uFfaa $I&F Iy
sUf 91 gFar g wgt as ofame
% fau ox gmfas azq Afs &
w=aita wraifag feel & gafsa <na
gaaa e #1 g4y @, feear &
A are a0 afgqd aIFT FIW
gigsl # fag A9 faw 73a1T §ITFT
gen faygifia frg g a0 & . —

(i) & zgat: 7,500 ®9T

(gweafen) afga
T gI3TT |2
(ii) Toa2ita® 7947 : 8,000 ¥IC
(wmeafex) afga
Wit graga 92
oeg AU ¥ agf aAA A AT,
540 94 fady &7, g mfz 4
AT F FAAIT Al # gz-ag @)
aFar g 1

(1) g=A1 UHRT T o7 F R qar
AT-92F 9T TG & FIAAT |

Hindustan Zinc To Set Up Captive
Power Plant

5962. SHRI LAKSHMAN MALLICK :
Will the Minister of STEEL AND
MINES be pleased tc state :

(a) whether Hindustan Zinc Ltd, has
informed the Ministry about its intention
to set up a captive Power plant;

(b) if so, whether necessary clearance
has been given to Hindustaan Zinc Lid.
to implement its proposal; and

(¢) if not, when necessary clearance is
expected to be given for setting up
captive pcwer plant ?
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THE MINISTER OF STATE IN THE
MINISTRY OF STEEL -AND MINES
(SHRI N.K.P. SALVE) : (a) and (c) Yes,
Sir. The Hindustan Zinc Ltd, has
submitted an integrated proposal on
28-1-1983 for the developement of
Rampura-Agucha and Baroi Zinc and
Lead Mines in Rajasthan and setting up
a Zinc and Lead Smelter Complex with
70,000 tonnos zinc metal and 35,000
tonnes Icad metal per annum at a place
near Chanderiya in Chittorgarh District
of Rajasthan along with a Captive
Thermal Power Plant (3x30 MW
capacity) and a Gas Turbinc Set (1x15
MW capacity at Debari, Udaipur) to
ensure Power supply to the existing as
well as the proposed units. The proposal
of the Company is presently under
consideraticn of the Goveinment and
a decision is expected to be taken
shortly.

BHEL Loses grounds to Trans-nationals
on credit terms

5963. SHRI SATYASADHAN
CHAKRABORTY : Will the Minister of
INDUSTRY be pleased to state :

(a) whether Government are aware
that the public sector undertaking BHEL,
wh'ch stands very well on quality of
equ'pment as well as after sales services,
Joses giounds to otker trans-nationajs
undertak ngs on the ground of credit
terms in the international bids;

(b) if so, how Government are plann-
ing to Lelp their own undertakings on
this score, details of the same; and

(c) if not, the reasons therefor ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI) :
(@) to (c) Yes, Sir. It js a fact that the
quality of equipment suppiied by BHEL
is comrparable to the best in the world.
Hcwever, some of the manufacturers in
foreign countries do sometimes offer
more attractive credit terms. BHEL
operates within the parameters of the
Government guidelines, the facilities
provided by the financing institutions and
its cwn financial position. It may not
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always be possible for BHEL to match
the terms offered by foreign suppliers.
However, in order to project the interest
of our own undertakings import of power
equipment is normally not permitted.

Job Opportunity In Sixth Plan

5964, SHRI SATYASADHAN
CHAKRABORTY : Will the Minister of -
PLANNING be pleased to state :

(a) what was the target for creation of
job opportunities in the Sixth Five Year.
Plan, year-wise details thoreof;

(b) what was the number of jobseekers
in the live registers of the employment
exchanges on the first dayof the Sixth
Five Year Plan;

(c) how many jobs were created since
then and provided to jobseekers, year-
wise details thereof;

(d) whether there is any differnce
between the jobs crated during the period
in question, and jobs actually offered to
and accepted by the job seekers, during
the some period; and

(e) if so, the reisons for and details
of such different’als in year-wise deserip-
tions ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN) : (a) No such
target was fixed in the Sixth Plan.
However, likely employment generation

" during the Six'h Pian period has been

estimated at 34.28 million standard person
years, 8

(b) 14.69 m’li’on as on the 3Ist March
1980.

(¢) to (¢) A Statement is enclosed.

Statement

Comprehensive information on employ-
ment generation in the entire economy is
not available. Available information
relatet to number of vacanc'es, notified to
the employment exchanges and the
number of placements effected by the
employment exchanges which is given in
the table below :

(in lakhs)
Period No. of vacancies No. of placements

notified to the Emp- effected by employ-
loyment Exchanges. ment exchanges

1. 1.4.1980 to 31.12.1980 6.30 3.47

2. 1981 8.97 5.04

3. 1982 8.20 4.73

4. 1.1.1983 to 31.1.1983 0.55 0.34

The number of vacancies notified to
the employment exchanges does not
represent the total number of employ-
mznt opportunities generated even in the
organised sector of the ecoromy. Simil-
larly the number of placements effected
through employment exchinges does not
indicate the total number of people:
getting jobs, since

(i) the emp'oyment exchange is not

the channel of recruitment for
employment opportunities genera-
ted in the economv

(ii) employers in the private sector
are not obliged to fill vicancies
notified by them to the Employ-
ment Exchingss only through the
employment exchanges.

(iii) employment* exchanges are not
always ab'e to sponsor candidates
assessing the requisite qualifica-
tions prescribed by employers for
want of an adequate number of
candidates with such qualifications

v thale wanlodoan
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Rape And Murder Of A 4-Year Old
Girl In Tri Nagar, Delhi

5965. SHRI SATYASADHAN
CHAKRABORTY :
SHRI SATYAGOPAL MISRA :
SHRI SUSHIL
BHATTACHARYA :

Will the Minis‘er of HOME Affairs be
pleased to state :

(a) the reasons for which the local
police of Tri Nagar in North Delhi did
not register a case of murder of a four
year old girl after an unsuccessful
attempt to rape her on 2 March, 1983 but
registered the same when the public of
the locality agitated on this matter;

(b) whether the policy of the Govern-
ment i$ not to register such cases in
order to keep low the figures for law and
order situation in the city;

(¢) if rot, how the police could
refuse to register such cases without
attracting punitive acticns; and

(d) how the Government are going to

" punish these police officials ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH) : (a)
FIR No. 76 dated 3.3.83 u/s 302/354 IPC
was registered at P.S. Lawrence Road
immediately aftar recording the statement
cf an aunt of the deceased. A senjor
Police officer is being asked to enquire
whether  any delay has takan place
in dealing with this particulas clase.
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(®) No, Sir.

(¢) and (d) If any delay has taken
place in registering the case, suitable
action will be taken against the concerned
police officer.

Survey About Indigenisation Of
Industries

5966. SHRI A.K. ROY : Will the
Min'ster of STEFL AND MINES be
pleased to state :

(a) whether any survey has been made
about the extent of indigenisation
ach’‘eved through the thirty years of
planning in major industries like steel;

(b) the progress in import substitution
and facts in details far the last five
vears;

(¢) whether the foreign exchange
component in major plants is on the

increase; and

(d) if so, the steps taken thereon ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRIN.K.P. SALVE): (a) to
(d) Though no specific survey has been
cernducted about the extent of indigenisa-
tion achieved in the steel industry, in
keeping with the general policy of
government, minimum imports of capital
goods and spares are Tesorted to.
Successive phases of expansions/modern-
isation show a trend towards greater
indigenisation as may be seen from the
following table :-

Steel plant Year of % of indigenous*
o completion equipment used
Q) ) &)
Bhilai 1.0 MT stage 1960 13

2.5 MT stage 1966 23

4.0 MT stage under imrlemer tation 80
Bokaro 1.7 MT stage 1977 64

4.0 MT stage under implementation 86
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1 2 3
Rourkela 1.0 MT stage 1960 2
1.8 MT stage 1966 25
Durgapur 1.0 MT stage 1962 6
1.6 MT stage 1969 30

*The ?; given s in terms of weight of equipment.

The details of consumption of imported
stores, spares and components at SAIL

Plants during the last 5 years is as
follows:-

Year %of imported stores
spares & components

1977-78 14.38°
1978-79 14.73
1979-80 14.82
1980-81 10.52
1981-82 12.80

It is estimated that the amount of
foreign exchange saved on account of
import substitution efforts in respect of
spares and stores during the Jast three
years was about Rs. 10 crores.

Following steps have been taken to
reduce foreign exchange requirements for
SAIL plants :

(i) Import substitution groups have
been set up in all plants and impor-
tant cities to explore and utilise
indigenous manufacturing capacities
for spares and stores,

(ii) The design and project groups are
also exploring the possibjlities of
using indigenous equipment for
«capital projects.

giii) The productions plan for Steel
Authority of India is being adjust-
ed in order to produce those
items which were hitherto impor-
ed. ¥

Visit Of Chairman, Atomic Energy
Commission To USSR

5967. SHRI RAM VILAS PASWAN :
SHRI M.RAM GOPAL REDDY :
SHRI SUBHASH YADAYV :

Will the PRIME MINISTER be pleased
10 state :

(@) whether the Chairman of the
Atomic Energy Commission  visited
USSR during the month of December,
1982;

(b) if so, object of his visit; and

{c) result achieved ?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI) : (a) No, Sir.

(b) and (c) Do not arise.

MEAAFERY

5868. #t wegATIaer @zt : #7

wg w4 g aaTy F FO0 FA

(%) ad 1582-83 F AWA 2 &
fm-fEa eqial § ST 1T F% g ATY
fear qar ;T wars A §  feadr
wafy & oy qur Fra-fea arda #
w% g a7 fFor aar AT 3T el &
w19 7 "rw # fead) gvfa gg; a1

(") FRT MG X ¥ g3 a4
7Ra &1 wafd & @y wwifad
AT FY HETT WA WY &GN
afz #1§ Ggram & 7§ @ IEW
sqyraar g 7
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g wATET W v A (o fage
WA AEFT) : (F) AT (&) FIA
THEA &Y AT G HITHAT 9IA 9T
T &Y St

Approyal Of Revised Estimates Of
Power Projects

5969. SHRIMATI JAYANTI
PATNAIK : Will the Minister of
PLANNING by pleased 1o jJay a state-
ment showing ¢

(a) whether plamming Commission has
approved the revised estimates of some
power projects under construction at
present;

(b) if so, the names of those power
projects and the State they beleng to;
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(c) whether the revised estimates of
some power projects proposed o be
constructed have also been approved by
planning Commission; and

(d) if so, the details thereof ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN) : (a) and (b) Yes,
sir. A Statement is enclosed in regard
to the power generation pProjecis, the
reviscd estimates relating to which were
approved during 1982-83.

(¢) There has been no case so far
where the Commission was requested to
approve of revised estimates in respec)
of projects which had yet to be
constructed.

(b) Does not arise.

Statement

List of Power Generation Projects, the revised estimaies of which were approved by the
Planning Commission during 1980-81, 1981-82 and 1982-83.

Year S. No. ‘Na:i'le of the project . State
1980-81 1. Chakra Dijversion Scheme Karnataka
1981-82 1. Baira Siul Hydel project (3 x 60 MW) Central Sector

2. Dehar Extn, (2 % 165 MW) Joint Project of

Hydel project Punjab/Harayana,
Rajasthan
3. Pong Extn. (2 x 60 MW) Hydel project —do—
4. Korba Super Thermal Station Stage I Centra] Sector

(320041500 MW)

1982-83 No project involving Revised Estimates was approved by
the Commission during 1982-83.

Setting Up Of Medium Industries
In A.P.

5970. SHRI ANANTHA RAMULU-
MALLU : Wil the Minister of
INDUSTRY be pleased to lay a
statement showing the number and names
alongwith locations of medium industries
set up during the last three years in
Andhra Pradesh?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI) :
The medium scale industrial units
involving investment in fixed assets viz.
Jand, bujlding and machinery not
exceeding Rs, 3 crores and which are
exempt form obtaining licences under
the provisions of Industries (Development
& Regulation) Act, 1951, are required
to be registred with the Technical
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Authorities, The following number of
such Industrial Units were registered
with the Directorate General of Technical
Development during the years 1980, 1981
and 1982 in the State of Andhra
Pradesh :—
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number of foreigners granted Indian
citizenship by the Central Government is
given below:—

Year No. of schemes registered
1980 60
1981 105

1982 140

Details of all units being registered with
D.G.T.D. including name & address of
the unit, item of manufactuare, capacity
and Jocation, are published by the Indian
Investment Centre in their <Monthly
News Letter’. Copies of this publica-
tion are available in the Parliament
Library. The units are at various stages
of implementation :

Foreigners in The Country

5971 : SHRI G.Y. KRISHNAN : Will
the Minister of HOME Affairs be pleased
to state;

(a) the number of foreigners at present
in our country alcngwith the names of
countries to which they belong ;

(b) the number of foreigners who have
secured Indian citizenship during last
three years yearwise,and

(¢) the details regarding the number of
males and females who have acquired
citizenship during last three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR1 NIHAR RANJAN LASKAR) :
(a) Arrival and departure of foreigners
is a continuing process and it is pot
possible to give the exact number of
foreigners at present in India. However
65182 foreigners of various nationalities
stood registered in India under the
Registration of Foreigners Act, 1939 in
India Under the Rules thereunder as on
Ist January, 1982.

(b) and (c) Information regarding

Year Males Females
1980 91 296
1981 85 292
1982 65 307

gt dtwar fearfaa &7 & fag
nfafea a1

5972. =it ¥tw {ag:
=t arg Arfga aEAST
off weg Arvraw fag e
FIT AYGAT qAT IZ TITN FT FA
L i
(%) %11 ag 77 & fF g3t CECLie]
arsar & fao agyr faar gq faaifea
fear T 41 AW TA AISAT ®1
frprfrag &30 ¥ 9FIT F1 69T
wfzar§ agga &1 W& &,

(=) afz gi, @1 @FTT HIHF
g w1 ¥ fEmfaa w@ & fan
feaar sfafega wfa #r qrazaswar
g WX

(w) mfafeas a7 & AF@RAT
fva F1emt & agga gf !

WHAT WA (07 og. A FEgGIor)

(%) & (w) fadfiz #agai &
g T AN § g GaT THAATT AAFAT
w1 gearafu weatsa a¥d qur frar
srar @ M gafar zq feafg &
qofard qF97 [ATHNT ALT & | qUf,
gEWIT GAFTHI F  HIYIT T GIT
qaadtr giwar ¥ fao Igaey fadrg
wgraat &1 qiEafas ggual
wHHAT &9 & wigw g F7 W@
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137 wgaqy afcataaret w1 ot
safs &7 wfuw feafs %8 qwg ax

T &0 & fag qafeq garaa)
AN T F faw gx @wa wwe
g srgar

Legislation on Externment of People

5974. DR. KRUPASINDHU BHOI :

Will the Minister of HOME Affairs be
Pleased to staate :

(a) whether Government have consider-
ed the desirability of bringing forward
a legeislation on externment of people
who are considered dangerous on the
pattern of a Bill introduced in the Tamil
Nadu Assembly recently;

(b) if so, with what results; and

(c) if not the steps proposed to be
taken in this direction for a uniform cade
in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OE HOME AFFAIRS
(SHRI P.VENKATASUBBAIAH) : (a) and
(¢) The Indian pena] Code (Amendmnt)
Bill, 1972 introduced in the Rajya sabha
sought to jnsert a new provision in the
Indian Penal Code to the efiect that
whenever a person was convicted of an
offence punishable under Chapter-V1I of
that Code, and the court had reason to
believe that such person was likely again
to engage himself in the comission of a
similar offence, or was satisted that for
any ther reason it was neason fi was
necessary to do so, it might order his
externment fromcits jurisd ction and thz
contiguous area for a period not exceed-
ing two years or for the maximum
period of imprisonment which the court
could impose for the offence whichever
was less, But this provison was not
favoured by the joint committee of both
the Houses which scrutinised the Bill
and d'd not f'nd a place in the Bill as
reported by it to Parliament in 1976. The
ftite Governments were consul.ed and
it was decided not to make such a
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provision. The Gonvrnment does not

have under its consideration any proposal
to make a provision on regarding
externment,

Marble Deposits in Kashmir Valley

5975. DR. KRUPASINDHU BHOT :
Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether huge marble deposits have
been found in Drugmulla, Zerhama
Awara Reshawani and Tregam in Kupwara
District nf Kashmir Valley;

(b) if so, the details thereof with
qualitative and quantitative analysis of

the find made, tf any; and

(c) the steps taken or proposed to be
taken to explore them and make further
efforts in prospecting other areas
around ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND
MINES (SHRI N, K. P. SALVE):
(@) and (b) A total of about 14.5
million cubic metres of marble of various
shades and hues having average CaO
value rangng from 45-509; have been
estimated in Drugmulla, Awara, Resh-
wani, Zorhama and Marhtma areas in the
Kupwara district of Kashmir Valley by
the Directorate of Geology and mining,
Jammu and Kashmir Government.

(c) The Directorate of Geology and
Mining of the State Government,is pres-
ently actively engaged in exploration
and prospecting of new marble bearing
areas in the adjoining blocks.

Raising of Resources and Improving
Investment Climate

5976. DR, KRUPASINDHU BHOI :
Will the Minister of PLANING be pleased
the state:

(a) whether the desirability of appin-
ting ‘Think Tank’ consisting of experts
in the fields of adminis ration and econo-
mic affairs for raising of resources



177 Written Answers

and improving the investment claimate in
the country has been examined by
Government;

(b) if so, with what rosults; and

(c) the steps taken or proposed to be
taken in this direction to put the country
on a sound footing in these fields ?

THE MINISTER OF PLANNING
(SHRI 8. B. CHAVAN) : (a) to (c)
The Qquestions relating to raisng of
resources and improving the investment

. climate of the country are examined from

time to time by the Planning Commission
in consultationd  with the Ministry of
Finance and other administrative Mnistries
concerned and detailed plans-five-year as
well as annual, are formulated for this
purpose in consuliation with the Central
Ministries, State Government and Union
Territories. The Gvernment have set
up an Economic  Adminijstration
Reforms Commission under the Chair-
manship of Shri L. K. Jha to advise
the Government on reforms of economic
administration in specified fields. They
have also recently constituted (i) an
Economic Advisory Council under the
Chairmanship of Prof. S. Chakravarty
with four other eminent economists to
advies the  Government of India on
specific issues relating to ecnomic policy
and development, and (ii) a Panel of
economists to advise the Planning
Commission on - the formulation of the
National Plan and assessment of Plan
performance. In view of the above,
there is no proposal to appoint a ‘Think
Tank’ as this objective would be served
by the existing arrangements.,

Concessions to the Industries in the
Interest of Environment

5978. SHRI R.P. GAEKWAD : Will
the PRIME Minister be pleased to
state :

(a) whether Government propose to
amend the mining legislation, formulate
procedure for new industries and provide
fiscal concessions to the industries in the
interest of environment; and
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(b) if so, the other steps proposed to
check degradation of environment ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVIJAY SINH) : (a) Yes,
Sir.

(b) In so far as steps to check
degradation of environment connected
with Mines/Industries is concerened, the
Department of Environment has set up
Environment Appraisal Committee for
Miniag Projects to make environmental
reviews of the projects submitted by the
Department of Mines,

An Environmental Appraisal Commi-
ttee for Industries has also been set up
to make environmental review of new
Industrial Projects.

Promotion Of Section Officers To The
Grade Of Under Secretary

5979. SHRI SWAMI INDERVESH :
Will the Minijster of HOME Affairs be
pleased to state :

(a) the date from which the junior
most Under Secretary got promotion
from the Section Officer ‘Grade in the
Government of India and also the date
from which he had got promotion as
Section Officer either by way of examina-
tion of Section Officers Grade or by way
of promotion from the post of Assistait;
and

(b) the Ministry-wise details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS :
(SHRI P. VENKATASUBBAIAH) : (a)
The junijor most officer included in the
1981 Select List of Grade I of Central
Secretariat Service was appointed as
Under Secretary on a regular basis w.e.f.
1.5.1972.

(b) Since part (a) of the question
seeks information of the junjor-most
Under Secretary, the question of furnish-
ing Ministry-wise details does not arise.

Foreign Collaboration for Manufacture
of Scooter;

5980. SHRI K. MALTANNA : Will
the Minister of INDUSRY be pleased to
state 3
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(a) the particulars of the Indian
compan’es and their foreign collabora-
tions with terms and conditions and
particularly the foreign exchange compo-
nent involvement, who have been graunted
licence for the manufaciure of scooters
ajongwith their capacitizs;

(b) the time by when the scooters are
likely to be marketed; and

(¢) whether efforts have been made
by Government to bring down the prices
of sceoters ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI) :
(2) The details of new parties who have
been granted approvals for manufaéture
of scooters with foreign coilaboration
are :
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Name of the Annual Name of the
party capacity foreign colla-
borator

(i) Lohia Mzch- 1,600,000 M/s. Piaggio

ines Ltd. CSPA, Italy
(ii) Andhra 60,000 -do-

Pradesh Scoo-

ters Ltd.

Generally the terms of foreign
collaboration involve a lumpsum payment
for transfer of ‘e hnical know-how etc,
and payment of royalty for a specified
period.

(b) The companies have reported that
they would be able to bring their scoo‘ers
in the market in about {wo years from
the date on  which approvals were
accorded,

(¢) Government have impressed on the
manufaciurers the need to hold the price
line and to avoid priee increases. The
existence of a public sector unijt for the
manufacture of sccotors has helped to
contain the prices of scooters to reasonable

levals.
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*7 mefe W e § frg g afEda

5981. =t S &AW : FAT ST
H= gg gary #7 Ha7 H 5 ¢

(%) a1 5y gQ &A@ AQEGAT
1T A & faarg & fag fagy o =0
FI Il F1 =41 H @A gY GIHIT
¥ qrg g1 fa¥w @sar fa=rasda
g =T

(=) 741 g asq 1 A9 § 7@
gu wrsfre @rgar § 1§ afEdaa
fear st g &; i

() =fz g, av awdd iz
Fq7 ¢ 7

A @t (o wa, st Fsgio) ¢
(F) agrsr & =i, sasEa &9, I
qaf &f =, g&r wgw@ & =, Weaw
&= qar siafrs v ¥ fagy &=
¥ dafya ot o3% faqw @id gd
NI F WA F w7 waifaa w5y
a1 @ § f9asr s @ Aw
FEgaAl F FACT FIATE |

C(wm) #tT (W) @I duadiy
areAr F gad § msfra wga &
srziaa fear aar § faey afysafss
U T I TSAT & fau
|graar $1 A1 10 gfqga ¥ ags<
20 stfqza g war g

faedt & e A qraTy

5982, i1 TTATAATT ZyTes : 47
ng #Ar Ag @A F Fav FA ¥

(7) ag 1982 F &wrA 9w
g /fawer qur zEe gvEg
Fiataat g fFadr fawmg qdeng
sraifaa &Y as;
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(@) #a1 87 faarla et ¥
- faedy wiean & fag feey faser =1
sgaeqr &7 45 oF #i¢ afg gi, av yar
qUATHT H1 TEAT 397 §;

() sa<iga @t fawrira adet
§ grataar<l &1 fgeal wregw ¥ 90T
¥ &1 ggafq 5 aF gI0T F &
|IQAT; AT

(o) g@ geary § gyfag sagedr
T §7 747 99rA frgar @ &7

yg "Atea § usw /=0 (= Ay
A @ew) o (F) ¥ (W) guAT
TFT & &7 G & HIT AT g3 9%
7@ & Sl |

g HATNT FIW TG A @G
sfaraor & -

5983, &t TAATEFIT (AT : AT
g AT ag IATN FY FAT FA 5

(%) 7% TAR & sNA w17
fawrl 91X 97 grag A wdlaey
satadl gier §a feay wfrag s
JATT AT W & HWIT I3 FAT-F4T
qA §;

(=) g7 sfaaw &t § g fagd
sfraq qrgaFw T@rg o <3 §;

(m) 997'a7 sfaww agwAl & ¥
fraal & fgedr wrean &1 faweq faar
T g AR

(=) #1757 sfamar qrzwal w5y
qdarAl & f@e ot fgedr qean #5v
fage fear war & oic afe ady, @
ag fageqr w3 g fag @y 0
faare & ?
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wg wATd W usqy A4 (s fAge
@R AEw) ¢ (F) T (F) A
THT B A7 IE G AT AT qEF 9%
@ & Jredr |

fagre & sawnoar fawm & gadr
5 q w wganfeal & fagha

5984. =t TIWIEATT WIEAY : AT
T HAT ag Ty &7 O FAO 6 o

(%) @ fagrz sa gl
STAYAT FHATY Feany qfeag, 9zar
T gzt frw 14 wawifed st
quEnIAi F JIX W IFE AT FIGT
fgar nar §;

(@) afz gf, @Y qedash savw #ar
g WIT 99 9T gIFIT &1 aur afaf=war
§

(w) =ar fagix gw & gew
gfag & sangar fawam & gedAr e
Tq sq=ifedl &1 fagfsq & at #
ST R & qur fawrn #5 7
HI @, 1982 #1 gF gfeas AT AT
T

(=) afz gf, a1 acEasT AU FA0
% YT 37 LT HFATE HT AT |

7g "awa § wea "t (s fEgw
A ARET) ¢ (F) Sl A

(@) grar sae & fak (&) W
A 1

() St gf, sftarT

() za¥ 9 (@) F AT Al
qrfaa g1

2. gAY fFg T SFT@AT FA9-
ifeal & g @ F1 weq gy [199
¥ farafafag aivayad § :—
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(1) fagre azFre & s Sfea-
faa ax ¥ fafga wa &1
F1a7%aT |

(2) v g & wdfw
fagfeaal & fad sg o &
feaaa 1

(3) W odi oz, fagfea & fad
G e ¥ ge faad fa3
IR UF WTAF Hgar g |

(4) afcafeagt # saady, 1983 &
50 %. wfaarg #1 &dr & 737
FY WG FIFI & gHG
qfeafeqal #1 agIa @ AR
aFmar ufa w31 5@ & fq3
T@T AT |

(5) sarwar gggfaat 1 geag
FIA AT TEAET & F14 9T
and g FRaifat F fag
aqaan qfeaferai  fasifia
FIAT |

(6) FEag FIA HR FIRA F
F14 § @M ¢ FHAIAT F
fad ga#r gzdAr frg s9 @
gz gFfeqd TSMT &7
SqFEAT |

(7) gedt feg aw  sATEar
FHarfal 1 34T IogFaar
& HI1T 9T AT § Fgoar
2 & fod wreg gaIw & g9
et &1 ;e ;I FEn)

(8) gedt fog ag  SAwmar
FAAIA F1 IAFT AN
faa s aF IAIMY wAv
oYz faa®) qgar FzAr #7 w1
oY 9T QFMT 7Y faar war
2 sa%) awray ufw A
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3, 397 % AN & wratEgT
gaaifaes fagrT GIFIT F1 | SAR
gox gefa 9df 9T wdl &1 9gfa
faffaa s sTqu s 81 59 fawg
¥ f& @edr feg 7g SATgAr
saaifeat & fad org &@ar & ge
21T =1fgd wraar agl wgar dxq A
% 3% AAA A gura fegr ag
wgar @l ¥IT USY FI&HIT FIU
facja fwar o Gwar g1

4, FATTAT ATHET F AILEH LA
fYT sATAT ggafedl & frag s
oY gEqrEE &1a) F a sy
F1 qfmfegal ) qed I g
o gafuq a1} #1 <39 § @I go
fagifa fear qar &1 g7 afsfeuai
# #15 w47 98 #1 7€ &) zafay g7
afrafeqal #1 agra FI7 AFar IFTAT
ufa gar 33 &1 F1E 537 78 ITAT |

5. %7 FHAIfeagl &) Tqsd: T@
aq 9T wal fear marar f& fag
13t & fa¥ g+§ wdf fear mar & %
q1Et wrafy & fao § w9 ga% aura
g1 9T IAFT gEAr FT & Sroar
zafar  wRg @wFR Ay fay
axfeas Vs gfafeaa #7q waar
IAFT VSIS WAl X 9T fg=re
& & fau q=aag adf &)

6. fHT At Fas mFFqIATE ATAT
9T IAFT gA: AAML 17 FE ¥
ggradal $ & far 9@ qIFT &
gt [fawrt 5 usy gEd/au
mifag & gwaal & wgAw fear
aar &1 g Fuaifeat #y fasafafas
fraraal & fad off qraar y af § . —

(i) srmar gasa & g% FIw
&t 1 Jar wafy & auaw
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w1y e shaaifrar adven
& wregw & wiafaa @«
wdf g1ar qadt #1 wat & fax
a7 a9 aF I=9qn w1y Har
# gz &1 qrAar |

(ii) vz Frataal & mreqw &
Fxfeas A & fay wuar-
111 &1 qU=ar |

(iii) 1983 % oq RED qag ““n % qu
ar wdf & fad Faardy w37
qrAT AT WA FAT HIAWT

Fiwr wrarfaa &) st 2@y ader
2 & qry § =TT g1 fafeea
qzi & fay fauifea sfasaw
A1g-HIAT 91T FT AT g aqF
fF ¥ Saqmar gazw & AaH
arifus wdf & guwg FFF
JAIT WIANT ;T AT AT
TN T wrAfea et
¥ fa7 faatfa arg-drar § &
T F gegar gafaa qdf w4t
& fai faawi & wmyar
fraifra gfafos =iz =
TEATHT  F AT 9T TA
qAATHt ¥ 29 F 917 § )

(iv) 999 Q9T F@fas g
gad aiw waifswa fso faar
fafwea wat srfaszat g
fasrfas fefaaal & far wa¥
RIAEIT RN F a7 § 7afy
qrg I7gIA w@a &1 war-lil
frarmg g FW F fad
QAMT Frafag & qF FA@T
@1 gl

7. %7 fegmmal #1 37 suwifeal
¥ goey &1 € § IS 1 —
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(i) & srifa® &1 & qame
wrafaa & wreqw & wal fod
T gl

(ii) & FMATT F: AGA ¥ FA
T T FY &1 A

(ii1) FaT F1 ITFET F@TEFAT e qTOAT
# F9Y & F13UW g WAty A
Fafaat 1 37 F17 F7 garfeq
# qz7q a7F fHar a4 SrAr
faa® far =g @rar ar v

Price Fixation of Induct rial Products

5985. SHRI JITENDA PRASAD :
Will the Minister of INDUSTRY be
pleased to state :

(a) wiiether Government have been
sparing the industrial products from the
price fixation in contrast to the agricul-
tural products for which prices are fixed
through the APC;

(b) if so, the reasons for adopting
different policies for agrcultural and
industrial products;

(¢) whether Government propose to
devise ways and means for fixing the
prices of the industrial products-on the
factory head before arrival in the market
on the analogy of wheat, sugarcane, ricc
and other products; and

(d) if so, the details of such a
scheme; and if not, the reasons
therefor ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI) :
(@) to(d) In the interest of overall
price stability, Government exercises
control or regulation of prices of certain
essential industrial products wherever it
is considered necessary to do so in the
lJarger public interest, the extent of
control differing from procuct to product,
Administered prices for industrial products
are general]ly fixed on the recommen-
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datjons of an expert body:like the Bureau
of Industrial Costs and Prices (BICP).
while recommending prices, the BICP
normally goes by the guidelines for price
fixation prescribed by the Government.
By very nature of things, there may not
be a close correspondence in respect of
the methodology for price fixation for
agricultural and industrial products.

Atrocities On Harijans

5986. SHRI DAYARAM SHAKYA
Will tte Minister of HOME Affairs be
pleased to state :

(a) what steps have been taken by
Government for checking atrocities on
Harijans;

¢b) how many persons were killed in
the years 1981 and 1982 in such incid-
ents;

(c) what was the amount of compens-
ation paid to the dependents of the
dead; and '

(d) what steps have been taken to
rehabilitate  the dependents of the
deceased ?

THE MINSTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR) :
(@) The Government of India have
conveyed to the states comprehensive
guidelines covering precautionary
preventive, punitive, rehabijitative and
personnel policy measures with a view
to checking atrocities on scheduled castes.
Close and continuous touch is maintained
with the State Governments for the imple-
mentation of these guidelines,

(b) On the basis of the information
furnished by the State Governments,
493 cases of murder of scheduled Castes
were reported in 1981. The number of
cases of murder reported in 1982, to
the extent available, is 512,

(c).and (d) The information regarding
amount of compensation paid to the
dependents in each of the cases is not
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maintained. However, most of the Siate
Governments have already a standing
scheme for providing compensation/relief
to the Scheduled Caste victims of crimes
and or the members of their families.

Incidence of Industrial Sickness

5987. SHRI CHITTA BASU : Will
the Minister of INDUSTRY be pleased
1o state :

(a) whether there has been increase
in the inc'dence of sickness in industrial
units;

(b) if so, incidence of sickness in
1979, 1980, 1981, and 1982;

(¢) the reasons therefor ; and
(d) the steps taken to reduce them ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR1 VIRBHADRA SINGH) : (a) and
(b) Data on sick units assisted by banks
are be'ng collected by the Reserve Bank
of India as per the definition of sickness
adopted by it, According to the date
furnished by the RBI, the numer of s'ck
industrial units at the end of the years
1980 and 1981 were as filows:

Year Number of sick industr'al
units

1979 22,366

1980 24,550

1981 (Prov.) 26,758

Data of industrial units are not yet
available for the year 1982,

(c) A nmber of causes, both internal
and external, of ten operating in combina-
tion, are responsible for industral sickn-
ess. Some of the principal causes of
industrial sickness are mantgement
deficiencies, inefficient financial control,

diversion of resources, inadequate attention
to R&D, obsolesence of technology and
machinery, poor industsial relations,
inadequacy of demend, shortage of rew
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materials and other inputs and infrastru-
ctural constraints.

(d) To meet the situation of growing
incidence of industrial sickness in the
country the Gove rnment have announced
certain policy measures for guidance of
Central Min:stries, State Governments,
Banks and Financial Institntions. The
salient features of the guidelines were
furnished in reply to the Lok Sabha
Unstarred Question No. 4974 on 24th
March, 1982.

Losses In Assam During Riots

5988 SHR1 CHITTA BASU :

SHRI KRISHAN PRATAP
SINGH : Will the Minister of HOME
Affairs be pieased to lay a statement
showing :

(a) total loss of lives;

(b) damages to the properties;

(c) persons injured, disabled and
maimed;

(d) number of houses burnt; and

(e) number of bridges damaged and
other losses, during, before and after the
Poll-Boycott agitation in Assam ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR) :
(@) to (e) Accordng to the State
Government, 1637 persons Jost their
lives during recent disturbances in Assem
since January 1983 till 21.3.1983. There
was also extensive damage to public
and private proper’y. About 40,000
houses will require to be re-constructed/
repaired. 1598 road bridges have been
damaged/destroyed.

(¢) This information is not readily
available,

Manufacture if ILLicit Arms

5989. SHRI AMAR ROY PRADHAN :
Will the Minister of HOME Affairs be
pleased to state:
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(a) whether it is a fact that some
factories have been unearthed manufa-
cturing illicit arms in the country; and

(b) if so, the names of the places
and action taken in the matter ?

THE MINISTER OF STATE INTHE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) Yes,
Sir.

(b) The detailed information is being
collected from all the States and Union
Territory administrations and shall be
laid on the Table of the House,

Cases Referred To Crime Branch Of
% Delhi Police For Investigation

5990. SHRI NAWAL KISHORE
SHARMA : Will the Minister of HOME
Affairs be pleased to state :

(a) whether it is a fact that the cases
which are not solved by the Delhi Police
are referred to the Crime Branch of the
Delhi Police for investigation;

(b) the total number of cases referred
to the Crime Branch of the Delhi Police
during the last three years;

(c) how many of these cases were
solved by the Crime Branch and how
many were simply filed by them and how
many cases are still in hand under
investigation as on 31 March, 1983; and

(d) the use of referring the cases to
the Crime Branch when it has not been
able to solve them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) Not all
unsolved cases are referred to the Crime
Branch, for investigation. A cases is
transfarred to the Crime Branch ifit is
felt that such transfer is in the interest
of more effective investigation,

(b) and (¢c) The fignres are given
below :
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Year No. of cases No. out of them No. out of No. out of them
referred to solved them filed as still under
Crime Brach untraced invistigation
1 2 3 4 -1
1980 158 139 19 e
1981 167 142 18 o
1982 153 99 6 48
1983 43 2 . 41

(d) The expertise available with the Crime Branch is helpful in solving cases, as

could be seen from the figures quoted above.

Extension Of Period For L T C
For 1978-81

5991, SHRI NAWAL KISHORE
SHARMA : Will the Minister of HOME
Affairs be pleased to state :

(a) whether it is a fact that Govern-
ment received several requests from
Government employees for extending the
period of availing of LTC scheme for the
block year 1978-81 for another six months
as quite a Jarge number of Government
employees could not avail of this facility
due to certain reasons;

(b) if so, whether Government have
taken a decision to extend the above
facility for another few months in 1983;

(¢) if so, the period upto which it has
been extended; and

(d) if not, the reisasons for not extend-
ing it by a few months ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P.VENKATASUBBATAH : ra) to (c) The
Government has since decided to extend
the LTC facilities for going to home-town-
only and not ‘anywhere else in India by
six months i.e. upto 30,6.19 83 in regard
to block year 1978-81.

(d) Does not arise.

Investment For Education In Successive
Five Year Plans

5992. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
PLANNING be pleased to state :

(a) the percentage of investment in
education as reflected by the Plan alloca-
tions for the successive Five Year Plans
be ginning with the First Five Year plan;
and

(b) whether any higher allocations
would be made by undertaking on up
ward fevision of the allocations for
Education in the remaining years of the
Sixth Five Year Plan, consequent upon
the mid-term appraisal likely to be
undertaken this year ?

™ THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN) : (a) The available
information is given below :

Plan Percentage
allocation
for Education

First Five Year Plan 7.2
Second Five Year Plan 5.8
Third Five Year Plan 7.5
Fouth Five Year Plan 52
Fifth Five Year Plan 3.3
Sixth Five Year Plan 2.6

(b) The mid-term appraisal of the
Sixth Five Year Plan, 1980-85 is yet 10 be
completed.

Complaints Received By Registrar
General Of Census Operations

5993. PROF. NARAIN CHAND

PARASHAR : Will the Minister of
HOME Affairs be pleased to state ;
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(@) ‘whether any Complaints of under
count have been recived by the Registrar
General of Census Oparations during the
Census Operations 1981;

(b) if so, the number of such com-
plaints received from each State/Union
Territory and the follow-up action taken
on the complaints;

(c) whether any responsibility was also
fixed for any deliberate attempt on the
part of the Census Officials/Enumerators
in any of States/Union Territories; and

(d) if so, the details about such cases
and subsequent action taken in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NTHAR RANJAN LASKAR) : (a)
Yes, ST.

(b) The number of such complaints
received by the Registrar General and
Census Commissioner, India from States/
Union Territories are as follows :

Bihar-3, Gujarat-2, Haryana-1,
Nagaland-4, Punjab-3, Uttar Pradesh-2
West Bangal-2, and Delhi-7.

All the complaints were referred to the
concerned Directoas of Census Opera-

tions for necessary action which was
promptly taken,

(¢) No, Sir. No such occasion arose.

(d) Does not arise.

Refurbishment Scheme By Durgapur
Steel Plant To Improve Its Performance

5994, SHRI B.V. DESAI: Will the
Minister of STEEL AND MINES be
pleased 'to state :

(a) whether 230 crores mfurbinhmmt

scheme is being undertaken g the

Durgapur Steel Plant during't
improve itsiperforniance ot all fronts an
remove 'imbalances in production  pro-
cesses;

(b) if so, whethet’the scheme’ has been:
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started from March {o replace old
machitiery and ‘providing facilities to
cope ‘with the ¢hanges in the quality of
raw materials;

(c) whether the Centre has also
agreed to give assistance of Rs. 100
crores;

(d) the other sources from which the
balance amounts are to be met; and

(¢) by what time the refurbishment
scheme of Durgapur Steel Plant will be
started and to what extént it will be
helpful ?

THE MINISTER OF STATE IN' THE
MINISTRY OF STELL AND MINES
(SHRI N.K.P. SALVE) : (a) to (e) Yes,
Sir. A scheme for additions, modifica-
tions and replacements has been for-
mulated for the Durgapur Steel Plant to
maintain the health of the plant. This
is estimated to eost about Rs. 228 crores
and will be implemented over a period of
about 4 to 5 years. A provisionl of Rs, 24
crores has been made in 1983-84,

Acquisition Of Sick Units By
Entrepreneurs

5995. SHRI B.V. DESAI :
SHRI P.M. SAYEED :

Will the Minister of INDUSTRY be
pleased to state :

(a) whether the  Governor of the
Reserve Bank of India has called fora
fresh look at the Government's approach
to sick industrial units;

(b) whether he has also stated that ‘it
will-be better if unprofitable sick units
were freely allowed to'be acquired by
other entrepreneurs rather than ‘being
brought into the public sector;

(¢) if so, the other points of views
mentioned by the RBI Governor .in - this
regard and to what extent Government
have accepted his suggestions 'and' steps
that are being taken for its implemeéntion;
and

(d) whether while inaugurating a°
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workshop on industral sickness organised
by the Federation of Indian Chambers
and Industry, he has stated that the
modernisation is vital to avoid sickness ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
VIRBHADRA SINGH) : (a) to (¢) while
delivering T.T. Krishnamachari Memor-
ial Lecture on  7th March, 1983, the
Governor, Reserve Bank of India, made
Certain  suggestions, including the
following :—

“There is need for a fresh look at our
approach to sick units, If all sick
units have to end up in the public
sector, this is an open inyitation to
unscrup lous entrepreneurs to misma-
nage the enterprise without incurring
any financial risks. We must also
recognise that in providing subsidies
for loss making sick units, we may
avoid loss of jobs for those employed,
but only by throwing the new
entrants on to the subsistence
agricultural sector. It will be better
if patently unprofitable sick units
are freely allowed to be acquired by
other entrepreneurs rather than being
brought into the public sector™.

The policy guidelines announced by
the Government in October, 1981 have
laid down certain criteria for nationalisa-
tion of sick units, Main emvphasis is on
pervention of sickness, corrective action on
the basis of diagnostic studies, or recovery
of the dues by banks and financial
institutions as per the normal banking
procedures when the banks and fiinancial
institutions feel that their efforts are
unlikely to revive th- sick undertaking.
Government also encourage the merger
of the sick units healtny units which are
capable of managing them and restoring
their viability., For this purpose tax
concessions are being given under Section
72 A of the Income Tax Act, 1961,

(d) Yes, Sir.

Overlapping Of Basic Projects

5996. SHRI B.V. DESAI :
SHRI P.M. SAYEED :

Will the Minister of PLANNING be
pleased to state ;
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(a) whether the Planning Commission
has stated that it is against the concept
of overlapping of the basic projects and
their expansion plans;

(b) if so, whether the Commission has
infomed the project authorities that the
project expansion should not be taken
up unless the basic project is completed;

(¢) whether the Commission has

‘ provided the guidelines for the public

sector unijts; and

(d) if so, what are the main criteria
that have been laid down in the
comprehensive policy and guidelines
issued by the Planning Commission  and-
to what extent they have been accepted
by the authorities ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN) : (a) It has been
stated in the Sixth Five Year Plan
document (in the Chapter on Plan
Implementation, Monitoring and Evalua-
tion) that “no expansion projects should
be taken up unless the original project
is completed, and js fully stabilised, and
has given the desired results both in
regard to the physical and fiscal
performance”.

(b) The Commission have been
emphasising the above policy at the
meetings with the concerned Ministries,

(¢) No separate guidelines have been
issued for the public sector units as the
policy is already clearly stated in the
Sixth Plan Document,

(d) Does not arise.

Setting Up Of Cement Factories At
Sunki In Koraput District Of
Orissa

5997. SHRI GIRIDHAR GOMANGO :
Will the Minister of INDUSTRY be
pleased to state : j

(a) ~whether Government of Orissa
have takenany measure to exploit the
huge limestone deposits found in differ- :
ent parts of Koraput in Orissa; )

(b) if so, the details thereof;
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(¢) whether some private and public
sector units applied for establishment
of cement factory at Sunki in Koraput
district;

(d) if so, the names of the applicants

thereof;

(¢) whether the names of Sunki
cement factory was recommended by
Government of Orissa to his Ministry to
consider for Mini Cement Plant along
with other names;

(f) if so, why the letter of intent was
not issued to public or Private sector
units for Mini cement plant at Sunki;
and

proposal will be

reconsidered again by Government ?

(8) whether the

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI VIRBHADRA SINGH) : (a) to
(8) In all four applications for setting
up Cement Plants at various locatins in
Distt. Koraput, Orissa have been
rece'ved (1) from Industrial Development
Corporation of Orissa Ltd. (a State
Govemment  Undertaking) for a 2
Million tonnes per annum capacity at
Jeypore/Koraput/paliba, (2) from Industr-
ial Promotion and Investment Corpora-
tion of Orissa Ltd., (a State Government
Undertaking) for a mini cement plant at
Sunki, (3) from Shri C.P.K. Murthy for
a mini cement plant at Sunki, and (4)
from Shri M. Misra for a mini cement
plant at Talur,

These applicatins were rejected prima
facie for the reasons, inter alia that the
State Directorate of Mines were still
undertaking investigations for limestone
deposits in the area, rail linkages were
not available in the foreseeable future
and proposals for Mini Cement plants
did rot conform to the approved
guidelines therefor. The representations
received from the two State Corporations
are being processed in consultation with
the State Government and the concerned
Central authorities,
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Extensive Survey To Locate Minerals .
In Osissa

5998. SHR I GIRIDHAR GOMANGO :
Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether the Geological Survey of
India and State Mining and Geology
Department extensively surveyed the
entire State of Orissa to locate the
minerals in the State;

(b) if so, the names of the minerals
and metals so far found and the quantity
assessed, District-wise thereof:

(©) the measures taken by his Ministry
Government of Orissa to exploit these
minerals and meta '« so far:

(d) District-wise mining leases given
to the private companies and individuals
by the Government of Orissa and the
names of the minerals and metals thereof;
and

(¢) how many of them are working
successfully and annual revenue earned
by Government from the mining lease

holders ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINIES
(SHRI N.K.P. SALVE) : (a) Mineral

investigations and exploration is a conti-.

nuous process and are being carried out
in Orissa by Geological Survey of India

and Orissa State Directorate of Mines in
the respective selected operational areas
according to their programmes. Out of
the total area .of 1,55782 sq. km. in
Orissa, Geological Survey of India has
covered an area of 1,43,060 sq. km.

(b) As a result. of the surveys carried
out, the major minerals resources a ssessed
in different districts of Orissa, is as
follows :
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Minerals District Reserves in m.t. ‘Grade
| 2 3 4
Limestone Sambalpur 32.86 All grades
Sundargarh 636.36 —do—
Koraput 187.30 —do—
Total = 856,52
Dolomite Sundargarh 534.14 All grades
Koraput 100.00 Un-classified
Sambalpur 55.50 —do—
Total : 689.64
¥ron Ore Dhenkanal 1.40 55.60%; iron
Cuttack 10.00 55-63%, iron
Keonjhar 1791.89 All grades
Koraput 1.50 +62% iron
Mayurbhanj 16.99 +63% iron
Sundargarh 837.94 All grades
Total = 2659.72
Vanadiferous Mayurbhanj 5.39 0.21 to
Mmetite' 24]0/0 vzos .
Keonjhar & 120 0.9%0 V,0,
Balasore
Total ¢ 6.59
Manganese Ore Bolangir 0.582 25 to 35% Mn
Sambalpur 0.120 25 to 357 Mn
Sundargarh 5.654 25 t0+4-46% Mn
Keonjhar 24,501 25 to+46% Mn
Koraput 0.130 25 to+46% Mn
Total : 30,987
Chromite Sukinda & Nausahi (Investigation  is
belts Cuttack continuing)
district
Bhimtanagar 81.948 All grades

Kaliarani & 16.157 Metallurgical
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| 2 3 4
Bhimtanagar charge chrome &
inferior grades.
Sukerangi 5.750 Metallurgical &
charge chrome,
Saruabil-Kumardah 6.383 Metallurgical &
charge chromd,
Keonjhar district
Boula 2.439 All grades
Total : 112,677
Copper Ore Mayurbhanj 1.66 1.59% copper
Lead Ore Sundergarh 6.01 5.77% lead
Bauxite Koraput 841.17 Alumina ranging
from 43 to 49%
& silica less than
5%
Kalahandi 67.00 .
Koraput & Kalahandi 139.00 —do—
Bolangir & 116.54 Av. Al,0, : 46.8%
* Sambalpur Si0, : 2.5%
Total : 1163.71
Nickel Ore Cuttack 154.50 1.03 to 1.09%
nickel
Mayurbhanj 27.11 0.97%; nickel
Total : 181.61
China Clay Sundargarh 0.018
Mayurbhanj 57.790
Sambalpur 0.061
Keonjhar 1.780
Phulbani 0,008
Bolangir 0.001
Total : 59.658
Fire Clay Dhenkanal 26.230"
Puri 0.285
Sambalpur 18.18
Sundargarh 0.618
Cuttack 0.293
Total 3 45.606
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Kyanite
Coal

TFin Ore

Dhenkanat 0.07
Dhenkanal
Talcher Coalfield 3530.98

(all categories up to a depth
of 300 m.)

Sambalpur
1b rive Coalfield 2376.31

(all categories uptoa depth
of 600.m.)

Total 5907.29

Cassiterite has been found in the
eluvial placer as well as in a few
pegmatite veins Mundaguda and
Tondapalle areas of Koraput
district. The pegmatites are 15-50+
m. in length and 1-6 m. wide. This
is the extension of the Bastar tin
occurrences of Madhya Pradesh.
GSI and DGM, Orissa are engaged
in this - investigation, The work is
in a preliminary stage.

Written Answers

Graphite Sambalpur, Bolangir
Dhenkanal, Phulbani

Kalahandi and
Koraput.

Reserve All

not grades
estimated

(¢) As a result of the measures taken
by Govrmment the mineral-based indus-
tries which have been set up or are in
process of construction or are proposed
to be set up in Orissa are as follows :

(i) Alaminiam Complex.
(ii) Refractory project at Dhenkanal,
(iii) Sponge fron Project at Kenojhar.

¢iv) Calcium  carbide project at
Rairangpur,

¢v) Charge chrome plant near
Bhananipal, Keonjhar district.

(vi) Sargipali Lead Project in Sundar-
garh district,

@
(vii) Ferro-Manganese Plant at Joda
and Royagada.

¢(viii) Electrolytic Manganese dioxide
plant at Keonjhar.

(ix) Rourkela Steel Plant.
(x) Pig Iron Plant,
rxi) Hirapur Cement Plant.

(xii) Talcher Coal based fertilizer
Plant.
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(d)’and (e) Information is being
collected from the State Government
and will be laid on the Table of the
House.

Voluntary Organisations Recognised
For Grants By The Ministry

5999. SHRI GIRIDHAR GOMANGO :
Will the Minister of HOME Affairs be
pleased to state :

(a) the names of the Voluntary
Organisations recognised by his Ministry
for grants from his Ministry;

(b) the names of the Organisations
fully and partially devoted for the socio-
economic upliftment of scheduled Castes
and Tribes;

(c) grants provided by his Ministry to
different Voluntary Organistations during
last three years and the purpose of the
grants;

(d) whether some Voluntary Organisa-
tions have been formed which are of all
India nature by some Scheduled Caste
and Tribes for the socio-economic and
cultural upliftment and applied for
grants from his Ministry; and

(e) if so, the names of such Voluntary
Organisations and grants released so far
to these organisations are organised by
the people for whom these Divisions are
working ?

THE MINISTER OF STATE N THE
MINISTRY OF HOME AFFAIRS (SHR1
NIHAR RANJAN LASKAR : (a) and (c)
The Ministry of Home Aflairs does not
recognise any voluntary organ’sation for
the purpse of giving grent-in-aid, The
Ministry, however, gives grants to those
nrganisations which are engaged in the
welfare of scheduled Castes/Scheduled
Tribes. The names of the organ‘sations
which have been given grants during the
last three years and the purpose for which
grants  wereleased is given in the
statement Jand on the Tab'e of the
House (Placed in liberary. Sec No. L.T.
6313/83)

(b) Except the Indian Red Cross
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Society, Servants of India Society and
Shri Girivanavesi Pragati Mandal which
are devoted partially for the welfare 6f
scheduled Castes/Scheduled Tribas, all
other organisations as mentioned in the
Annexure, are fully devoted for the
welfare of Scheduled Castes and
Schedulled Tribes.

(d) and (¢) The Ministry of Home
Affairs have no information about the
voluntary  organisations of all-India
nature formed by the Schediled Castes’
Scheduled Tribes. However, among the
Organisations which approached the
Ministry for grant-in-aid two voluntary
organisations, namely, Akhil Bharat
Anusuchit Jati Parishad and Akhil
Bhartiya Adivasi Vikas Parishad, were
given grants during 1981-82.

Stolen ONGC Goods Seized By
Mehs: na Police.

6000. SHRI H.N. NANJE GOWDA :
SHRI D.M. PUTE GOWDA :

Will the Minister of HOME Affairs be
pleased to state :

(a) whether it is a fact that the
Meiisana Police has recently raided the
premises of several tubewell companies
and mechanical workshops in the district
and seized stolen ONGC goods worth
lakhs of rupees;

(b) if so, full details of companies
which police raided and details of items
seized;

(¢) whether police have inquired as to
how goods worth lakhs of rupees have
been stolen and the details of the official
ONGC involved; and

(d) action contemplated by Govern-
ment in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR)
(a) to (d) According to the information
furnished by the Government of Gujarat,
Mehsana Police has recently during
irvestigation of two house breaking and
thefts which occured in premises of Oil &
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Natural Gas Commission at Mehsana
and Sobhasan raided premises of several
tube well companies and some workshops
in the District and seized 172 drill bits
suspected to be belonging to Oil and
Natural Gas Commission and worth about
Rs, 4,60,000, and 27 pipes worth about
30,000. The details of the Companiés
raided and items seized from each are
given in the Annexure.

2. Investigation so far has shown that
main accused D.H. Thakur resident of
Sobhasan who was working as Security
Guard in Oil and Natural Gas Commis-
sion, Mehsana, with the help of his
accomplices, over per of about 12 months
gradually removed the drill bits. Three
employes namaly Shri K.D. Chaudhary,
Khalasi, Grad. III, Shri Bachubhai
M. Parmar, Khalasi, Grade. III and
Shri. D.H. Thakur, Security Guard were
arrested by the Police for their suspected
involvement in this case. These three
employeas have already been placed
under suspension by the Oil and Natural
Gas Commission.

APRIL 6, 1983

Written Answers 08

3. The important mstallatxons are
being guarded by the secunt'y §taﬂ' and
theré aré ‘patrolling parties consisting of
officers from BSF and local polxoe who
are doing round the clok patrollmgl
suryeillance of the installations/properties
of the Commission.

4. The Oil and Natural Gas Commis-
sion have taken a number of remedial
measures to check the thefts by increas-
ing the patrolling parties and having
intensive patrolling by ONGC, Border

Security Force and Gujarat-Police,
utilising the services of village Defence-
parties like Gram Rakshak Dal, deploy-
ment of SRP to check the vehicles at
junction points and approach roads to
the Oil fields (Naka-bandi), surprise
checking by Senior Officers of the Qil &
Natural Gas Commission, Western
Region, killing "of the non-producing
closed wells by using well completion
fluid which does not harm the formation,

Statements

Name of the Company

Owner of the Company

Number of bits and other
items seized.

Radha Electric Welding
Works, Mehsana.

Rajrang Tube Well Co.

Patel Mangalbhat Pupabhi

Patel Ramabhat Mohanbhi

42 Delhi Bits,

14 Drill Bits.

Chansma

Varsha Tube Well Co. Mistry Shivabhai Amthabhai Nil,
Chansma.

Vagheshwari Tube Well Co, Mistry Ganpatlal Dosalal 6 Drill Bits
Chansma

Gujarat Welding Works and ~ Patel Shakrbhai Somabhai 30 Drill Bits,
Vishnu Tube Well Co, Ajol

Ta. Vijapur

Bhavani Fabrication Works  Panchal Ratilal Bhurj. 1 Drill Bit
Mansa, Ta. Vijapur

Ganpat Tube Well Co, Pate] Punjiram Nathanlal 15 Drill Bits,

Sidhpur
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Gajan and Tube Well Co.
Unjha.

Laxmi Tube Well Co.
Mehsana ~

Gopal Tube Well Co. Unjha. Patel Vithalbhai

Patel Ishwarbhai
Tribhlvandas
Patel Shomabhai Vithalds

20 Drill Bits and 27 pipes.
21 Drill Bits,

Khushalbhai 9 Drill Bits,
Jai Kisan Tube Well Co, Patel Ambalal Jivanlal 1 Drill Bit.
Mehsana
Kohinur Tube Well Co, Patel Kentilal Nanala| 2 Drill Bits.
Pctan,

In addition 11 (Elevén) bits were recovered from the field of the brother of the main

accused D.H. Tnakur r/o sobhasan.

Appointment Of More Hindi Typists

6001, SHRI M. RAM GOPAL

REDDY :
SHR1 SUBHASH YADAY :

Will the Minister of INDUSTRY bz
pleased to state :

(a) the number of letters written in
Hindi by the Ministry of Industry during
the period 1980-81 and 1931-82 and Ist
April, 1982 to 31 December, 1982;

(b) whether there is any proposal
under Government's consideration to
appoint more Hindi typists in that
Ministry to write more letters in Hindi;

and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
VIRBHADRA SINGH) : (a) The number
of letters written in Hindi by the Ministry
of Industry during the period 1980-81;
1981-82 and 1 April, 1982 to 31 December,

1982 is as under :

Year No. of letters
written in H'ndi

1980-81 5733

1981-82 10825

1982 (1.4.82 to 9310
31.12.1982)

(b) No Sir.

(¢) The vacancies in the grade of
Lower D'vision Clerks (knowing English/
Hindi Typing) are filled in on the basis
of recruitment by Staff Selection Commis-
sion and nominations made by the
Department of personnel and Admini-
strative Reforms, While intimating the
vacances to the Department of Personnel
and Administrative Reforms, the number
of Lower Division Clerks knowing Hindi
Typing required, is indicated specifically
by the Ministry. However, pending
availability of regular Lower Division
Clerks knowing Hindi Typing from the
Staff Selection Commission, to meet the
urgent requ’'rements, the M'nistry recruits
a few Hindi typists through Empleyment
Exchange on ad-hoc basis.

Request From West Bengal For
Return Of Assan Refugees

6002. SHRI INDRAJIT GUPTA :
Will the Min'ster of HOME Affairs be
pleased to state :

(a) whether the West Bengal Govern-
ment have requested the Centre {o take
necessary steps to send back the refugees
from Assan who have come in large
numbers into North Bengal;

(b) if <co, centre’s response to the
request; and
(¢) the share of expenditure incurred

so far on the said refugees by the Central
and State Governments ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) Yes,
Sir,

(b) The Government of Assam have
been requested to take all possible
measures to stop further flow of refuges
to West Bengal and to make arrangement
for the return of refugees to Assam who
have crossed over to West Bangal.

(¢) The request of the Government of
West Bengal for sanction of financial
assistance of Rs. 23.92 Jakhs as expen-
diture incurred since February, 1983 for
establishing and runn'ng relief camps is
unders cansideration.

Threat To Boycott Futre Talks On
s¢Foreigners’’ by Spokesmen
Of Assam Agitators

6003, SHRI INDRAJIT GUPTA:
Will the Minister of HOME Affairs be
pleased to state :

(a) whether the spokesmen of the
Assam agitatons have threatered to
boycott future talks on the ‘‘foregners™
problem if the participants in such talks
include the State Govarnmentg and/or
representatives of  various minorities
living in Assam; and

(b) if so, Government’s reaction in
the matter ?

THE MINISTER OF STATE IN THE
MINISTEY OF HOME AFFAIRS.
(SHRI NIHAR RANJAN LASKAR) :
¢a) and (b) The Government have
Come across some newspapar reporis to
this effect. Government have no
comments to make as the Government
have madeits position amply clear in
recent debates in the House.

Employment Of Contract Labour For
Drilling Work At The Captive
Iron-Ore Mines At Dalli

6004, SHRI INDRAJIT GUPTA :
Will the Minister of STEEL AND
MINES be pleased to state :
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(a) whether the management of Bhilai
Steel p'ent has been engaging contraciors
for drillirg work at the ceptive Iron Ore
mines at Dalli, despite prohibirtion of
employment of contract labour in such
jobs with effect from 10 May, 1980 by
orders of the Central Gavernment; and

(b) if so, whether such contracts given
recently to M/s. Ajoy Drilling Co. will
be cancelled, and the work resumed
departmentally ?

THE' MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI N.K.P. SALVE) : (a) and
(b) Information is being collected and
will be laid on the Table of the House.

Ecological Problems Dus To
Pesticides

6005. SHRI LAKSHMAN MALLICK :
Wi/l the PRIME MINISTER be pleased
10 state :

(a) whether Government are aware of
the te ious ecological prob.em created by
the use of some kind of pestic.des;

(b) if so, what kinds of pesticides are
creating ecological problem; and

(c) the steps proposed to be taken to
remove those ecological imbainces ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVIJAY SINH) : (a) Yes,
Sir,

(b) Largely the chlorinated insecticides
which are persistent in the environment.

(c) Steps are being taken to minimise
the use of persistent chemicals and to
abopt integrated pest management
practices involving cultural, mechanical
and biological contro] methods.

Programme To Set Up Atomic Plants
With Indigenous Equipments

6006. SHRT G. NARSIMHA REDDY :
Will the PRIME MINISTER be pleased

to state :

(a) whether it is a fact that country
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has gained enough expertise to set up
an atomic plant in the country wholly by
the indigenously produced components;

(b) if so, whether Government would
start putting these into practice; and

(¢) whether Government have taken
decision to set up atomic plants in the
country only with ind‘genous produced
equipment and the details of the pro-
gramme drawn up this conrection ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) to (¢c) Most of the compon-
ents and equipment required for the
Atomc power programme are being
indigenously manufactured. A long term
plan proposed by the Department of
Atomic Energy envisages installed
capacity of 10,000 MWe by 2000 A.D.

Observance Of Norms In Treatment
Of Undertrials In Jails

6007 PROF MADHU DANDAVATE :
SHRIMATI PRAMILA
DANDAVATE :

Will the Minister of HOME Aflairs
be pleased to state :

(a) whether the Supreme Court has
given judgement directing observance of
certain norms in the treatment given
to the undertrials lodged in jail;

(b) if so, what are the salient features
of these norms;

(c) whether the Centre has issued any
guidelines to the States for the imple-
mentation of the norms suggested by the
supreme Court; and

(d) if so, what are the guidelines
suggested ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR) :
(a) and (b) The Supreme Court has,
form time to time, given directions for
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the treatment of all the prisoners
including the undertrials in jails in
accordance with the provisions of law
and the Constitution. These directions
enjoin upon the State Governments to
uphold the rights of the prisoners
as human beings, not to use fetters and
other instruments of restraints indiscri-
minately on them, not to subject them
to deprivation not necessitated by the
fact of incarceration and sentence of
courts, to give full facilities for inter-
views, Visits and communication between
the prisoners and their counsels subject
to discipline and security considerations,
to provide legal aid to indigent prisoners,
etc.

(¢) and (d) As ‘“prisons” is a State
subject, State Governments and Union
Territory Administrations are bound to
comply with the directions of the Suprme
Court. The State Government and Unjon
Territory Administrations have been

. advised by the Central Government also

to make arrangements t¢ acquaint the
prisoners with their rights and to prepare
a set of guidelines for distribution among
the jail inmates. They have also been
requisted to provide free legal aid to
poor and indigant prisoners.

Electronic Watch Module By
Semi-conductor Complex

6008, SHRI AMAL DATTA : Will
the PRIME MINISTER be pleased to
state :

(a) whether it is fact that the Semi-
conductor Complex Limited has failed
to produce any satisfactory electronic
watch module;

(b) what is the tota] amount spent in
trying to develop/acquire the knowhow
for such modu'es: and

-

(¢) whether it is also a fact that
S.C.L. has failed to develop/acquire and
adopt knowhow for fabrication of L.S.I.

devices ?

The DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
(SHRI M.S. SANJEEVI RAO) : (a) No,
Sir, Semi-conductor Complex (SCL) has
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fimaalised a technical collaboration
agreementwith M/s. Hitachi Limited,
Japan for the manufacture of six types of
DEW modules and has commenced
assembly of digital electronic watch
(DEW) modules based on that collabora-
tion. SCL is at present assembling five
function modules and ladies watches and
gants watcher and multfunction modules
for gents DEW.

THhe electronic modules for quartz
analog watches will also be made by SCL.
The technical knowhow for these moduls
has been arranged with M/s Citizen,
Japan and M/s Seiko, Japan, who are
collaborators of M/s. HMT Limited,
Bangalore and M/s. Hyderabad Allwyn,
Hyderabad respectively.

(b) The total knowhow charges payable
to M/s Hitachi for technical documentat-
ion, training of SCL engireers, and start-
up assistance for manufacture and quality
control are Japanese Yen 124 million

(equivalent to Rs. 50 lakhs) subject to .

taxes.

(c) No, Sir. SCL has finalised a techni-
cal collaboration agreement with M/s.
American Microsystems Inc., USA
(AMI) for transfer of technology for
manufacture of LSI devices on 5-micron
and 3-micron, CMOS & NMOS Silicon
gate process technologics, The SCL-
AMI agreement envisages transfer of
technology through :

(i) Transfer of technical documentat-
ion;

(ii) Hands-on training of SCL engine-
ers; and )

(iii) Start up assistance till acceptance
of the contract technologies.

The different technologies will be
established at SCL through selected LSI
devices as transfer vehicles.

SCL is at present setting up buildings
and support facillities required for the
manufacture of LSI devices. Technical
personnel have also been trained at
collaborator’s work,

A Joint Development Team consinsting
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of SCL and AMI engineers has been set
up to design LSI circujts, This jointteam
has already started work, iaitially at
AMI.

The assemhly of LSI devices has been
started at SCL, The LSI wafer fabricat«
ion, design, and mask making are
expected to commence before the end of
1983.

Demand Supply Gap In Manufacturing
Of Radar

6009. SHRI AMAL DATTA : Will
the PRIME MINISTER be pleased to
state :

(a) has the Electronic Commission
assessed the available options to bridge
the demand supply gap in manufaciure
of radar production;

(b) has any action been taken to set
up or expand facility for radar product-
ion; and

(¢) if so, the amount involved in
installirg such fecility and the e»pected
volume and value of production ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
(SHRI M.S. SANJEEVI RAO): (a) to
(c) There is a need to expand the present
production capacity for radars in vrew of
the increasing requ.rements. This is propo-
sed to be done by expanding the product-
jon capacity at existing central public
sector companies and also promoting a
few state electronics development corporat-
jons to take up manufacture of radars

and allied equipment,

Accordingly, the expansion pro-
grammes of Bharat Electronies Limited
(BEL), in this area have been supported
by the Government. Hindustan Acronaut-
ics Limited (HAL), Hyderabad have also
planned expansion in this area. Several
state electronics development corporations

- also are being encouraged by the National

Radar Council to take up manufacture
of radars and allied equipment.

The augmentation of the production
base being undertaken by BEL and HAL
as also by the state electronics develop-
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ment corporations covers radars and
other sophisticated professional electronic
equipment on an integrated basis.
Therefore, it is not possible to specify
the investments made on setting up
production  capacity exclusively for
Radars.

However, with the extended production
programmes referred to above, the annual
turn-over of radars and allied equipment
is expected to double by the end of the
decade.

Restriction On Manufacture Of Equipment
For Two Way Radio Communtcation

6010. SHRI AMAL DATTA : Will
the PRIME MINISTER be pleased to
state whether there is any restriction on
manufacture of equipment for two-way
radio communication ?

~ THE DEPUTY MINISTER IN THE
DEPARTMANTS OF ELECTRONICS
(SHRI M.S. SANJEEVI RAO) : Under
the Industrial policy Resolution 1956
passed by Parliament, radio communicat-
jon epuipment is reserved for manufacture
by the public sector, TIndustrial appro-
vals for manufacture of such equipment
are being issued only to 100% Govern-
ment owned companies.

Foreign Missionary Organisations
Receiving Foreign Money
In The Country

6011, SHRI ARJUN SETHI : Will the
Minister of HOME Affairs be pleased to
state :

(a) the names and particulars of
foreign missionary organisations if any,
which are ,active and receiving foreign
money in the Eastern and North-Eastern
regions of the country; and

(b) the nature of the role foreign
missionary organisations are playing there
along with their source of income ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS.
(SHRI NIHAR RANJAN LASKAR) :
(@) and (b) Information is being
collected and will be laid on the Table
of the House in due course.
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SCs/STs Families Above Poverty Line

6012. SHRI ARJUN SETHI ;: Will the
Minister of HOME Affairs be pleased to
state 3

(a) whether some targets have been
fixed by Government in favour of
Scheduled Castes and Scheduled Tribes
families to be brought above the poverty
line during the Sixth Five Year Plan;
and

(b) if so, the details regarding the
number of districts selected State-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) and
(b) Yes, Sir. In the Sixth Plan period,
50% of the Scheduled Caste/Scheduled
Tribes families living below the poverty
line are targeted to be enabled to cross
the poverty line with economic assistance
programmes. With this end in view,
Special Component Plans for development
of Scheduled Castes have been drawn up
in 20 States and 4 UTs which have
substantial Scheduled Caste population,
The States are; Andhra Pradesh, Assam,
Bihar, Gujarat, Haryana, Himachal
Pradesh, Karnataka, Kerala, Madhya
Pradesh, Maharashtra, Manjpur, Orissa,
Punjab, West Bengal, Jammu & Kashmir;
and the Union Territories are; Chandigarh,
Delhi, Goa, Daman & Diu, and
Pondicherry.

For the development of Scheduled
Tribes, Tribal Sub-Plans are drawn up.
In the country, 22 districts are fully
covered and 93 districts are partly covered
by the Tribal Sub-Plans,

Increase In Cases Of Rape

6013. SHRI RAM LAL RAHI : Will
the Minister of HOME Affairs be pleased
to state :

(a) whether the number of cases of
rape has also gone up considerably with
the increase in population of the country;

(b) if so, whether the Prime Minister
has since given any directive to enact a
new legislation to provide for severest
punishment to rapists;
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(c) if so, the details thereof; and
(d) if not, how the  honour of women
of this country will be saved ?

THE MINISTER OF STATE IN THE
MIN'STRY OF HOME AFFAIRS : (a)
to (d) A statement showing total number
of rape cases during 1978 to 1982 is given
in the annexure. The Criminal Law
(Amendment) Bill, 1980 was introduced
in the Lok Sabha on the 12th August,
1980. The motion for reference of the
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Bill to a Joint Committee of both the
Houses of Parlliament was adopted by the
Lok Sabha on 23rd December, 1980. The
Committee presented its Report to the
Parliament on 2,11,1982, The question
of moving further motion in respect of
this Bill is under consideration. The Bill
seeks to strengthen the provisions of the
IPC ralating to the offence of rape and
punishment therefor  generally aand
particularly for rape incustodial condij-
tions i.e. rape by police officers etc.

Statements

Total number of Rape cases during 1978 to 1982

Rape

S. No, States/U.TS 1978 1979 1980 1981 1982

1 2 3 4 § 6 7

STATES

1. Andhra Pradesh 157 173 204 179 245

2. Assam 223 244 235 214 190 upto Sept, 1982
3. Bihar 422 418 243 346 318

4. Gujarat 94 64 106 99 97

5. Haryana 64 78 89 74 90

6. Jammu & Kashmir 117 116 136 144 115

7. Himachal Pradesh 23 31 16 20 25

8. Kamataka 73 87 52 59 60

9, Kerala 74 53 56 77 61 upto Oct. 1982
10, Madhya Pradesh 858 790 936 1017 733 upto Aug. 1982
11, Maharashtra 358 371 392 500 505
2. Manipur 5 10 17 18 20 .
13. Meghalaya 9 12 22 13 17
14, Nagaland 6 4 5 5 9
15. Orissa 94 115 96 123 137
16. Punjab 81 83 7 8 53
17. Rajasthan 318 202 313 298 339
88. Sikkim 10 6 3 7 T4

118 98 123 172 169

19, Tamil Nada
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1 2 3 4 5 6 7
20. Tripura 13 4 12 22 22
21, Uttar Pradesh 812 708 707 847 773
22, West Bengal 495 500 521 463 389 Upto Sept. 1982
Total : 4424 4167 4261 4780 4371
Union Territions
23. A & N Islands 1 2 2 - -
24. Artnachal Pradesh 3 6 8 7 v
25. Chandigarh 3 1 2 5 5
26. D & N Haveli - 3 — — 2
27. Delhi 79 84 54 86 69
28. Goa, Daman & Diu 4 3 6 5 —
29, Lakshadweep —_ - - - —
30. Mizoram 29 29 39 34 35
31. Podicherry 15 5 7 2 4
Total 134 133 118 139 121
Grand Total : 4558 4300 4379 4919 4492
Population in lakhs 6384 6510 6636 6840 Not available
Volume in Crime per lakh  0.71 0.66 0.66 0.72 Not available

of population

Note : Figures for the years 1980 to 1982 are provisional.

Production of Cement In 1982-83

6014. SHRI RAM LAL RAHI : Will
the Minister of INDUSTRY be pleased
to state :

(@) whether the actual production of

cement in the year 1982-83 will be 35
lakh tonnes less than the target;

(b) if so, whether this shortfall would

be due to inadequate supply of electricity
to the factories;

(c) if so, whether electricity in adequate
quantity is not being generated due to
the inferior quality of coal; and

(d) if so, the action being taken in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
VIRBHADRA SINGH) : (a) and (b)
Assuming normal availability of infra«
structural inputs particularly power and
coal, total production of cement was
anticipated at 26 million tonnes during
the year 1982-83. However, due to
constraints on availability of powerin
major cement producing States, it is
expected that the production of cement
would be around 23 million tonnes.

(c) and (d) It has been reported that
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some States/systems face shortages of
power due to various technical reasons,
supplies of coal being one of them.

Supply of coal to thermal power
stations is continuously monitored in
terms of both quality and quantity. Joint
sampling of coal by the coal companies
and power Stations authorities is in vogue
at several locations. Coal handling
plants at the coal mines are also being
installed in a phased manner,

gfea #t fasd ast qraw
fawas

6015. it Trw &re U : F}T A
w4 ag I B FO FW (7 :

(%) =1 faqy gfag as 1 ag
1981 # 2580 gwarw fagmd fasy
o, afz g, @1 1982 & frast ywam
fasrag fasdr &;

(=) ad 1981 %X 1982 # gfww
& feadY qram fasmal o FEdaE
F1; A

() afz FE Fraard adf v af
g, @t ad Fa1r FIW § 7

g wATAA § AW wAT (e aY
qxzgegar) : (F) v gi 1982 &
2837 qwArA fasrad fasy of o

(®) w1 (7) I9gs faga o
TG WA F WIHT qHAIR
fawaal qT 1€ W Freard ad a0y
ard} | e AT ad 1981 Wi 1982 #
T ST &1 @ 2 7 9 fawraal
& R § 99 qr9 F1 9 9O FWifE
fadrs  gfee  Tqm9ar & 9@ 39
frergal &1 q99F qIRGT 9gH G
aYge 9t )
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areaTfas &
6016. it TR WIN TOE : FAT R
H4Y 9g I FT FIT FA F

(¥) %1 35 dogaeeal ARTH
gu arewzifas &0 & aR § 97 fa
&

(@) afe g, @1 87 9T FW@NR
ZI |/ aF FAT FEATE §1 AL E;
#qT

() afz }E wEard ad 1 af
R gad sr Frxw § 7

wg wawa § v /A (o fagie
I |qrewe) ¢ (F) O (&) I]
wag 9TEdi 7 3@ ¥ grwras O
FgagHor fa@ 31 gAY oF
@il qFf qT gragrE qEw fawe

fFar 2T g7 g sfaa wrgargr &1 )

() A agy 9zar
Application For Industrial Licences

6018. SHRI NIHAL SINGH: Wwin
the Minester of INDUSTRY be pleased
to state :

(a) the number of applications for
industrial licences received in the
Ministry as on 31 December, 1982; and

(b) the number of applications, out of
them disposed of and the details of the
persons to whom Jetters of intent and
industrial licences have been issued ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI) :
(@) During the year 1982, 2137 industrial
licence applications under the provisions
of the Industries (Development &
Regulation) Act, 1951 were received from
various entrepreneurs for setting up of
industrial units in different parts of the
country,

(b) Of these, 678 applications have so
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far been approved and letters of intent/
industrial licences issued while 1041
proposals have been rejected or othewise
dispored of. The remaining 418 cases
are nresert]v pending at various stages
of consideration. The details of Ietters
of intent/industrial licences issued to
varjous applicants are being published
regularly in the “Monthly Newsletter”
brought out by the Indian Investment
Centre. Copies of this publication are
available in the parliament Library.

AT F FHIIGAT KT TAGAT

6019. it fagre fag : #a1 S@m
wdY ag Far &1 FI0 F40 F

(%) aas migsa & wefta frad
Fratan § a1 I8 ¥ wAF FAtaAs
# foaq A4 F19 FT W@

(=) 3= & fra-fea eqmdl a3
AUF F FIGIN 97 T2 & 4T IAH
q ga® F1@E § fEay FA
FIH FI W@ & 41 gAF F1 arfos
geqrad feaar-faaar §; #17

(w) feai® 31 st37L, 1982 aF
ARF WA, FAQT F AT ANE IAT
amy gadY fAgd wagT ax fa=g-
19 ¥ q97 g7 14T TAT &1 fAqT
3 aF FT fgar Jraar ?

g @At W weq AAL (s
ATwz fag) @ (F) 9% "wgE@ ¥
gl HIX AT FAET AT IAH
Faarfal &1 geqr (IFF AT
sArE 91 afsa #aiqd F FH9-
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HEARTATZ 135
FAGTT 140
TG 52

(@) 7°9% § AZATW FT@AL
F1 TIIGTAT 4T T4T 9% Arga qifas
geqrae &1 FWA FIAT oF fagRar
@ g | A9F AIGAT d  FFAT §
qEF FIL@IT § F1Iq Faarfea)
geqT & FIX A SAAFIT AL @
ST |

() @F ¥ ad
faazo
THE maa aifas IeqraT
FIXGIAT (WY, z7 &)
1 2
afamarg
1. AMIFIZH TF2aT 5500
2. Q¥ ¥, ST, O, 700
qQUT gAIAN
3. UH. TR, &, U0F 2200
TH. U9, gAd
4, UTFFTHTAH 200
5. arzqATMNETS 1300
6. ud, €, & aH. 2500
7. Aiee A 2000
8. F1IA 9ZTAR 4T 100000
9. afaagzn 40000
10. §AFIFAH 46000
11. FIUTE 23000
12, FIATIAIA 35000
13. STAT 55100
14. IUA gFGSAA 37000
15. ISy 13000
16. AcqraTed 156000
17, AT 3500
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1

18. gIFaHq

19. afgares
20, IR AT
21. FgFaTet
22. wfgTaqeay
23. qrediFiz
24, wIFTA
25. azTIUAR,
26. gAY

27. 9%

28. FATT

29. J5qT

30. #2qT 9
31, fasarg

32. NATAT
WTFET SR

33, FEWITEAY
34. TEFIGTHAT

35. qIFATQUE qIHAT TFT2T

36. fararaisw (IT0
qar et )

37. FTIIITAT
38, qrgrdy

39. Figx

40. wfrargfz
41. qQUSTIFT

42. NFFIE

43, STAATTIFI
44, AggET

45. JEFATTTAL
46. RNFTEAIH

47. 9EAATEFHT
48. dzifagageat
49. FTATITY

50. ®UAT

51. Was qzag
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& 1 2
15000 52. gfeqat 500
23000 53. sfaqazay 4000
54, ®rarsr 600
e 55, atqrer 15000

5000 : ;

10000 56. gAGT 16000

5000 57, w37 I3 2100
43000 58, qust 6700
147000 Iear
10000 '

5000 59. gz=r 3000
45000 60. g3y 38000
25000 61. 9y 12000
28000 62. MFT 3400

2000 63. TEZfT 1000

3300 64. a=T fagta fwar srar g1

65. Fzrafa —ag—
14000 66. STy —ag—
29000 qfrast dme
13000 67, Freas 5000
48000
UREATH
7500 68. FHIAIST 350000
9500 69. TIFIIT 30000
250 70, fezarar 170500

1800 71. gmaAnE 44000

2400 72. 9IFET 40000

1700 73. FAWA 37000
32000 74. TN QU fRgdy 24000

3200 75, AIEATAF 250000
18000

3000 o
12000 76. @ITET 900000
11000 77. fangwanz 660000
16000 78. gAME 200000

2000 79. wfear 376000

3000 80. WIFATT 410000
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1 2 -
81. wrear 285000
82. wEIT 320000
83. Trgar 248000
84. qITFTT 60000
85. fagargz 625000
86. FATAT 100000
87. fam= . 212000
88. SITHATT 370000
89, gITIAT 66000
90. T 33000
91. I 17500
AT
92. X1 [ 89000
93. 3T1 111000
94. qIATHIT 54000
95. {IVI=AY 40000
96. TIFY 16000
97. Wgq 33600
98. FATTI 35000
99. 71T 3700
100. FrgaAT 13000
101, STM 50000
102. =ivat 73000
103. &FTr#sr 20000
104. @7 21000
105, fariar 1400
106. gidd 1000
wAlaw
107. graYFrar - 23000

FAF FJA W TRqAT
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(=) =iz (w) fafasr wrsai/qe
arfaa w2l #1 fawrfeay 9T Feaeq
HaA1 &1 Q19T g 69 faer g7 AQ
g1 g faat ¥ Fezeq g4 F1 gV
¥ fao 33 5 aa afsq fag 0 &)
19 gfaw aat ¥ 35 fadl (wydy &
fegre 7o) & ark § woAr o ¥ &
g | @afqg U AW ¥ HEga
qERAAATHT BT AFATF -A1{9% fraqar
FY 1T FIA HT T TAT |
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fagver

FeZeT FAT FAFT F HaAd qUA HEFE@ qiw 7@ F fqw, sy
aTHI /Ay wifga gaat g gy ¢ fasi w1 fGaa

28' qm

27. g%:n}

%.4. UsT/da arfea 37 fasl & amw fqa¥ fnld wrea
g fe sfas aw earfaa gs wwar ag
v a1 9% )
I 2 3 4
1. ®I7ET 937 1. HAFIIT feaiE faat
2. 7zF feaiz fasy
3.+ FIFAR feaig fast
2, A8% 4. FFTATTST } faqig 7@t fast
5. FTAE]
3. fagix 6. AgaY } frqie fas
7. AAAF,
4. AT 8. %%y )
9. FHTIEAY fxiE 9t fasdy
10, FFTFIOLT. ,
5. gframar 11. 9ZFETE )
12. fgmiz fanz fast
13. s |
6. femras smw 14. ®tTe1) feqtz fasy
15. @1|q fraiE faefy
16. fagz J
7. I¥ T FTIT 17. srzmar faiE agy fasy
18. FHATY ;
8. FAF 19.385T )
120. &, FATI | feaid agf fasir
21. qEEdT
22, @i ) |
9. ¥w 23. mareqy feqig fast
24. WIAIH faqiE ady fas
10. #eq ST 25. dret feqré sl
26. wgHT
fedre agt fasi
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1 2 3 4
11. wé:m; 29. HZmrarg )
30. 979X foqig fast
31. zarfrdy
12, A9TAT 2. qdf widy agifeai) g4t ard qgr-
33, qdf ardt agrfeat »  feal & waar
34. wafiaar qgifear | feqiz fasl
13. ATMTAUE 35. ®1F fratd agy faah
36. TgATIA
14, 3T 37. 9% (e A 7))
38. AAMT |
39. FTATEIET > frayd faer
40. FAFATH |
4]. RYWT J
15. g7 42, wyaa. (MiamamE )
arfgs) » fa0Z fasd
43. gifaarge
16. UTEATT 44. EIT )
45. 9¥ | AT AT &
46. TT | fan fed faat
47, dFarsT |
17. fasn 48. FaarF )
49. wamia | feiE fast
50. grafaT |
51, st
18. afwsarg 52. qggHIEE fq¥e faat
53. agug
19 faqw 54. I g } ez ad faat
55. gfaay faga
20, IOT ST 56. Wi feqiz fast
57. afaagz
58. afwar ) |
59. et |
fea¥e ag) fast

60. BTN
61. wEwIZT |
62. TFAEAT |
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1 2 4
21. afe=w e 63. w«qrfgg’t} featd agy fasdt
64. I1F U
22. arfoeqd 65. arfeg<r faqe agt fas
23, fawrw - 66. fasiey feqiz agt fas
24. =faqz 67. sadr wfmgz

68. aferait wfaaz

fenéd agy fasht

69. F+dtg wfaaz

Foreign collaborations

6021. SHRI AJOY BISWAS : Will the
Minister of INDUSTRY be pleaed to
state :

(a) total number of foreign collabora-

tions approved by Government in the
years 1980, 1981 and 1982;

(b) total amount of foreign exchange
outgo for these foreign collaborations;
and

(¢) total amount involved in this
respect ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI):
(a) and (¢) Government approved 526,
389 and 590 foreign collaboration propo-
sals in the years 1980, 1981 and 1982
respectively. Out of these, 243 proposals
involved financial participation by foreign
companies, amounting to Rs. 8260.03
lakhs.

(d) A statement showing the foreign
exchange outgo on account of Profits,
Dividends, Royalties, and Techncal
know-how for the year 1979-80 is enclo-
sed. Similar information for the subse-

quent period is not yet available.

Statements

Statement showing remittances made
abroad on account of profits, Dividends,
Royalties  and  Technical know-how
during the year 1979-80

Total

(Rs. in lakhs)
Profits* 1437
Dividends* 5092
Royalties 953
Technical know-how 4397
Total : 11879

*In case of Oil companies the figures
included relate to remittable liabilities
and not actual remittances.

Issue Of Industrial Licences

6022, SHRI AJOY BISWAS : Will
the Minister of INDUSTRY be pleased
to state :

(a) the number of industrial licences
sanctioned during 1981 and 1982, State-

wise;

(b) the number of applications received
by Government during these periods;

(c) the number of licences sanctioned
to FERA and MRTP houses ?
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THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI) ;
(a) A statement is enclosed.

(b) 4244 Industrial Licence applica-
tions were received during the years 1981
and 1982,

(¢) 208 Industrial Licences were
granted during the years 1981 and 1982
to und-rtakings registered under the
MRTP  Act. Information regarding
FERA Componies is being collected
and will be Jaid on the table of the
House.

Statement

Statement showing State-wise break-up
of number of Industrial Licences (ILS)
issued during the years 1981 and 198,

ChAITRA 16, 1905 (SAKA)

State 1981 1982
1 2 3
1. Andhra Pradeth 39 26
2. Andeman & Nicobar — —
3. Arunachal Pradesh —_ -
4. Assam 4 1
5. Bihar 10 9
6. Chandigarh 1 3
7. Dadra & Nagar Havelti —
8. Delhi 2 7
9. Goa, Daman & Diu 5 7
10. Gujarat 79 69
11. Himachal Pradesh 1 6
12. Haryana 21 21
13. Jammu & Kashmir 3 3
14. Karnataka 25 34
15. Kerala 15 9
16. L.M. & A. Islands — —
17. Madhya Pradesh 15 9
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| 2 3
20. Meghalaya — —
21. Mizoram - -
22, Nagaland — —
23. Orissa 5 10
24. Pondicherry 1 1
25. Punjab 17 14
26. Rajasthan 26 14
27. Sikkim — —_
28. Tamil Nadu 30 41
29. Tripura — —_—
30. Uttar Pradesh 24 22
31. West Bengal 34 27

32, State not indicated/More
than one State

EN
-

Total : 476 432

Shortage Of Truck Chassis

6023. SHRI AJOY BISWAS : Wil
the Minister of INDUSTRY be pleased

to state :

(a) whether artificial searcity is created
in respect of truck chassis;

(b) the demand of truck chassis in
1982 and the total production during this

period; and

(c) the licensed capacity for manu-
facturing truck classis in 1982 ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI) : (a)
The manufacturers have reported that
truck chassis are readily available and
deliveries have been offered to all
customers wko have booked for these,

18. Maharashtra 114 95 (b) and (¢) Details as reported by the
19. Manipur 1 —_ manufacturers are furnised below :—
Name of the Licensed Production Orcer book position as
Company capacity during 1982 on 31,12,1982
TELCO 44,640 43,097 30,000 (appr.)
Ashok Leyland 45,000 16,232 17,000°¢ - ‘55177
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Increase In-Illegal Prostitution In Delhi

6024, SHRI BHEEKHABHAI : Will
the Minister of HOME Affairs be pleased
to state :

(a) whether Government are aware
that at G.B. Road, Delhi and also at
other places including posh colonies,
illegal prostitution is increasing day by
day without any proper check by local
police;

(b) whether Government are also aware
that the girls for prostitution are brought
to Delhi from Nepal, Andhra Pradesh,
Karnataka etc, and forced for this
business;

(¢) if so, the total number of prosti-
tutes in Delhi on the record of Delhi
Police;

(d) the total number of raids against
prostitution during last one year and the
number of cases registered in this connec-
tion; and '

(e) the steps being taken to check the
prostitution, including allowing licence
for this business on the pattern of Bombay
and Calcutta treating Delhi as Dry
Port ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUEBBIAH) : (a)
To exercise effective check on prostitu-
tion, surprise raids are conducted by the
Police at G.B. Road and other places of
illrepute. Legal action is taken under
the Suppression of Immoral Traffic in
Women and Girls Act wherever neces-

sary.

(b) In the cases registared with the
Delhi Police during the year 1982 and
1983 (upto 15.3.1983), 21 girls, who had
been brought from Bihar, Assam, West
Bengal, Gujarat, Andhra Pradesh, Uttar
Pradesh, Tamil Nadu and Maharashtra,
were recovered.

(¢) There is no record of total number
of postitutes in Delhi, except the record
of cases detected and the persons arrested
under the Suppression of Immoral
Traffic in Women and Girls Act,
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(d) During the year, 1982, 85 cases
were registered under S.LT. Act and 15
such cases have been registered in 1983
(upto 15.3.1983) after conducting raids.

(e) A Special Cell is functioning in
Delhi Police to curb this menance,
Surprise checks are conducted on known
places of ill-repute. The Suppression of
Immoral Traffic in Women and Girls Act
will continue to be enforced and no
change in law dealing with prostitution
is contemplated,

Preservation Of The Culture Of
Tribals

6025. SHRI BHEEKHABHAI : Will
the Minister of HOME Affairs be pleased
to state :

(a) whether Government have consi-
dered distinct and. different types of
evening customs, costumes dialects of

tribal people as compared to those of
Scheduled Castes; N

(b) whether it isa fact that some of
them are leading primitive life;

(c) the steps taken by Government to
protect their culture and drive them to
the main national stream; and

(d) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRJ NIHAR RANJAN LASKAR) : (a)
The Government areaware of the
distinct and different types of culture,
language and way of living of the tribal
people.

(b) Certain tribal groups are more
backward and 71 such groups have been
idenfified for special attention for their
development,

(c) and (d) The policy of the Govern-
ment is to undertake development
programmes for their socijo-economic
development without interfering in their
way of life and to enable them to advance
along the lines of their own genius to
wards national main stream,
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Brochure On Reservation For SC/ST

6026, SHRI BHEEKHABHALI : Wil
the Minister of HOME Affairs be pleased
to state :

(a) whether itisa fact that Depart-
ment of Personnel and Administrative
Reforms under his Ministry has not
publisiied a printed Brochure on reserva-
tions of services for Scheduled Castes
and Schedu'ed Tribes updating it with
amendments in the various services
rules;

(b) if so, the reasons therefor; and

(¢) whether it is a fact that this
deprives the members of the SC and ST
candidates of not knowing the latest

services position ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFATRS
(SHRI NEHAR RANJAN LASKAR) :
(a) and (b) The upto date Sixth edition
of the Brochure on Reservation for
Scheduled Castes & Scheduled Tribes
has already been published and is
available for sale to the general public.

(¢) Does not arise.

Adequate Representation To SC/ST In
The Department Of Atomic Energy
In The Grade Of Scientific officers

6027. SHRI BHEEKHABHALI : Will
the PRIME MINISTER be pleased to
state :

(a) the total number of Scientific
Officers as on 1 January, 1983 in the
Department of Atomic Energy roster;

(b) the number of Scientific Officers
as on 1 January, 1983 belonging to the
Scheduled Castes and Tribes in the
Depar tment;

(¢) whether it js a fact that adeguate
representation has not been given to
Scheduled Castes and Tribes in the
Department;

(d) Government policy in this regard
to fill the reserved quota for the Schedul-
ed Castes and Tribes: and
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(¢) the reasons for not filling the:
reserved posts ?

THE MINISTER OF STATE IN THE
DEPARTMETS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V,
PATIL) : (a) to (e) The information will
be coliected and laid on the Table of the
House.

Inadequate Allocation Of Funds For
Steel Plants

6028. SHRI P.M. SAYEED : Will the
Minister of STEEL AND MINES be

pleased to state :

(a) whether proposed reduction in the
outlay for steel sector may result in s:eel
development plans going away in 1983-84;

(b) whether the on-going Visakha-
panam Steel Plant is expected to be the
worst sufferer on account of inadequate
allocation of funds and Vijayanagar and
Daitari Steel Plants may also be delayed
in getting off the ground;

(¢) whether cuts in the Plan outjay of
Steel Authority of India will adversely
affect the on-going modernisation and

expansion of schemes;

(d) whether losses of this prestigious
public sector company are likely to cross
Rs. 100 crore mark in 1983-84;

(e) whether the reduction made by
Planning Commission in steel Sector
will greatly affect steel output;

(f) if so, whether Government are
likely to approach Planning Commission
not to take such steps; and

(8) if so, reaction of Planning Commis-
sion ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINIES

(SHRY N.K.P. SALVE) : (a) No reduc- -
tion is proposed in outlay for 1983-84,

(b) The question of provision of addi-
tional sources for these projects will be
considered at the appropriate stage.
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{c) No, Sir.

(d) Tt is expected that SAIL will incur
losses during the year 1982-83. Expected
amount will be known after the accounts
are closed. At this stage, it is difficult
to predict the extent of profit or loss for
the year 1983-84.

(e) to (8) Steel output in 1983-84 will
not be adversely affected on account of
the oultly. Planning Commission has
tentatively approved a produaction
target of 6.04 million tonnes of saleable
steel for SAIL plants for 1983-84 as
compared to the revised target of 5.8
million tonnes for 1982-83. Details of
the production plan are being finalised.

Proposal Of Sail To Have Two Cement
Grinding And Packing Units

6029. SHRI K. RAMAMURTHY : Will
the Minister of STEEL AND MINES be
pleased to state :

(a) whether the Steel Authority of
India Limited has been compelled to
revise its proposal to have two cement
grinding and packing units due to the
apathy of the Steel Ministry and the
hostility of the Finance Ministry; and

(b) if so, the reasons for not encou-
raging the two cement grinding and
packing units by Steel Authority of
India Limited ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI N.K.P. SALVE) : (a) and (b) No,
Sir. Government have decided in princi-
ple to set up one cement grinding and
packing unit each at Rourkela and
Chilhati. Steel Authority of India
Limited has submitted detailed proposals
which are under examination for an
investment decision.

Murder Of Renu Bhalla Of Chandigarh

6030, SHRIMATI GEETA
MUKHERIJEE : Will the Minister of
HOME Affairs be pleased to state :

(a) whether Government’s attention
has been drawn to the alleged murder of
Renu Bhajla at Chandigarh;
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(b) if, so, the details thereof;

(c) whether any inquiry has been
conducted into the matter; and

(d) if so, the details and the action
taken against the culprits ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH) : (a)
Yes, Sir,

(b) to (d) The U.T. Administration
have reported that the case was initially
registered u/s 307 IPC on receipt of
information from PGI, Chandigarh on
7.2.1983. An Assistant Sub-Inspector of
P.S., P.G.I recorded the statement of
Renu Bhalla, wife of Shri Rajesh Bhalla.
In her statement she stated that she had
suffered burns accidently while cooking
food. On 11.2.1983 she called the Doctor
in charge of the ward to record her
statement which was recorded by Doctor
K. Aggarwal, Senior Resident Medical
Officer, Plastic Surgery in the presence of
Dr. Ramesh Sharma. This statement
was signed by Smt. Renu Bhalla.
However, her statement recorded earlier
is at variance with the one recorded
subsequently. On her subsequent state-
ment, the case was regrstered u/s 302
IPC. Accused Shri Rajesh Bhalla was
arrested on 12.2.83 and remanded before
the Judicial Magistrate on 13.2.83 and
remanded to Police custody till 16.2.1983.
The matter is under further investiga-
tion. )

Reports of the Commissioner for
Linguistic Mineorities

6031, PROF NARAIN CHAND
PARASHAR Will the Minister of HOME
Affairs be pleased to state:

(a) whether the Government have
received the reports of the Commissioner
for Linguistic Minorities for the year
1980-81, 1981-82 and 1982-83;

(b) if so, the action taken by the
Govenment on the main recommen=
dations made in each of the reports;

(c) if so, the nature thereof; and



245 Written Answers

(d) if not, the main outline of the
recommendations during each year and
the reascns for delay in taking action?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(STRI NIHAR RANJAN LASKAR) :
(a) to (d) In the absence of the Comm-
issioner for Lingustic Minorijties since
May, 1977, the Deputy Commissioner
for Linguistic Minorities has been subm-
itting his reports. A statement showing

the comments of the Government on the .

recommendations made by the Deputy
Commissioner for Linguistic Minorities
in his 20th Report for the period from
July 1978 to June 1980 was pieced
in the Parliament Libary on 27.1.1983.
The printed copies of the subsequent
reports of the Deputy Commissioner for
Linguistic Mainorities for the period from
Jnly 1980 to June 1983 have not been
received. As soon as the printed copies are
received action will be taken regarding
laying of the reports before Parliament
as also the statements showing the com-
ments of the Government on the racom-
mendations of the Deputy Commissioner
for Linguistic Minorities.

Safeguard Of Life And Property of
V I Ps In Delhi

6032, SHRI K. LAKKAPP :
SHRI GULSER AHMED :

Will the Minister of HOME Affairs
be pleased to state:

(a) whether his attention has been
drawn to the news item captioned ¢‘Blast
in New Delhi Post Office’” published in
Times of India, dated 13 March, 1983;

(b) Steps taken to safeguard the lives
and properties of VIPs/VVIPs in the

Centre and Stares;

(c) preventive measures taken to avoid
recurrence of such incidents; and

(d) whether link of any foreign power
has been established in any of these
incidents?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH) :

(a) Yes, Sir.
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(b) Security arrangements around the
residence of VIPs and V VIPsin
Delhi have been intensified. Such Security
arrangements in the Staets are looked afier
by the respective State Governments.

(¢)  Effective vigilanee is being
maintained,

(d) The eases are under investtgation
and, as such, it is yet not possible to say
whether there is link of any foreign
power behind these incidents,

Prices of Raw Materials Needed In
West Bengal Based Industries

6033. PROF, RUP CHAND PAL:
Will the Minister of PLANNING be

pleased to state:

(a) whether the Govemment have any
intention to equalise prices of raw
materials which are needed by the West
Bengal based industries cn the same basis
for equalising prices for coal and steel;

(b) if so, the details of the said plan;
and

(¢) if not, the reasons for the same?

THE MINISTER OF PLANNING
(SHRI S_B. CHAVAN) : (a) and (b) No,

Sir.

(c) The rationale for the equalisation
of prices is to facilitate the dispersal of
using industries. Often freight forms an
important part in the final price.of ghe
commodities. The freight equalisation
policy was recently reviewed by .the
National Transport policy Comml.ttco
and it came io the conclusion that frgnght
equalisation can lead to non-optimal
location of industries. Govermment
have accepted, in principle, the reco-
mendation made by the Nat‘onal Tran-
sport Policy Committee to phase out the
freight equalisation schemes., [t has
been decided that no new sf:hemcs of
freight equalisation for industrial comm-

odities be introduced.
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Growth Rate In Industries

6035, SHRI CHINTAMANI JENA :
Will the Minister of INDUSTRY be
pleased to state the names of the indus-
tries which showed higher growth rate in
1982-83 than the growth rate of 1981-82?

THE MINISTER OF INDUSTRY
(SHR1 NARAYAN DATT TIWARI):
Accordng to the provisional Index of
Industrial production (Base 1970-=100)
compiled by the Centra] Statistical Organis-
ation, the major industry groups of manu-
facturing sector which showed higher
growth rate in 1982-83 (April-Decembsr)
then the growth rate of 1981-82 over the
corresponding petriod of previous years
are : food manufacturing Industries except
beverage industries; manfacture of wood
and cork except furniture; manufaciure
of rubber produbts; basic metal industr-
ies; manufacture of metal products except
machinery transport equipment and
miscellaneons nianfacturing industries.

veafafaan @i aid &1 Iearaa

6036. ®t #RAT ET@AT @ FAT
TEQTE WIT @1 qAT AZ FAA FT F4T
U 5 fagw a9 §1 ga@ar § =19
ag # gegfafaas @iz af &1 geqrT
feaar &7 gar g 71T I@F AT FIXW
g7

TEQTE WIT @A HATAG & G
#@:t (sft gAd Al @wed) @ A3 ad
FY qAAT H A9 a9 H wegfaiqaw
AT feqezT qig &1 137 9 TG
gAT R

¥ty =W UST IH wY
smafas aw

6037. it AWAFT TOAT: FAT HAAT
HAY gg g & FI7 FA fF

(%) #ar & AT UST FIEHA
&1 warafas @= 46 g7 FUT Tq0

2 =z afz gi, at ag § usda gm-
gAY &1 fraar sfaga &; =i

APRIL 6, 1983

Written Answers 248

(@) z@ a9 qd F+hH7 /T UK
greil #1 guifas @ fFaar av
%3 9g 39 9RA ® WA WAIAT
#1 frad wfawa a1 v #ar aqarm
a5 fifaeqa § 7

a\wAy Wt (s gw. @, =egro) ¢
(%) 71X (@) ad 1982-83 & faq
T aq 1981-83 # fag I gEAT
ofl gIeTsd AgY §, 9 AT I97qH §
7z O adY &1 ¥y wifeaswr gaza
grur Y ffg o afed w3aEl &
I F+g M UsA F gwEfas
fawral & ad 1980-81 & fao agmia

FI94Y 9T ITAIT =T FT gAfeaw
HFATT 11520 FUT & 7qiq 3% a9

F fao arore ar Fmal 9z faaw
s gewizA &1 9.4 wfama ari
av 1970-71 % fag g% 3171 s
¥, g1 FT AIAIT AT 44T AT Y
937 a9 & fqg FIATT FT FNWAT 9T
fags wedta gearzT &1 FTWT 8.4
sfaga 2iar & 1 ag sfama fagd 10
ayl ¥ 7.8 =i 9.5 wfqwa & &rw
q2ar-ggar Qr § Wi A fegx
qar gaq afz &1 g3fa 7Y faard &
¢ | TAF FWATAT, TN GLEAT 9T &g
aur 73741 gadty ATATHT F Hada
afsq afcgrafaal waia g+, waal
gt wifs & @@ 9T A7 § oF
AT § gad ArwAr ¥ afg w1 wafa
WAT R &% & A3 349 q%
gga faqudT @ Jrdt @ /i garaT
aqr g oftgeafaay six
# FrdgaAaT/ARA IAT @Y F
HIET T¥ FATH T 9T & § fag
gaer frg sy &1 usy g ¥ @
tar & @it wo & fay gug-gAg
9T g3y fear aar g
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Tsal § gty & v ¥ g7/
fgedt w1 s

6038. =Y we=F T FAT A
w4 qg Fay &1 FI0 FW F ¢

(%) #ar ag 99 § fF 3 & wy ot
&1 od AT ST WY FATHT FT AT
& &7 ¥ geqarw fwar qrar §;

(=) far ag i g9 & s 3a ¥ 98
gfaza @ sx ot gt sy & fes
§r AT M uswafag afysd a9
FataT & &7 § HTSAT FT TA
FIT E; =T

() afz gi, a1 g% wsa M HET
usT AT ¥ @t & gfamaar
FAT &, 91 WIAT F19 1 a1 AT A1 §
wgar fg=Y § 3T § a4qr ¥ AW FT
gfaera a1 &, St "o ST qar fged
AT wrarA { 7QAr F1A4 FIF § 7

g WAty § ey |@Ar (=0 fAge
WA AEFT) : (F) W (F)
dfaars & wg=97 343 (1) & AL
ga @ ustwiar fged =i fafy 2a-
ALy 10§ F graEsT gFad
¥ fro AT g1 TIA HFT FT €T
WA HAY &1 HeaieN T €T FAAT ¢
gfaera & greew & 15 aof &1 wafy
qF w9 A7 AT F FAWT FY AY AT €qT
#1 § aie faor wswr wigfaas,
1963 T arr 3 (1) & AIAR g8F
arz WY gIF FEES A OFET
qIFIT ¥ wratadl oF IqFA, § fged
% gra adw F@ F1 ge & af)
AR & H (qdafas &7 F
SI%AT F) GEFL) WIA FAFKT &
Wegr ¥ wosn, fzedr ar feer o
& H1g WIS &7 99T FT qHKAl g
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UST FIFIT W UST FT ASTAMNT
fraffes s & fao w@ds §

fead &g ar s & w5 qar
uaTfaa afasrd g7 ®19 § w7
F1 ST FT I &, 9 IFHL A gEAv
TFT FIA F F15 9gfF gEwR Fra
g waar§ 7f & AT ArAwrd goAsy
g g

(T) uSTAIEr (§F F FaFIg
qASAl F faw gawr) faaw, 1976 &
fram 8(1) Haggedraf rgfe
FATT ALFHITH Frataat & 1§ oy
FA1Y fwdT wrzar gz feequpt ar
watar fgedt a1 qas & fag award
zq feafy & da arfaa o 21 a1 Tea
¥ fafaea gfgwifeal ar sdifeay
ZIA AIETL FIAFIT F fgedy ar
TU ST F TANT FT JIABIY GIH &
qrg 39y AZN

Setting Up Of New Firms To Manu-
facture Mining Equipments

6056. SHRI NIREN GHOSH : Will
the Minister of INDUSTRY be pleased
to state :

(a) whether there is any proposal to
set up new firms in joint ventures with
British firms to manufacture mining

equipment;

(b) whether MAMC d'd not get orders
from the coal industry to manufactuie
mining equipment;

(c) if so, reasons thereof;
(d) the reasons for the proposal for

seven new firms;

(¢) whether capacity of MAMC to
manufacture mining equipment remained
idle all these years; and

(f) if so, reasons there for ?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
VIRBHADRA SINGH) (a) Govern-
ment have not received any such pro-

posal.

(b) and (¢) MAMC did net receive
adgquate orders from Coal Industry for
various reasons, including slow build up
in ceal production.

(e) and (f) No, Sir.
Removal Of Regional Inequaities

6040. SHRT MANOHAR LAL SAINT :
Will the Minister of INDUSTRY be

pleased to state .

(a) whether there is need to reduce the
regional inequalities in the pace of
development and in the diffusion of
technological benefits;

(b) if so, the reasons that large seale
public and private sec'or industries do
not ¢come up in the backward areas; and

(c) the steps taken/proposed ta be
taken for removing the regional inequ-

alities. ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI) :
(@) Yes, Sir. One of the basic objectives
af Government’s policy for location of
industries is to correct regional imbalances
and to secure industrialisation of indus~
trially backward areas.

(b) The reasons for not setting up of
industrial units in industrially backward

areas are many and varied. Broadly these can

be attributed to lack of infrastructural
and support facilities such as availability
of power, access to regional and national
transport networks, raw material depots
and supply systems and to regulating
agencies, geographical spread of entrep-
reneurship and lack of sufficiently deve-
loped consumer markets in these areas.

(©) With a view to develop these,
areas, Government have taken the
following important measures :

() No new licences for further
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industrial  activity = within the
standard urban area of metro-
politan cities with a population of
over 10 lakhs and within municipal
limits of cities with a population
of over 5 lakhs are being issued.

A special dispensation has been
provided for north-eastern region,
J&K, Himachal Pradesh, hilly
areas, Goa and Pond cherry. Even
if new industrial units are not
being licensed in other areas due
to capacity constraints, special
consideration is being given to
applications in respeet of the above
mentioned under developed States/
areas 1o give them some basic
industries.

In the matter of licensing, over-
riding priority is being given to
applications for setting up new
industrial wnits in “No industry
districts”. Thereafter, the order
of prefernce is as follows :

(i) Notified backward area/district
in an industrially brckward
State/Union Territory.

(ii) Notified backward area/district
in an industrially forward State/
Union Territory.

(iii) Non-backward area/district in

“

*)

an industrially backward State/
Union Territory.

(iv) Non-backward area/district in
an industrially forward State/
Union Territory:

A process of backward area
development through identified
nucleus plants with a net-work of
ancillarisation is being attempted.

Central Investment Subsidy at the
rate of 157 on the fixed capital
investment subject to a ceiling of
Rs. 15 Jakhs is given to industrial
units set up in notified backward
areas/districts. In the case of North
Eastern Region State, the rate of
subsidy is 207; subject to a ceiling
of Rs, 20 lakhs,
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(6) Transport subsidy to industrial
units in selected areas to the extent
of 50% of the transport cost and
raw materials brought into and
finished goods taken out of the
selected areas through specified rail
heads or ports to the location of
units is also given.

It is for the industrialists and the State
Governments to take advantage of the
above mentioned incentves and facilitate
setting” up of more and more industries
in ‘No Industry Districts’ and backward
areas.

District Level Machinery For Plan
Implementation

6041, SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of PLANNING
be : 1ased totate :

(a) whether his Ministry™ has set up
district level machinery to strengthen the
plan formu'ation and implementation in
district level;

(b) if not, whether any such scheme
is proposed to be introduced to expedite
the implementation of various projects
sponsored by Central Government; and

(c) the details of the programme of
the Government in this regard ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN) : (a) to (c)
Setting up of Dislrict Level Machinery
to strengthen plan formulation and imple-
mentation at the District lavel is the
responsibility of the State Governments,
The Central Government is asaisting the
State Governments by sharing 507; of the
qualifying expenditure on the District
Level Planning Machinery.

Closure Of Industries In Orissa
6042, SHRI CHINTAMANI PANI-

GRAHI : Wijll the Minister of INDUS-
TRY be pleased to state :

(a) whether a large number of indus-
tries have been closed down in Orissa;

(b) if so, there district-wise number
and the names of those industries;
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(c) the factors led to the closure of
those industrial unlts; and

(d) the steps taken by Government to
revive those industries ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
VIRBHADRA SINGH) : (a) to (c)
Information regarding the industrial
units lying closed in the country and
details pertaining to them are not
centrally maintained in this Ministry.
Information which is centrally collected
by the Ministry of Labour on factories
registered under the Factories Act, 1948
which are lying closed for long or short
duration, is given in standard tabulated
forms published in the Indian Labour
Journal which is a monthly publication
of the Labour Bureau, Goverament of
india. Copies of publication are avai-
Jable in Parliament House Library,

(d) To meet the situation of growing
incidence of industrial sickness in the
country, the Government have announced
certain policy measures for guidance of
Central Ministries, State Governments,
Banks and Financial Institutions, The
salient features of the guidelines were
furnished in reply to the Lok Sabha
Unstarred Question No. 4974 on 24th

March, 1982,

Illegal Activities Of Auto Rickshaw In-
The Capital

6043, DR. A.U. AZMI : Will the
Minister of HOME Affairs be pleased to
state ;

(a) whether jt is a fact that meat
cannot be carried in three-wheelers
scooters and any other public vehicle
from health point of view;

(b) if so, how is it that large number
of auto rickshaws line up in the slaughter
house vicinity and carry meat for the
traders in different parts of the Capital
with the connivance of the police
personnel posted in the area to control

the traffic; and

(c) steps taken to check the illegal
activities of the threc-wheeler scooters so
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also the other tramsport vehicles meant
for use of pubiic ?

, THE MINISTER OF STATE IN THE

MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH) : (a)
There is no proh'b!tion to carry meat in
a three-wheeler scooter or other public
vehicles. However, carrying of meat
exposed to public view is prohibited
under Section 397 of the Delhi Municipal
Corporation Act.

(b) and (¢) Do not arise in view of
reply to Part (a) of question.

Setting Up Of Mini-Cement Plants In
Orissa

6044. SHRI HARTHAR SOREN :
SHRI A.C. DAS:

Will the Minister of INDUSTRY be
pleased to state :

(a) whether his Ministery is aware
that large parts of lime stone depoOsits in
Mayurbhanj District in Orissa have not
been exploited so far;

(b) whether IDBI has sent guidelines
to his Ministry to set up mini-cement
plant in the Limestone reserves area;

(c) whether ~ Government are also
aware that the limestone deposited in
Mayurbhanj district are not being
exploited by large cement plants; and

(d) if so, the steps proposed to be
taken by Government to expeditz the
setting up of mini-cement plants either
in Keonjhar or in Mayurbhanj district of
Orissa for the fullest exploitation of
limestone deposits there ?

THE MINISTER OF STATE IN THE
MINISTERY OF INDUSTRY (SHRI
VIRBHADRA SINGH) : (a) to (b) No
significant Jimestone deposits have been
reported to occure in Mayurbhanj district

" in Orissa nor has any entrepreneur come
up so far with proposals for setting up
of mini-cement plants in that district,
On receipt of any application from
entrepreneur for grant of Jetter of intent/
Registration with DGTD for setting up
of mini-cement plant either in Keonjhar
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or in Mayurbhanj district in Orissa, the
same would be considered on merits and
in accordance Wwjth the approved
gu‘delines, In regard to financial
assistance to minj-cement plants, IDBI
have recently issued certain guidelines to
the various credit institutions in the

country,

Allocation Of Funds For Implementation
Of 20-Point Programme

6045. SHRTI CHITTA MAHATA :
Will the Minister of PLANNING be
pleased to state :

(a) the allocation of funds for the
implementation of 20-pont programme
to all states and Union Terrjtories for
1983-84, state-wise and Union Territories-
wise; and e

(b) the criteria mintained by the
Centre for its allotment to State Govern-
ments and Union Territories for the same

purpose ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN) : (a) Information
about the allocations for 1983-84 for the
points in the 20-point programme in the
States and Unijon Territories will be
availab'e after the budge's of all the
States/Union Territories have been voted.

(b) The 20-point programme is the
State/Union Torritories plans and funds
are allocated keeping in vicw the priority
accorded in the plan to the sectors of
development and also the availability of
resources at the States and. the Centre.
Central assistance is distributed on the
basis of the uniform criteria approved by
the National Development Council for
the State plans as a whole,

Programme For Expansion Of Atomic
Power Station

6046, SHRI BRAJIMOHAN
MOHANTY : Wil the PRIME

MINISTER be pleased to state :

fa) total output of atomic power in
the country now and anticipated out-put
in the year 1983-84;
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(b) whether there is any programme of
expansion of atomic power station or
installation of new power station during
Sixth plan period; and

(c¢) whether any collaboration progra-
mme with foreign countries in this fie!d
is being pursued, and if so, give details ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V,
PATIL) : (a) The present gencration
cepacity of nuclear power stations is 860
MWe and is expected to increase to
1095 MWe by the end of 1983-84.

(b) provision exists for six reactors of
235 MWe each in the 6th five year plan
Sanc.ion has issued for commencing*
work on two reactoss,

(¢) Except for the recent offer from
the Soviet Unjon for assistance in setting
up a Nuclear power Station in India,
there is no other offer in this field.

Misuse Of LTC In Ministry Of Home
Affairs

6047. SHRI MANOHAR LAL SAINI :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of employees found
abusing the LTC facility in his Ministry
and ifs attached and subordinate offices
including NDMC during the last three
years; and

(b) how many cases are pending
investigation/action ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
(@) and (b) The information is being
collected and will be laid on the Table
of the House,

Advance For Nationalisation Of National
Rubber And Incheck Tyres

6048. SHRIMATI GEETA MUKH-
ERIJEE : Wil] the Minister of INDUSTRY
} be pleased tostate :
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(a) advance made for nationalisation
of the Nationa] Rubber Manufacturing
Company and Incheck Tyre Company of
Calcutta since the end of February this
year; and

(b) whether bills for the nationalisation
of the above two Companies will be
introduced in the currant Session of the
Parliamen!?

THE MINISTR OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
VIRBHADRA SINGH) : (a) and (b)
Various alternative proposals for the
final disposition of the assets of M/s.
Incheck Tyres, and M/s. National Rubber
Manufacturers, including their nationali-

_sation, are presently under consideration

of the Government, A decision to
nationalise these Undertakings will be
taken after Government are satisfied
that :

(i) such a step is in public interest;
and

(ii) these Undertakings would be
economically viable after nationa-
lisation,

Industrial Development In Rajgarh, Guna
And Vidisha (M. P.)

6049. DR. VASANT KUMAR
PANDIT : Will the Minister of
INDUSTRY be pleased to state :

(2) the specific steps taken by the
Central and M. P. State Governmenrs for
the industral development of the specially
backward No-Industry districts of Guna
and Vidisha in Madhya Pradesh;

(b) which medium, small cottage and
tiny scale indutries have come up in these
three districts during 1980-83;

(¢) whether the Khadi Gramodyog and
Village Industries Commission has framed
any specific proposals fcr setting np
industries in these backward districts of
M. P.: if so, datails thereof;

(d) whether necessary infrastructure
has been developed for these districts;
and
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(e) what plans have been drawn for
dispersal of industries to remove the
industrial backwardness of these three
districts in Madhya pradesh ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
VIRBHADRA SINGH) : (a) to (e) with a
view to correct the regional imbalances and
industrial gispersal, 87 districts (incjuding
Rajgarh and Guna in Madhya pradesh)
having no large or medium scale industries
have been indentified as No Industry
Districts.  Government have decided to
give over-riding priority for granting
industrial licences for setting up new
industries in these districis,

Vidisha  district is an identified
backlward district eligible for concessional
finance and Central Investment Subsidy
and other incentives.
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A statement indicating the number of
Letters of Intent jssued, Schemes registe-
red with Directorate General of Technical
Development is enclosed (Statement-I).
The details of all Let'ers of Intent
regarding name of the undertaking, item
of manufacture and location are being
published by Indian Investment Centre
in their ‘Monthly News Letter’, copies of
which are available in the Parliament
House Library,

Number of Small and Siny Units
established under District Industry
Centre programme in Rajgarh, Guna and
Vidisha is given in Statement-II.

As far as part (c) of the Question is
concerned, the information is be‘ng
collected and will be laid on the Table
of the House.

Statemente-I

Letters of Intent issued and schemes Registered in Rajgarh, Guna, and Vidisha
in Madhya Pradesh

Name of Districts 1980 1981 9182
Rajgarh
1. Letters of Intent — —_ —
II.  Schemes Registered —_— 1 3
Guna
I. Letters of Intent —_ — ?
II. Schemes Registered —_ — 1
Vidisha
1. Letters of Intent — — 1
1I.  Schemes Registered 3 2 3
Statemente-II

Number of units Estallished under the District Industry Centre in Rajgarh, Guna and
Vidisha in Madhya Pradesh (As her progress reports received from the Director of

Industries, Goverment of M- P., Bhopal )

Name of Districts 1979-80 1980-81 1981-82
1 2 3 4
1. Rajgarh .
(i) Artisan Oriented Units 145 206 307
8 101

(i) Smale Scale Industry Units 106
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2. Guha :

(i) Artisan Oriented Units

(ii) Small Scale Industry Units 95

3. Vidisha

(i) Artisan Oriented Units

(ii)) Small Scale Industry Units 140

Provision For Reactor Units

6050. DR. VASANT KAMAR PANIT :
Will the PRIME MINISTER be pleased
to state :

(a) the provisions made by Government
for reactor units of 235 each during the
Sixth plan;

(b) on how many reactors work has
been started, location thereof and when
the rest would be taken up;

(c) whether the report of the committee
appointed for Jlocation of sites ets. has
since been received by Government;
and

(d) if so, whether a copy of the same
‘will be Izid on the Table of the House 7

THE MINISTER OF STATE IN THE
DEPARTMENTS AND SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.,
PATIL) : (a) and (b) In the Sixth Five
Year Plan, provision is made for six
reactor units of 235 MWe each. Work
has already started on two reactor units
in Kakrapar in South Gujarat, The
decision about sites for other reactor
units will be taken after the report of the
Committee set up by the Government for
selecting suitable sites for future atomic
power stations received considered by
Government.

(c) and (d) The committee its report
on the Southern Region which is being
examined by Government,

3 4
-
129 230
145 122
93 71
240 200
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TEqTE WIT @I AATHD & UTARA
(WM. and) : (F)F (F)
SIAFTA qICT T 97 @ § AT FA-
qzd 9T TG &1 STl |

Reduction In Sale Price Of Levy And
Free Sale Cement

6057. SHRI SANAT KUMAR
MANDAL : Will the Minister of INDUS-
TRY be pleased to ‘state :

(a) whether Government are consider-
ing any proposal to compensate for the
high cost involved in cement plan's
setting up captive diesel generating seis;

(b) if so, the likely quantum of the
proposed compensation;

(c) whether any relief will be given to
the consumer al!so by comnartively cu'ting
down the sale price of cement both levy
and free sale; and

(d) if so, to what extent and if not the
reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
VIRBHADRA SINGH) : (a) to (d) It has
been decided that in the case of existing
units, the cement manufacturers will be
allowed to sell 48.5% of the additional
production achieved by installation of
DG Sets in the non-levy market as
against 32.4% allowed in the normal
circumstances. The new cement plants
which have commenced production after
1-1-1982 would be allowed to sell 61.3°;
of the additional production achieved by
installation of DG Sets under the non-
. levy quota as against 507 allowed in the
normal coures.

These facilities have been extended to
the cement producers t0 compensate them
partly in the increased cost of operation
of such diesel 8enerating sets, As such,
reduction in the price of levy cement on
this account does not arise, Non-levy
cement is, however, free from price and
distribution control,

APRIL 6, 1983

Written Answers 268

Margin Of Profit In The Sale Of
Levy And Free Sale Cement

6058. SHRI SANAT KUMAR
MANDAL : Will the Minister of
INDUSTRY be pleased to state :

(a) whether he is aware of huge margin
of profit be'ng made in the free sale of
cement by cement manufaciurers and
stockists at the expense of the consumer;

(b) whether adulteration and pilferage
of cement from the bags by the stockists
is a big business; if so, have Government
ever taken any measures to piug these
and other loopholes in this distribution
system of cement; and

(c) the present margin of profit
allowed to the wholesalers and stockists
per bag both in the case of free sale and
levy cement ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
VIRBHADRA SINGH) : (a) Non-levy
cement is free from price and distribu-
tion control. However, Cement Manufac-
turers Association (CMA) had indicated
to the Government in May, 1982 the
maximum level of prices non-levy cement
as under :

Name of States/
Union Territory

Price per bag of

50 kgs. exclusive
of local levies

Rs. 60 Kerala, J&K,
Maharashtra & North
Eastern Statzs,

Rs, 56 All other States/Unlon
Territor.es,

Consequent on the increase in excise
duty on cement announced in the General
Budget for 1983-84, CMA have advised
that the retail prices are being revised to
Rs. 60 and Rs, 64 per bag with effect
from 1.3.1983. There had, however, been
reports of temporary spurts in these
prices 4t some of the consuming centres.

(b) Due to general shortage of cement
in the couniry, possibility of mal-prac-
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“tices such as pilferage and adulteraiion
of cement cannot be ruled out, In cases
of pilferage of cement, State Govern-
ments/Union Territory Administrations
are competent (o take action under the
relevant Weights and Measures Laws.
Powers have also been delega‘ed to the
State Government under the Essential
Commodities Act to take action in cases
of adulteration of cement under the
relevant prov:sions of this Act,

(¢) While fixing the retail price of
levy cement, margin for dealeis/st. ckists
is fixed by State Government/Union
Territory Administrations keep ng in view
the local conditions, Such margin in the
case of non-levy cement is fixed by the
individual ¢c:ment producers. For example
Government of Haryana has fixed the
margin at Rs. 1.75 per bag of levy
cement and the Cement Corporation of
India has fixed the margin at Rs, 1.50
per bag of non-levy cement,

Rules Re : Deputation Of State Govern-
ment Servants To Union Service

6059. SHRI D S.A. SIVAPRA-
KASHAM : Will the Minister of HOME
Affaiis be pleased to state :

(a) whether any rules have been
framed regarding deputation of State
Government Servants to Unjon Service
and tenure in Union Service;

(b) if so, the details thereof;

(c) whether any State Government
servants deputed to the Central Govern-
ment service have been in serv.ce beyond
the normal terms of deputation during
the last three years; and

(d) if so, the details of the persons
conarned ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR1 P. VENKATASUBBAIAH) : (a)
and (b) The employees of the State
Government are eligible to be appointed
on deputation to certain posts under the
Government of India in different Depart-
ments/Organisations in terms of the
relevant recruitment rules of various
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posts wherever it is s0 provided. The
tenure of deputation is also prescribed in
the recruitment rules concerned.

(c) and (d) The information is not
maintained centrally,

Rules Regulating Attedance Of Officers
In Parties Given By Foreign Missions
In Delhi

6060. SHRI D.S.A. SIVAPRA-
KASHAM : Will the Minister of HOME
Affairs be pleased to state :

(a) whether Government have framed
any rules regulating attendance of Fizh
paid officers and officers inresponsible
position in the Central Secretariat viz.
Secretary, Additional Secretary etc, in
the parties given by foreign mission in
Delhi;

(b if so, the details thereof; and

(c) whether any officials have trans-
gressed the above rules and action taken
on such officials in the last two years ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRT P, VENKATASUBBAIAH) : (a)
and (b) According to the administrative
instructions regulating this matter, officers
of the rank of Joint Secretary and above

can accept invitations for formal or informal
enterta'nment offered by foreign diplomats
oniy when the invitations are from
officers of a corresponding or higher
diplomatic status. Officers of lower
ranks upto the level of Under Secretary/
coint Secretary concerned.

(©) Ttis for the Ministeries/Depart-
ments concerned to ensure that the
instructions are scrupulously followed by
their officers and take appropriate action
if there is any transgressions by any of
them. Information in this regard is not
monitored centrally.

gferm grar fagre %@ & faarala
afgal & arFar
6061, =it gL FTATT AAATT : F17
ag HAT ag aATH F1 FA4r w9 FF
(F) #1 G F1 5417 f& i@ 10
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(w) afe 1§ FrFard adl a7 af
g @), s9F Far Fraw § 7

g WEIWA W [sq A (s ot
FwIgeaIAT) @ (F) FIFTF GAMFAIT
gan g faselt 359 Aarmaw ¥ qeEm
sifas afwed z %1 fagreaena sfaan
&1 grfasiai § fafga orAat 91 stfe
®IY WMT I=T AMEET F1fIod
we3d &7 F1 fadw frar 2

(@) “S@” fagz wsx gt #
arfas § A1 IAA F9qEy safwal o
T@-T@TT &IAT USAT M &9 qafaa
a1 gaEifacg g 1 2w ¥ Se
& gz fag wfa fea &7 areamEy)/
qZATHT & ST H AT & FIU
F1§ g agt @t qdt | awg Ffaar
warfz &1 @nI/ET FW{ o8 FE
IAT GIFIT & 4719 § AT § a1 39
gagE FTE & fao dafyq e
w1/ qifgq & 7 98T FY A7
fagr strar @ 1 gt aF fassft &1 Faw
@ A 7 gfua fear g fe fagy
oF ¥ & JAUT IF F oy fEHAy
4T £ AT KT F1E ATAAT ALY gHT

g2
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() stz (W) &feai & arq fog
7T AHIAIG qagI & fawg gIaw
93\ &9 & fag wsy Gy /Ay
aifaq &5 #r gargerad & f5 ¥
ST GEATFAT DT FEqT AT €T
g7 faQery AT qg 3w & faq ax #)
gez FAIT | I qg WY gerg & qE
g 7 7 frafaa gafy g3 St &1
F¥7 & fag afasrfay ot deufy-
Fifval & Ng 7w fasdrzd afsy
FI M FT & aqreq feafy & day
¥ f10Z 71 gad gigfs Sar gsaan
sararaa g faRe faar aar @, wsay
M g9 mifgs 841 & #gdw frar
a7 g fF & S F wegx T¥ wqray
9T, IgF &4 WA ¥ 9g9 @,
faxrag s3% w@¥ & faw sa oify-
Fifedl &1 wqRa § 1 3 fasrag aa
faar qur @3 famEriT ggar faar
afgeg z 7gar Ia8 W ¥ frE
afawdY grr A% d4Y ¥ faafas
AU F | F13

Aerial Reconnaisance By Second
Expedition To Antarctica.

6062, SHRI BALASAHEB VIKHE
PATIL : Will the PRIME MINISTER
be pleased to state :

(a) whether the second expedition to
Antarctica has been able to have any
aerial reconnaisance to find out if the
areas where they are operating have rich
mineral resources;

(b) if so, the findings thereof:

(¢) whether any efforts have been
made to have land surveys done also and
if so the findings thereof; and

(d) whether Government would be
entitled to have exploratory rights to
have these minerals extracted and made
use of ?
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THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) Report from the second
Expedition to Antarctica has not yet

been received.

(b) to (d) Does not arise.

fagre & AN i eqrqar
g3 seara

6053. =it Feor warg fag : F40
QAT GY qg IATY T FAT F 5 ¢

(%) Fdfta @i &1 fage
FIFIT F AT &1 eqrgar F fqo
fray gearg areg go § w1 fead
gearg & rFT fwg o ggr fead
geary faarera §; wi

(@) faTresiT geqrai &1 5 a5
e1Fg feg stry &7 daraar § ?

gar /A (i Aroan g9 fqard)

(%) =T (&) 1.1.1981 &
31.3.1983 & A fagre wusy #
maifrs oSl F1 eqgar F fao
fagre s awFe & fafwsa gowal
¥ 26 aratfos enzaq widza wtal-
fow fFfT afqama & grea gg &
TTH ¥ 7T aF 12 ArAd1 ¥ evsfy 2
g g, 11 gewd @ T fgw ag
gaar  weaqr fagar  fag oao
#1T 31.3.1983 & greq oF wWiIIT
afga oy 3 widgq feagra fas-
wta § | aIw w1 fAvaT ag wac
@ar g fs ataifos srgd@e oAl Sy
gargFRg ave fagar faar s )
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Rates Of Overtime Allowance Admissible
To Employees Of Banks, LIC And Public
Sector Undertakings VIS-A-VIS
Central Government Employees

6064. SHRI R.N. RAKESH :
SHRI D.P. JADEJA :
SHRI CHINTAMANI JENA :

Will the Minisier of HOME Affairs be
pleased to lay a statement showing : ~

(a) the existing rates of overtime
allowance per hour admissible to the
Central Government employees;

(b) when these rates were fixed and
revised;

(c) the rates of O T. A. per hour
admissible to the employees of R.B.L,
S.B.I, and other nationalised banks, LIC
and other public sector undertakings;

(d) the reasons for such a wide
difference between the rates of O.T.A
admissible to  Central Government
employees and the employees of organis-
ations mentioned above in part (c);

(e) whether there is any proposal to
revise the rates of O.T.A. for Central

Government employees; and

(f) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH) : (a)
There are different rates of overtime
allowance for different categories of
Central Government employees like office
staff, operative staff, employees in
government  industrial establishments,
staff car drivers, etc. The O.T.A. ra'es
applicable  to all the categories in the
various departments are not centrally
availab'e. However, the existing rates
of overtime allowance applicable to office
staff and staff car drivers are given in
Statement I.

(b) The rates of overtime allowance
for office staff were fixed w.e.f. 1.6.1961
and were last revised w.e.f. 1.2.1974.
The rates for some other categories like
the staff car drivers, P&T operative stafl
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were recently revised on the basis of
Arbitration awards,

(c) The rates of overiime allowance
applicable to the employees of RRBI, SBI
and other nationalised banks, LIC and
other public sector undertakings are
given in Statement-IL,

(d) The conditions of service, hours of
work, nature of work and pay scales
and empoluments of Central Government
employees are different from those of the
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staff  working in Banks, LIC, Public
Sector Undertakings etc.

(e) and (f) The demands for revision
of the rates of O.T. A, for Central
Government employees have been con-
sidered from time to time and the OTA
rates for P&T operative staff and staff
car drivers were revised in the recent
past. A demand for revision of OTA
rates for office staff was referred to the
Board of Arbitration under the Scheme
of Joint Consultative Machinery. The
Award given by the Board is under
consideration,

Statement-I

Statement showing the rates of Overtime Al!lowance applicable to
office staff and staff car drivers

(i) Office Staff

Emoluments
Rs.

Overtime allowance per hour
Rs.

Upto the first one  Thereafter
hour in excess of

the prescribed

hours of work.

Below Rs. 275
275 and above but below Rs. 325
325 and above but below Rs. 375
375 and above but below Rs, 425

425 and above but below Rs. 475
475 and above but below Rs. 525

525 and above but below Rs. 575
575 and above but below Rs, 625
625 and above but below Rs, 675
675 and above

(ii) Staff Car Drivers

Below Rs, 575
575 and above but below Rs. 625
625 and above but below Rs. 675
675 and above but below Rs. 725

Nil 0.95
Nil 1.25
Nil 1.55
Nil 1.80
Nil 2.05
Nil 2.35
Nil 2.60
Nil 2.90
Nil 3.20
Nil 3.45
Nil 4.30
Nil 4,50
Nil 4.90
Nil 5.25
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1 2
725 and above but below Rs. 775 Nil 5.60
775 and above but below Rs. 825 Nil 6.00
825 and above but below Rs. 875 Nil 6.40
875 and above but below Rs. 925 Nil 6.75
925 and above Nil 6.95
Statement-I1

Rates of Overtime Allowance applicable to employees of Reserve Bank of India
Nationalised Banks (incluaing SBI) LIC and Public Sector Undertakings.

1. Reserve Bank of India

Category of Employees Rates of OTA
(i) Class IIT employees
(A) On week days 150% of hourly emoluments
(B) On Sundays/holidays 2007 of hourly emoluments
(ii) Class IV employees

(A) On week days (i) for first four quarters ] 150%; of hourly
of an hour, ) emoluments
(ii) Thereafter... 200%; of hourly
emoluments
(B) On Saturdays (i) for the first four quar- |  150% of hourly
ters of an hour J  emoluments
(ii) for the next 170% of hourly
six quarters emoluments
(iii) Thereafter... 200% of hourly
emoluments
(C) On Sundays/holidays 200% of hourly
emoluments
2. Employee: of Nationalised !
Banks (incluaing State
Banks of India)
Categories Overtime as percentage of
hourly emoluments
Week days (excluding Saturdays
Saturdays & Holidays) {excludays

Holidays)
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Workmen other than the

Members of the

Subaordinate Staff

For first two quarter @ 100 @ 100

hours of overtime work

For next four quarter

hours of overtime work @ 170 @ 170

For next four quarter

hours of overtime work @ 200 @ 170

For rest of the overtime work @ 200 @ 200

Subordinate Staff

For first four quarter

hours of overtime work @ 150 @ 150

For next four quarter

hours of overtime work @ 200 @ 170
@ 200 @ 200

For rest of the overtime work

For the work done on Sundays and Holidays, 2 workman will be paid for the
entire period of work at 200% of his hourly emoluments unless any such day happens

to be a working day for him.
3. Employees of L.1.C.

Rates of Overtime Allowance

Category
Minimum per hour Maximum per hour

Rs. Rs,
Sweepers 4.21 8.10
Peons. 4.37 8.30
Drivers 5.71 10.47
Record Clerks 4.28 10.65
Assistants 4.90 15.61
Section Heads 7.03 17.61
Stenographers 5.90 16.67
Hr. Grade Asstts. 7.30 19.14

10.10 19.93

Superintendents

4 Employees of Public Sector Undertakings

For the public sector undertakings covered by the Factories Act or Shops and
Establishments Act, the OTA rates are as provided in the respective Acts, For other
undertakings, different rates have been prescribed by the different undertakings.

Information about the rates prescribed Is not centrally avairable,
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Lottery Conducted By B.S.F.

6065. SHRI D.S.A. SIVAPRA-
KASHAM : Will the Minister of HOME
Affairs be pleased to state :

(a) whether Government are aware
that Border Security Force conducts a
lottery;

(b) whether Government have given
permission for the same;

(¢) the purposes for which the amount
of Lottery is intended for; and

(d) whether any other Government
Departments are also conducting Jotteries ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) to (¢)
Yes, Sir. The Headquarters Director
General, Border Security Force organise
a Fete and Raffle occasionally for which
permission has been obtained from the
Delhi Administration, The profit accrued
from such raffles/fete goes to the B.S.F.
Welfare/Benevolent Fund which is used
for the cause of war widows, disabled
B.S.F. jawans and their dependents in
the shape of financial assistance and ex-
gratia payment in the event of death
invalidation etc.

(d) Tnformation is being collected and

will be laid on the Table of the House.

Review Of Expenditure Incurred By
State For Plan Implementation

6066, SHRI BALASAHEB VIKHE
PATIL : Will the Minister of PLANN-
ING be pleased to state :

(a) whether it is a fact that the Plann-
ing Commission undertakes reviews every
year of the expenditure incurred by the

States for the plan implementation for
which the Centra] Government funds are

made available;

(b) if so, what has been the findings
of the Commission of the expenditure
pattern of the States during the last three
years;
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(¢) whether along with the plan
expenditure, the Commission also under-
- takes any review of the non-plan expendi-
ture and if not, the reasons thereof; and
if such review is undertaken, then
findings of the Commission regarding
the trend during the last three years,
year-wise and State-wise ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN): (a) Yes, Sir.
The expenditure incurred by each State
on its Annual Plan is reviewed,

(b) A statement indicating the actual
expenditure in 1980-81 and 1981-82 by
Individual States under major sectors of
development, is laid on the Table of the
House, [Placed in library see No. LT
6314/83] The final figures of actural
expenditure for 1982-83 are not yet
available, As may be seen from the
annexure, the total expenditure of all the
States taken together in these two years
has excuded the orginally approved
outlays, and there has been also excess
expenditure under all the sectors except
irrigation, flood control and econmic
services where some shortfall in expendi-
ture has occured.

(¢) Yes, Sir. At the time of the
assessment of the financial resources for
the States’ Annual Plans, the actual non-
plan expenditure in the previous one or
two years and the Jatest estimates for the
current year are taken into account and the
State Governments are advised to econo-
mise the non-plan expenditure wthout
affecting the efficient manintenomce of the
assets and services already created.
Information about yearwise and State-
wise non-plan expenditure in 1980-81
ractuals), 1981-82 (pre-actuals) and 1982-
83 (latest estemates) on the basis of
inforrmation furnished by the State
Governments is annexed. It would be
observed there” frem that the non-plan
expenditure has been on the increase
partly due to normal growth and partly
due to sanction of additional dearness
allowanee to Government employees and
higher cost of maintenance of assets and
services already created due to inflation.
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Tnnovation Of Bullock Carts Design

6067. DR. VASANT KUMAR
PANDIT : Will the PRIME MINISTER
be pleased to state :

(a) whether the Central Road Research
Institute has devised ten new innovated
designs of bullock-carts with many-sided
advantage to the small farmers’ trans.
portation problems;

(b) if so, the details of the designs
innovated;

(¢) which of the above ten designs
have been selected for standardisation
and productjon;

(d) the estimated tonnage of load
carried and the passengers transported in
the country per year and by how many
traditional Bullock-carts;

(¢) what is the likely purchase price
of the new innovated design bullock-
carts and the yearly cost of its main-
tenance;

(f) whether any arrangement or plans
have been drawn to provided finaace to
farmers purchasing the new type bullock=
carts through the new District Credit
Plans drawn by the Reserve Bank; and

() if so, the details of the credit
procedure ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY
SPACE, ELECTRONICS AND OCEAN,
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) and (b) The Central Road
Research Institute, New Delhi is doing
work towards improvement of the bullock-
cart, In view of the very large number
of carts already existing, the thrust of the
Institute’s work is for inserts and modifica-
tion that would bring one benefit or the
other, Under a scheme sponsored by the
Ministry of Shipping and Transport
(Road Wing), the Tnstitute had prepared
10 carts with new features and these are
undergoing field trials with Delhi farmers
since 1981-82, These trials are in respect
of such features as taper roller bearing
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and its housing, waste rubber tyres,
braking mechanism, adjustable draw-bar,
and different types of loading platforms.

(¢) Recommendations about the vari-
ous inserts and modifications will be
made after conclusion of the hold
trials.

(d) The Ministry of Shipping and
Transport had sanctioned on all-India
survey for carrying out socio-economic
studies on bullock cart transport in rural
areas. The survey was conducted by
National Council of Applied LEconomic
Research, New Delhi and Indian Insti-
tute of Management, Bangalor. The study
covering 410 million population in 14
States and 2 Unjon Territories revealed
that total animal cart pcpulation was 15.1
million of which 87.5% were traditional
type (wooden wheeled) and 12.57] were
pneumatic tyred carts. Total rural house-
hold freight traffic was 1340 million tonnes
of which 80% was within the villages.
About 70% of freight traffic was handled
by animal carts both within and outside
the village,

(e) The actual price and maintznance
cost will be arrived at in the light of the
field trials now in progress. However,
the rough estimate of initial cost is
between Rs. 2000-3500, depending upon
the materials and type of cart.

(f) and (g) For propagation of new
models, the innovated designs are propo-
sed to be passed on to State Govern-
ments, agro based corporations and other
organised sectors connected with rural
development programmes. No plans
have been drawn to provide finance to
farmers for purchasing improved carts.

Racket In Fake Medical Degrees And
Certificates

6068. SHRI DEEN BANDHUVERMA :
SHRI A.C. DAS :

Will the Minister of HOME Affairs be
pleased to state :

(a) whether it is a fact that the Delhi
Police have smashed an organised racket
in fake medical degree and certificates;
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(b) if so, how many such medical
degrees have been distributed so far;
and

(c) the action taken to seize the fake
medical degrees ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) Yes,
Sir.

(b) Asper records seized 100 bogus
medical certificates/degrees had been
distribused.

(©) A such fake certificates have since
been seized in Delhi and a police party
has been sent to Utter Pradesh to detect
such fake certificates issued to persons
residing in that State,

Incentive To Sport Goods Industry

6069. DR. A.U. AZMI : Wil] the
Minister of INDUSTRY be pleased to
state :

(a) whether the Tndian sports goods
industry is on the verge of collapse;

(b) have the prices of raw material
gone up considarably and even then the
raw material is not forthcoming steadily
from the producing State such as J&K;

(c) are Government not giving ade-
quate and suitable incentives to the
industry as compared to other neighbour-
ing countries like Pakistan;

(d) are the industry unable to get
quality leather for the manufacture of
leather sporis goods;

(¢) is the Export Promotional Counil
headless; and

(f) if so, what are the details of the
steps which Government propose to take
to bring the industry on proper and
competing footings ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI

VIRBHADRA SINGH) : (a) No, Sir.

(b) The prices of various raw materials
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used in sports goods manufacture
such as different species of wood and
cane, have gone up considerably. Thcse
raw materials are not easily available due
to some restrictions imposed on their
movement from the States where they
are available,

(¢) In order to encourage production
and export of sports goods, Government
is providing suitable incentives which
includes Cash Compensatory Support and
exemption of import duty on the import
of important raw materials like Nylon
Gut, Ash wood, Beech wood, Willow
clefts, Shuttle cock feathers and Cork
bottoms. The incentives offered to
sports goods industry are comparable to
those provided by neighbouring coun-
tries,

(d) and (e) No, Sir.

(f) Sports goods industry have done
well in exports inspite of recession and
severe competition in  sophislicated
markets abroad. Smal] Industries Develop-
ment Organisation is providing necessary
technical advice, common facility service,
testing and trainjag facilities for
encouragng the production and export
of various types of sports goods. Indi-
genous supply of cane for sports goods
igdustry is being made available through
the Sports Goods Export Promotion
Council for export production of various
types of wood based sports goods. The
Council/trade are permitted to take part
in fairs/exhibitions in foreign countries
and also within the country to enable
them to know the latest technology in the
world to improve the quality. of the
Indian Sports goods, The Government
also gives grants for study teams to visit
foreign countries for  exploring possiti-
lities of increasing export of sports goods.
Foreign experts are invited under ITC/
SIDA ass'stance for helping the industry
in upgrading their technology.

Register Of Foreign Missionaries

6070, SHRI D.S. A. SIVAPRAKA-
SHAM : Will the Minister of HOME

Affairs be plased to state :

(a)» whether register of foreign mission-
aries maintained by the Ministry contains
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only the details of the Christian
Missionaries; and

¢(by if so, whether Government will
consider registering missionaries from
Muslim countries and other religions
also ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR) :
(a) and (b) No register of foreign
missionaries is  maintained by the
Ministry., Foreigners entering India on
visas are governed by registration require-
ments under the Registration of Foreig-
ners Act, 1939 and the rules thereunder
irrespective  of their  occupation or
nationality, when their stay exceeds a
specified period.

Authorisation to Issue Caste Certificates
For Tribals By M.Ps And M.L.As

6071. SHRI PIUS TIRKEY : Will the
Minister of HOME Affairs be pleased

to state :

(a) whether MPs and MLAs are
authorised to issue caste certificates for
tribals; if not, the reasons therefor; and

(b) names of the officials in Delhi
authorised to issue caste certificates for
presons beloging to Scheduled Tribe
communities ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR) : (a)
No, Sir. M.Ps and M.L.As are not
authorised to issue certificates of Schedul-
ed Castes and Scheduled Tribes, the
reasons being that the certificate-issuing
authorities are required to make a
proper verification before they actually
issue such certificates.

(b) The following officers have been
authorised by the Deputy Commissioner,
De'hi to issue such certificates in the U.T,

of Delhi :

(i) The Officer Incharge (CCS-II)
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Deputy Commissioner’s office, Tis
Hazari, Delhi.

(ii) S.D .M. New Delhi.
(iii) S.D.M. Shahdara.

No community has been specified as
Scheduled Tribe in relation to the U.T.
of Delhi. However, the above officers
are authorised to issue the Scheduled
Caste/Tribe certificate to a person who
has migrated from another state to Delhi
on the production of the genuine
certificate issued to his father/mother by
the prescribed authority of the State of
the father’s/mother’s origin except where
the prescribed authority feels that detail-
ed enquiry is necessary through the State

~ of origin before issue of the certificate.

The certificate will be issued irrespective
of whether the caste/tribe in question is
scheduled or not in relation to the State/
Union Territory to which the preson has
migrated. This facility does not alter
the Scheduled Caste/Tribe status of the
person in relation to theone or the other
State.

PAPERS LAID ON THE TABLE

NoTIFiICATION UNDER ESSENTIAL
COMMODITIES ACT

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
VIRBHADRA SINGH) : I beg to lay on
the table a copy of Notification No. S.0.
866 (Hirdi and English versions) publi-
shed in Gazette of India dated the 4th
January, 1983 rescinding the Salt (Pricc
Control) Order, 1977, under sub-section
(6) of section 3 of the Essential
Commodities  Act, 1955, [Placed in
Library See No. LT-627683]

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) Sir, a news
item and photc has appeared......

(Interruptions )**

Mr. SPEAKER : Nothing will go on
record without my permission, He will

live longer.

*“*Not recorded.
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Dr. SUBRAMANIAM SWAMY
(Bombay North East) : Please send good
wished to Shri Jyoti Basu.

it wArTw amgt (fzar) : weaw
ST, s qragr fear qv f5 s« A
N G128 & ¥ ¥ oA fwar

STgar: -

WegR WEAA : A9 AAI /AT
g3 41 ?

&7 RAYTIN ATTEY © HGA AT AAT
art WAL T YA F | qO0A H
7 g qIA AIT T Al Jg AT ®Y,
g ¥ ggY AT T aY ag WS A
FI T UEAT qAT &) gfm F1 gaAY
gt gz A @ f& @ F a7
7 gfaw F1 @ A1 ag  fgar &
AT W H ALY AT ATfEA

weqN WA : WIT AT EN g
fafaedt vt fearoz - (smaem)

& g3 71 T1q gAar g, sqIeqr §
IV FTH FAJT A qF AT AT
ar afeeafza gyrasrsr & 5 Ao §
Iz W1 g7 FT A §, A fquwa &
AIAIT FIIT a4 & HIAR g, 7§
25 F1 FAMAT &, 98 ar gg QA gy
qigar wifgy fr ga feg s
sqaT[ ATZA & ¢

WIS H1q7 A7 Fgr, AL faa § qng
o fF AIOFT FF AT AOF ATEIH
FRIV|]IFE | N g7 7§ a9gar g
HITHT AT GAA § H141 §, AYrqaArT
# gardy fam gF13 F1 33X Al
& g% faear § A1 w19 g9 F1 gAY
FTfET | HIT A AT JTEF § T IW
#, faeg qzr ar gigy & fazarg &
AT 13T GrHAr 9397 e fhg add
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& ¥ 39 2w F qArAT 7 WX waAw
ZA & Oar #30, oY T AT F W@
F fag @Y § 707 3@ ¥ w1 @@
AT A1, TAF gF WTF I ST, Y
¥ F1a F7qr ? ¥@Y arg @ e
=ifgd | A€ & qraT { g, F1§ 7Y
g\ ag gar AT &1 g, A arfas
139 W ¥ ST HT g7 aF INA
TA, wA A AT AW E, AT qAar g,
ST gark T g, gafay qa &1 gH
FIFFT IAAT 9377 | Hq far 7
T g, AfFT I a7 JAT & IAH
Y FIX & o g 2% fogar & aYwar
arfed | 7 faega w19 & grdar szar
|IZAT § @a%Y AI%T §

SHRI RATANSINH RAJDA (Bombay
South) : Why don’t you convene a
cenference ? Why don’t you take the
initiative for convening a conference ?

(sgami7)
ot wze fagr<t aradat (7 faesl)
q5F AT ** (|ANA) - WT T Y
Fg T 8, § IqFT gu9A FIAT g
o (SWANTA) et TH AT FKHAT FAT
Fifgm |

o Trw fasre qrgwA (grge):
2% JATIT AT & UFAT GIRIAE
U @1 4T fF gA qeae A g

TQ | (sgEAYTA)

weaw wgey : Afqe (FmEa §

A FWE )
(za==rA)

WA wgRd : Ay arq gag | §
qATAT § | T AIGA  AAQAT H1 I1HT
aexr 1 AT a1z &7 2% 2 faar f
qiF &1 § 9z a1 91y, SFar aq

s
|
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55 FT aFdr § | 3 fral &1 9wa’
gl FET R 1
(eaaara)

WEqe WEIAW : HT AT &1 FIH FAT
g1 &) foe aal A FT FFIAAAT
g3z ard & gfg graw gar o
FIAg Far &, sav wfa W AR
ey wf W wra® 0T (TS FE
Wt &30, ag wafaq &1 wyfea adx
WA IAFT g qAU A AT
wifge) (saaara)

Dr. SUBRAMANIAM SWAMY : [
agree with youabout the <‘Rakshak’
becoming ‘Bhakshak’. But the Central
Government employees have c¢ome out
without any clothes on and the Govern-
ment must come out with a statement.
How can they g0 to such an extreme
extent ? There should be some con-
sideration for that.

wemer Ay : fQe, gsgrAdi 2 )
TTT qTT ¢ 1 QAT AL wEAT WIfFQ
Efewrz g1 a1 e G-y a1g gawd
o7 AFAT & 1| AT 7 § wyfz QEr
21 (saaura)

Dr. SUBRAMANIAM SWAMY :
They have gone to such an extreme

extent and the Government is answerable
to this.

(Interruptions )

WeqE WEIEW : TgA  ATEAY AT FV
ara g7 g, fez amsy gy

(zmawT)

st AATA A TA0T & qIL
¥, ot srard faar e

WeqAW WEIY © HTCIAT, FIAT I |
t HAITIA GG © FF FIFTET |
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weaw wgay @, F @ g
(zawuT)

weaew WEId  H§Y A7 AT o
AT § q17 FT A
(zmaam)

st TRTEAr wEe (9EAr) e
weqeT Y, FF AN IA WAGA A
agi fewiag A fear § ) Awd w@r
far &1 & =rgmr fF Iasy Al F
T H FIFIT JFT37 X |

weg@ AgEyd ¢ &9 gargT A9 faar
grammzawy 377 ¥ 2 Dfeg =rw
377 Fgau ® Qfge sy faar
ag w2z & garfeas 911 w9 g29

fag, ga & I |

SHRI RATANSINH RAJDA : [ very
much agree with the sentiments that you
have expressed about the responsibilities
of the elected representations. Why
don’t you convene a conference of the
representatives of the State Legislatures
and take up this matter, as Speaker of
the Lok Sabha ?

WeqR WFIAF : IIFIAT AT A A Fgy
&1 orad oY w31 &) o Srenr
SHRI R.P. YADAV ¢Madhepura) :

Sri, notices have been issued to terminate
the services of 49 teacher in Delhi, ..

Mr. SPAKER : Not allowed.
(Interruptions )**

sft T gA Tag (feemang) -
AFAAT, AT WA S q fgrgears
AarE F a1 F N qqqeq faar g, ag
qga HGATW WINAT & | WG A Arq
g & Fa1 g% fawrs faadw
Wiaa g, #ifes ag fa w0z 77
fefam & 1 foe® qra @ 91§ dar
MNTTFFE

**Not recorded
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weqe wgEq ¢ /19 Aq AT A
w19 faast dfaw )

st TR gAr fag « 9TFT IHUAT
g I g

weqe wgRa : faast difqg, o
At Aarg |

ot i gwie fag ;. Araa, w9
qgY FIATIQ |

weger g : A1 faaw Afgg)
§ 989 F@T AT

o udw gwiz fag @ agw
FIATZY |

weay "ty : g9 fagwy fAfag)
Ty Fz¥ 7 M & F17 g Jraar

w1 giedm agrge (Mwage) @ ag
WSZIATT 1 g1 W8T & | a8 g7 &Hqa)
& wfvq & g a1 g 1 fergeara miais
& sfeo &)

WeqeA WEIY : 3G AT |

st Trafasra quaa : &% grosr
Aifzq fzar & | afss & gad <o &
L H FAT AT | Y uF
uEsAdz Araq fear § ) aga aedte
wrAAT @ Q¥ 3w § gy &7 feafy
& | A el wT @ f

Weaw WEIA : FE IFT FAT f7ar
g

ot TR fasrg qrEamd o ST qE &
AT W@

e WA © HIT FIGT AT |

st Trw fase qraam ; feasga &
fam sre-39Y faar g
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Weqwy WERY ¢ HIAT 34 1 AN qg;
HY FE IH FEAMATE |

=t R fawre qraaw  gwe @
wfgm)

QS WEIIT 1 GIFIT AT QAT |
FIFTT A F167 fgar &

(saEw)

ot @Y. €. fag ($9T) : €9 §IA
§ ar-are ag faar saaq &1 €@
& st ¥aT gz @icw & AF AT TEwr
famar &, sa% #au 7 faght aga
gt §

weaw AERA : 717 377 3 Afqq

SHRI KRISHNA CHANDRA HAL-.
DER  (Durgapur) : Sir, in spite of
Prime Minister’s  visit to Assam, the
Assam probtem has not been solved,.,
(Interruptions). A meeting should be
called.,, (Interruptions) .

ot URATY AAFT qref (F2T)

g9 AITF TIHA FAT TIIT AT FI

qrasr g @ I &1 g 91T T A
quEqr g - (9N

Weqey AEIY ;AT U TIET UA |
(mawTT)

weaw wgzg AT aifag, #F
YN TIET AN &1 S1TF F TATTT
GERICICE IR GG

st TR TEET TR (7AT) WA
wEIEA, AN WAT AT UF wifaw
wiga Aifeq fzar § f& srafaaraaz
# Qgara geeds ¥ war feafy qar
gt g s T @ &1 fase
g wT g 9T g wifaa
gagd AfAT |

weaw AZAA: IX W qN, FHII
FT A
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NoTIFICATIONS UNDER CUSTOMS

AcTt AND CENTRAL EXCISE RULES

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): 1 beg to
Jay on the Table :

(1) A copy of Notification No. G.S.R.
31l (E) (Hindi and English Versions)
published in Gazette of India dated the
Ist April, 1983 together with an explana-
tory memorandum regarding rates of
exchanges of on Conversion of Cetrain
foreign currencies into Indian currency
of vice-versa in supersession of Notifica-
tion No, G.S.R. 2 (E) dated the Ist
January, 1983, under section 159 of the
Customs Act, 1962. [Placed in Library
See No. LT-6277/83]

(2) A copy of Notification No. G.S.R.
301 (E) (Hindi and English versions)
published in Gazette of India dated the
31st March, 1983 together with an explan-
atory memorandum extending upto 30th
June, 1983, the exemption from excise
duty to Raw Naptha used in the manu-
facture of Amdnia granted vide Notifica-
tion No. 2/83-Central Excise dated the
Ist January, 1983 issued under the Central
Excise Rules, 1944, [Placed in Library
See No LT-6278/83]

COMMITTEE ON PRIVATE
MEMBERS BILLS AND RESOLU-
TIONS

FIFTY-SIXTH REPORT

SHRI G. LAKSHMANA (Madrag
North) : I bag to present the Fifty-sixth
Report (Hindi and English versious) of
the Committee on Private Members’ Bills
and Resolutions,

COMMITTEE ON PUBLIC
UNDERTAKINGS

FIFTY-SEVENTH REPORT

SHRI MADHUSUDAN VAIRALE
(Akola) : I beg to present the Fifty-
.seventh Report (Hindi and English

APRIL 6, 1983
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versions) of the Committee on Public
Undertakings on Action taken by
Government on the recommendations

contained in the Forty-second Report of ~

the Committee on Indian Airlines.

COMMITTEE ON PETITIONS
TWELFTH REPORT

SHRI BALKRISHNA RAM-
CHANDR WASNIK (Buldhana) : I beg
to present the Twelfth Report (Hindi and
English versions) of the Committee on

Petitions.

Mr. SPEAKER : Now, we go to the
next item; Calling Attention.

st 7w fasre qraEw ¢ R A0
gis wreT § fe ifaw g2aq &1 a8
wigar fasn wA1997 &1 A §, 48
afess & grafrgg g ) fagat aresg
g T gIq W T WIHA &1 IIT4T
a1 a) fasr g N T Fgrarfe &
F1 %€, ag qgraar yfewa § arafag
2\ o9 gE%T 97i9 afesa ¥ graaa
g1 § faqargy )

WeqW WY : AT IF 3% AGL
al |19 FT 0

(swaar)

Wty A ; g § ¥ ag wifaw
wama fafad s qaFa § wsada
qIarg

SHRI HARIKESH BAHADUR
(Gorakhpur) :  Government has collec-
tive responsibility.

Mr. SPEAKER : Let us see what he
says.
ot Trw fastra qrea@ : o7 zER

fag Qa1 #1 garEy | faget X 99
feewara gor ar at ag ara w4
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w7z g REE 9T W9 I
g wrferg |

weam wREq : AT ar oF g
fafaezy zmr 1 @z fgq wreaT)

st v fasra qrEETa @ AT IR
a1d Y #) quaraa 3 ifwg, Ffsa
2o Frar WY &y gt wgAr Arfgo |
(z7 o) fagst ag e frer w54
ot & ag Far g1 fr gd 7899 #1§
HaAd g g |
(sa=mara)

st Trdv g fag @ @Y AATE F
I A eqraredar gear fzar g
(smagra)

wews Agtaa : & dgar 1 will
have to consider everything and then
decide. aTz ¥ TW A, AIA FT F13
afizm N ar @ 2

SHRI ATAL BIHARI VAJPAYEE :

The senior Minister is not in the House
to answer this Calling Attention,

Mr. SPAKER : She is in the hospital.

SHRI ATAL BIHARI] VAJPAYEE :
Then, why . not postpon it ? I do not
mean any disrespect to the junijor
Minister, but I do not th'nk, he will be
in a position to do justice. Health
Minister is not here; even the senior
Minister of Education is not here.

Mr. SPEAKER : Let us see; if we are
not satisfied, we will have it again.

st AT AW ;o mEae "y,
TAF! 3T %1 qAlar F1 @I T@AT
arfgr | ®ifanr gima &Y wafaus
FAT T ATTAT 7

wege WA : YA ag Ag @)
W19 EAFT go FAf qEr @ &1 4 W
qew g
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1 ;ion‘t differentiate between man and
man.

ot RATW A gAY AT
TTATT EIar & | SIS HIGFT FIHTT

ARG

WA AErEq : AHY a@ A g
a¥l 79 93T F gaey §

I don’t treat them as Ministers, [
treat them as Members,

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K. THUNGON): Sir, does
the Hon. Member want reply or go
by status ?

off AAITW aIE: ¥ FfavT Yy

wifew & 98 91 AF7 )

WeqW WEIRA AT FA & 1 & Q)
ST F3ar a1 g 7 feedr fafacay
g1 |

oft gAITw QI W HY g, ¥
ZAX &4 AL 8 |

12-17 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPOTANCE

NEED FOR ABOLITION OF CAPITATION
FEE FOR ADMISSION TO EDUCATIONAL
INSTITUTIONS

st gfedm agrge (TMeaEgY) o f
ufgsadia «re Aged & farafafaa
faga F7 i< frer AT @epfa qur
gurer Fearm w4 &1 eqrq faemar g
gz greiar s@EfF 3 390 ak &

oF qFT5T 31—
«fgrerr geqrAl § sqT & fag sfy
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safem srafas gen (Ffazaa @) A
AT FIA FT FIEIFAT

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND WELFARE (SHRI P.K.
THUNGON) : Mr. Speaker, Sir, the
Government are aware that the charging
of large sums of money in the form of
donation or capitation fee for admission
of students in institutions of higher lear-
ning has been in existence largaly in the
field of engineering in the States of
Karnataka, Andhra Pradesh and Bihar,
There are a number of private engineer-
ing colleges and technical institutions in
these States which adopt this unlesiradle
practice.

The Government of India arc totally
opposed to the charging of capita ion fee
or of donations for the purposes of adm-
ission to an educational instijution, The
Government are of the view that admi-
ssion to all institutions of higher learning
should be made strictly on merit, with
suitable reservation as prescribed by law
for protecting the interests of the weaker
sections of the community. The G ove-
rnment consider that the wuse of large
sums of money for securing admiss:on
in any institution violates the principle
of offering equal opportunity to eligible
candidates,

The Prime Minister wrote a letter to
all the Chief Ministers in April, 1981
condemning the charging of cap’tation
fees for admission of students and spec-
ifically requesting the Chief Ministers
to put an end to this pernicious practice.
Later, in her inaugural address to the
State Education Ministers’ Conference in
June, 1981. she aga'n dep'ored the pract-
ice of charging capitation fees. Fllowing
this, the then Education Minister wrote
letters to the Chief Ministers and the
Ministers of Education of all the States,
requesting them to take immediate action
to put a stop to the practice of charging
capitiation fee by engineering colleges.

Most of the States which do not
have any institution in their territory
charging capitation fee have responded
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favourably by welcoming the initiative of
the Central Government in trying to
stop the charging of capitation fee. The
response of the above three States which
have institut'ons which charge capitation
fee also been favourable but have not
yet been able to stop this practice due to
certain legal and other difficulties. They
are, however, making efforts to get over
these difficulties. The Governmnent of
Andhra Pradesh has recenily promulga-
ted an Ordinance to ban the charging of
capitation fees. The Ord‘nance is being
replacead by a Bill wh'ch has already
bcen passed by the State Assembly. The
Government of Karnataka are taking
legal steps to get on with the implement-
ation of their plan of progressively
abolishing the charging of capitation fees
over a period of five years. The Govern-
ment of Bihar is proceeding ahead to make
arrangements for the inspection of the
concerned institutions with a view to close
down some of them, wherever necessary
or to seek recognition of the remain-
ing from the All India Council for Techni-
cal Education to ensuie their functioning
and deve'opment in accordance with the
prestribed standards.

The Central Government in seized
of the problem and the urgent need for
abolition of capitation fees for admission
in educational institutions. In pursuance
of the recommendations of the All India
Council for Technical Education, the
Central Government also propose to
bring in suitable legislation in Parliament
to prevent changing of capitation fees.

SHRI ATAL BIHARI VAJPAYEE
(New Delhi) : Not a word about medical
colieges.

ot T famra qream (grsige) ¢
6 wEd, 1982 &Y feaz 3@ & fyad
sfradt dvar ta o & Far a1 e ag
ar 859 &1 AIHAT & )

Mr SPEAKER : Mr Minister, this is
about educational institutions. What is
the difference between a medical college

and other educational institutions ? Are
they not educational institutions ?
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SHRI P.K. THUNGON : Here, we
have mentioned about educational insti-
tutions; and we are dealing with those
institutions which are under this Ministry.
About institutions which are under the
control of the He:lth Ministry, though
the pattern is almost the same, we do not
deal with them., That is why ..,

Mr. SPEAKER : So, you will not be
able to take charge of that file.

O RT P.K. THUNGON : So far as
medical education is concerned, it is
dealt with by the Health Ministry. 'So,
I have not mentioned it. But the pattern
is almost the same.

SHRI HARIKESH BAHDUR : Let us
discuss engineering education.

«ft Trafasrg araa g feesaa
FIar AfTU, F7 gog 9T & FI9N )

Mr. SPEAKER : Then we shall have
to have another Calling Attention about
medical colleges.

st et fagrdt arwday : oo fada
z f& Q91 797 wgT § 3qfeqa @1
wifgn M w97-m9q favg F1 g
avg ¥ faatg £7

HEAN WA : T Al FI T
FTEFT E |

st waw fagrdr arsat @ Qa7 ag
2Ya =ifgw | ag 9w sarger fig-
greafafadt & fagra & wwTax
SEC

SHRI P.K. THUNGON : The pattern
is the same, and the hon. Members can
get certain information, as they have
already got from out side. And about
the medical. ..

Mr. SPEAKER : What is the difficulty
if we take it up on a later date ? we
will ask the Health Minister also to be
here. We will now postpone it.

(Interruptions)

Mr, SPEAKER : We will takeup 377
later on, because  that list is not yet

ready. Now we will get on with  the
discussion on the Demands.

(Interruptions)

12-24 hrs.

DEMANDS FOR GRAMTS,
1983-84-CONTD.

MINISTRY OF ENERGY-CONTD,

Mr. SPEAKER : Now Mr. Girdharilal
Vyas, Is he not on his legs ? This is
unth’'nkable. Next is Mr. Raghunath
Singh Verma.

it xgarq fag awi (d9gd)
QAT A=A AT, ¥ gay gy
AI9FT g7A977 AT § R wOA gk
gAst a¥ atad &1 7167 faar & 1 71
At 2 fawat a1 91 #1 afsq & faqr
AwEF! Ag & gFAr g1 FAT @Y
gAIR T & fasrg 1 Oz &

12-24 hrs.

(Mr. DEPUTY.SPEAKER N THE
CHAIR)

Fat & geg =Na qIAy, F1aar, 97
AT i ez ;T f-amia It §
guik 3 § ge7 w7 & T afdd &
qar £33 & fau fasat o g« &
& 1919 A G- zgadw 99 W@
g T =@ Frwe adf &1 g oy aAd¥
qrdY T HIF FT G TAT AT AT
Fa & facg wifz ga & s §
gy & 1wt ag samaEar &
qrug & ot Gzfas qraTgred aamr
AT E A ANOE & A9 F
q=H TET 2, T AT § § 235 AOraz
#1 afqz e 1 W R, AL wer
# 220 Awrare F gFfaz WX Sta
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tzfirs qrag gr3g AA F § faad
fadr g3faan &) goard adi ) @ @
3rF § AT WY gH FgT § HATAr 9%ar
g zafedr gd woX ardr AT FAT
a3 §Y fasiT 5 <A1 gir arfe do # st
¥ gfafeay g T &1 §F WK
1T e &Y AFFT &1 R |

gATY 2 & 31,000 Aarare fasraft
gar gt 2, afwa asga #Y a7 ag
2 fir 80 wfama saar st wial & TEaT
2 gaw fawst & & fay fas 156
qIge & 91 W g, zIEA fAa¥r 60.6
q e & 91 Y, 3.8 IWHE MY
F1, 6 78 F12w feedts F1, A
4 qTgz gAY "igAr & fay & o1 @)
g1 Asrar Fuy § fe gt | ¥ fawer
Y F47 & frad gardd &6t o ST
|19e g1 W@ & 1 ST HAT o aE eara
agl 3 W &, feoial &1 grad dg @
fe fassr #1 &0 & FR@W g ¥
ararg a8 w7 g @ fawrd 7 @13
F FI@ Vg A TUAT FH AN,
graifs siFel § =9 fagr T FIT
fearzmggi &1 Heag fFram g
q8 4.5 urg FH¥T fasdr £1 F47
& s Wk famd a @ s
qiet 9%t g & 1 Rl #1 4, 5 62
fawel 33 € faad 1< wragr 48 2
qurgwg @ fF fraal #1 fiaig &
gug M o faw & 37 24 7 faway
& st wifgg @y gaTa a3 | zg
ay ¥g &1 garary fafsaq =1 ¥ 75
EITT F1fF S ez qray g F sqaar
® 98 A& @ g7 | TAY GIAT AT
g1 € | JAAFT AT DA Fer A
qgl &, #1€ F17 A 1 @1 &1 I
w2 & fraral § fafqaa med 93
€| AT 9t F a97 FWIRA LS &
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¥ ger w3 12 & wfg @@ @3y FX
fagr gqr 1 @ffq s ) GER A
I aFTHT 9ga 15 €y wfy gre
9137 WX 59 a9 22, 0 T frar {1
g frardl v wearg g1 faw@sr oF
g2 ot agl faad &, gk Agi 15, 1S
fer a5 faselt adi =g foad
fraral & aifg-arfg wst g @)

afazfadt g’ § a1 grAg
T 8 1 A g § fF gaw) aura
frar sirg wYT oF feqrddiz & aiv q%
3749 Frw faar qrg oy fE@Eay &
fasret fawr %) g9 w3w A 3, 4
faga Miaid =9« & & Foad fegdr
& T 9x, fgadt & agar 9v &4 7y
ST 9I19IT AT & ag 33 FUT &Y
TIAIT AT &, MT I faqas
f& @19 66.6 avaz fawaT && &, 10,
11 ®AT &7 g 14T & . @y
FIHFT AT 397 Wearg gur iy Fasrar
&Y T €37 I F FAFN FE@ AW
FUF & faasdy feqdyez &
w1g &1 g faadr aag FT G E
¥ 7 az-ag gsnafqar & fad go
& 1 zrar, fagar, srafaar &1 (0 @
3 fawet 33 § faad 5 s wvand
F1 qgd SAIT IFAF AT g1 ¥G
gF1T &1 o) feafs 59 @ & sy
garr srAr |rfge o

IR agi 4AgY ¥ uF gHT qrax
gIS¥ § IqFT AT gAAT AT
f& saFl uF wigAT Fig 32X F7 fgar
w1 2gr & faa w1 fassr fag o
QY a1 A-3T AT F) AT GIFIT
& 1A aFar g

ZHT 9FI § JU fAqqT & @
qaqQ # wfgarer wfwasar g1 Fal-
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A7 | IAFT WG FATAT ) agEAl
sguar-fafigiaig gl § ZiEwT
&) g1 a1 Ffwa sar & gk gar Far
g afaard) wfwasar ¥ fagg A &
ufgsifial &) #§ ga1T T9C IFT 39
Z99T FY 9gf &1 agi war g faay fs
fegral 1 &St wyfaar &1 qrAar
FIAT qgaT & | A9 &7 & fag 378
30-0 MA@ FAFT WAL WIAT 73T
w3 faar foeaq fao agi ae 1 #19
Y agt fear strar & faar qar fag
ge &1 gadez oY AdY Frar strar g
T 7 wrd &y g s

ITRATETLT HEZ1ET, 1979-80 ¥ 16
qi@+z fawet 1 w47 9 JifF 77 8
qIqFz TZ TE 1€ qIAT g | qqMAT
wrar & f& 1984-85 a® fasat &1 92
acars 1N et ;T Igd fegra) 1
ATH qgAT 1 FfFT K TA qIT 9T
fazara agf grar & fF Qar qwwg @
AHAT | FIA g9 TG+ faasT &1 Fa
QA 19 FUT ' F7 Wfaw
IFATT TN § HIT 4 FAT FT FIFA
USTEd § JFATT TZFAT & |

fawsY a0 T AHAT I T FIRT
ag % qar qEr 1 7.5 AT FY
g gi 1 IO @A 6.5 7!
gt g @ afFa v wedEiT H
. fawst &7 w9 36 qu@= g, Az
A ¥ 28 G+ F1 FAT §, FAleH
# 26 q@E w1 & R, afgware #
20 9T/ FT FHT & AT AAEHTT §
22 qedez fawslt #Y w4t § 1 afwaarg
#) feafq at az & agr 9T Ae-giw
qIF ¥ At 7 g1 & @ AT A
" fa® T@r § 1 9gi 9T oF EFT QA
aY, gr€ |t s9q ¥ faqar g 1

fawrfia  gaoeifaodt & s
1979-80 # 14 WY FT JHFATA §AT §
YT g 99 20 FAIT FT 2T 1A FY
geargar § 1 g3ArT § fr g3t daadia
AT § 5 AT R4TATZ  fAST #Y
FHY g JAM 1 gWT IAT AT A
faga s & faara § «@7 &
FITQ I 17 g1 @af ag 1Ay
UST FT 29 ardla A 9d faga
ASAE F A A Fg arar & e
IAAA F awc @ AT T A gE 8
USY F 1970-71 & 15 A% 98 FU
38 A1@ I AFATT AT & TE oY,
78 A I F FIW 32 7T 81 FAT
Q| aF 07w 0E §1 frger o
qrar dar AFAE 1955 F gw gd
1T 65 a% A g 71 | frgex &
19 Tl § &1 are & AT qrar §)
AT WD ) 9T 9T & | AFArT
T 43 & weg aF AT g ag &
SIFAT | TH AT aF A ¥l #
AMTT 20 HIT ¥ SATI0 qF 9T a8
g1 9O zzargeg Al I § qrEy Ag¥
fazar & « @vTa 34 VT 39 AME@ &
FZHT 73 FUT 33 1@ qF 95T T
g g aar afemsar & AT 76
FUT 67 ATF & 9gFT TH NI, 33
Fg 9T 95T 7€ § | gafag uw qar
qfeatsrar AT agr g arf &1 =9
gug sy § o« fagq Avwar qary
qz &, ¥fFa IaF goo & qrAr ag 3
gt afealsin 9T OF wIT w9AT Y
#1 qIg TZA 9T AT A2 AFAT ATTFA
Fg 21 arf, qafF g § 0F 7T 90
FOT 72 @@ &Q 9T FF AGAT
qIEY &Y TE 497\ w8 HIF, 27
FIT 30 A& TIC 9T 9g9 TE {1
ST a% 98 MIAAT T Y, qT A%
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qar A fegar wTar WX & @)
srgan | g% aY gg N fazarw adf &
fr gz Mrwar argd) g as g @
.y )

@, #raar, giefas d@ T gw
g &1 uF Fr@ 11 FATT 628
fafaaa fafes za Fad & W=ga
e & &1 19075 fafrws za gfew
Frgar § wIT 22500 g frew v
F1aar @ fagsr fF goam gq7 9177
gr3g ¥ fwar & @Far g 1 gaT gl
qHT qTaT ZIIT FT gT A A1 FAAT
2 frede g adf gamar g1 W@
T gueaqg AF g qIar g | sAar
wgarT g faa qrar & gy aga
g fawst a7 F17 1 FAY &7 AT
¥ agf 99 @iy § 1 zafaw 7 gwrT
¢ fF fasreft av frz-gea 9T & amy
sira, faad wire Y gnd & avarAy
7 g1 fagdt & sradiad qv A &9
g¥ grr 1 fawst  feaEl oo
sgrarfaay &1 & v aHAr o

ST, 989 99T AT F q9T
s fa @ @istar 9T &6y eqv fear
wmargr + & ag FgAT WgAr g fF
AT FT A T1T AN AT T1(EQ,
faay 3o &1 wAratfostsg g1 @
T WA IT HA I7 ¥ ) AT *F
g AW A agd ¥g-ae WoIT §)
zfegalt MraLy, S0 Y GIE, qEAd
BIEA ¥ FINY JF T 1 H Ay
oAz &3 H HI@ AN F OF
A %1 2@a & fag «war gqraagr
qT gfaFrd #IT I JFAT ¥ 150
WA ZLHFW FW §, % K | A
qAFa AA1 AFIZT F1 970G AT §
f® g7 F18r F1d g@ o7 A § fwar
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g gt gna ¥ gWY FHEIO AR
wfasrd gadl @ gud | g% famara @
fF ga 89 1990 a% & ¥ wrew fasz
g1 waw |

gUR R & 5 1@ 76 gATT AT §
faa® & aga #w aial § fag e
gl arar @ | wa g gw wial ¥ wfuw
fastsY 7Y 3 93 as agd ¥ wraidt
gzdr Wy | wgd #1 faw qvg &
QIFIET 97 @ g AT AU ¥ gL
ag Tgr &, ag a4 gwid iAd § | oAy
HZ® AT F 917 F QAT 1 FHEIT IS
wirgd 21 wAT wiw ARy § &
gl & WEAET T Gg g1 wiaEr F1
gfas ¥ wfuys fagar Dfge faay
f s wigt ¥ giE-gr g anr
g% WYY i & A qiw ¥ g owaAr
4T FT TH |

fastelt & Fa910 fas #3 F fagay
1 0 FUFT & FF wiET A frag
F1 QAT qF Er AT 8 9§ owWy F
faset &1 N0 wUIF & st 77
T fawat sqarfeat & qgarw § &
g aFdar g A feer § fawely #Y
18 37 #1 fgrma ad g aw-
F1AFIT AIZAT faswdr 1 AT A
F GHAT & | TAKT TNE HAIGH! €477
g1 F1fgu | A19q /AT W H fFam
FT T U 0 @ T U T AT
aq g@ oA a1 W gEr g |
zafag feari &1 wfus gfaar
aifgg durar agfaaza g 5 ga
Farare ®1 50 q7az fasst feam Y
faar Irfge F4ifF 80 av@z & sarar
o dw F /AT & Fiw H AT E

F1a% & grasy § & Hgar Frgar
g fe fandslt §#9 sz za & A
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ufyF Fgar g1 I9FT T FAER
T A | U § IAFT g7 FAET
gzi& T faa st ® qarar srar =[rfgaa
ag-gg AfuFrd 79 M WU &
fag ag-ag gz & &= #3rdT aar
ay & arfe agr 373 graw &1 GO
ga-gfaard grea g a5« & fadza
g fF zasr gz sgidv fander #
FATIT AIC |

ZAT FAAT AFGT FT 512 w9A
gfamg aaearg faadt @ 1 #w gwra
¢ f5 fasrsy asrgz &1 At zadr @
gasarg & srg 0 fasdt & wEgew H
Tga 7 FHATA qeqTAT FIT qT F7A
FLIEE) AT WMTH QF FEAA
fastst &1 F37q7 My & fag qgr)
FAFAT FITI TIT ITFT TT g1 A9V
ag ysrafas v 19 FIar 911 IFH
F1€ fsryagad agi faar . gafao &
fagza & a1 fw T 1€ a@wGe a1k
qT FIH FIAT gV, I1Z TXGIIT §1T 93
FIH FIAT 21, FIAT HT FEIAHIT A
T faaent & faa g &, 34y ;e
9z fza A wifgd  saifs sfraa &
Fiua ady AiFT a1 GFAT g shaq
Tda HIT FHIT AT FT JUIT |
qITFI AT TH GWT 9T FAHA FIAT
aifge fF Fraer M3 faadr & aagd
#1 gAEATE TF &1 4

A oF T ag ¢ 5 aranr @iy
g & fag ox wedta fye aamEr
aifge faay fw fEdr Usa § a1 &
gua § gal usy § fawdr r araw
gaik Ftg gofazfady garfeer &
afawifeat & saar § f5 2g fas
1990 a% a7 qiaar faad fe& qoaw
fastely It wsal ¥ wH q19 UsAY

#1 fawst & ar a¥ i g¥ v zrgm
9T & AT a9 |

sfraT gmit 9 sy faga aE §
I gt UsAl § gF gHT g AT a<g
g1 7 @1 U TIAT @I @A §
zad AfaFrd q9+T qraTa qras¥ faq
AT, T WA G FT @ E ATy
fasat £ dara1T 49 9387 & w7 @
& | TAW! JITET IF FIAT 9T, AF
T g GIF FTIT ) ART AT
FUT | WAAAMA G qgF & 7
zad FHIAT F a9 & F T 7 HF
qIg & F1A AN FT AT | AU gIwra
¢ f& magay, adav o faga &
garag @ 7% AT 7 §F fFGEr £
24 52 fawsy & e fqay gerrza
FZIqT T TF |

aq 2000 3% gAILY faa & v
SYIAT &)Y SrQeT | gaEy enT § 1@y
gu ufys & wfgs gda qav w2qgq
qare 10 f9a@ 99 gu7 gRId wIa-
zafar #1 qf7 & a% \ fgaraqa s3q
1T WEOTIT T3 FT 83 (63T ATAT
Fifge 1 agf 9T wfuF faga scarq
fear &1 @Far g Fsg ofar &
qgz ¥1 wgA & faswe’ greq &1 o
gFaT & 197 9 1A AT Wl g |
3T F10 § asir arg qrAr Ffge anfe
wfaer & g qatq a@rar & faser

IqAST g T |

arifzai gearfe ® faqdr 1 fEHar
g4l az @ srq HT 2 fasAr &
gtz I & fag & siq | FEY A
F1 geT1ed azar| guii 3w # gfy
sufeh (@l #1 @Iq 133 71T 9af®
FA12T & 1100, ¥ET & 9000, AT
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# 2000 stz 7 0FUH HTTF 4000 AT
wfy safe & 1 To T & SIS ATAT
srarar g frgaze a3 ¥ fvaq
Y § 1 grd) Sred gezres Hafad
30000 ®ATAIE Fr g1 |ET 27000
gtz § M qfF 15000 FwATE FY
gr W@ &1 11000 s fama 1
IqI3A g @1 & WYX ATHT FAT
Seq1gT g W@ | wad qiw anf §
2000 HATIIZ WEIACST HIT [AAT
fag a et grer grea Wit 1 "IN
WYX v faa g aist & grad gsa
g affr gav wRw faga @12 #t
feafg dtx agt 1 9 9T F7 aF
gg 99ar WM faqa qgrd #9 %
FI9 IAIT @A | 99 F T IFATHY
g GG ag aF TAF! FIW F
qIg & g 99 aFar |

T9H QY &7 OF I &1 A F
q9FT eq1A fearar wgar g1 A
gg-as qsafgal ov &l o¥v A
&7a1 faz g &1 awrar § 1 3AFY geard
dz gl &1 srar @) afwT wa fFare
FT 1000 ®qAT ¥t FFET § T IFT
Fagaa &2 fgar arar @ 1 ag fa=ag
gl FT AFAT 1 IAF FH qg A
gxa | gshafaat & wfawfal
fastang wgdt & zefew  sas
HAFTAT AGT FIST ATAT | §T AT A
Q1A XA FT AIIIAFAT §

dzw afsefady gnfedy & 25
gfasifeal & gz § frad & 10 |reft
g1 29 adi F1 e wIAT AfEA 16
Jezhw & ¥ 5 @i ¢ gw § uF
g'stfrae § ) sargre A% # o
99 uF gafAaR E ArFr @Y W@
ua & 1| wi€ g oF wrfea 1 yaan
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auwr 7ar § faasr ogh 9@ @ ar
gFar 1 qu w3y R afas ¥
wfys fease gafaat &1 @r Far

=ifgT

arq faw ad & 132 fafaaq gfaz
fastst qgr £33 &1 757 g o fogd
as ¥ 7 wfiga wfes &1 w@d
1983 % & «&x &1 9@ & faar
TATE ) FAF & qIIIT AT ZHF)
agrET £ XY 1 1982 F F1FF FY qIAIL
agr g 1 & gz sgar 3igar g fF 1977
¥ 1979 aF wfads w@r 8 1 1981-82
#aga § 96 wirg WifyF 2z afg
rargrd 1 1982 § HIaFT A€ 12,4
0T Wifes za &1 a1 afs7 ag
12.49 Az #ifeF za aF ag's 741
zad fag & aradta @=1 & &1 q918
qar g1 g¥ @y & a7 Ag FI
aifgq afes Fas &1 T F1 AT
qIA F1 aNE =Aq AT 9ifge faad
T &Y AFA1C A I g% | fagie d
Flga 1 N4 fwadr gy @, 9E6T
HIGHT 9a1 § | gAaaT § foqdAy «;
Y grar & ST AT AF A a1
¢ &1 fagw a0 ga O F1ger |@3T
REF AT Y| g guA F@T fF AW
wqgEdl 7F AmM Q7 §, T ATAHAEY
WY 9ga & 1 9gF OF AT FAT AT § )
Ju gwa § & agt @ w9 ar
4. Q¥ u%s. 1 Fuar e arfs
F1gT &1 I TG IF |

g3t g9adta NFAT F AT 19066
qaEre faswsdr &1 @g7 @r q4r
qr | qafs gradl g9awia giear &
20300 AATAZT FT HAEq @I AT |
g 3y & fwg 3500 #wMETE WY
wfafeag awar &1 a57 @1 7971 971 )
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Jgaa N I & I/FT FI9 7
qiyar fagd &9 & gam § ga¥
usat # wfgs faswar & v aw
g @wedl & grg & GHicd FW@IE |

Mr. DEPUTY-SPEAKER : Regarding
Matters under Rule 377 the Members
wiil be called at 2 o’clocd Mr. Vyas may
speak now. When the Members are
ca'led, t-ey must be present in the House.

(Interruptians)

Mr. DEPUTY-SPEAKER : Mr.
Vyas, as a special case you can speak.
You have already taken 12 minutes, you
will get three minutes more now.

SHRI GIRDHARI LAL VYAS
(Bhilwara) : T will take 15 m'nutes.

Mr. DEPUTY-SPEAKER : Don't
repeat what all you have spoken yester-
day.

=t frzadt et sqra (Wieaer) o
3Iqreqsy wEEg, Fa 7 fanads &
I H % FT @197 | FHIT UALITA
¥ fanargz & agay &3 wozmid
g1y Aradra giag «1 afg 393 sq
ST & geF areAY § o fawArzz &
qZT AT WIS G| W ATAAIT HAT
st & fagar Y aiat sz @i fw
gm agl fanarzz & qraz migse
qA1ZY, 937 AT IF ITF1 Fg 9T
gt 8 | it g% carfaw &A@
AT faaa agl war g 1 gaa carfan
fafqezT & ot fagga fear fs garx
agi g WiEe " &3 Afqw
afea, st aF Fz W wE@E AG
fvar & | g@ gF1T F =qeqr I A
e § e gF 1T fagsdr grea
g1 &% | gw a1 # Arq €3y faae
L AFT & | "I usreqrd § @iy
greedior dg 931 § 1 g & fag TX
qox § sargr fawdr adf faadi g

qardr & I w8 qang g v
nuT Fgi fanqrzz e qraT Ny
awr fzar stre &Y w31 Garare faset
FT Ie7137 fHar str aFar § A sa%
afedr § fraEt, HX@E @ g
F1 fagat IFT qAVG T FW &0
aga agr gaew fwar &1 GFar g
gavr faaga grdsa 3z qi5az & arR
#2 ogar ugegra & faay o
grzea Widge § 98 99 A1g7 AR
gRait & §, 9% g4, qeq q2q IAT
gar, faedl | g@IX @Ei 9T w1
HY greza giwdz Agr 2, gafam o
g # HT SqArAT F SAIET AGA
A AT qIfE AR F AT JART
faseit fam a® faaq adr AT ST
9 g AT T 93 |

ZATL 730 #12T A 420 HaArE FY
a1 zfas 13T carez gfaza Tt
& ara ® 20 fza & wAdv E 1 RU
fayza & fF za D41 gfaza #1 gara
7% zgT AT SiwgE  ANT qIfE
e fawelr faa g% ag faafeEd
gfrze @ dy §, W19 TAIT A
#ifsy fF fpad el § @it & AT
frax faa ag AT giwdz 9q §
gy qar a1 s fF gzfas qEag
etz & uwEqrd &1 fRaar gEaa
gar & w frRaar & e Frfara
ag fadt fady zfam gfaza Faq i
feafs % a@t &1 zafwd g7 A
wefas qfAza &1 AHT FE A
m &) gfazd wIT ATEATT 1 T A
gt 420 graz fawelt faar &% foad
ga AR &4 #r g0 fawdr Jadsy
S ar g W ag awy 1 A
sqaeqr AraE! AT Afgd
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zagzfadt a1gg ¥ A & F1 TqI20
2w usga & goagfedt are
% graeq § @, 02 oo &y fend
¥ aq1gr 791 § uF FOT § SWAT F
grarT &1 7 faar grIsaE@r F A1
faar de¢ gAarze fFg go @z faan
at siei 9z faadl 1 qaT q4E) giar
g A FA & F@r FW@ §, 0

faad ot zafezfedr Qg & an
gt # 37 gy fwa fagsw #r

qIEAT F1 FT | AT 3T AISH §
fawat WY SiF FFIT F ITAT  FEL
giar 8, fasat &1 W NG Qdr R
gl & v ag il ogren, afes
T faars aigw F1§ 1Ay gy
FWQE | AT AT FT FEAF FEAT
ifgd @iz NN FWF G F f@AE
a1 ¥y e § ofenr § 39 a9z
gea tama famr sma fagd 9
IR 1T g AW & f@dArs FdaEr
gl ad | FUIT & & faadr g ara
& g0 W@ E, TS ' FT AT
faar Sz & adar a1 @ & faasr
FRAANT Z1a1 & 7ET F! § gefazfasy
s1g9 ¥ 91T g1 W & | w9 F1g gHr
sygeqr #ifwy fwad ag gzalear
TEN

Y OF qa § owagd F A
FgAar wrgar g | sufagfady aigq &
g g & far #1€ A earfag
¥ § forad waam sifaad ar gage
@ wia ? & anwar g R faad @y
fawslt 1€ w1z & =@ @ & SENd
18 uF agr F1q ag A § fF sewa
¥ sgrar wrax w@ifed g 1 zafad
ard earfgg #@ wifgy fasw
WFEqr TF GFX § AT AF | A
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q9ZT ATAW g SAF! HT KA F
AT | T GHT USEATT § FUTEINT
& 39T 100 97z fawsr &1 FaAT
ary &y 7€ &1 tEr feafa § vy
TUEENT WUAT  WAT FadeT T
AAIAT FIFAT TAFT g1 & qHT 37
F1 qra ser 7€ afFq ggF faoda
usears # fasgiv Sdfen  @zw
| 3T fasefr &1 2a9 91T A
faar atar \ wraFr gAFT FUAT g
fF fasel 3qasq 7 g & F1a faq
ZUEEANS q 20-20 AT FIAT ANMHFI
saifen dzg qmg 9% FgT A€
Mz am fzar qar qafs wmifas i
9T IAF! 7T &1 a1 Ffgg 410
TAF gEIeq § Wl GIFITLFT F1E T
F1E sageqr FIAT Fifgg 1+ wraEr
fawst 912 fas=t ggasy 7 F a%

71T fFe o0 gz @ f& gnr w1
gamafa wexy fao gaa ¥ A

ATAT G AT AW A M fH5T gaH
T GIE &Y TFHIFS TFT AFART FY
av® § 7mE 917 ar fey gz fva
YFIT & qg @%a1 ¢ g% wraw
VFEATA & qrIeq § A4 ST TEATT
g faaiz 71 gfas T gfas faga

IqA FIA FIFIT FAT |

sigr a% agifaan qzralf &1 Feaey
g, AI9FT ST IIA FT FTAFH 8
ag #rfas ards g ML gad fag &
HIGF! GAIIFAIG AT AIZAT E | gW
oA FIG & F W« A wg 39 q3g
q aZifaaw qz1gl 1 ST AR I
araw faad fs 2 Jew-awifaese )
% | afea mrewr o feedisgaa
®1 faczw §, se& g fagraq g
YIS qFT T W CHEIT A H WIHT
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Mzt fFar At | T aF w9 g3
qaFar Ag G a7 aF 9g A
g WEW | UF §HIEIET  FIW  AAT
Fiediguedl ¥ g% 179 9T 9T
qEq FIAT FT W AAT AT 17T §
affa amad aigsy ¥ F1€ 97 &, ar
g:=q gfaF1d), 39F g7 § F A
g qrq erfer ¢ faar sar
T 48 Y OFFET AT X &) Sqrar @)
for mitardz & Jra<i &7 ArazaFar
graar g ? # faggs s=ar f& zawyr
FET 2 . ot & gaF faars

gedr & FIAFIEr grAr arfgo ) wre
fsra & i feezsgaa oSeals 37 &1
F19 2, IART AT IT-qIF JIT IZA
Far oA oY wr FAr g1 wER 7 WA
g U =90 F Aifas a7 q0 )
gHIT g7 AMATT H AI9F  q37 &0
F1% wosrdr afaw<r g, frad aq 7
o+ Y, 3AF qar AgF {waar qar
qrar f& ors qrad § g oF FALT A
FIT FT TEIATT FATT IGT & | QAT Y
grad o+ AT § W1 g\ @ w agt
wig ® 1 gzid q¥q fRaraar g, sasr
Fiay wgar g s dra aw a@rar w7
I avq wicg fFar1 g IHT I H Q-
T a1 x9q ¥ OF 99 osegr faady
grzmag #r fegfa as @& g
oiq feaar « afzar #m Fqr [0,
sfagrdr @17 IT 9T QAT HT @ 8§,
gardy qidl &1 FgArHT FT W g
T aNF ¥ 97 2T 1 Fifaw g
g &\ zafae g7 & f@ars a&dr &
FIAATE FIAX &1 MAAFAT & | TgA
gferq ngsd F1 g fFar srar 4ar,
afsd wiw 49 F1 94T ga¥y A
& &roFoeT Y FTST qHET A€ )

Tq gorET ¥ wre fwaar Teadr & @

&, ITAT agy FAT A g€ o ) gAR
g & ad d a9 ¥ gw M Frar
SFIT & 17 F&, Al A9 qfaFHrdr
YT 71T HA ATAN & AR ag
HITF FEA FI qd@ A T WOH
afawrdr gag gl &1 zAe dA &
AN & qITH FAT-FT  FFEAT ZIAT
arfge, g8 9T WgFr fasic AT
Fifge | & A9 1 qarar agar g fF
AT OF. U, F 0F AIIH F1 9207
qFT I A1 & T T@T & | & HqqH
fasrag 1 41 f& ag araT 1 aq%

FIAT § WX G @197 § | ITET ATH
FiAr &, afea ook fearddez ¥ F1§
uFara A1 faar & 1 w7 9% faars
oFaq 7 , afFT 787 ¢F 7 7207 qrq
aia grfag, arfe a &1 StF 9912
q gigrT IqASY 2 F | AfFET T
agg & Wt $g A& fFar 1ar § 1 7
q¥q FI AT |ET Fwdl § F&Y
o1 TET & | 98 HILOF 08 FT HITAT
g wigx fewrede ® dafyg &
gifr | St &, S Jew ® 43 gg &)
g @ & arg faffga IOF § gearg
1T AAIFT T § | gafag A9aH
feqridiz § &1 WA §, I &
faars &l § FIAATE AT AT

qz1a qe7 eqifeg @ & fao ga
UL FEy A7 1 § 1 Agt ga-fedraaa
gz AT} | AT TEEIT §, T Y
&1 gg @ waF fawm & @A go
& | gAF qrATRAA WA 9T T JATN
gt st & 1 ora wifmariz @ AT
Fgar 2, A1 99 I Fg FAAE A
A &1 maw fewddz & wfawrd
F FEaaIT Y qeATH T 9T IF AL
1 & faar strar & wY ard FEAAE
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g F agarg & oag ™
A9 GG gET @Ard, HIT AITH]
sfagrieat g waar 787 A1 91fzg
FIOFT HIT (5T AAT & €FF I
St F1 Taar 9rige 1w wfasrdr
AT LT 9T WA H @A 1 TAA
JUF & daar #33 £ gafAQ 3a%
faars gedt § Frdatg FET AR
- (emawra) o #F @ mfawifoal &
faesar & f& a wzast &W@ &,
afFa w47 agier 1 ardE I )
o (smammA) - afz § AN saifa g
F1 A9 7 Y waFr (FaAr aFAE
CAL |

Mr. DEPUTY-SPEAKER : Tlie only
solution to the problem wi'ch you have
just mentioned is that the distribution
also must be in the hands of public under-
takings. The distribution should not be
in the hands of individuals. It should
be done by the public undertakings.

off freetdt @t s@rE ¢ IITEAE
wgEg, F1aF T qa9 A, § waAr Mg
FZAT ATZAT § ) ATAAT TIT Fg W
¥ fe f1gd & ST A FAT
g9 G1T § g€ T § gAIR WA
1A ATART GITT T/ AT F TAIFIL
FLA+ IgA fEaqr Frgar I Jrar
e S Fme A oguUR F 4 fea
M FT I R 7 &I AT VT FY
A FUTE ? T graw A fadg
ST ¥ egrA X T HWIFWAFAT 2 )
AT |IU HAAT AG T ¥ WY,
ITH ¥ Fasr NA T 1w, A Far
gan Fraa fadal & @ wq @ aga
afgar F19 g1 FFar & |

araaE & 1y §, F wgAr Argar g’
fw oq ag 39 f5 7g saear SiF &
|7 T E AT AL 1 A WIAH AR
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zgse} qroz ST A § 1 W17 TEAY
3§ fF ag Tww HF gFR F
9 TET & 4T AEY | WAl H gw q@d
& f5 frgra a1 &1 91 gad fag aa
Ay fas qrar & afeq aga § &l
AT dET @ 99 &, @9 & 99 g,
fiyrz 9 9a & A gmAT d wd € )
gadidr W1 @ @y § | SEF &’
FITT F1 coffz A T § | AGH
arg gAF %S WiFT aAT T WF frQ
s & 1 & =rgar g fa fee maefa
& afey ggar mazfar & sig o
zg qefr & afr § ag 2@ f5
g2q gIEINT A W1 HiFE WG E
3rF & ar Agf | TAF rEeg § oqqH
qrg H15 usiear g147 FIfEw )

TITHT TA.A1E97. &1 FTAFT 8
fsa® wial & fearg a0 #1, 1z
Tt & &1 feary F1ogasw fHar
SIAT &1 A S gsEIEr 1 «dl @
ag @z AWl aF 9gFAT & AT AL
ag A7 ATTHT IGAT § | AIT T W
F FUST A1 qradf arda & 19 & |
AT JAIFA qial qv @ET FIAT g |
FI7 20 FIAFA & (@0 W@ 7% 97 F7
ITANT gY TZT 2 AT ALY, T Y AaHy
AT & #4139 F1I% ¥ fag aF
g7 FT UST FIFIT T 27 J ITFNT
FT ITH AL AIFT TEIT FL@I & 7
qg 94 AIIEH! IGq71 8 |

g A1 ATUS g1 A0y, ggfag
¥ fHdT qF T2 FT AT 7 FHT AT
U & I H fAAgq FIar srgar
glag sl g A dd, ok
HIE.ATEY, &7 AFard § M T1a)-
tAiE FY T g 4 qga afgar g
ad fao o 9F wiw 3§ @iy
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2y &, ST ITAW AF gFIT & ZAH
& a1 78 TaF! W9 JWF I AT
& FT Y AN FIEIC | g AFATT
gardt Aar snmar sfew widy &
o7 AR STF T ¥ AN FIETAT
SIA7 FIfET 1 AR A FIATAT ATTH
grg § & WU A TA ASATHT F,
qravE & AFAT FI SF T F AR
FIITCT a1 aral gfaz wrawy fasar
YT WIT IAY AT FqIAT g
SaT @&y | Fraag F Ffr § Fudr
F1 o1 @Fgl qar A gfa @ g
& az wafa gaca it Mz axa w1
W g7 aF1T F) gE-gfaam fagd

F4 o1 MITH AAN ATF-AIL 0T
W gwerdz & 5w fafeas
aaF ¥ 3T 9T ageArg 4 | gHI
aar «radr sfegwr a1 avqar 2 fF
fag add &« g I afsaaE
T ATFIAT AN | T AL F1 HIfAE
T 9T gugid aqAr argAr g |
fafegg a0% & 97 I8 AT
FEa g a1 ZT 3T F AN FT Araq
agaq 9 AT T [T T GAT-FAT |
¥ F AT Y W aga qAqd 1 AW
FT AT GHST AT aF TT ATTAAIHAT F1
arg @A W gy fE& o ogard far
3% fag @ar UF &7 FIET 6@ |

SHRI SOMNATH CHATTERIJEE
(Jadavpur) : Mr. Deputy-Speaker, Sir,
the transition of my good friend, Mr.
Shiv Shankar, from Law to Energy has
been 'marked by lawlessness and loss of
energy. From the company of Law and
Justice, he now finds himself in the
company of Mafia operator of the
coalbelts. In the power sector he is
exuding darkness while in the oil sector,
I find, he has become a prisoner in the
hands of the slippery customers. I wish
him well being really a good friend of

ours. But what can he do when the
policies he is called upon to implement
have neither the thrust nor the direction?
That is why, the performance of his
Ministry has now become a saga of
exploitation of the common people.
Defused light, unlighted ovens, longer
queues before kerosene shops and higher
prices to bolster up the revenues of this
country—this is the result of the perfor-
mance of this Ministry.

There are three important Depart-
ments of this Ministry. Coming to the
power sector, first, the Centra! Electri-
city Authorily has issued a Bulletin in
November 1982 in which it has been said
that there was shortfall in power supply
in all the regions of the country to the
extent of a staggering figure of 29.79
million unites per day which amounts to
eight per cent of the requirement. In the
western region the shortfall was 7.52
GWH, in the southern region the short-
fall is 2.07 GWH but in the eastern
region the shortfall is 10.18 GWH. Alth-
ough there has been, in absolute terms, an
increase in generation by 7.2 per cent in
one year, it has fallen far short of the
target of 11.3 per cent of the growth set in
the Sixth Plan document. The capacity
expansion for power generation has con-
sistently fallen below the targets. The
shortfall was 15.4 ver cent in the First
Plan, 35.7 per cent in the Second Plan,
35.8 per cent in the Third Plan, 50 per
cent in the Fourh Plan and 15 per cent
in the Fifth Plan and judged by the
recent performance, it seems that the
shortfall, if at all, will be aggravated.

In 1982, the Central Electricity
Authority published their Eleventh
Survey in which it has been forecast
that the shortage condition will persist
both on All India basis and in all the
regions except, of course, the North
Eastern Region. Whey is this so ? It is
because planning and approach in the
power sector have always been lopgided.
Experts have given their views that,
unless there is a matching expenditure
in transmission and distribution, what
is known as T & D in technical circles,
including rural electrification, there are
bound to be constraint and bottlenecks
and these are bound to hinder proper
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and effective utilisation of generated
power. Buf what is happening ? In
order to show the results in terms of
addition to the existing capacity, what
are they doing ? The aspect of mini-
misining the Josses on T & D is not
being looked after; the money for that
is not being properly utilised. Increas-
ing losses in T & D, low voltages, pro-
longed failures of supply in rural areas—
all these are being ascribed by expert
sources to distortions in planning and
execution of the power plans. You will
be surprised to know, as I was, from
the relevant data that the T & D losses
have mounted steadily to 20 per cent
on all India basis, and in quantitative
terms it comes to a loss of 6,000 MW
or its equivalent in terms of energy.
If we can reduce it to 15 per cent, that
is by five per cent, we shall be saving
the equivalent of 1500 MW of energy,
and at the persent cost for generating
plant of Rs. 6,000 per KW, the expen-
diture incurred for reducing T & D
losses would be amply justified; in fact,
this expenditure will be rewarding in
the sencse that there will be greater
availability of generated power. QOne
thing you might have noticed is that in
the House all Menxnbers are making
complaints about the situation in their
respective areas. One major drawback
in the power sector planning in this
country which is being perpetuated is
regional imbalance. I would like to tax
somewhat the patience of this hon.
House by giving some data. Although
in 1951 the Eastern Region was well
ahead of other regions, unfortunately,
it has now been trailing behind. I would
like to give the cause. Betwcen 1951-
82 there has been an increase in the
installed capacity in the western region,
We do not grudge expansion of any
region, but only I want to show how
different regions are being treated
differently. In the western region there
is an increase in the installed capacity
during, the 30 years, of 2025%, the
northern region, 2905%, in the southern
reg'on 23067, while it is only 864% in
the eastern region-less than one-third
of the growth in the other regions. I
am talking regionwise,

The imbalances and disparities will
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be absolutely clear if we consider the
inter-State position. While the install-
«d capacity in 1981-82 in Maharashtra
was 4322 megawatts, in Tamil Nadu
2539 megawattes, in  Gujarat 2407
megawatts, it is only 1726 megawatts in
West Bengal. The per capita consump-
tion in 1980-81 was 272.3 KWH in
Maharashtra, 2452 KWH in Gujarat
and only 114 KWH in West Bengal. It
is not chauvinism, Sir ? We want to live
as a part of India where whatever is
available to us should be properly
distributed.

In the report for the Department
of Power, for 1982-83 a list has been
given of units commissioned, expected
to be commissioned and rotated durind
1982-83 —Tabie 1. This is on 10th of
March, 1983. In the Northern Region
the total addition is 815 megawatts, in
the western regon it is 1170 mega-
watts, in the southern region it is 585
megawatts and in the castern region it
is 380 megawatts—it is only one-fourth
of the western region and a'most-one-
th'rd of the other regisions.

So far as the eastern and north-
castern regions are concerned, what is
the capac:ty allocation ? When this is
the situation, what is the capacity allo-
cation in the Sixth Plan ? The region-
wise breakdown of the capacity expan-
sion in the Sixth Plan is : southern
region—23.2%,, northern region—26.3%,
wetern region—30.2%, and the eastern
region 16.9%—almost half of the western
region when there is already a disparity.
The eastern region comparises of Bihar,
Orissa, West Bengal, the DVC system
as also the Andaman and Nicobar
islands. ..,

AN HON MEMBER : What about
the North-eastern region ?

SHRI SOMNATH CHATTERIJEE :
North-eastern—it will be still worse.

I will give you. It is 3.4%.

The MINISTER OF ENERGY
(SHRI P. SHIV SHANKAR) : It is 2550,
your read the book.
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SHRI SOMNATH CHATTERJFE
Very well, I read it. 2951, T am very
happy and I congratulate you.

That shows all the more that there
is no planning and there is no perspe-
ctive of region-wise investment. The ea-
stern region which incluces Bihar, Orissa,
West Bangal, DVC system and Adaman
and Nicober, the position is aggravated
because the hydel capacity is only 16
per cent and which is in Orissa. Thers
has been no expansion and no proper
planning inspite of repeated demands
by the West Bangal Government. In
North Bangal there is possibility. of
hydel generation but that is not being
done. As it is know unless there is
hydel generation it is very difficult to
meet the shortages by introducing
energy rationing which is effective only
when there is adequate hydel genera-
tion because at peak demand time in
thermal stations it is difficult to cont-
rol the production and the trouble
starts. But whatever hyde! generation is
available in Orissa which can come to
the rescue of the FEastern region it
cannot be done because there is inter-
connection between Orissa and southern
region and not with the rest of the
Eastern region.

Therefore, Sir, I would request the
hon. Minister to look into the project
reports  which have been submitted
for expansion of the generating capa-
city in Easternt India as also West
Bangal.

Sir, as many hon. Members have
sa’d I also demand that there should
be a nat onal power grid so that there
can be at least some sort of samblance
of equitable distribution of power. Six
project reports have been submitted by
the West Bengal State Electricity Board
for the generation of 3212.5 MW of
energy. They are pending glearance by
the Central Electricity Authority for a
long time. The State Government is
also further in the process of prepara-
tion of project reports for 2040 MW
which I would .call upon the hon.
Minister that he should consider them

o

urgently and approve the pending pro-
jects which are awaiting sanction,

Sir, there is the problem in the
DVC also of erratic supply to the
Calcutta system. There is an agreement
for supply of 95 MW to West Bengal
but there is no regularity of supply.
Most of the days the supply goes down
substantially. I would request the hon.
Minister also to take up the Majhia
project of which we have heard so
much. It should be immediately approv -
ed and Farraka project should be
expedited.

SHRI ANANDA GOPAL MUKHO .
PADHYAY (Asansol) : Sir, if the hon
Member can give the facts of the .per-
formance of the Central sector as well
as the State sector in West Bengal then
this House would be better enligh-
tened.

SHRI SOMNATH CHATTERIJEE :
Sir, I am not yielding.

SHRI ANANDA GOPAL MUKHO-
PADHYAY : Give the facts.

SHRI SATAYASAHDAN CHKRA-
BORTY (Calcutta South) : Who are
you to demand facts about perfor-
mance ? You should be ashamed of
asking any question. For ten years your
Government did not spend a single
paisa on power sector.

SHRI SOMNATH CHATTERIEE :
Sir, I have not referred to 12,000 illegal
induction of cohorts of Ananda Gopal
Mukhopadhyay into the West Bengal
State Eelectricity Board. Everybody
knows about it.

SHRI SATYASADHAN CHKRA-
BORTY : His party people are conduc-
ting sabotage work there.

(Interruptious)

SHRI SOMNATH CHATTERJEE :
Sir, Tam not yielding. There should
be some limit, I am not yielding.



327 D.G., 83-84-Min of E.

Mr. DEPUTY SPEAKER : He is
not yielding. -

SHRI SOMNATH CHATTERIJEE :
Sir, you are aware that rural electri-
fication projects are entirely funded by
the Central Government, What s
the position with rcgard to this?
In regard to rural electrification,
I have got some figures covering
the period from 1951 to 1979. The Left-
front Government came to power in
1977. For 28 years, the rural electrifi-
cation coverage increased from 17 to
33.10% in West Bengal while the cove-
rage of all-India has increased from
0.5% to 41.80% during the same period.
By 1983, rural electrification progress
has crossed 509 for the country while
in West Bengal it crossed only 44%.
Now, who are responsible for this ?

The disparity in power availability
in the rural areas of West Bengal is
the result of the long-term neglect by
the Central Government. That is my
charge. The disparity is due to neglect
by the Central Government towards
investments in rural elcctrification in
particular and towards increase in
installed capacity of the State in
general. The position regarding rural
electification, so far as the Eastcrn
region is concerned, is really dismal
for which Central Government funds
are to be provided. So far as small and
minor irrigation sources are concerned,
lack of availability of clectricity is
causing serious detrimental effect on
the rural economy, I will give you
some figures of the disparity in this
respect.

The per capita consumiption of
electricity in respect of agriculture is
40.76 XKWH in Gujarat, 43.6 KWH in
Tamil Nadu, 11597 KWH in Punjab,
while it is only 1.30 KWH in West
Bengal. Now, it has increascd to 4%
only. So far as the West Bengal State
is concerned, the West Bengal State
Electricity Roard is preparng detailed
proposals to achieve 100% rural electri-
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fication coverage by 1989-90. But the cost
will be Rs, 400 crore. We request the
Central Government to provide neces-
sary funds for this purpose. That is why
I demand from the hon. Minister that
so far as rural electrification is concern-
ed, it is essential that the Central
Government should provide the fund,
gross disparity is there betwcen Eastern
Region and the Northern Region and it
should be rectified. It cannot be allow-
ed to be carricd on like this. The
Government of West Bengal has been
giving utmost importance in regard to
investment in the power sector. The
State Plan Qutlay for 1983-84, for which
we had to come to Dcihi for the bless-
ings of the Central Government, is only
Rs. 543,01 crose out of which the
Government of West Bengal has allocat-
ed for the power sector a sum of Rs.
135.01 crore, Nearly one fourth has
been earmarked for the power sector,
It there has been a greater allocation
in the gencral plan outlay for the State
Plan OQutlay, we could have provided
more for power sector, Therefore, even
after one fourth of our entire Plan
Outlay has been given for power sector,
it cannot catch up with the position
because of total neglect during the
Congress regime for years and years,

According to figures available from
CEA, in the next seven years, as
many as 92 themal units with 20,200
MW capacity will be commissioned in
India, out of which only 9 units with
1440 MW capacity are in West Bengal,
This, according to us, is a deliberate
neglect shown to our State,

SHRI ARAND GOPAL MUKHO-
PADHYAY : He is not saying about
the progress made in the State,

(Interruptions )«

. SHRI SOMNATH CHATERIJEE :
Sir, so far as the Government of India’s

,own assesment of inter-regional disparity

as prepared by the Central Electricity
Authority is concerned, you will find
that 247 of the population of India are
in Western region,
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The western region with 24% of
population of this country is getting
25% of power, the southern region with
28% of population is getting 29% of
power, the northern region with 22 of
population is getting 29,37 of power,
and the estern region with 229) of
population is getting only 1547, of
power, Kindly see that whereas in the
northern region, 22% of popuiation
is getting 29.3% of power, in the
eastern regon, the some percentage of
populatlon is getting half of the power,
that is 15.4%. What do you call this?
Thus regional disparity in deve'opment-
al planning is clearly established, 1
demand that a very serious thought
should be given to rectify this situat on
by better and greater investment in the
power sector in the eastern region,

What about Tripura? Are you
seriously concerned with the develop-
ment of the small States? In Tripura,
the gas is now available, I would
request the hon, Minister to sce that
the gas is used for power generation
and a thermal power station is set up
for that purpose there,

In view of what I have stated, 1
would request the hon, Minister and
would appeal to him not to play parti-
san politics with power. I know, he has
inherited all these things as we had to
inherit a disgusting and useless adminis-
tration.

SHRI ANANDA GOPAL MUKHO-
PADHYAY : You were interested not
to generate power, but to grab power.

SHRI SOMNATH CHATTERIEE :
People have given us power; I do not
have to run to you. Some of the
politicians are frustrated; what can I
do ? He is now on the verge of losing
his jab in West Bengal. Let him go
there and face the electorates. Don’t
shout here; it cuts no ice.

Now, as I was saying, I would reg-
uest the hon. Minister to consider this
very seriously, I am not saying this

i

for the purpose of criticism; it is my
duty to voice the feelings of the people,
the position which now exists in that
part of the country. We shall continue
to project and protest against the
attitude of discrimination and sooner
some semblance of fairplay and justice
is adopted, the better for the country.

Now, I come to another important
sector, the oil sector. I must congra-
tulate our technologists, engineers and
workers end aiso the Minister for
greater crude production and for new
finds at Bombay High. Indigenous pro-
duction hes gone up—I find this from
the M'nister’s statement at Hyderabad,
where he had gone to please his cons-
tituents—from 16.5 million tonnes in
1981-82 to 21.5 million tonncs in 1982-
83. But, we have at the same time the
ridd'e of tlic peopie being fleeced more
and more by means of administered
prices. Greater the production, greater
the hike in petrol prices.

Tt is a wonderful economice of Shiv
Shanker variety.

We must strive for self-sufficiency
in this important sourse of cnergy. We
find that due to our increased produc-
tion the import bill for petroleum prod-
ucts has gone down from Rs. 5200 crores
to Rs. 4600 crores if the g p is more
please tell us, Thus, there is a saving
of nearly Rs. 600 crores in 1982-83.
The prices of petroleum products exce-
pt L. P. G. were increased, but thanks
to the contribution of Shri A. B. A. .
Ghani Khan Chaudhuri, the prices of
petroleum products have again been
increased because of the hike in rail-
way freight. Now, the additional amou-
nt by increase of prices of petrolenm
products will come to nearly Rs. 800
crores. Besides this, as I said, there is a -
saving of Rs. 600 crores because of the
lesser quantity of imports. But, who
has got the bencfit of this amount of
Rs. 1400 crores. Will this financial bene-
fit be available to the people? But they
are fleecing the people, the cruel thing
that they have bone is to increase the
price of kerosene, which is bound to hit
the common people hardest. -
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Sir, we have now got the additional
benefit. Not only because of greater
production we have to import less, but
the price in the wor!d market has also
fallen and that has resulted in another
Rs.500 crores of benefit, That benefit
the Government will have on the petrol
bill. But where is the benefit going ?
Common people are not getting even one
paisa benefit out of this. On the other
hand the Govt. have in creased the
price of kerosene by ten paise. I would
strongly protest against this price hike
and the methods to rule by administered
prices, totally by passing the Parliament.
We have been objecting to this and ev:n
the Hon. speaker expressed his vicw
against this. But, of course, this Govern-
ment has to go by gimmicks and it has
no concern for the people.

Sir, it is important the have greater
production; but it is also important to
stop wastage. There is a considerable
scope for adopting oil conservation mea-
sures in the industry. There is an asso-
ciation called th: Petroleum Conserva-
tion Research Association, which has
made research and ca'culation in this re-
gard. It says that by investing Rs. 220
crores, the saving of oil alone would be
of Rs. 200 crores annually. It has indi-
cated the major arcas of capital replace-
ment like the moderisation of byilers,
installation of waste heat recovery system
etc. Apart from th's, we also think that
the Government should explore all non-
conventional e1rgy resources So as
to become less d=peadent oa other sou-
rces of enegy.

Sir, it is n2cssry to streagthen the
R & D in the fie!d of erergy. So fir as
these resources are concerned, there are
several expert opinions and there, I hope
the Government is looking into the
matter. We should emphasise on solar
energy, bio-gas, wind ensrgy, hydro-
power, ocean energy chemical sources of
energy. I don’t know whether is right or
wrong, but I was reading in a some
papers that cow-dung alone is estimat-
ed to have a potenial to produce 30
million cub’c metres of bio-gis, 207%
of which will be sufficient to energise
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2.7 billion diesel puup sets in the coun-
try, if that is the potential of bio-gas,
it is high-time the Government pays a
very serious attention to this matter.

The other is petro-chemical comp-
lex. Certainly we are happy that there
is a proposal as we find from the Ann-
ual Report to establish  two gis-based
petro-chemical complexes in maharasht-
ra and Gujairat. Certainly let them coms
up. But what about setting up-such a
complex in Haldia? Why everything
is in the Central sector so far as
every-petro chemical complex is con-
cerned ?  We  have been  crying
hoars, but nothing is being done
in this regird. I don't know what
is the attitude of this Hon. Member
from Asinsol? How he could come here,
I doa’t know, if this is the position,
then what does he s1y? Does h: support
the demind for sectting up the pastro-
chemicil complete ?

SHRI ANANDA GOPAL MUKH-
OPADHYAY : It is an underhand
method,

SHRI SOMNATH CHATTERIJEE :
Very wel, but gas is there, Waat is the
decision of the Government? way don’t
you give a clear, .,

SHRI ANADA GOPAL MUKHAD-
PADHYAY: I shou'd remind Shri Chatt-
erjec about that, I am glad he has men-
tioned it, but he has forgotten the other
thing, What about the gas turb'ne, white
elephant which they have purchased,
Are they being eaten up by ants ?

SHRI SOMNATH CHATTERIJEE :
Sir probably he does not know what is
meant by petro-chemicals. when I am
taking of petro- chem'cal, he is talking
of generation in turbnes. I think the
Hon. Minister should hold some c'asses
for the Hon. Members on the other
side.

So, far as the petrol chemical is
concered, Haldia petrol complex pro-
posal has been pending and we have to
make pilgrimages to the Government
of India. Where Minister are changing
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but nothing else is happeaing —to see
that something come out.

(Interruption)

I am not ashamed to be a lowyer.
I am not a lawless man like him.

I would request the hon. Minister
to announce during his reply to this
debate, his acceptance of the Haldia pro-
chemicals unit, and say that it wou'd be
set up. Let him be honest to the country
and the people, and accept the finan-
cial responsibility. The State Govern-
ment has said; Very will ““if you will not
take it up at the Central level, make
it a joint sector, we will each contribute
40% and 20°, from the financial instit-
utions”. I would request the Minister
to look into this.

Now about extraction of oil from
coal. The Ghosh Committee report was
there. It was kept under the carpet, but
due to the efforts of our young and
energetic Members like Mr, Niren Ghosh
it had to be recovered. But no sympat-
hetic consideration is being given, beca-
use of the vested interests involvad, I
request the Minister to take up
that issue very seriously, so that
coal, which is an abundance in this
country, can be utilized for producing

oil.

One aspect of this oil sector is th ©
distribution of kerosene. In this respect
what is the policy of the Government ?
we do not grudge a greater allocation
to other states, or greater investment in
other states, But we say : ‘Please do not
forget us.” We need 85,000 metric tonnes
of kerosene per mqnth., We have bzen
given 38 400 metric tonnes, out of which
we have to meet the needs of Central
Government undertakings, and other
industrial units also which are badly in
need of it.

So for as the per capita allotment
of kerosene is cor.cerned, I have got the
figures: Maharashtra 1.51 litres: Goa
1.60 Punjab 1.13; Chandigarh 2.85;
Gujarat 1.45; Delhi 2,49 but West

e —— .

Bengal only  0.85 litre. I bring this
situation to the notice of the hon, Mini-
ster and of this country. What is the
basis of allocation of kerosne, state-wise?
Either it is Per capita need, or someth-
ing else. They say : ‘No, we are follow-
ing a historical basis.” Do you want that
because of historical rea:ons, we should
be left behind? This is the way injustice
is being perpetrated, and 1 call upon
the M n'ster to rectify th's and arrange
for a greater allocation of kerosene.

Now zbout the funct'oning of the
Indian Oil Corperation. I won'd not like
to get into too much of a coutroversy
because the Minister has promised
to look into it.

SHRI P. SHIV SHANKAR : I would
rather prefer that you do not make a
reference to it, because you and I are
connected in th's. '

SHRI SOMNATH CHATTERJEE:
I'agree, I will not touch it. I hope he
will do it. 1 will wa't for another
opportunity,

Now I come to the coal sector. In
the coal scctor, there is complete chaos.
I am sure he will admit it privately,
not publicly.

SHRI ANANDA GOPAL MUKHO-
PADHYAY : Here I agree with you
1007;. Twenty-eight mines could not
be opened for long. (Interuptions)

Mr. DEPUTY SPEAKER : Mr.
Chetterjee is talking on the subject.
Let us hear him.

Coal Indian Ltd. and its subsidia--
ries have become cesspools of corrup-
tion. Everybody knows about it. The
legitimate demands of the workers are
not being attended to. Seven lakh coal
mine workers were forced to go on a
day’s strike on 8th of November last
year in spite of opposition of a section
of the divisive forces in the working
class, and there was a three-day strike
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from January 17 to January 19 this
year. All sorts of bogus reports were
given by the management to show that
the strike was a failure. They, in their
- exuberation, had removed the Chair-
man, in a last ditch battle to save his
job he said there was 104 per cent
production on the days of the stike.
Of course, he could not save his job
because he had lost the grace some-
where else.

In the Annual Report you will find
that they have noted what are the
demands of the workers on which they
had gone on strike. But not a whisper
is there as to what was going to be
done with regard to there demands of
the workers which are pending for a
long time. T would demand from this
government to settle the issue, to come
to a reasonable cettlement with the
workers and their pending, longstand-
ing justified demands should be attend-
ed to early.

Regarding Coal India Ltd., accord-
ing to the figures that I have got, its
target has not been reached.

SHRI ANANDA GOPAL MUKHD)-
PADAHYAY : To make the strike a
success, they killed threz of taiz
workers.

SHRI SOMNATH CHATTERJEE ;
The last thing in this life that I can do
is to accept him as my teacher. I hope
that will be the last day of my !ife.
It seems these disclosurcs of corrup-
tion, etc. in colliery beits, Coal India
Ltd., etc. are touching one hon.
Member here very decply. Probably, I
do not know who are the benefic'aries
of those corruptions. The Coa! India
Ltd. failed to achieve its target of coal
production in 1982-83, according to the
figures available to me and which also
appeared in the Prcss, by about 1.5
million tonnes as aga‘nst the target of
116 million tonnes. According to the
figures available, it has raised 114.5

million tonnes upto 31st March, 1983,
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SHRI RAM PYARA PANIKA
(Robertganj) : I would like to know
what is the soure of information?

SHRI SOMNATH CHETTERIJEE :
So many vested interests are there.
The Coal India Ltd. has a record pit-
head stock of 23 million tonnes. These
are the figures availuble to me. If I am
wrong, there are four Ministers to
corret me. There has been an a'arm-
ing increase in the number of acc’dents
in the coal mines. The obvious
reason is non-compliance with the
safety measures. But the scrious
ailegtions have been made that the
workers are forced to work in unsafe
area so tdat the officers can show grea-
ter production by somehow raising
greater quantum of coal. There are
serious allegations that after, the acei-
dents, cover up action has been taken
by the management and the officers so
that the truth does not come out.

The, wokers are agitated because
there has been a serious complaint
about the slaughter mining. I donot
know whether Mr. Mukherjee encoura-
ges that. (Interruptions) Therefore, it
is very nccessary to see that safety
measues are scrupulously adopted and
followed. There should not be any
salaugher mining. Special attention has
to be paid to ths aspect of safety
measures’s by  government and this

Ministry.

So fir as the quality of coal that
is being supplied to the power stations
is concerned, there is a complaint from
every power station in this country
regarding the bad quality of coal that
is being supplied to them, with a very
high content of ash. Tww things are
happeing. It is affecting the power plants
and further, the State Electricity
Boards are required to pay railway
freight not only for carrling coal but
also 75 per cent of which is the ash

content !
13.56 hrs.

SHRI F.H, MOHIN in the chair
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This sector it is essential that the
Semands of the coal mine workers shou'd
be immediately looked into and settled,
slaughter mining should be stopped and
appropriata safety meaures should be
taken, quality of coal should bz improv-
ed and immediate steps be taken to
end corruption tn this sector. So far the
murder of one young Accountant, S.S.
Das in the Dhanbad field area has not
been properly investigated. Although
everybody is saying that he was a victim
of mafia of the coal fields but up till
now no action has been taken,

My last point, 1 am coming to is
about the increase in the price of coal.
The price of soft coke has been incre-
ased both at ex-dump and pithead level.
The paithead price which was Rs. 72 per
MT in 1973 has gone up to Rs. 175.
The ex-dump price in Calcytta which
was Rs. 293.75_in 1981 has gone up to
Rs. 350.48 in February 1983. Between
July 1978 ond May 1982 the pithed
price of soft coke has been raised by
103 per cent and within two years the
ex-dump price has been increased by 20
per cent. The retail price has also been
increased by Rs. 10 per 40 Kg in Octo-
ber 1978 to Rs. 14 in June, 1982. Apart
from levies on soft coke over the pit-
head price, the transport charges are
also so high that they are adding consi-
derably to the price and it is hitting the
consumer hard.

There is also a complaint about the
quality of soft coal. Handling and stor-
ing agent are a appointed without
consulting the  State Governments.
Dumps are being allowed to be placed
where there are no weigh bridge faci-
lities. Nobody, no local authority is
consulted, and dumps have been set up
at places where no operational facili-
ties are available. Sir, as a result of
this, very serious inconvenience is being
causd not only to the domestic consu-
mers, but to all consumers of coal. I
call upon the hon. Minister to look
into these matters very seriously.
Consultation with State Governments
is essential in this very important
sector. There has been some improve-

ment in the production of oil because
of the very streuous and sincere efforts
‘which are made by the workers, engi-
neers and the offiers, but the policy is
such that there is an in-built system of
creating discrimination, of exploiting,

the common people of this country
and the benefit is not percolating “to
them, more and more price increases
are taking place, although according to

the Ministry’s reports we are progress-

ing very fast towards a situation of .
self-sufficiency, but the common people

of this country are not the benefic aries

of the achievements of the workers and

the engineers of this country. Who

should be the beneficiaries ? As T was

saying, there must be some reduction

in the prices of the coal. Better pro-

ducuction should result in lesser price

also. Therefore, T demand that this

extra levy shou'd be withdrawn, there

should be proper fixation of prices taking

not consideration the situation that

there is a global reduction in the prices,

there is need for lesser imports to be

made, and there is greater production

in the country in this oil sector.

In the power sector the situation
is very gloomy, and I call upon the
hon. Minister to take steps in the
matter not only to re-activate and
arrange that higher generation is there
but also to rectify the serious im-
balances in the different regions of this
country, so that in this important sector
the country does not lag behind.

14. hrs.
MATTERS UNDER RULE 377

(1) NEED FOR /MPROVING POWER
GENERATION IN NORTH BIHAR

simct  migdt fag  (qfweT)
garafa waiza, fagie & fagsr
Iqasydr & AR ¥ feafs gdqiesas
g fagre wsa ¥ fawst #Y wrasy-
FAT WY IgET gifcg | qwAA 40
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sfrafa wrgdt fag

qra gfaza &1 weaT § 1 @,

qaUY AR FIAAT (FATRIGL) H
fantanets 6 a7 fassy ST
gfaza &1 &7 e g0 AT FUfgg
oz fasdt # ga aF & fag 39d
Faa fagdr &1 & IqzT FEAT
FIfga | IdA17 § FIFH1, HAAT FIU
WM yzra § gF3F1 ¥ faaq saza
&Y Fefra afensard g9 qaq fafaa
N W1 azadgr Fraa g e
WITT GeFIT 7 gz § fifwg gasr
Sr9Fz § 71 Jaraz st fagre wr
wrdza frar § sie g fawa & faawa
#fag qfarar § @3 exaa qarar ar @
31 sazfagrr &= #1 fasw g3F
aaf & fasst & wwg 4 ggeg @
2 oiT 7g moramaw g fF saw
fagrz & qaf faat & qimar, gzzar,
gufonr fasdr & q917 0F fagwom
garAt ¥ wagdl @ F faw geea
qrATAT FIAIE K 910 Faady oy
¥ gaasy fawat w1 fAfasg o 57 §
auas fagzam &1 a% ) wage
fawe @gawia fag 3 afvgisar ar
9 W gE AT a@fzo . gafy
Fedtg MfasW F 39 qiegrwar 57
gaafa & 8 9% 9 faa § v
i Ay agr g ) fagix § a9w g9+
FR@AT § AEAIATF 3139 goyr |
gg W OF 12 § % frz crgay §
g9 gfaaral &1 wwig & ..
@ & wiEafegar agdt ar @ g
WL ITFT fFEA &1 wlar 6y gy
39T g1 @I | & qImz HIU
T § 6 <7 gaearadi &1 77 eqrq
AR fAgIT ® faswet F geqram an
feafa & gaR @y & fau qepra
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ATITF FTATIET F1 onq arfe fagre
#1 fagzad g7 g1 #ix o7 ana &
sitaa # g= w1 aufg g

(1) NEED TO ASK THE TEXTILE
DYEING AND PRINTING UNITES IN
JODHPUR ETC. TO SET UP PLANTS FOR
TREATMENT OF POLLUTED WATER

DISCHARGED BY THEM INTO OPEN
DRAINS.

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar) : About 1500 units are
engaged in dyeing and printing of tex-
tile in Jodhpur, Pa!i and Balotra. As
non¢ of these units have treatment
plants, they discharge about 15 million
litres of polluted water which flows
through open drains traversing long
distances before joining some river bed
or reservoir. These 1500 units together
emp’oy about 80,000 persons. They are
highly exposed to heaith hazards. It is
revea'ed from the survey conducted by
the Jodhpur Med'cal College, the
Department of Zoology, University of
Jodhpur and the environment cell of
the Gandhi Pcace Foundat'on that
20 per cent of these workers fall the .
victim of cancer, tuberculosis and a
host of the other dangerous diseases.

Since the untrcated water passes
through scores of villages, the agri-
cuitural land is fast turning into barren
land. According to an estimate about
scven or ten thousand hectares of land
has already been either destroyed or in

the process of turning'into an arid
land.

In view of this, I request the Min-
ister of Ecology to take immediate steps
for the protection of large number of
labourers working in those three textile
mills from untimely death. Necessary
instructions shou'd be sent to those
units to set up treatment plants with-
out any further delay.

(1) NEED FOR CONSTRUCION OF
RAILWAY LINE BETWEEN TALCHAR
AND SAMBALPUR.
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DR. KRUPASINDHU  BHOI
(Sambalpur) : The movement of min-
erals and argicultural goods from wes-
tern Orissa to eastern Orissa has become
very difficuit.in the absence of direct rail
link. The State Government and the
Members of Parliament from Orissa have
highlighted the prime need of Talcher-
Sambalpur rail link time and again
which would provide direct connection
between Sambalpur and Paradip. Con-
struction of this line would shorten
the distance between northern and
central India and the eastern coast
by nearly 470 kilometres and would
effect considerable economy in the cost
of transportation. It would reduce the
congestion of traffic in the Jharsuguda-
Kharagpur section of the South-Eastern

Railway.

If this line is constructed, the dis-
tance between the aluminimum smelter
and alumina plent under construction
at Damanjuri and Anugul would be
reduced by 75 dms. The rail link would
therefore, effect the economy of the
project to a considerable extent.

The Talcher-Sarnbalpur railway line
would provide a direct communication
between coastal Orissa and western
Orissa, a tribal area, rich in mineral
and agricultural resources. At present,
one has to travel through the State of
West Bengal and Bihar in order to
reach Sambalpur, the headquarters of
western Orissa from the State capital.
The proposed railway line is, therefore,
vitally important for the growth of the
econmy of the State and the esatablish-
ment of much needed emotional integr-
ation between the coastal Orissa and

western Orissa.

in view of this, I demand that the
construction of Talcher-Sambalpur rail
link should be taken up during the

Sixth Plan period.

(1v) PROBLEM  OF
WATER IN MIRZAPUR AND VARANASI

TITTAR PRADESH.

DRINKING

sit gArETa faw (fastig) @ awmafa
aglza, & fam 377 & wefta fawa-
fafaa fags F ML 74T AZIIT FT
eqTT WIFAT FITT A1AT § ¢

¥ 1 W G 9T IO W F
g Al # dgae &1 wfza1€ sfqad @r
F3dt 8, freg w7 99 aqf & FE &
Frar aruaEr qar faaig fag &
FG AT § qrAY F1 TAT WA AvET
g1 & FIWT GIFT FT TEAIT HHE
FETEA GV AT & | ATUWHT F JAIG,

a7, qgnz wifz fagsrg @t #

aar fasiqz & zwFdr, glaar, a@as
aor 2feaait fasiiqr & qgret v &
F0 @ @ & | #AF A7 F g@ A
wo & | dATA-aA, FI-FAIT fFAE
# 917 FT 911 SATAT @I g | agi &

fagifaat & ™9a & g% & FRA
TIET v+ g W g afg any
@A ST & fRar qar av 937 Al
¥ Jasa F wWIT w7 AENIT §FE
gearfad € | gFI § agay g &
agA q TAAA F wFT F1 gHIIAT
FA & fac 937 & 71 § aesifas
FIW IZ1Q 17 | T9F q741q fasiqe
agqr arumdr fa«ar &7 Gaad sy
quEqT & G & faq eqr€ Asar
frarfeaa #71 s1g

(V) FINANCIAL ASSISTANCE FOR
SLUM CLEARANCE IN PATNA.

st TAEAr et (9zar)
awafa wgiza, § fqaw 377 & gt
farafafas fawa &t @17 a4t agan
F1 €17 AIHOT F@TE ¢

-
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#Y TRTEATT AT

fagre woa & fafesa @t & wodt
gfeqat ag W@ § Al a=3 q9q1 F3
FOAATT F FIW TG &1 GIU
e g AT TH gvEey W OF
qzar & w7k afeqqt &1 gAr AT A
fadw s feqrar srgan wa: ag
sfa wrazas 2 fe asdr afeagi w1
e AT §7 & fau Ifea wIw
ISTT ATT | FET FIHIT FT AGT
afegal F1 gara w7 gy fadw
AT IFT VST FAFIT FT AIIAT
FAT T0fgq | TF wgara &Y AT
fanat gar anqifasE 1 |
aifge 7 fo wet afeqat &1 gz &1
AwArHT F fAT ST FIFX F OF
3T WA & €T H |

(Vl) ILLEGAL IMPORT OF COCOUNT
OIL AT COCHIN PORT.

SHRE E.K. IMBICHIBAVE (calicut
An alarming situation has arisen due to
the clandastins imports of coconut oil
in the name of <Fattyacid” at cochin
port. A foregin ship carrying 1450 tons
of coconut oil from Penang has started
unloading, the coconut oil, markd as raw
material for soap manufacturing since
last Thursday. This oil is said to be for
a soap manufacturing firm in Kerala.

This is yet another example of
clandastine import of coconut oil by
big traders and big monopolists to cheat
thousands of poor farmers of Kerala.
Kerala account for 90 per cent of the
milling copra produced in the country
and this cash crop sustains most of the
farmes in the State. That is why we

cannot justify the import of the
" coconut  products. The coconut
prices - are declining. They stood
at Rs. 1840 per quintal in November
1980 and went down to Rs. 1250 in July
1981 due to large scale imports. This
Aacline continued in 1982 and due  to
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this the farmers and the State lost
Rs. 175 crores each during the last three
years. When the price of coconut is
falling in the market, prices of all
other commodites are rising.

The unscrupulous traders and big
businessmen are taking. advantage of
the loopholes In the Import policy, thus
stimulating fall in the prices. The farm-
ers should be guaranteed a stable price
for their produce.

The Government must order imme-
diate confiscation of the illegally import-
ed cococut oil. Government also should
Fake strict measures to stop all illegal
imports in future.

I also wish the Prime Minister and
the Commerce Minister will take note
of the seriousness of the issue and take
flll necessary steps to safeguard the
interest of the cultivators.

st wAlRm awdt (fzaw) @ &
qaY 9EH CF a1T HFAT TIFAT |

Tavafa wgaa : 2zdz afgy |

ot RATIA FWG WG GaArE gHA
HAT FATAT AT al § T AT
A FgA T H TG AT JOS AT 1 T
Fga TAT g | HIT GA AT | F qqwqr
FT 937 3G WIE |

FAIT ATHT A qAAT )
FIOFT FAT § WX IqH garfaw
Fifan w2wa ¥ 9gd EE! WIAT
Fifgg ar | way ager qg faar )

wavafa wgEq : AIET G AAT AT
TAHT FT 0 T H |

w’twﬁuwmg’t:manawga
fr edgw Haw gafag wEr omar @
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fr etfas sl mF@aE ¥ ag
S FATT JH TEA | WAL AT IZHAT
g aY 71 a%+ & fao gw v a8f 9%

g?

awrafa vgiag : #¥ Fa AT 9T
gar 377 &1 fa% woar ar.y

st AATA qET : T AT FT A
am wrar #AifE  aedfE F 0 afwa
gud &7 Afg & fao s A wEr
qg qra AG WE | g NAT R | TE
agf gar =ifge ) ¥ Ay gz &
TITHT 2qqEqT F {FQC HAIIHF WEAR §

@ W@IE
awrafa @@z : 77 wig afzgd |

(VI) COMPENSATION TO FARMERS
IN HARYANA FOR “CRCPS DESTROYES
BY HULSTORN.

st mAtow & met o g ®
wiar-zfez & waa facga qarg g v
& W ITHT GATIAT A AVI KT TG
faaar ) agt aF fF wig agrar A1
q312 & AT qf7 9 fF agy a3 ai7
&, qemara &1 faw av ) fregg A
far o1 FT NE ¥ ITART TAT FIFI
Y arag fwgr war)

grea §  fasd) &7 g #7 qgrad
T G ATAT F) AGAT ¥ AT qGA
qua I & wgm fF adar
NI FTT F W+ N7, fqar g w7
qEt & gadr g 9% S AT qF g
g, sigt syar afsz & gaaw gar @
AT guras fzar qrg @i aget
g frew &1 @iw A, d% w9t A
qIEIA AT WG FHAT A0C

frardi @t graa mar-afee ¥ aga
aud g g g

(VILI) DRINKING WATTER FAMINE
IN COLONIES LOCATED ALONG
YAMUNA RIVER.

SHRI BHIM SINGH (Jhunjhunu) :
The Ccntral Government have dug wells
along Yamuna river in Delhi to aug-
ment the drinking water supply to
Delhi and New Delhi areas. With the
commsssioning of these wells, condi-
tions of serious drinking water famine
have resulted in the large number of
colonies located along’ Yamuna river
in the trans-Yamuna areas. Mostly
people of low and middle income group
live in these colonies. The ground
water level there has gone down and
the hand pumps which the people of
these colonies were using have bgcome
dry due to groundwater going down
very low. There is great resentment
in the people of these colonies. They
are sitting dharna in front of wells.
The situation can take and ugly turn
if no steps are taken to ensure water
to the residents of these colonies from
these wells.

The hon. Minister of Works and
Housing  should immediately take
necessary steps in the matter to miti-
gate the difficulties of the people of
the area.

(IX) NEED FOR SAVING SICK
CROCODILES OF THE JAWAHAR
SAGAR WILD LIFE SANCHARY IN
KOTA (RAJASHTHAN).

DR. VASANT KUMAR PANDIT
(Rajgarh) : Sir, I do not wish to shed
false crocodile tears, but I seek your
permission to shed some true tears for
crocodiles.

The report of the Evironment Cell
of the Gandhi Peace Foundation on
the Jawahar Sagar Wild Life Sanctuary
of Kota, Rajasthan is indeed very dis~
turbing. The Sanctuarv was sneciallv
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established to conserve and preserve
the endangered species of crocodiles in
1976 by the Government of India in
cooperation with F. A.O. (Food &
Agricultural Organisation) of the
United Nations and the Rajasthan
Forest Department. The Government
has invested Rs 3.25 lakhs till 1979,
but since then there has been a com-
plete neglect of this Project Crocodile.

It is very sadly noted that the
attention of the Government has not
been still drawn to the death of 156
crocodiles between 1976 and 1979 out
of the 222 crocodiles housed in this
Sanctuary, while the remaining are
already ill and suffering. The Central
Government has disowned this Sanct-
uary, making it a point of dispute with
the State Government on its maintena-
nce. Instead of this Project Crocodile
becoming an ideal environmental cell to
breed this endangered species, it has
now tu ned into a Crocodile death trap.

I call upon the Central Government
to act with speed and prevail upon the
Rajasthan Government and the Forest
‘Department to immediately get expert
Zoologist and Veterinary a'd to save
the rema‘ning ill crocodiles, as well as
to make long term arrangement for the
maintenance of this prestigeous wild
life and Tourism Project. The Govern-
ment should not make this is a point of
prestige with the State Government as
the reputation of the country will be
tarnished with the F.A.O. of the United
Nations. I hope the Government would
tell the House through a statement the
action taken on th's issue.

MR. CHAIRMAN : You have shed

the crocodile tears for the corcodiles.

(X) EARLY IMPLEMENTATION OF
VELRANAM DRINKING WATER SCHE-
ME FOR SOLVING DRINKING WATER
PROBLEM IN TAMIL NADU.

SHRI K. MAYATHEVAR (Din-
digul) : The drinking water is supp-
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lied in my constituency, namely, Dindi-
gul, once in a week. In Madurai town
also the drinking water is supplied once
in a 7 days. At Madras the said drink-
ing water is supplied once in three days
in same parts and in other parts once in
a week. The drinking water supplied at
Madurai, Madras and Dindigul is not
pure. It is brought to my notice that
same unknow disease is spreading becaues
of the impure water. In some places at
Madurai, especially in the Madurai
West the drainage water is mixsd wth
drinking water. My Dindigul constitu-
ency people have postponed their habit
of taking bath. Due to the non-availa-
bility of pure dr'nking water various
kinds of serious diseases are cropping
into the said towns and cities mentioned
herein. The farmers of my constituency
are having neither water to drink nor to
save their cattle nor to raise any crops.
The State Government of Tamil Nadu
have not taken any steps on a warfooting
to provide drinking water and to
prevent the people from the disease.

The emergent demands of the people
of Tamil Nadu were not placed before
the Chief Ministers’ Conference to find
out same solution for the water, power
and food. The Tamil Nadu Government
failed to plead before the Central’
Government to get more financial
assistance and aid for Drought Relief
Works.

In the above said serious circumsta-
nces, I request that the Central Govern-
ment should direct all the Railway
Wagons ‘and Military lorries to send
drinking water to Dindigul, Madurai,
Madras and other parts of Tamil Nadu.
Moreover, the Central Government is
called upon to direct the Tamil Nadu
Government to implement Veeranam
Drinknig Water Scheme in order to
provide drinking water in a short period
to the people of the city of Madras and
various other parts of Tamil Nadu and
thus protect the people of Tamil Nadu.
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14.20 hrs.

DEMANDS FOR GRANTS, 1983-84-
CONTD.

MINISTRY OF ENERGY-CONTD

MR. CHATRMAN : Now we revert
to the discussion on the Demands for
Grants for the Ministry of Energy. Prof.
Narain Chand Parashar.

PROF. NARAIN CHAND PARA-
SHAR (Hamirpur) : I rise to support
the demands presented by the Ministry
of Energy.

For the last few years the hydro
generation has not been given the due
that it deserves. Now it is estimated
that by the end of the Sixth Five Year
Plan the hydro share would be 34%
which would be the lowest so far. This
is inspite of the fact that hydro genera-
tion offers an ideal solution to the
problems and States like Himachal
Pradesh, Jammu and Kashmir, Punjab,
Madhya Pradesh, Uttar Pradesh and
many others have potential for the
development of hydro-electricity. To
take tHe case of Himachal Pradesh alone
we have the well known project Nathpa
Jhakri with a capacity of 1040 MW.
This has been agreed uohn between the
two States of Haryana and Himachl
Pradesh. Though the Himachal Pradesh
Government has put it into the Sixth
Five Year Plan, the Haryana Govern-
ment has proposed to include it in the
Seventh Five Year Plan. The result is
that the whole project is pending for
exection. I would suggest that some
inital work should be started especially
the civil works so that in the begining
of the Seventh Five Year Plan this
project can be taken up in right
earnest.

Similarly there are two other project’

of this level. One is known as Kol Dam
and the other is called Larji Project.
Himachal Pradesh has rich potential
It can supply power to the whole of
the Northern Region. This can be seen
from the fact when other States are
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facing power cuts, Himachal Pradesh is
having electricity in abundance. I would
suggest that serious consideration should
be given and priority should be give to
the taking up of hydel projects. In this
connection I welcome the decision of
the Ministry and the Deportment of
Power to have mini, small and micro
level projects. Cur Ch'ef Minister Dr.
Parmar used to say the wafer in the
rivers in Himachal Pradesh is a flowing
gold and it should be tapped for giving
prosperity to the nat'on. There are 103
such mini  micro/small  hydro-electric
schemes (upto an installed capacity of
15 MW) under opcration in India which
account for an aggregate installed capa-
c'ty of 150 MW. There are some others
for which the investigation, etc; is going
on. I am happy that this will g've every
stream a chance to produce clectricity
for the benefit of the neighbouring
villages. There is one other advantage
in th's also. Whereas thermal gencration
pollutes the a’r and invoives one in a
heavy risk in the cnvironment, the
hydel-geneaation is cle2n from that angle.
For th's, serous thought should be
g'ven.

I would like to rcier to the report
of the Estimates Committee on power
generation. This ‘s conta'ned in the 13th
report presented to th's House on 29th
April, 1931 in which due stress has been
laid on speedy exeuction and monitor.ng.
This is recommendat’on No. 3.25 at page
67. It reads : '

“At present 5 hydro power projects
with a capabity of 794 MW are under
execut.ons in the Central sector and
another 4 projects with a capacity
of 2100 MW have recently been taken
up in the Central sector. Beside,
investigation and execution of 6
other projects (4070MW) have been
taken up in the Central sector. The
Committee would like Government
to ensure that execution of the n'ne
projects under implementation is
regularly monitored at the highest
level with a view to advoiding and
any slippage and completing them in
accordance with a time-bound pro-
gramme’’
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This is the emphas’'s of the Committee.
The Committee would like to lay
stress on the speedy execution and
regular monitoringt o f each one of these
projects.

While this is true that hydel projects
and the irrigation projects bring prosp-
erity to the nation, I would like to the
point out humbly the other points—the
misery, that they cause to the people
who are commonly known as oustees.
In Himachal Pradesh when Bhakra
project was ra‘sed on the soil of Hima-
chal Pradesh, may streams, sources of
waterdribges‘ and roads were submerged
resulting in the uprooting of thousands
of families and they had to re-settled in
Haryana. May I bring to your kind
notice that to this day, the oustees who
were ousted from the'r native villages in
.he years from 1950 to 1954 have not
been given the property rights in the
various villages of Haryana where they
have been made to settle with the result,
they=can not take any loan from any
bank. This kind of shabby treatment to
the oustees who sacrificed their earth
and home for the benefit of the nation
should be looked into immediately and
steps should be taken to see that they

rare g ven incentives and flower bougests

tather than brick-bats for the sacrifice
hey made for the nation.

Similar is the case for the Pong Dam
oustees. They too are getting shabby
treatment in Rajasthan. They should
also be given a better deal by the
Government. Recently, I have brought
to the notice of the House under Rule
377 the need for construction of two
important bridges in Bilaspur district of
Himachal Pradesh which are submerged
on account of the construction of Bhakra
Dam and the sharing of 50% of the
cost by the BBMB. A dispute is goigg
on regarding Shah Nehra village in
district Kangra where the ra'sing of
one dem would prevent Himachal's from
getting the water. So, I would request
that, various aspects should be taken
into cons‘deration before a project is
finalised and proper care should be
taken to see that those who make sacri-
fice, those who leave their villages and

APRIL 6, 1983

Demands for grants 352
those who leave their homes are not
made to suffer simply because they are
living in the catchment area of the dam.
People have still not been given their
due share. )

When we invited Dr. K. L. Rao to
visit Bhakra in the year 1974, we had a
public meeting on the bank of Gobind
Sagar. Literally he was shedding tears
on the occasion and said : “What I am
seeing is the Bhakra village which has
supplied power and electricity to the
rest of the nation and brought prospe-
rity and smile on every face ? It is still
unlit by electricity. Is there no electri-
city 7 Then, he sanctioned two
schemes, one for the electricity?”’ Then,
he sanctioned two schemes, one for the
electrification of the village and another
for the supply of drinking water to the
village. The Bhakra Gram Panchayat
owes to Dr. K. L. Rao that the Minister
came from the Centre and sanctioned
electricity to the village which has dedi-
cated to the nation the project of
Bhakra and where the dam was raised.
The drinking water facility to the
village whose wells were submerged in
rising tides of Gobind Sagar lake was
also provided.

Similar is the problem in Uttar
Pradesh also. The Tehri Dam is going
to be erected and I would suggest that
before the construction work starts, the
prospect to re-settlement and proper
care to those oustees should be taken so
that nobody suffers or sheds tears when
the rest of the nation smiles.

1 would refer to the most important
task of providing electricity to the
villages. It is generally undertaken by
the Rural Electricity Corporation and
we are told that by now about 52 per
cent of the villages in India are being
electrified or have been electrified and
70% of the population has been given
electricity. Roughly, about 3 lakhs of
villages have been given electricity,

One of the very interesting lacunae
that makes the whole programme rather

very odd is that the definition of an

.
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electrified village is that once on electric
line is taken to the village boundery, it
is declared to be totally electrified in the
records with the result that many houses
are left out, many hamlets are left out
and, for the subsequent electrification,
we have to take up new schemes called
the intensified electrification schemes.
So why not change this definition? Why
not the Department of Electricity, the
State Electricity Boards and the Rural
Electrification ~ Corporation have a
simple, exact and mathematical approach
that they should declare that 80 per cent
of the village is electrified or 50 per cent
of the village is electrified or 10 per cent
of the village is electrified. Why tell the
entire nation that the whole village has
been electrified where it is just possible
that only one lamp has been lighted in a
village having 200 or 300 houses?

Who suffers? In this programme of
total electrification based on a simple
fromula which is of a very useless nature,
it is the weaker sections of socety which
suffer. In Harijan basties, you have to
have another programme with the result
that the Annual Report says that another
programme had to be launched and, by
now, 1 lakh Harijan basties have been
electrified. So, if you have the concept
of integrity and honesty, then you must
reduce the formula to simple dimensions
and say that a village has so many
houses and so many houses have been
electrified.

The problem of transmission losses
and the problem of electrification in
hilly, backward and tribal areas are of
great concern to all of us because there
the wires have to pass through dense
forests. Sometimes, our schemes are
held up for one reason that the Central
Government has passed the Forests Con-
servation Act ann the regnlations there-
under that even for cutting one tree in
about 20 kms., You have to seek the
permission of the Central Government.
This is a case of a very odd nature that
one small tree should prevent about 10
villages frem getting electricity because
there is no permission of the Central
Government. At the district level, this
difficulty comes that three officers are
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asked to submit a report. One is the
project in charge; the other may be an
Exective Engineer or the Deputy Commi-
ssioner and another officer of the sister
department. These three officers have to
Join together to give a report. Then, the
report will go to the State Government
and the State Government will send the
report to the Central Government and
the Ministry of Agriculture, the Depart-
ment of Forest will give clearance. By
this time, the whole programme would
be delayed.

These are same of the sangs and
some of the difficulties which defeat the
very purpose for which we are clamour-
ing. We are thinking of saving the for-
ests. But what are we doing? We are
preventing drinking water schemes to be
executed. We are preventing electrifica-
tion schemes to be executed. We are
preventing road construction schemes to
be executed. £ We are preventing
so many schemes to be executed
under just one umbrella of saving
the forests. This aspect should be looked
into.

.Similarly, there is another aspect and
that is an important one. It is that we
have to care for those people who are
living in the extreme fringes of a district
or a State so that there normal rules will
not apply. For them, the normal rules
of a project being viable cannot be
applied because that project would be in
great deficit. So, for this purpose also,
special relaxation in norms has to be
allomed.

The State Electricity Boards have
been incurring losses. What are the
losses due to ? These losses are due to
the overhead expenses of the big execu-
tive establishment that is there for each
Board. The result is that the money
which is spent for the purpose of laping
down lines for supplying electricity is of
a very low order as compared to the big
salaries that are provided for these
people. Therefore, some re-structuring
of the Boards should be ensured and the
Boards should be stremlined as has been
pointed out in so many reports. Similarly,
we have to see that at the lower level,
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specially in hilly areas, we have to opt
for smaller executive units. A sub-
division or a division or a circle in
Himachal Pradesh would be of a different
nature than the one for, say, Uttar
Pradesh or plains of Punjab where the
means of communication are vast and
the approach is easier. In Himachal
Pradesh, if there are 10 streamsand if
a sub-division is scattered over these
streams, it will be difficult for the Sub-
Division. Officer to go from place to
place and provide proper electrification
of the villages. Though the target to
hundred per cent electrification is pres-
cribed by the State Governments like
Himachal Pradesh, I am doubtful
whether it can be achieved within a
reasonable period for the simple reasons
that the various norms which they have
fixed and which are uniform norms for
all the parts of the Country are not going
to benefit us.

I would also suggest that the river
water disputes should be solved at an
early date and there should be a' regular
mechanism so that the nation does not
lose the prospect of total electrification,
of better power and a brighter futuye
simply because two States are quarrell-
ing. The States can quarrel. There is
no doubt about it. Let them quarrel.
But the nation should not suffer. I would
plead with the Hon. Minister of Energy
that he should use his resources to sce
that some sort of a permanent mecha-
nism is put before the nation so that
when two States quarrel, it is immedi-
ately resolved within the minimum
time. Let the projects continue. After
all, what for the States are quarrelling?
Sometimes they are quarrelling for
royalty. Now in case of some projects
between UP and Himachal Pradesh, I
am grateful to Pandit Kamlapati Tri-
pathi when he was the Chief Minister,
he said ‘“Himachal Pradesh isa very
small State and let them have better
benefit” and he gave a greater royalty
for us and that became basis for future
prospects in Himachal Pradesh and
Uttar Pradesh. Bnt this benefit may
not be available in all cases. Sometimes
Madhya Pradesh and Karnataka, and
Madhya Pradesh and Maharashtra, and
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sometimes Punjab and Himachal, or
Jammu & Kashmir and Himachal, They
may quarrel. Let them quarrel. There
should be some set formula, some regular
mechanism, some sound way in which
the dispute can be solved in due course
but the projects should not suffer.
Because what is happening is the projects
have been talked of ......

PROF. N.G. RANGA (Guntur):
when there is a disput about project
site, what happens ?

PROF. NARAIN CHAND
PARASHAR : That can also be located.
1 take a simple example of Thein Dam
project. This has been having fire for
so many years and in eace Plan we haxe
been hearing since we came to the Lok
Sabha in 1971, the Thein Dam has been
hovering in our mind and the Nathpa
Jhakri has been hovering in our mind
for a long time. There should be a
standard fomurla which should be evolv-
ed by the Central Government. Let
there be a mechan'sm. Let there be a
three-Member Comm'ssion or Commi-
ttee, one member of the two stales or
three states whatever the d'spute is, and
another from the Centre, let a nominee
of the Central Government be the Chair-
man and three should be a permanent
machanism to solve all dispute of
common nature. Sometimes the catch-
ment area, ometimes boundary, some-
times location, all things crop up.,
sometimes problems of royalty also
crop up, They are human problems.
they havh to crop up, But in case
we are able to continue with the
execution of the projects while solving
these dispute, the nation will not lose.
I plead for some sort of a permanent
mechanism for this purpose should be
ensured and some relaxations and norms
should be allowed for rural electrification
and immediate attention should be paid
to the generation of hydel power which
has been neglected and which is being
relegated to the background. if you can
ask for aid from world bodies like the
world Bank for other projects, you can
also think of tapping the hydel resources
of the country and rivers can be tapp-
ed for a better distiny for the nation.
Let there be a smile and let there be @
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brilliant smile on the nation’s face.
The hydel generation is the answer.

SHRIMATI KISHORI SINHA
(Vaishali) : Sir, I must thank you for
giving me the opportunity to participate
in the discussion of Demands for Grants
of the Ministry of Energy.

Energy is one of the most impornant
inputs of development and holds the
key to the transformation of the quality
of life. Unifortunately, even after 33
years of planned development, more
than half the population continue to
suffer deprivation and the socio-econo-
mic structure remains more or less the
same without any apparent impact of
our policy and development programmes.
This picture is reflected in the low per
capita consumption of energy. Only 56
per cent of the total energy use in the
country comes from commercial fuels
indicating the low levels of growth, the
rest 457, comes from non-commercial
fuels like fuel wood, crop residue and
animal dung.

The use of the commercial fuels now
is in the range of 124 million tonnes of
coal, 32 million tonnes of oil, and 123
billion kilowati hours of electricity.
This quantity would no doubt go up as
industrialisation proceeds apace but the
challenge for our energy policy list only
not in raising the use of commercial
fuels but also in making use of non-co-
mmercial fuels including firewood, and
cow dung, also in more efficient use of
the knowledge that modern technology
provides. It is necessary to remember
that we have a renewable source of 65
million tonn:s of animals dung and 45
million tonnes of agrowaste, That makes
the total energy perspective most impor-
tant for us so that even as thtal encrgy
use increase, the proportion of enew-
able to non-renewable sources of energy
use continues th bd favourab'e and the
non-renewable sonrces are conserved
even while their use is being expanded.
That is the real challenge.

I welcome the constitution of the
Energy Advisory Board which will study
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the various aspects of the energy pro-
blem in depth to be able to help the
Government to formulate a National
policy on Energy for the development
of ehergr in a certain direction which
provides the most efficient use of both
renewable and non-renewable sources
and premotes a harmonised use not only
to provide energy as cheap as posgible
but also to preserve environment.

In commercial energy, the Board
will have to consider a proper balance
between oil and coal, With our proven
hydro-carbon resources of only 468
million tonnes of oil and 411 billion
cubic metaes of gas, we can not afford
to be extravagant in its use. Therefore,
I am glad to note that, out of a total
provision of Rs. 5000 crores .in the
budget for the energy sector, Rs. 2900
crores go to oil. The Government can
take legitimate credit for the increase
in oil output beyond the 20 million
tonnes per year to 26 million tonnes.
I think, it is high time that we paid
greater attention to power sector where
the slippage is from 20,000 mega watts
to 14,000 mega wartts.

The power sector allotment is
Rs. 1222 crores which is 30 percent more
than sn 1981-82, but there is little
consolation as cost are escalating. The
other day, while speaking from All
India Radio, Patna, the Minister of State
for Energy claimed seven percent in-
crease in geoeration. May I submit that
even this increase would hardly conceal
the fact that there would be a shortfall of
6000 mega watts in the Sixth plan targer
of 20,000 mega waltts.

Already half the States are facing
power scarcity. The Planning Commi-
ssion says thaj, if installed capacities
are fully utilised, there will be no power
cuts. But there is a big’ if’. As many as
67 out of 179 power stations were shut
down in the last nine months of 1981.
At this rate, a huge power famine is
likely to confront us in the seventh plan.

Resources are stated to be a major
constraint. Government should take
early decision about the -foreign aid
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offers. Delay in decision could raise
project costs. Already the costs .of
several theremal power projects have
gone up by as much as 95 per cent.
For instance, the Singrauli expansion
project would now cost Rs. 996 crores
instead of Rs. 660 crores. Similary, the
Korba expansion, Ramagundan and
Farakka Projects are going to cost more.
Should be not, therefore, take a decision
now and assure the BHEL that it
would continue to have orders ?

The National Thermal Power
Corporation feels that the cut in its
budget from Rs. 847 crores to Rs 607
crores will result in the woyk on 500
mega watt units being abandoned. We
would like the Government to clarify
the positiion.

The less than 50 per cent utilisation
leads to an annual loss of Rs. 3000
crores. I think, the major culprit is
coal, the quality of wich has gone down,
and the second major culprit is impro-
per maintenance. Government should
take a decision soon to put up coal
beneficiation Plants. National intrests
are sufsering as poor quality coal is
dratically reducing capacity utilisation of
the theremal Plants besides damaging
the equipments.

The BHEL’s research grant for the
fluidised bed combustion process which
could use low grade coal and get better
efficiency out of it,should be increased
and by 1985-86, all boilors should be of
this nature. BHEL should be asked to
initiate necessary action to change
over boiler desogn to take in fluidised
bed process wherg increase in the
theremal efficieucy from 15to 25 per
cent is attainable.

The condition of the State FElectri-
city Boards is bad as their performance is
far below the target. These State Boards
are in most cases bedevilled by political
groupings, trade union rivalries, lack
of trained management personnel and
shortage of funds. The dispute within
the Government over whether the
percentage return on new investments
should be 9.57; os suggested by Venka-
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traman Committee or 12% as ' the World
Bank wants, should be settled soon as
the Bank aid is held up because of this.

I would now refer to Bihar’s posi-
tion as an illustration of how the State
Electricity Boards in general are
functioning. The Minister - of State for
Energy fortunately comes from Bhar
and I hope he will bear me out. ...

SHRI SOMNATH CHATTERIEE :
Listen to her, Mr. Chandra Shekhar.

SHRIMATI KISHORI SINHA
I think he will bear me out. The power
crisis in Bihar is acute. The 750
megawatt thermal capacity in Barauni
and Patratu is not being ufilised even to
the extent of 40%. Even the constrution
schedule of additional capacity is not
being adhered to, as, for instance, the
9th generating unit of the 110 mega-
watts at Patrutu, the 6th generating
unit of 110 megawatts at Barauni and
the 1Ist unit of 110 megawatts of
Muzaffarpur  (Kanti Thermal Power
Station) are likely to be delayed by*
6 months to one year or may be more:
for commissioning.

Equally disappointing is the perfor-
mance in the field or rural electrifica-
tion. Despite the fact that it  has been
given priority position in 20 point
programme, Bihar’s achievement during
the first three years of 1980-83 of the
Sixth Plan is electrification of only
1600 additional villages as against the
traget of 10,000 additional villages by
he the end of the Sixth Plan. Is it
now possible to achieve this target ?

Gujrat and Andhra on the other hand
are giving very good results. A compa-
rative study of the working of the State
Boards should be carried out to find
out the real cause of slippage. Mr. Tata
Rao is running the Andhra theremal
plants at over 70%, capacity utilisation.
The Vijayawada plant is having a 90%
efficiency. So why not others ? The
State Boards should adopt system
engineering Projects instead of adhocism
More incentive schemes should be
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interoduced for power engineers to
remove their frustration.

I would also like to suggest that
the State Boards shou'd be brought
within the general discipline of the
Central Electricity Authority for closer
supervision and guidance.

In regard to oil, the performance of
the ONGC is commend ab'e. But I am
sorry to say that some whispers have
been heard about the personnel policies
in the ONGC. Also some rcceqt
discoveries of thefts of oil have tarni-
shed the image of the ONGC manage-
ment. the government must explain
what is being done to prevent the
recurrence of thefts, and to promote
professionalism....

DR SUBRAMANIAM SWAMY
(Bombay Noath-East):  You  better
answer that.

SHRIMATI KISHORI SINHA : A
c'ear cut policy decision shou'd be taken
to develop other chemical hydro-carbons
like alcohol for eventual replacement
of oil. For that purpose, I would
suggest that Rs.100 crores be set apart
from the oil surplus funds for rescarch
on a'cohol brsed derivatives, plant. that
give hydro-carbon resins, synthetic,
chlorophyl and hydrogen Separation by
using chemical separators.

The hon. Minister for Energy had
announced in December last that oil
had been found in the Godavari basin
but there is no mention of it in the
report. May I Know the reason why it
has not been mentioned in the report ?
Or was it intended only for the Andhra
voters ?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : It was only
tested at that time.

SHRIMATI KISHORI SINHA :
But it was not mentioned in the report.
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SHRI P. SHIV SHANKAR : What
I am saying is that at time, on the
basis of the test, whatever we found we
explained to the House. That part of it
merely. Unless we are in a position to
produce it regularly we cannot put it
in the Report. Everything cannot be put
in the Report.

SHRIMATI KISHORI SINHA :
In regard to hydro resources, though
we have 75,000 MW hydro potential
which is quite cheap, the actual power
tapped is less than 10,000 MW, This is
eally very unfortunate.

In Bihar-Bengal arca, the DVC has
proposed hydro power projects of 3700
MW at a cost of Rs. 2,360 crores. This
would help DVC to from up power and
meet peak demands of the most import-
ant industrial area of the eountry. The
use of pumped storage potential will
reduce the cost of power. But it is
necessary to streamline the management.
The suvpy of power from DVC to many
areas in Bihar is irregular, erratic and
causes great damage.

With regard to coal, a review wag
published in the Statesman according
to which coal industry was given 17
percent increase in prices as against an
output growth of only 5.5 percent,
With an investment of Rs. 2000 crores
prior to nationalisation the the industry
was producing 75 million tonnes of coal
whereas with an investment of Rs, 7,500
crores now which is likely to go up to
Rs. 12,000 crores, the output is 130
million tonnes only. In 1940, the coal
mines could sink 600 ft. shaft all by
themselves, the same mines now requir
foreign gssiseance to drill 300 ft. shaft
This is a measure of proficiency that
the coal industry has acquire after
nationalisation. Then it is said that
there are 22 million tonnes of pithead
stocks, clearly indicating breakdown in

transport. Government should enquir
into this.

I now turi to rencwable. sources‘

of energy. It is good that Govern-
ment have created a new department

of nan-conventional sources of eharem..
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and, I hope, it will devote its
attention to finding ways and means of
increasing the use of renewable sources
of energy in order o reduce its load
on non-renewable sources. I under-
stand that the Comm'ssion on
additional sources of energy has already
ut iiised Rs. 50 crores. set apart for
these sources of energy. The Commission
has reportedly asked for another
Rs. 50 crores. This should be
granted as future belongs to these non-
conventionel sources of energy. It has
a great potential and we can provided
energy in most of our villages to meet
most of the domestic and civil needs
like street lighting, drinking water, irri-
gation, etc.

In USA private and public
investment that went in research and
development in solar system alone is
500 million dollars. It is, therefore,
necessary that in the field of renewabie
sources, we shou'd instal and pecrfect
an integrated energy ' system using
solar wind and biomass sources. OQur
experiments in this field have been enco-
uraging. We sholdgo ahcad building op-
erational system. An integrated system
bommising community biogas plants pho-
tovol taics and wind m’l's costing about
Rs. 5 lakh could provide cooking gas for
large village of some 100 to 120 families
drinking water, street light'ng and
lighting for commun’ty centre w'th
power for T.V. receptons. It can also
meet partially the needs for power for
irrigation pump'ng And above a'l
this would provide bas’c amenities
which will mainta‘n the sanitation of the
village.... and free womenfold from the
durdgery of brining firewood and
burning it for domestic purposes. In
this integrated system is introduced,
we can visualise a more or less clean
and selfsufficient village as this system
will open maltiple channels of economic
activity in verious directions, A five to
seven year programme with a budget
of roughly about Rs. 3000 crore a year
would transform the rural scene. We
have the technology and means of
changing the life of the poor of the
country. Can we not find Rs. 3000
crore a year to create this change? Is
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it too much price for the health of
women and better life to our villagers
and children and creation or more jobs?
In Wo Idwatch Report “Electricity from
Sun light” it has been said :

“In Third World villages, just g
few hundred watts of power can
boost living standards and provide
basic amenities for the first tim

We have the technology. We can
find resources. What is needed is to
grasp the copportunities that lie in dece-
ntralised energy sources so that the
hopes of the poor are realised soon and
sunshire of helth and happiness light up
the poor and benighted villages. Thank
You.

SHRI K. MAYATHEVAR (Din-
digul) : Mr. Chairman, Sir, as we al
know, energy plays a vital role in rural
and urban economy and also in all othe!
sectors of economy. Therefore, it is onT
of the foremost dpties and responsibie®-
ties of the Govertment to see that moli-
and more power is produced for agricure
tural and industrial development of tI-
country. If enough power is producehe
there will be stabilisation in prices d,
goods and services in a'l o her sectoof
of economy. Sir, I know that the hors
Minister, Shri shiv Shankar, ts compn.
tent and capable of delivering the goo e-
to the country as one expects and alsds
the people of various sections of socie t0
and political parties of the country
expect. Energy is power. The name oy
the hon. Minister, that is, ‘Shiv’ conf
notes ‘power.” Energy, that is, Shakti’-
is ‘Shiva’. Therefore, ‘Shiva’ plus Shaki.
combined together will get the goodst
delivered lo the people of the country.

Mr. CHAIRMAN
Shiv Shankar.

His name is

SHRI K. MAYATHEYAR : ‘Shiva,
plus ‘Shankar’ plus energy, all combi
together. (Interruptions) T am n
demanding anything from the ho'©®
Minister. T am pleading for the peOpm‘
of this country, for the benefit of my®
State, Tamil Nadu and for the benefit
of the nation as a whole. So far as the
availability of coal is concerned, at page
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13 of the Report for 1982-83 says as
follows :

3,22 The Energy Policy Committee
appointed by the Government of
India in its report submitted in 1980
has stated that the available coal
reserves would be adequate to last
for about 90 years after 2000 AD
assuming that the annual coal pro-
duction would reach a level of 4C0
m.t. by then and continue at this
level beyond 2000 AD.”

Sir, accoding to our Report hnd
study made by our scientists, we have
got suffirelent amount of coal in reervse
for the purpose of producing the requir-
ed amount of energy and power for this
country. Sofar as Tamil Nadu is concern
ed, the power production is very poor It
is quite unprecedented and unparallelies
in the history of Tamil Nadu. Further
in the report on page 71, the same
Committee has anticipated a great
danger to the southern region, because
there will be still more acute shortage
in the production of energy in southern
States, specially Tamil Nadu.

15. hrs.

In this context, I would like to

quote from page 71 of the Report :
“Even after taking into account the
power generation from Tuaicorin,
Kalpakkam and Kunda, a shortoge
of 3960 kwh power is anticipated in
the Southern Region by the end of
1983-84, major portion of which is
expected to be in Tamil Nadu. In
order to meet this situation, Govern-
ment of India sanctioned setting up
of Second Thermal Power Station
of 630 MW capacity in February,
1978.”

Then further :

“According, by Neyveli Lignite Cor-
poration submitted a proposal to
Government for expansion of II
TPS and IT Mine at an estimated
cost of Rs, 638.95 crores and 334.77
crores respectively. These projects
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have since been approved, in princi-
ple, by the Government for imple-
mentation. The exisling II TPS will
be expanded from (30 MW to 1470
MW und II Mine from 47 mt. to
105 m.t. per annum to meet the
addit’onal requircment of lignite for
expanded TPS,

You have mention'd about the II
TPS and the 1T Mine ‘in Tamil Nadu, a
propos:l ¢bout which h-s been made by
the Neyveli Lignite Corporation. I
wou'd request the Government to  expe-
dite these schemes to inp'ement to
safcguard the interests of the peop.e in
Tamil Nadu and the Southern Region.

What is the present position there?
There is no power in Tamil Nadu.
Although the Government is in power
there, the power, the cnergy is not
available. The Government of Tamil
Nadu is having no energy to produce
energy for the people of Tamil Nadu,
There is 75°; out in the supply of power
in Tamil Nadu. Therc are no street
I'ghts in Tamil Nadu. There are more
than 1560 vil'cges in my constituency
and all of them are very badly affected
by the power cut,

Further, there are 10 to 12 lakh
pumpsets installed in the wells for
farming purposes For all these pum-
psets., the Tamil Nadu Government
announced six-hour supply of power
daily? 1 am myself a farmer, though I
am a lawyer also. Cnly a few days ago,
[ was in my constituency, Dindigul, I
was there for three days. I was told
that the farmers were not getting power
supply for the’r pumpsets even for one
or two hours once in 3 days. After
every three days, they are gett'hg power
supply rarely for one or two hours. As
a result of this, even the cultivable
lands have been converted into deserts
in Tamil Nadu.

The farmers could not produce any-

- thing for saving their cattle, for saving

their children and even for their day-to-
day needs, That is the difficulty of the
farmers there. Because of the clectricity
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cuts, all thh industries, firms mills and
factories have been closed there and
the Government is aware of this fact.
As a result nearly seven lakhs of workers
and employees have lost their jab thro-
ughout Tamil Nadu, In 1976, the
unemployment sitndtion, there was 527
From that year upto 1980 when again
ADMK reg'me come o power there,
the unemployment condition had risen
upto 67.75%. In the year 1982, the
unsmplyment position had further risen
to 75%. Therefore, the unemployment
position is very serious in Tamil Nadu
because of the electricity cut there,
The reasons for the cut in electricity
in Tamil Nadu are :

The Tamil Nadu Government have
not taken any steps at all for repairing
so many thermal power plants in the
State. I will quote certain instances,
There is a big power plant in Tuticorin,
which was previonsly producing more
than 350 megawatts. Now its production
has been reduced to 100 megawatts.
According to the Reports of the comp-
toller and Accountant Genera! for the
year 1980-81, the Tamil Nadu. Electri-
city Board had taken more than six
months time to erect a power trans-
former instead of the normal time taken
to erect it within thirtyfive to fortyfive
days time. In a few cases,, the Tamil
Nadu Government has taken one year
to four and a half years for the repair-
ing work of the transformers. About
30 small capacity power transformers
are lying idle for a long time without
causing any repair by the Tamil Nadu
Government. Another 30 transformers
worth about a few crores remain unre-
paired for three to four and a ha'f years.
Two big transfermers imporied from
Canada failed to function in 1978 and
even now they are lying idle without
making any avaliable repair. They have
also not even taken the step of inviting
some of the experts from the same
Canada firm to get them repaired or to
get them replaced. The total number of
transformers which wanted repair rose
from 692 in the year 1978 to 1,928 in
the year 1980, All these are lying unre-~
paired,
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Mr. CHAIRMAN These are
matters to be discussed in the State
Assembly.

SHRI K. MAYATHEVAR : No Sir.
I request the Central Government and
the Central Energy Ministry to give
direction to the State Government to
repair all these defunct and unrepaired
things. Tt is the duty of the Central
Government also. We are the children
of the Central Government, when the
State Government is absolntely defunct,
when the State Government has broken
down absolntely, In such a case where
have we to go? You are the Chairman,
you have to protect me. I am your
child. Tamil Nadu people are your
children.

MR. CHAIRMAN : But your Party
is there in the State Assembly.

SHRI K. MAYATAEVAR : The
Tamil Nadu Government wanted to
shift the burden on the Central Govern-
ment. They say that because you are
not giving coal, they are unable to
produce more energy and supply it to

the people.

Yesterday, the Minister said here
that the Central Government has taken
steps to transport as much quantity as
they can, to Tamil Nadu Government.
So, that the charge by Tamil Nadu
Government against the Central Govern-
ment is absolutely false.

What they are doing is this from
1976, they have been trying to purchase
three ships. The first shipping deal
attempted by Tamil Nadu Government
was in the year 1977-78 from Bulgaria
for Rs. 100 crores. It was not permitt-
ed by Government of India, because
there was some attempted malpractice
by certain people-commission or bribe,
(Inierruption) all malpractices. Tamil
Nadu Government’s second attempt to
purchase some ships for Rs. 100 crores
was from West Germany, which was
also not permitted by the Government
of India. The Ministry of Shipping
rejected it because they said Tamil
Nadu Government should go in for 3
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better ship at a lesser cost from other
places. So, the West German and
Bulgarian deals were rejected by the
Central Government, i. e. Ministry of
Shipping.

Now they are attempting to purchase
three ships from Mishipmishi, Japan,
and from Hetachi under kayo in Japan
for a sum of Rs. 66 crores. Three part-
ies sent the tender, but the tenders
were opencd without the presence of
those parties. o g

This was the third deal in ‘this
matter. So. for the last 5 to 6 years the
Tamil Nadu Government could not
purchase ships from Bulgaria West
Germany and Japan because of malprac-
tice and fraud by some people. This
was the reason for their not being ab'e
to transport coal to Tuticorin, So, I
request our able Minister to deliver
the goods and save our peop'e by giving
suitab'e direct'ons and instructions to
the **Tamil Nadu Government to wake
up and work for the people, otherwise,
we will not be there any more, So, we
want more power from you, so that
more power cou'd be given (0 Lhc
people of Tami! Nadu

\ . -
g

MR, CHAIRMAN : This is not the
fdrum to speak in such a language. The
Tamil Nadu Government is not repre-
sented here. You should not use un-
parliamentary ianguage,

SHRI K. MAYATHEVAR : Their
party members are here, What is the
unparliamentary language ? P.ease point
it out.

MR. CHAIRMAN : I will see if
there are any such words.

SHRI K. MAYATHEVAR : With
these words, 1 support the Demands for

the Ministry of Energy.

MR . CHAIRMAN : This is not the
forum, a
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SHRI K. MAYATHEVAR : I
request the Central Government to pro-
tect us Otherwise, we will die in the
long run, (Interrnptions)

SHRI K.T. KOSALRAM (Tiruchen-
dur) : While speaking on the Demands
for the Ministry of Energy, I would
like to say a few words about the cri=
tical power situation prevailing in Tamil
Nadu.

Industries in Tamil Nadu, both
large and small scale, have come to a
grifiding halt because of power. The
hon, Minister Shri Shiv Shankar knows
that there was a 100% cut all over
Tamil Nadu last month. Now it isa
75% cut.

I need not dilate on the consequen-
ces of the closure of industries which
would result in widespread unemploy-
ment, of lakhs and lakhs of people.

T know persona'ly that even in the
1st phase 'of Tuticorin Super Thermal
Station the plan load factor is just 40
per cent, 1 d6 .not know when the
second phase will' be completed’ ‘and
when generation will start. I see reports
in the Press about the deficient equip-
ment supp'ied by BHEL. I do not khow
how far it is true, The hon./Minister
should explain what is the real fact.
But one thing I know that the high ash
content of our coal is the cause of low
generation of power in our thermal
stations. I demand that the Ministry
should take research steps for reducing
the ash content of coal. The ‘réS&arch
effort may take some time to yield the
result. Till then for the super thermal
power stations like Tuticorn and other
stations, the import of special coal from
countries Wke Australia shou!d be per-
mitted w’thout any reservation, Why I
am impressing"upon this is because my
friend Mr, May_a!heyar spoke ut it
in a different language’? Not even for
one hour, the agriculturit§are getting
electricity, So, under such a condition,.
Iam plcading with you to a'low the

import of high grade coal it because the

**Expunged as orcered b& the Chair. -
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ash content in our coal is so much.
This is my earnest request to you. I
understand that the supply of coal from
Bihar for Tuticorin Plant is haphazard.
The State Government has sought the
pemission to import coal—S5 lakh tonnes
of coal from Australia, This must be
permitted so that the present crisis in
Tamil Nadu can be overcome.

Similarly, the import of gas turbines
should also be permitted. This is the
most important thing, In Tamil Nadu,
we are suffering. The AIADMK Govern-
ment is there. I am not bothering about
this government or that government.
Five crores of people are suffering. The
Government of India should help the
people in Tamil Nadu, When we are
importing many unnecessary items like
soda ash etc. why should not gas tur-
bines be permitted to be imported ? A
few crores of rupees do not matter much
to the centre,

The hon. Minister knows haw
China has tackled the power generation
problems. All over China they have
installed many small hydro-sets produc-
ing 5 MW. We should also go in for
this in a big way. When we have allow-
ed precious foreign exchange to be
wasted in the impotr of colour TV sets
recently, we should have gone in for the
import of such mini-hydro-sets from
South Korea and Japan.

From the Annual Report I find that
three places have been chosen for this
experiment, I am real]ly surprised that
the officials of Energy Department go
to France and Spain to study the tidal
wave projects. Why should you not send
some officials to China to study the
mini-hydro projects working successfully
there ? T would emphasise that this is
a worshwhile project and we should go
in for this seriously, Thank you.

ot Wt wre fag (&) wwnafy
wEgEA, A9 W § faadr geareq §
g F qrasE w41 @ g faaw
aftaweger  goArwnd, fadast
framt #Y fadw wfead &1 amar
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FA1 937 | fae g F Ieqrq § Aear
agr afsq 97 aF gw fag g oW as
T agar a1y g fama & fauw
LA I AT HEAr § g faAwy
gz wiaw W Agi § v faga g Far
20 gAY FTAHA ¥ weasa famwa wv
faar war § 1| arw fagdisw &
eaNa S AIFATT &, SAFT FIaifaea
39 & fau oqF qrgT 1 JIAAT €,
afea g v & ag waifeag agh v
ST FT & | THET [FAT FIWW AL
fe adsaw frar sar @, fawa anga
F faeery me fear sy & «rzA
dig & st &, afeq fagar a3 a5
Ag0 gg=rs T faad adaEt &6
uga fas a%

QAW A GIY SATAT FITAT HIL
gAY 8 | faset & fag A Ay &
HITLAHAT Il § | WAL GAT qIaT
€T F1 XG4T g 9T FI JArA Qv
& gumwar g f& weaww § samer
fasa &1 seqraa g aFar g w1 gt
amt #t faga faa asdr & agr
q7 Sa-faga afearsarat qv sqm@
fagr strar =fgg

qAl A% WeqwAW F qIHW A
aga &9 frar war g1 wE@E 9E
zagadz ¥ g ar faw @ @), a9
ag FA1T WA K AT 14T § AY
3qH fgaea fegr orar & 1 afz 37
SEFTAT F1 Seal €ArFa fwar @y qv
19 F17 § A gfagar 1 awar )

T8 FW & gra ge W & fA3AgA
FE a7 IT TATHRI &®1 AH  SATT
sqra faqr ey o fag? g & =@

it ¥ wOAT qewRT AW g
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FANT & weada 4,5 wafaar
Tew & o, @t @ qw, €& ow)
T3 €Y qF AeANRY F geaAa wrar
§ Afea za% gemifipe gast agi a2
g | 981 9T 17 &3 ¥ agi & wfy-
wifeat #Y fado gfasr & ara &),
afeq agi & @Y a¥ wagd w
w1 &1 ®Y Ffeard s1 amar sAr
q3AT & 1

§ fadzw s€ar f5 sofas &
fedftaa  fear s« o gfaaid
wafaal & grar )« §, 7z fedfraq
% grer & wid | agi sradEeT fagad
grar wifgd

FIAAT § F19 F77 X AIFA
& sitgq & fa¥, gramw, foaw o
wiafy &1 gfaarg aga sedr § 1 7t
9T AN F1 gAZ § AH qF FA
FIAT 9T § HIT HETWITE § &H
FIT & 0 A AIAT SIA AYgraT I
EafFr g @ F ey alx 1A &
qrat w1 gfawr agf & | o arat WA
% fd gowey glar @, ag S« wwg
w1 agl faw qrar &1 ag & AR
qrEY FY g § 13 § wgifEw agi 93
aw w1 g3 w1 gfagr agf v g
S A oEEISE #T g9g ¥ AT A
g ar AR g iy &, 3% faw 1§
EEOAIA 7 1 §Y a9g § F  gATH
agl @1 aar @ AAAag § feeqady
dr § afea agh ax wrwe o Ay §
iz wWafaees & adi § foad &
gfeg s fafsaar &1 =gy gt
g% | TEFY TIE W GVHIT HT 607
Rar wifg | faar 1 efie & qagd
% qeui & fag q@if #7 gaew W
fear snar wifgg aifs #9 & w7 @)

g & =9 § gAHr Afger gaAx
% | Fgi 9T Jegw @y WA A0fEY
arfs faar &Y sqaqeqr g 9% 1

Yaifean & grarg § AT fAATT @
f& $feaq graw oy fegrgeara 93-
faam £ MT J a1 9 qIFEIT O
gzis &Y ot § ag areqa § fasy
famdt =ifed sasr agf famar &
afes o St #1 2 & qrar § o fw
SAFI HEY T ¥ |AAY A @@ Al
gia & 1 mra St wver Ay favifea #3@
g sau W afqafagard szt sray &
grztegy § it arfad iy § gA 5%
Z%T 93z w7 faar sar & 7z faasa
§ o ga®r geevey faar srar &
qzr faaga g fF saw sara & sqnar
gfaaid faaat arfga

st ga wogw Fag (afear) o
JgTHA  grEd, casi fafqedr
fenrgg a3 sga & fgear ad gq
AHTH AIAAT G54 ¥ FAT HHE G
TRtz farar g6z ) 1 T@F A9
f& gwr &1 Wz gg grar fear
FTEre fraal & a7 & qram &
afggiag uw gotea & 5 €§
gHE § UF AEAIT AZIATA KT ©Y
g &1 fqar § | 5@ gaeqr 1 AFT
A TIF UF FI4T GV gE &

Fal & fawe & famiesr & WL
¥ o #ifr waars @ gawr gF [T
ag fagar & fe qeqad W@ & Ag

wged agr g, amwifas qaw #®
gfg g€ ¢ aar wEalw Fgar & o
W@ g fage s grag ¥F gaEa &
arq wga1 AT fF @ 1964 #
agi I aqar § fRemad s wqgar
g€ 1 | 39 awy WY g9 AUq ¥ quar
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l[sﬂ gd arraw fag)

F1 1€ Y I qeFrSATA qATA AT,
q, FAZIATT Jg® A Fg ATTATA
fear ar f 0 ¥ o¥nfas o w §
yor-fawa Fictamw FY egrqAr ]
ST | FgiAF AN ArAFA L, IF
AT A GFT ATAAF TH 74 § faay
A Afan fafaez go # (faa gFz
ST #37 SrqTT TN qg TH AL W)
¥l ¥ 28 Far7 fagr fF adAT
dr-wfase wiesaw w9 afafy
gq graey o afzg v 0f ’ﬂ arﬁ i

zd a3 =7 fawrfeg &1 ot FT&FH RSl
3@ ¥ 19 Fgar qzar § R 3599 ¥

FIATE F iz o, fagrz wsy § zaAy
Tigfas aeaar O ¥ aragz. fage
zaar fager gt & f5 3zt 0x oF
AT wrfg F1 IAT WY 9F |IT
gt gAr & AT ¥ qa-dfawa
FIETAFH FAT A0 AT, FAfH AGT
9T qq9T FT GIATT AT E1 ZEH
varafas 7ive gaar samar g fF
I[1AT F FIIEN AN AT FHT 8 |
TPFRTEZFAT AET T § WIGG § | 6EH
gt 9T g, ana ¥ wmr A4y g W
F1TF KT T A1A1 F AoIT g | fiRT

1 zadr gt av ewifrg agf frar
sraT & | midmEr ¥ fragw faar fF

agi 9T GUET FIA FT F1L@AT
awrar strawr, sfE aqr @ sar

g fr dr-dfuwa gi 9o o, 453
qFTH FEL FAT TAT WX ‘T‘(T‘?S'TFT Fgl

AT AT | TAAT I § A2 faFwg
¥ WO gl wAEg g1 T E | AITH
gAFL arsga g1t & are-are gear
F F qrg AT F1€ FFAEr g w1
SITAT &, SE wI F1 a9 A F A0S
¥ ATAT Y ATAT § | AT FT gAAT
Tzt frdig #gt 9% da gmr g fE
7z afq ag 7rEl wqAY ST AW wE
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FI A AT § AT AFATT GATH
FATAT § | TH ALFE IHIT FT A19
agt faar srar

FIAN FY 1T F1 A1FTT ) FIr TIAT
& s ®rad &Y qarare § afg gf &
gi, afg gd & wae fagre «v feafy
1 Ifge | fagre #y feafy ag 8 %
rrfy ws@ & o w19 § 7 SR
gIA FIATTATH & 1 3HAIA &1 ST
frarg agt wrate wwar &1 wrfear
ar &y wfafafaai gagrr § azdr v
g & 1 3gi #1 maar sraw gfag
gt qrar g 1

UST AT { =1 Feqrw WA &
g3 T Ja19 37 g0 zasi fafqezz
q ggrar ar f5 NN FHFAA A
FHY 17 FT Fifmw FT @ & 0 AT
dr.oq. IFTA F1 1978-79 § 26,11
FUT & &7 371 fzar qar &
1981-82 ¥ 34.14 FT &7 FT &I
faar war ) &t gafa & o v & o7
q a#1fearag .71 FUT' ¥ IJIFT
21.91 ®UT ®IT FT g1 747 | FgI
srar & f& daarz & zfg & fag
SHIIU T &9 FII1AT AT § | AIT
qraIT § #1¢ @ra afg A gf g A
Y & g # 1977-78 ®§ 17,48 fafqaq
z7, 1981-82 # 15.73 fafaga 7 *1
g gf | & & vw § gEY gafa §
6.95 fafaas za & ag%v 7.25 fafa-
a7 za F1 3fg g 81wl gmi A
df ow F g, = FeoAT, Fg @ A
fr us sifezx w1 arz faar aar 3
afFa 7o g4 ¥ mw aF F15 Fd-
ardY A8 #1 7€ 31 qwar  fF agi w18
FIA-5TET ATH £ F1E A1 AG @
7§ § 1 wo fa¥Argse Al &7
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AN @ 91 @ § fomd wIw
awgd FY gAY F@ F1 A WG
3T TATH ¥ Frg FIAY of, ITIR
oA w1 & fase faar & oo
7zt F &7 B @y w &Y

7 fagiz @y feafs &1 a5 a0
=|1gar g | fagre & ara wig fawar
FT A7 AFZFILIE § | IAUAYR,
UAAZA, ATTFIAGL FIeTRIPI F
faeqrz ¥ faq fagre qiga & 25 &
FUT 77 FT QATFAT AT 4T |
fagmg carq § A0T 78 @9 A€ gAv
M Fgt &5 fasg &7 gar
qrET gAFL grAr g fr o fasag
AT H FEATHI GIFSA  qral
SIwaz F1 AAL G 4T oY, 39 9T A’
F1E F18 T 780 AT 1 9§ F3T §C
g% @ a1 & 5 g9 i3z & feg
arg #0F ®947 A9 wFATAIAT F fax
car war av afsa g as g &
AT AL gAT | Ag AIFAT H A3 A
qgf asr g & | FATI4 IV WA
qIa 24T AT FAT A AAT, TG HI
g9 SAAT gy & 7 FAT A qAATT
gisrar £1 frarfeaa fearaar ? mifaz
fagrz & @1 g Frar § s fagre d
fwet goz gzaa qraz qfearsar &7
fasra ®17 98 g1 @ g | FOAT Y
A1 faea1T QAT oY a7 45 FAT {9
¥ oe gf oY | ag ad qT AT AT O
90 T #T g1 TAT § #HIY WT TH
I TF TEF AFAT ¢ | WA GATHL-
qT ¥ ®iFY qIAT AT €A A9 G
& « zawr 0 faata w14 aga OF 737
gur & fastalt & wraw § fagre v
aFt giar &1 fawst & wAS S
I5ig ¥ fagra #1 drg AT FUT w0y
wgwEAT gar g Agh i &

Fara1e fredt s @ 2 @ @@ A
fagrie & a@rg oF fagrar &1 ar
sgagi fear s @ & faw
Faifeat 1 =t £ a4y § w7 faw
feafa w1 5% fwar war § gag 3qy
AT 7EY qrar w11 Y fagre & Ay
H gEAIT W T A7 A1 g AFA
SAIAGET a7 aFAT g, fqq a1 gHaar
FIAI TIFIT & 197 Ffzq Frm

SHRI M. SATYANARAYAN RAO
(Karimnagar) : Mr. Chairman, Sir, about
ten years back, when Dr. K.L. Rao was
the Minister of Irrigation & Power, he
used to say in the House, whenever we
were asking for irrigaton or power
projects, “I am a Power Minister without
politica] power”. The difficuity is that
the hon. Minister, Shri Shiv Shankar
and three of his colleagues, who are also
Power Ministers, though they are good
Ministers, unfortunately, the Planning
Minister is not supporting them. That
is why he is not able to satisfy us.

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN) : How do you
know that ?

SHRI M. SATYANARAYAN RAO:
1t is very clear from the Report. While
they have asked for a bigger sum, you
have given them only Rs. 839 crores.
They need another Rs. 307 crores.

SHRI P. SHIV SHANKAR : Here [
support the hon, Member.

SHRI M. SATYANARAYAN RAO:
Without sufficient allocation, he cannot
do justice at all.

SHRI P. SHIV SHANKAR : Kindly
persuade him to get more.

SHRI M. SATYANARAYAN RAO:
That is why I am making this request in
his presence.

Sir, everybody knows, ..

PROF. N.G. RANGA : The same
thing is happening in Andhra.
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SHRI M. SATYANARAYAN RAO :
Everybody knows that power is very
important and without power there may
be neither agricultural producton nor
industril production nor any other
production. It is not possible to have
any producticn without power.

Sir, the Planning Minister is 1unning
away.

SHRI RATANSINGH RAJDA : Sir,
the Minister has walked cut. Is he stag-
ing a walk out ?

Mr. CHAIRMAN : He did not want
further pressure !

SHRI RATANSINGH RAJDA : If he
is here, more plan allocation can be
there.

SHRI M. SATYANARAYAN RAO ;
It is the wumanimous opinien of this
honourable House that more aliocation
shculd be there for power sector, I
would like to congratulate owur hon.
Minis‘er, Shri Shiv Shankar. After he
assumed Ministership there is much
progress o far as oil is concerned. After
he bccame the Minister for Power and
Energy,...(Interruptions). I isa gocd
thirg. That is why he is ‘Shiv Shankar’,
Somebody is tellirg that he has a Shiva
and a Shankar. He has got thrce Assi-
stants also. We say that ‘God’ means
gererator, originater and alse a destroyer.
But here there isa Ged. This ‘God’
means generator, orerator and distrituter.
$o0 he is also a distributor so far as we
are concerned.

SHRI RAMAVTAR SHASTRI :
{Patna) : Solicitor also.

SHRI M. SATYANARAYAN RAO ¢
About thermal projects, al'hough they
are mak'ng the best efforts 1o see that
there is more production, yet, because of
cerfain  diffictlties they are not able to
achieve the targets which they have fixed
so far. As ycu know, the thermal project
requires sofficient coal. Coal is an
exhauvstible ccmrmodity and just now
scmebc dy was referring to it. But accord-
ing to this Report, ccal will last only for
about 90 years or for a maximum of 1(0
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years. After 100 years, there will be no
coal deposits. That is why it is very
necessary that we should emphasise on
hydro-electr'city. It is cheap and also we
have got mary natural resources, we
have got many rivers. On this aspect
we have neglected and this Report is
there about hydro-electricity. The shortage
of hydro-electricity is very much there.
Only 30 per ceat of the power generation
is from hypro-electricity. Th's is not
enough. As a matter of fact, we have
got very-very big rivers. About the
Brahmapu'ra river, some scientist was
telling me that the Brahmaputra js a very
rowerful river wh'ch can generate power
that can not only meet the requirements
of India, but also the whole of Asia. I do
pot know, I am not an expert, but some
expert was telling me like this. But
unfortunately we are not exploiting this
river. Of course, sufficient money is also
required for this purpose. But when
this potentiality is there it is high time
that we utilised this river potentiality
which is available in plenty and as per
the Garland programme-—it was the
scheme of Mr. Dastur, he had given this
scheme long ago—he wanted to connect
the rivers from North to South, In the
North, in the Himalayas, we have got
many rivers—the Ganges, the Yamuna, the
Beas, the Sutlej and other rivers. Also
in the middle we have got the Maharadi
and also the Narmada, the Godavari, the
Krishana, the Cauveri, the Tungabadra
and also the Pennar rivers. Like this,
meny rivers are there in the country. If
these rivers are conrec’ed with one an-
other, 1 think there is a possibility of
building big dems whica can produce
electricity. That possibility is there. On
the one hend we are facing floods and om
the other hand we are facing drought.
In the North every year they are spen-
ding crores of rupees to control the flood
situation there. Instead of spending
money on contro!ling flcods and meeting
the drought situation, it is better to spend
the amount on this scheme. Of course
it is aigued that there is not much
money. If sufficient money is not
available, we should approach the world
Bank and other Infernational Banks for
this purpose. If it is dome, most of the
prcblems will be solved. 1 hcpe you
will consider it very seriously. The hon.
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Ministers Energy, Irrigation may sit with
the Planning Commission and work out
a scheme. Then they can approach the
Cabinet. If the Cabinet approves, it
will be a very good scheme. Then there
will be no shortage of power in our
<ountry. I hope the matter will be taken
up very seriously.

I would like to congratulate the hon.
Minister, the engineers and other peop:e
for going ahead of time in so far as
Super Thermal Power Project, Rama
gundam, is concerned. When I was told
about it, 1 was very happy. The people
are very enthusiastic, They are doing
their work very nicely in good spirit.

Class TV employees and other em-
ployees are not being recruited from out
of the local people. It is unfortuna‘e,
Even for small posts the officers are
bringing people from far off places. The
local people over thers are very much
worried on this account. [ would request
the hon. Minister to pay a visit to
Ramagundam Thermal Power Project and
consider this problem. I hope he will
soon pay a visit.

In Hyderabad, recently he met consu-
mers of gas. About seven or n‘ne people

died because of an accident. I am very.

happy that the hon. Minister on his
visit over there took first opportunity to
convene a meeting of consumers. He
instructed the officers over there to sce
to it that such things do not occur in
future. He asked the officers to explain
the cause, He did so to remedy it so
that ther is no repetiton. Iam very
happy about that,

It has been said that India will be self
sufficient by 1989. T hope that under his
stewardship we will achieve self-sufficency.
Since he assumed charge of this office
there has been on increase in production,
As a member of the Estimates Commit'ee,
I visited Bombay High. Work is in
great progress. The engineers and others
are doing a wonderful job incpite of the
fact that there are so many difficulties.
But they are facing them badly.

Shri Somnath Chatterjee wanted to
ka>w when OPEC countries have reduced

the price, why our Goverament has not
reduced the prices. The Report mike,
it simply clear. Whatever amount is saved
because of the reduction in Drices, that
amount will be used for exploration and
development. Afterall the Government
is not keepimg that amoun! in their
pocket. That will be utilised for further
exploration, production and developinent,
We should not grudge it,

We should not neglect rural electric
fication 80% of our peopie live in rural
areas. We should not only bother about
Urban peopie bu: also think about the
rura] people. We are nogecting this
sector. The agricultursts and the peopie
who dep:nd for their livelihood on
agriculture are 70%. About 807 people
live in vilages. Unless you provide
electricity to them at a cheap rate, it will
not be possible to develcp our country
and we will not be able to bring about
in p ovements in our agriculture. You,
therefore, concentrate on rura] electri-
fication. People are coming to me and
say that they are not getting electricity.
If you imp'ement all these things, it will
be possible for you to give them sufficient
power.

I am happy that Shrimati Kishori
S'nha was referring to the Gedavari Basin.

Why does the report not contain
anyth'ng about Godavari basin ? The
Minister has amnounced this in this
House and also outside that we find out
some‘hing, some deposits in Godavari
basin as well as Mahanadi basin. Though
the report does nrot say anything about
that, I would like the hon, Minister to
throw some light on this as to whether
we have got some deposits and if so
what progress has been made. What is
happening ? Is -exploration work going
on there 72 I wou'd request the Minister
kindly to say something on it so that the
Members will be satisfied. I will be very
happy about that also.

‘We are concentrat'ng on tharmal, sup-r-
thermal and hydel projects apart from
nuclear power which 8 not with him.
There is a talk of solar energy. We
have got sufficient solar energy in this
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country. That can also be dcveloped.
Tidal wave, wind power and other things
sohuld a'so be undertaken. 1 am happy
that I have seen in the report that we
have also requested some experts from
France and other countries to come here
and assistus. We are taking the techni-
cal know-how from them. If you
davelop these things, I think, we will
be able to ach’eve our targets not only in
the conventional energy but also in the
non-conventional energy.

SHRI K. LAKKAPPA (TUMKUR) :
Mr. Chairman, Sir, T do not want te
express the same points which were alre-
ady pointed out by the hon, Members.
Iwold I'ke to explain the difference
between the develop'ng countries and
the developed coutries.

After the re-constitution of our Ener-
gy Ministry—of course, Shri  Shiv
Shankarji is not a techn'cal man but still
he is enersetic and veary resourceful
because he can understand the subject
well and he can bring a new shape to the
important Ministry, The country’s
whole economy and its development is
based on energy and 1 need not empha-
s'se this, Let us look into the energy
shortaye and the power shortage in this
ccuntry for the last two decades. He
must take this point into consideration.
‘A develcp'ng nation like India cannot be
cempared with the developed nations
because even an apport'onment of resou-
rces available in the iniernational field is
not properly distributed to the developing
nations. Therefore, we are having an
energy crisis in this country. It is a g'obal
phenomenon, and in the light of which
certain factors develored ia this country
have to taken into considerat'on. Let us
analyse this. The dcveloping countries
necd an increasing share in the wor.d
energy and oil for their economic deve-
lorment. But even today the OPEC
countries where we are very much
depending on their dictating terms so far
as the purchase of oil and petroleum
preducts are concerned, are not showing
any sympathy. We are not still self-
reliant on the basis of avail ble resour-
ces in this country. Augumentation of
the resources avzilable in this. country
needs enormous func's and also technolgoy

ATRIL 6, 1983

Matters Under Rule 377 384

and other things. On this background
wer should view this,

The power dificit in this country today
causes, accordng to the information
availnb'e, more than Rs. 12,000 crores
of net loss in the industrial development
and our industries are today starved of
power. The industrial growth has been
envisaged in our earlier Budgets and
even in the present- Budget is not going
to be achieved- 7); or 8% of the growth-
because of the piucity of péwer. In the
financia] year, the power ciit: faced by the
industries may be; by about 20%

Every State is facing -powet ‘crisis.
Also, we have to achieve what. we have
envisaged in the gtidget in the ma.tter of in-
dustrial growth. Ultimately, the economexc
growth of this couatry is very much
based on energy. Therefore, the energy
crisis has to be arrested immediately' and
the crisis should be resolved in such a
manner that the natural resqurces of the
country are utilised properly. The
largest single manifestation of the Snergy
crisis is due to the short supply of oil and
petroleum products,

Many of our friends have said about
the internal resources mobilisation, aktout
science and technology and about the
deliberations and conclusions arrived at
by international confererces.
ple, in 1980 -81, there was the United
Nation’s conference on the Development
of new and renewable sources of energy.
The development of new and renewable
sources of energy is the most important
aspect in which the Government of India
has to take keen interest and to see the
guidelines given by the international
conference held in Nairobi in 1980-81
where the Prime Minister of our country
gave a key-note address. She gave a
key-note address to that oofexencc I
quote :

«“As the prime Minister, Mrs. Indira
Candhi.said in her key note address
to the confererce, measures must be
taken to increase the use of mature
technolcgies in renewab!e energy such
as the fuller harressing of hydro power
po‘ential, coal technology, large+
scale programmes of reforestation and

e ‘
For exam-
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energy plantation, biogas production,
the use of solar energy for low and
medium temperature requirements
like water pumping and of wind and
solar energy for pump'ng. Let a power-
fu] call go out from this conference to
make energy a focal point of contem-
porary international cooperation and
eollaboration,”

The gu‘delines given by our Prime
Minister in the form of 12 -point pro-
gramme at the conference have to be given
a new shape by th’'s Ministry. Therefore
I would urge upon the hon. Minister to
take serious note of these guidelines
ard the key note address given by our
Prime Minister at the Nairobi conference.

Let us analyse the whole thing. We
are import'ng oil worth Rs, 40,000 crores.
We are sperding a huge amount of Rs-
40,00 crores on oil. What about our
ONGC? How is the ONGC functioning?
We have spent crores of rupees on havihg
the CNGC. Of course, recently, the
hon. Minister Mr. Shiv Shankar, has said
that there is a break-through in the
functioning of the ONGC. So far as the
use of technology and also the sophosi-
cated methods are concerned, the ONGC
is furctioning very well. I appreciate the
efforts made by the hon. Minister. But
at the same time, I would like to say
that there are certain drawbacks in the
functioning of the ONGC. The delay in
the proper functioning of the ONGC
should be examined and should be probed
into because every rupee that we spond
on the ONGC is the price paid by the
people of this country. The coun'ry’s
economy is based on the exploratory
results of the ONGC and its conclusions
will make a new change, a new life, a
new society, in this country. With this
aim in view, we have put the people in
the ONGC to manage the situation.

We have got various press reports
and we have also got various
letters  written by  various seetions
of the people on off-shore drilling to say
that off-shore drilling is not properly
organised. I would like to quote certain
matters which have been brought to our
notice :

“To talk about Member Offshore who
according to my information has been
with Engineers India Limited was
appointed Member Offshore of
ONGC located in Bombay because
of his expertise in structural engineer-
ing for the construction and ection
of production platforms.”

This is where the delay has been
caused indefinitely and where, according
to the objects and reasons of that organi-
sation, they are expected to bring about
results. Why have they not got the
expected results?

Why, on certain matters, was it
delnyed ? Even regarding drilling even
using the expertise opinion, according to
the ite:n below, threre are certain oil field
programmes which are envisaged. But,
the activities of the vast expanding oil
programme in this Ministry have not
been coordinated properly in order to
bring out the result early.

«Rig Pellerin while drilling in the
Godavari region, BOP was lost and
the man in charge of drilling told
that it would be recovered thus
resuiting in paying a daily rent for a
period of 40/45 days at US $70,000
per day which had to be finally given
up.n

How much morey have we lost in it ?
We are not taking even the prudent and
precautionary measure of taking certain
decisions and we are Josing money and
we are delaying the organisational set-up.
And again there was a person,

«Sent to Singapore to geta replace-
ment of BOP and brought back again
for operation. Same thing happened
on Rig Gettysburg—BOP was lost
for careless handling and subse-
quently losing millons of dollars to
the Commaission.””

Where is that money which has been
put by this country for such a project
organisation ? How did this delay,
inordinate delay, carelessness of the
organisation and lack of coordination and
the conflicts among the officers and



387 Matters Under Rule 377

[Shri K. Lakkappa]

creation of inordinate delay in organisa-
tional set-up take place ? For the delay
that has taken place in bringing out the
result, we are losing outside and inside
the country. Where do we stand ? How
can we become Seif reliant ?

According to the world record and
even today, OPEC countries are fac'ng
even the drying of their oil wells, and
the whole world is even tody thinking of
finding out, the other-non-conventional,
what is cal'ed, energy system, and when
many of the countries are self-sufficirnt
in this and Sudan and Japan and other
countries in Europe are all self-sufficient
and they are uiilising th.s method, still
we are having certain oil availab'e in our
country and plenty of natural resources
are avaiiab.e in this country, but we are
not doing the work preperly. Organisa-
tional set-up has not been done.

“Sagar Prabhat—drill ship built in
Germany at Kiel Slipyard was taken
del'very at by ONGC with no sea
trials™,

The reply was, there was a sea trial.
The report given by the officers is not
only wrong, it is erroneous and it is
punishable. There was no sea trial of
the machine for which we have paid
through our nose and money spent and
squandered  on the  ship, with
inferior material and equ‘pment for
finally when it arrived in Bomby it cou'd
not operate for over 90 days. One day’s
delay costs how much dollars ? How
much money have we to pay ? Accord-
ing to the information, the Sagar Prabhat
was receved on 5.6.82 and started
working on 15.9.82, One morth’s or two
month’s delay, one could understand,
but it was more. For a day’s delay we
have to pay 70,000 dollars. You can
imagine the amount for three months’
delay, two month’s delay, one month’s
delay or 15 days, delay. It was because
of lot technical snags, because many
techn’cal people af-er they were trained,
have not been able to utilise the'r services
for the purposes for which they nave
been traired; and the people who are
sitting here without any practcal experi-
ence want to man the situation, they
want to do the administration, they want
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to control the whole thing. Therefore,
technical psop'e, where they are expected
to be on the job, are not on the job.
That is how the delay has been caused.

«The building of the vessel was
responsible for the delay in spudding
the first well. Sagar Prabhat was an
all-weather drill ship built in West
Germany. This was announced when
it was brought and started work'ng.
Where was the necessity therefore
to hire another drill sh'p called
Dixyln Filed 95 for a directional
drilling when Sagar Vikas caught
fire 7"

Why ? When the same machinery was
available. the same thing was availab'e,
why did you place an order for another
thing ? We are not technical people. But
when we gather the information, we find
how mach of money has been squan-
dered.

1t is learnt that some of the top ran-
k'ng officers of the ONGC attribute that
the drill ship was not working due to
cyclonic  weather in the month of
November, but the actual truth was that,
in the month of Oc:ober, there wais a
crack on the crown blocking beim and
the whole operation had to be suspended
in the month of October.

They put it very conven’ently that it
was in November and that the weather
was not good in November. But the truth
is that the crack was seen in October
itself. Why d.d they not get it repaired ?

MR. CHAIRMAN The hon.
Member’s time is over. He may please
try to conclude,

SHRI K. LAKKAPPA : The Sagar
Vikas had a blow-out in Bombay. But
the officers did not a*tend to that. The
information was there. But there was
delay, and the delay caused burning of
a'l these things resulting in a loss of over
Rs. 10 crores,

We have gota lot of re'iable infor-
mation so far as the functioning of the
ONGC is concerned. The ONGC is an -
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important organization of our country
through which we can make a break-
through. On-shore and off-shore drilling
examinations and also seismsic surveys
have been conducted; we have been
waiting for the results for a Jong time,
but they have not come. I want the hon.
Minister to bring a certain discipline in
this organization. He should not stand
on prestige but should hold up the
prestige of this country. He shouid see
that these losses are avoided and delays
do not take place.

Regarding hydel projects, my friend
has already mentioned, Plenty of water
gong 10 the sea is wasted. We have
made several attempts on the floor of the
House and have demanded that all the
rivers and other natural resources should
be harnessed for the deve.opment of this
country and also for generating power.
The hydel power is not poliuted and it
is cheaper. The whole world knows about
it.  There are important projects like ihe
Kali. Still there are mary rivers which
are not beng harnessed for Producing
eectricity, There was a questio in this
House ;

“Whether Government are aware that
in many States the execution of power
projects has lagged far behind the
time schedule resulting in cost
escalation,”

And the reply given is ‘Yes, Sir’. That
means, there has been delay. We are
providing furds from the Centre, The
Planning Commission must have an
overall supervision whether the projects
envisaged in planning take their shape,
whether the results are achieved. These
projects must be executed with'n a fixed
time. Otherwise, there would be cost

. esealations and you have to spend more
money.

What about the Mangalore rofinery in

-, Karnataka ? It has not yet come to shipe;
it has not yet reached that stage. Only
the names are heard that such and such
thing will be located, but nothing
happens further. There is a lot of
imbalance in power distribution, Many
Members have already spoken about
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rural electrification, and so on and so
forth, There should be an equitable
distribution. Today Karnataka is facing
an acute power shortage and they have
to go to Andhra Pradesh, Kerala and
Gujarat. But in the other States also
the position is the same; they are also
suffering from shortage of power. We
have organized a grid, but the Electricity
Boards are not under their control.
Where is equitable distribution of power
in the country ?

MR. CHAIRMAN : Please conclude.

SHRI K. LAKKAPPA : So far as
thermal proiects are concerned, we want
to have a very ambitious plan and we
want to see that thermal projects are
implemented in the country. But coal
is not reaching the thermal projects.
Unless thermal projects are built, we
cannot improve our posit'on in the energy
sector, Therefore, all these things have
to be coordinated in this country. And it
should be co-ordinated with efforts from
other countries also. Therefore, this is
a world crisis. This is a national crisis
and every State is facing this crisis.
Therefore, there should be a national
perspective on this issue.

1 once again emphasize that the ongo-
ing projects, whether it be under the
ONGC or whether it relates to the
distribution system, should be given
priority and compleied and if there is any
delay, the responsibility should be fixed.
The responsibility of the public sector in
controlling these things should also be
controlled properly and responsibility
fixed, and the erring officers punished.
The h*n. Minister should take a disci-
plinary attitude on this and unless we
take a disciplinary attitude, things will
not improve. I know Mr. Shiv Shankar
is a very energetic and dynamic person.

SHR1 M. SATYANARAYAN RAO :
You are also giving energy to him.

SHRI K. LAKKAPPA : I hope and
trust that our suggestions and d’scussions
and deliberations and the debate on the
floor of this House will not be in vain
and he will shape it properly and bring
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out the desired results. I wish him all
success.

ot & gw. A (fagdr wgar) ¢
S, fawdt & garw ara W@ o
qiara g1 faarfaay & qder &
Ay fasst 9gt fas qEl T fwam
F1 fa=i€ & fau fas=r 7Y fas qEt )
giz A &1 A fager adf faw
qidT | Y g9 3T § | zEF A9
gardY #ifad gyFx fagar & amw
fazat szt ar W@ g i fagd
qAFTTF I 92T I A fawat &
are azr fag | agh & geg #A ¥ 0F
9@ w1 @ ¥ qarar fw ag afg saw
21 aifF wAF gequ Ag AT wEF
wfFa givg 3@y & feafs gadr &
qray gy g 522 favargd &)
frar fastet faadt 8, ag Fagazaa
AT ST A AT § W IFA AT
qfa fasy ot Y s ax A faar g
fastat faqarady &) 27 ¥ faadr 81
ag §29 ITF 9T FT §—

“This leaves one wondering as to how
these cinema houses run on an average
of 13 hours per day when the electri-
city supplied to them is for 2.81 hours
per day only.”

SHRI RAM PYARE PANIKA
(Robertsganj) : What does it mean ? 30
hours a day ? We could not understand.

SHRI T.S. NEGI : It further says :

“I canpot understand in computing
electricity used, how can a day for
all practjcal purposes consist of 37.22
hours, when accordipg to simple
geographical laws there are only 24
hours in a day.” ‘

" fakarax 13 5% wfafer =ay §
otz 2.81 9 wfafza gasr faselr
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acard grar 8 1 ¥ wiwg § ) gt gwIC
T FE I 9T 37.00 4 &F FO97T
gfafeq faset & 1t § saf® 24
92 &1 g1ar g | I MAATA g1 I
WeIIAIT g | 9% fag as1 97 faar
TAT B |

16.13 hrs.

[Shri Chintamani Panigrahi in the
Chair]

St o7 IAT WA T F1 fAar
war g gan gg feafa & aafFa agi a3
ar g9 @gr aar faar Tar g

st v Ak afawr
UE

gqrq qar

st A, g\, AW ;g feafa @y 741
St STaTa § Ao | wAT ST q@TQA
f& ag a1 MANTT g |

qadra g v a1 feafa g 7
agdr & orq fasiel enaear fad &€
F gia ¥ o a1 R wgT A1 A% Al
faed oY |97 & gafagfadt a1 A
zq sqgeqr 1 gra # faqr § a9 ¥ g%
gug fase #1 qarEy @gar g | A
gmIk 3 ¥ ag fawen &1 feafq &1

yar e & f fasrelt @edt JAT
Fifgq | ST TF FIAAT FEAT agy ar
g aF fawet ®§ gEdr & aFar g |
Fras ¥ garzd & arx § feafs ag
¢ fs fyaar Fgan gk TE OF
qwgz um fea # fasmard gad
gewi ¥ OF A9 IAY AT FraAr
uF fza ¥ faswar 1 g8 9FC
gaw) faset 3 gzt faa awdt @ 7
Fraar agar g &1 Few g
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FITF & @IAT F1 oY 40 qT@IE X
strar fagAraff 2 <@ & A1ad &Y
TAM F 25 & 35 778+ aF YA A1
srdt 8 1 zafao, yu fadzs & fF
fas At @zat 1 srfgo

auT 781 frzdr q F Ay & faw
garar I gg Amangy § f& W oA
FATAT 1T | THAICZ § Ay gET frew
F1 9 FAT4T AT QT AT &1 AN A
gasr fata frar | afsq feg o ag
qT TAT HIT IAF qr7 4 VAT ZaT
faad g1-97 a3 N[ F1 FFT|A S
TqT | YT EY TTET AT 1A ATAT @)
7333 03Tz A7 gfaafadr &
SrEaF &7 AT AT wT  FF ozawr A
FATIT AT AFFT IHIT TR 04T
Far o1 7@ & g fayaa & fr are
a% fagar «fr qarza qr @F g A
FZIF &1 wa Iy feg@mT A
garg afes fawar Fwrat qm arfs
IaT 937, fagre AT Fare &7 FFHT
qUT T g AT | P AAAIG g€
F1 ag e o fF ag &8 A7
wifgr afwa gfaar & v ag J_y
g fr g1z €q Iq1q Jrd M FEfA
g Wr agr g g1 a® & a4%
HIAT ®IAT @S g1 JA1AT § A fFA IqY
F3 famar agi & | fegd Sm F L &
T guT aIFI A qFifF § Fgr 9
f& ggar agr a4 garq | Fg IT 99
M & IATH F A1F HIS 4T, WA
a AT AT JUAT A I TEY I U470
a9-78 # g7 A F gAA FEHTAIT
THIA HAT ST F H FFT AT | AT ZRA
agi & wfasrfeat & sgr ar wsar
fas f& 78 IaT 93T WX ¥
gafag § 1 afFa gaT "7 FWER
gaft @ 7 4

Y Trw ek qfawy : F47 UF AL
ot &Y gTFTT 7 oY @ gAv ?

ot A1, uw. s gy frarat &
FIF) w193 g fFo a1 7O faaga
2 fF @iz ¥w @wm ST WY
gafazfadt qatz @ & fag I«
W1TF & 78t axeq afam wrea &1 A
aaar wifge 1 agt zadr afaar §
faad nfas & afas e § fast
fasr gFdT & | HAT FIFHIT 72-95 A
¥ ary ¥ fgarz 7 T @1 1R T4
g7 AT WYX gow & fao qgfeq qran
§ fastar gadsy g aFdT 41 | Z8fAg
& =rgar g 5 gE-glidl &
FAFT F fATAT F IeqZA F1 71T |

o7 § 3T F 1T F FAT F1FAT
g1 aza gat &1 qra g fw wrs gand
T # Sa1Er AT FeaA 21X AW A
afsT ag adf wraw & qw #4143
@ & 7 97 gWIT AW § AT F1 Jeq0GT
az 121 & & fHT g F41 &3rq o
WE?qEEr A F AT H 0F AR
fayza HTa1 F1gar § 1 agi a1 9T
qidt & FAifH SFTq FT FIIT FIG
21720 1 Fgh & A1 aT & TEAAIA
¥ faq awdr 7 oy & Fgr fawar
A8 faa <@ & 1 9w SRW F qIAT
faai ® gfanfa & @iy aiEl &
gafazfay  @orfr s wifgg
qeEYT zq arg &7 & fF 1980 &
F1Rez wAez YAz W@ gAT afEA
3% gt #1 yafs gawg & T F)
#4ifs agi @Y q¥ FATH § SAA § /T
st & avw & fasel 1 AIEA AL
FAT GIFTT A IA9T & FA AN
awdt | agq & e1A qfegw § o fF
qq A GFAT § | TAAK . & 8¢
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adsr fAsaar =1y fSgd aig-nig
¥ wed fasell ogwiE ST F WY
w8 EF |

9 mEl ¥ g ¥ z@ fawiw &)
afm &1 fatis @ g |

SHRI D. P. YADAV (MOUNGHYR,) :
Sir, 1 am thatikful to the hon. Minister
and his thiee able colleagues who have
presenied this Repoit for the year 1982-83
which consistsis of full data and f.gures
up 1o Febiuary 1983. This is a very rare
thing that data up to February 1983 has
been prepared, especially when we are
discussing the budget for 1983-84. In the
Report for 1962-83 at page 4, you have
mentiored about the Committee on power
and said that the Minisury and the

¢ gountry will be gu'ded by the philosophy,
and the recunendians of the Report
of the Committee on power headed by
Mr. Rajdhyaksha. Th's Committee is not
a small Ccmmitiee.  When | go through
the list of the Members who have been
on the parel, it appears that almost all
the topmost men in the power sector in
the country have been associated with
the Committee and the suggestions
mentioned therein are quite valuable.

But to what extent these are adhered to *

is to be gone into. In this context, 1

would like to put forward some sugges- -

tions. Whatever the suggestions in regard
(o the perspective planning in power
sector have been given by the Rajdhya-
ksha Commitiee, somehow or the imple-
mentation level there are some defecte.
Now, what are those cefects ? This year’s
plan execution about the super thermal
pcwer stations and the figures of installed
capacily, etc. are given in the Report.
The projects that are mentioned in the
Rerort ate Singiauli, Koiba, Ramagun-
dam, Farakka, Vindhyachal and Rihand.
All these super power thermal stations
are to have a capacity of 9060 megwatts,
That is all right. But the Rajdhyaksha
Report says that the power stations have
to be Jocated rear the coal-pit heads.
In that case, have you been able to work
out g policy for this? I think the answer
will be ‘Ng’

#1 1K

L Rias

" - av

APRIL ¢, 1983

{3y P 1'};} ¥ F

Matters Under Rule 377 396

SHRI P, SHIV SHANKAR : It has
been given the greatest priority.

SHRI D. P. YADAV : It should have
got priority rtight from the beginning.
Now I would like to point out how it
was manipulated in the year 1977. In
spite of the fact that Kohaigaon has the
best po‘entiality in the country, the plan
outlay for this project was diverted to
some other place in the year 1977 and of
course, that project did not deserve the
priority. The priority for that project was
fixed on the basis of some wrong figures
quoted in the correspondence beiween
the Miini ry and the CEA that Kohalgon
site is inferior to the Farakka site. May
1 know what is the height from the sea-
leve] of the Farakka s.'e ? If you go throus-
gh the geological report of the area and
the data coliected by the geo-physicisis,
definitely you will find that Kohalgaon
site is better than the Farakka site. It is
due '0 some wrong dore somewhere that
Farakka site wag selected and given
priority. [ do not want to say any hing
further beause it may create some rift
between the two States. Sir, more over, the
Rajdhyaksha Committee has recommen-
ded that the power planning should not
be done for five years or 10 years, but
the plenning should be done fora
minimum period of 20 years. It should
be a perspective planning, It should not
be a State-wise planning, but it should be
at the national level or at the regional
level. Has this been done ? I feel that
this has not been done.

1T would like to tell you that Kahal-
gaon’s resources of coal, that is, of
Rajmahal hills, Lalmatia and Hurra
came to light throngh Gyeolog.cal
Survey of India in 1973, But you seiected
Farakka where you have to carry coal
for about 80 kms from these coalfie!ds.
1t means that you have to cover a dista-
nce of 80 kms from the coal deposits,
coal pithead to Farakka, You have
neglected this cost factor of carriage.

There was a meeting on 30th July, 1979
in which Shri L. P, Jain, Deputy General
Manager, of the National Thermal Power
Corporation and Shri S Sengupta, Deputy
Manager (CSD), as also the Chairman,
Garga Flood Control Commission were
present. 1 will just read out a portion
from the record of the discussion.
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“Kahalgaon has prior claim on these
deposits as it 1s located neare: to the
pithead than Farakka Themal power
Station.”

This is from the proceedings of
a meeting in which experts wers present,
It was a Committee set up by the Union
Government. I am not quo‘ing from any
other documents,

What do they say
estimates :

about the cost

«The proposed super Thermal Power
Station at Kahalgaon is very close to
coal pithead and source of water and
is at the railhead. The plant site is
adequately above high food level and
therefore, does not require earth
filling.”

But in the correspondence between
Shri Morarji Desai and one of the
Members of this House, at that time, it
was stated that earth filling in Kahalgaon
will be required more than in Farakka,
wereas the position is just the reverse.
This is how wroking advice is given by
the technocrats. The Rajadhayaksha
Commit ee Report has been very suriep-
titiously, intelligently and cunningly
manipuloted,

~  Again in the year 1980, a project
report was prepared about the Kahalg-
aon Super Thermal power project. What
does this report say?

MR. CHATRMAN : Are you confining
to Kahalgaon only?

SHRI. D.P. YADAV : Yas, Sir If I
get this, I shall be the happ'est person.

What did this report say about the civil
engineering aspects ? 1 would like
quote :

«Land development : The average
ground Jevel in the plant area varies
from RL Plus 31M to RL Plus 41M.
The hignest observed flood level in
the river Ganga is plus 32.5 M.

filling upto 3M depih. The minimum
formation level in the plant area
will be kept at RL plus 3400 M

Hence a part of the area will require

whereas the areas which is already
higher than RL plus 34.00 M. will be
levelled in different terraces such that
the filling and cutting work more or
less bilances out and does not require
import of earth for filling or dispos-
ing of surplus earth.”’

This is the position. Wiereas it was said
that earth filling to the extent of 11.90
million cubic metres will be needed in
Kahaigaon, the fact remains that this huge
quantity of earth filling will be need=d in
Farakka and not in Kahalgaon.

Then in, answer to an Unstarred Ques-
tion, on the 24th February. 1981 regarding
the location, it was stated in this House
by the then Minister of State for Energy
Shri Vikram Mahajan :

«The river Ganga in Murshidabad
District of West Bengal, downstre'am
of Farakka Barrage has been causing
erosion along its right bank...”

It means, Farakka is vulnerable to
erosion. the reply further said :

«Protective measures have been under-
taken by the S-ate Government and
the au‘horities of Farakka Barrage
from where the Farakka Suger The-
rmal Power Station is to get its water
supply to safeguard those works of
the Barrage complex likely to be af’fOC-
ted by this erosion. These P::oteguve
measures are likely 10 stabilise r.Yer
regime conditions. A comprehensive
study on crosionil problems due to
shifting courses of Ganga has bcer;
taken up by the Geological Survey ©
India.” ¢

This is how thing are going on.

Now, Sir, today is the 6th of April, .7

o)

1983. On 24th of February, 1931 in this'o+
very House, ths then Ministe of State,

Shri Vikram Mahajan, in reply to my AH2

question said categ Jrically @

52 03 8

5

dr bwum

«We are expecting that the first unitzejins

of the Kahalgaon power station Will_

v
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start its operation by 1986-87 And
shorty the work is going to start.
Only the CEA has to clear it. Within
two or three months the whole exercise
will be over.”

He said “within two or three months”
in Febrvary 1981, but, Sir, more than two
years huve rassed and the whole exercise
is not yet cver, I will just request Shiv
Shankarji, piease complete the exercise,
You had con mitted to fnish it within
two months, but now it is two years.

AN HON. MEMBER : That is the
exercise. '

SHRI D.P. YADAV :
physical exercise.

That is the

Lastly about the location and develop-
ment of that area, I will just remind the
Hon. Minister for Energy, Power, Coal and
Petroleum, Shri Shiv Shankar about my
letter of October 29, 1982, to which he
had made an interim 1eply on 5th Nove-
mber, 1982 regardirg the establishment
and coordinaton between the Singarauli
Rihand-Vindhyachal and Farakka-
kohalgaon. Farakka has come into existe-
nce and I am not going to oppose it.
Now, somehow or other you have to
manage, it When you have married you
have to carry the lady with you. Mind it,
Sir,

SHRI M. RAM GOPAL REDDY :
(N'zamabad) : No, follow the lady.

SHRI D. P. YADAV : Anyway. I
will just like to remind him about the
water requirtements of tbhe Rihand ard
Vindhyachal area, There is going to be
a veary serious problem there, Sir,

SHRI RAM PYARE PANIKA : No,
Sir, it is Dot so. Now Rihand has become
a standby project.

MR, CHAIRMAN : Let him finish.
Mr. Panika, there is not much time left.

SHRI D. P. YADAV :Sir, I am not
going to say much about it. I will simply
remind the Hon. Minister, Shri Shiv
Shankar,
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MR. CHAIRMAN : Kindly hand
over the papers to him.

SHRI D. P, YADAV : I will give
them and the Officers are not'ng it down.
1 hope he will keep in mind one thing
which comes to our knowledge in Kahal-
gaon 2nd Lalmatia 1egard ng the question
of employment, The persons who are
getting salary below Rs.6C0 or Rs.500 or
Rs. 400 are being brought in from ow'side
They should come from Bhogaipur,
Monghyr or Santhal Parganas but the
peisonsemployed there are fiom some-
where else. 1 would jus: like h'm to keep
this fact in mind and findout why this
is happening, 1 would appeal to him ‘o
consider adopting and bringing up this baby
With these words 1 support the Demands
and thank all the four Ministers in the
Department,

st waq Wi gwi (fafzar) o
madm awgfa &, & st gaeEg
F1 FIFA FI AW FT GHAT FIH F
fag @gr gur g1

oIS & 39 gufama My Farfas
3T ¥ AT F qg¥ gu weea F1 F0E
TFFIT Ag T gFar g, 91 fawfaq
gl oiT 91® wivg w¥ fasama 2
#1317 g1 ) fagar 10-12 ast & sgr
HFATICINT €T 9T FAT & &gl &
aik ¥ wfafz<aar agt @, adt gmix
W H Tl ¥ A ¥ arw fasic @l
#, gt & A &Nal #1 @I FIEF F,
AW 37 ¥ gH Frer gqafey grfas
ge & 1w gw WA arew fasizan
FI AT ATEE N

gal ¥ agd gg wgw & gy
AAAT GIEF §HF AFA § ) G
# WX §IHFIT F HAE &1 gAsiE
gAT 8 1 3T wAtaAAl § qray, Wifaaw
F19 T AA-FAqAA GG AE
ANt ¥ qrafigg minal &) oF Wi
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wATaq & grada qavaar & @
EAR 20 & ool & i ¥ fawrw &
WA aga A% gFar § | gErd
qar sfmdY gz aidt A saf &
FHT afaw #Y oF g2y fee NAeE &
€T § qgmy a7 sifgw Y 2

TEF  Ar9-gig, o g @ A
UK T 9T OF TAST GEAAAL
NE qTTAT TA7T § | g5 WY 7@ q@
SE g fEgrnoaay 3w & saf &
qrae § gren frdw giar =gy § 7
fawra @t qdy-adt gwraarst w1 qar
ST qIET § | AU gwia g v ot
difs #1 uF qar wa faar srar srfzo
HIT AT A F agat gg Arazawars
# afegsr @ gawr oF Aewrena
ey FAi Hfq et Frfgn frasy
fF gu @Y1 29 qmaw oast qriayt
FE AFT 1 gWIX 2T 7 qgar g
HFYFAH F §7gd H ggET qL¥
HIGAFHAT § | T8% fag 913 afrer &
guw! ot fasrg ud e fagas
g 391 7 &rar 93

gmY fagag gt M aigdfs
fag® 17 ast & aifaam, Fas H5ix
faga & sworzs & fyadr sfyaq
TR UcFia T 9 g€ & waw
fag fafisa &7 & garst gww &
qA1 waew @A § | @A &
TMAT H A7 AMA Tz g fe orgi
1978-79 & Jva gr§ ¥ 4.5 fafags
TA & I1IT AT 4T 987 3@ A9
BAT WYY IIET &1 ag@c 12,11
fafaas ev s<frar g ot fr 2w
a #1 gfaa w3ar g s gud fagdr
1 ast § ¥ faaw qardl & geaad
ﬁmgmqﬁm'}antrsgwfwﬁ%

afgamea & A @@ i W wEET W}
wat ot fi fagd ad & wFEw § 1@
a¥ FT wraw F yeara # 30 sfawma
w1 3fg g€ & 13 el UK
IeqTIT HHAT FT AIF §

g9 TIET ¥ W %T WAT I b,
TEF HraTd § W oF FWIT FAT &Y
#t w41 g€ & 1 fagdr qw-qreg Aot &
qgdY a1 YaT Aiwr wr & wx fw
gn 10 fafagq =7 § W %9 %
AT FT ATATT T @

THY atg & faa g geared & grae
# i FIFT WP GHI [@AT AT
foaa & scarzm ®, =g ag 9wA
qrET g, IR gIEEA q1ET g, qY
IfFaT qIaT g1, ¥ A gaq 1977-78
arm & 102 fafama gfaz & geEa
# 1982-83 % 132 fafaaa gfaz &t
geqrza fear 20 fex o g9 98
wgHT F@ & fFEgm WA Ffw
T gAT & Arad § fama w1 fradr
Qrazasar g, IAAT IEAT&T g0 AL
FT 7 @ & 1 gare o faea geaned
¥ &g &, o qra7 e2hg g A uhHl-
ezt Adf 9T qr W E WL A &
A qU AS2-9z fAa ar Wra |
fadre atz ¥ & qzaa qrag &1 q@
wgar =igm o faadr fawer ga
sz §1 999 faed =ifgn o1, g
A8 fasr Qi@ @ 1 Fg AT TEET
FIX 4z Ja17 § & gar¥ agi 979
qIT CATZH H FIH AT AT GEHT
Frgar fawar § faad e Qo w2
sgrar grar & =T faad s gar
I TRIITA FIH A FT A
g9 graa § Howl g AT
fadeT w31 Wgar fs g woR w9



B O Y771 L w3V T s s e o=

P

03 Matters Under Rule 377

[ srare wrg e

frze & am& arerdw a1 graamw
AT AR forad fe w=at saifaer
FTHAAT X WqA IWH Y g
U TF 0

WEq SR F FA4W F A7 AT §
HIT 37 9T wiwifeq qrg fasrat w3
¥ g% 10,000 ¥ 15,000 HArATE AF
wfafcss omar dar s as2 81 &
faar & after #1d frar srar sifed

AT & g9 § f1gar gm WA
afew &1 azr & &) g9y g qrax
A TATG A1 § HI AT ET
fasra & & aredr sz gy ew &
FEATEAT caiz Wit @it o gF §
TF FEAITALT iz FI17ET, qeqsa
Fa ai & at ¥ off g
faarz #3 ¥ & 1 g arat %) ega &
@Y gU gH F1a F1 FA1frS F garw
am & fag fagar sfus & afes @
g% =719 AT 0fEm |

UF HI Hgeaqy aTa § z@ 991 %
QI FZAT ArawAF qawar g fog
@ A J9feaw HiT gregy wEa
fefarm a% #1 ot o7 oY &1 & awrsaw
Tagr @ ¢ IEr gwT @ AT AT
T I Far FA a@R A
fasz #zar =ifgo | YT dq T
qTAT H g @Y v § AfwT  gEwr
T I Al g qr w@r &1 zEEr
ST @I FAIX F a1 {9 9T q1q1-
fia waz wiza ot et s §
WIgT 1% &1 394 gar & agt Aw
F1 991 FT 9% § 1 g8Y 9 WA
9 g ¥ W wr @ g 3a%T
ST AT IeArA AFA H AY
M 6 gw wot wrafas wa-
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suwarsi #Y qfF wox @ @Al ¥
FO X @@w g T | T8 0F
tar graq g fagsr araw g &
axa | fefan & gag dq  gra
& wiT qrgaves § IFT I F1&T
2 | Tafag ST T FIAT I
HITAF § |

wa § & ar9 Fragaq gAs’ qrEq
F FIXH wgar aigar) @ fag
AT ARG gIU TH AY ATHAT 30
FUT TYC FT qra=ra fHar qar g1
13 #Ug &g qiqEg & fag #4%
12 5 $AT &I7 AT GHT AT
TaTH, AT K12l JeoF fqeen Faqr-
AT 1 TFAT 7 & faqg T&Er 141
greguikem § Fane ®IT d@iaT
EAST gqAT FYT /AT H IqAey g fF
A% fawr &1 aga wfys gwaETd
g | w7 zaF fao M wfas wgeq
foar st @t g4 fazam & & gaR
TTHIW G5 F1 FAT &1 HFQFAT AT
fastely &Y srazgar smEEg, @@
F 9 § FIKT g aF QA F AT
aFar g 1 wUe gw@ HIX eaw faar
ST &1 g HIAT A[FIAFAT &1 25-30
sfaza st A9 Feagaa gasf arge
§ gred T gEHN | gAfag @ AT
wfys sqra 7 FT Fazgar g

TAGHE F T F FAT FAAT
F gl &1 gAAT FI@ F G
fazarg g & wada 50 o § gaa
dged § g ¥ Ffearial #1917 FIF
2 1 ATCHAAT FAT IHA )

SHRI A. K. ROY (Dhanbad) : Mr.
Chairman, The Ministry of Energy deals
with a]l the three States of matter :

solid, liquid and gas and all forms of
energy-renewable and non-renewable. -
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The Ministry has a unique distinction of

having the largest number of different varie-

ties of Ministers; and with petroleum
added to it, it should have a separate
budget like that of the railway.

Mr. CHAIRMAN : What do you
mean by varieties of Ministers ?

SHRI SATYASADHAN  CHKRA-
BORTY : One is existing, one is half
existing and one does not exist,

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH) :
There is still no one to match him.

SHRI A. K. ROY : Kindly do not try
to match me. Except for some oily deal
on the oil front, the performance of the
Ministry is dismal uniformly both on
coal and power. The Minister has asked
for more than Rs. 1000 crores for power.
But before this House decides to give a
single paisa to him, the Minis'er must
clarify certain paradoxes and fallicies,
Let me quote a leading newspaper,
THE STATEMAN, dated 12.1.83.

“Tremendous improvement cla‘med
for thermal output since 1979, 75%
in South, 50%; in North East, 40% in
North, 38% in West and 17% ‘n East
and on al] India basis 39% may well
be true so far as paper exercises are
corceined, but by no means do they
reflect conditions represeted by actual
supply.”

And, Sir, the credibility of the
Ministry of Energy’s figure has gone
down in the eyes of the other Ministries,
as they are setting up their own captive
plants, It is a very serious thing. Not
that we people from the Opposition are
questioning the credibility of its figures.
But the Minjsters, the other Ministries,
they are questioning the credibility of
this figure | They have got no faith, in
those figures That is why fertilizer
plant is going in for a captive power
plant. Why, if they have got faith in
you? The steel plant is going for a
cap'ive plant. Why, if they have got
faith in you ? And, lastly, you will be

surprised to know—because 1 was on
their Consultative Committee for—some
time—that the Coal Department—the
Department of Coal !— was thinking to
have a captive power plant, I was
surprised. Instead of having a captive
plant you may have a Minister of State
for Energy ‘Captive’ so that you can go
on getting energy. One Department is
questioning the authority of the other,..

(Interruptions)

Mr. CHAIRMAN : Mr. Roy, it will
not good English if you mean ‘Captive
‘Minister’,

SHRI A.K, ROY : Their preformance
is such that no better English can be
used.

Second point is, they are claiming that
now power deficiency is reduced from
16 per cent to 10 per cent, or 8 per cent
or 6 per cent and what not. Then, the
other Ministries should have the felt
secure. And now there is a new
trend, to have a captive Ministry,
captive power, and there is actually a
talk of, .,

(Interruptions)

Mr. CHAIRMAN : Where is a
captive Ministry ?

SHRI A.K. ROY : He can be captive
also.

This is a serious point. If one Ministry
suspects the performance of another
Ministry, then how can he expect that
the country will take it for granted ?

Then the second point is, I would
like to mention is, what does the Plan
document  say regarding this power
situation ?

What happened to their schedule of
making this country self-sufficient in
power ? Regardng the deficit what is
the picture ? What is the slippage ?
There is slippage in  commissioning,
commissioning  schedules have been
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aggravated by the deterioration in the
performance of thermal power plants.

This Sixth Five Year Plan document
at page 233 may be seen. You Kindly
see. Regarding the additions in the
first year of the Sixth Plan, the figure
was 1,823 MW. Second year it was
2,176, even after the target was lowered
from 4,087 MW, to 3,212 MW. For the
third year the target was again reduced
form 4,355 MW to 3,482 MW. But the
achievement will be definitely less than
3,000 MW. What is more, the regional
imbalance is supreme. But I do not want
to repeat what has been ajready said.
Only one thing, 1 would like to say.
That is from April to September the
shortage was 24 per cent in the Eastern
region. By all accounts not more than
60 per cent of the Sixth Five Year Plan
target would be achieved. May I know
the reasons, why we will not be abie to
achjeve this target ? 1In all our Plans,
we have been spending Rs. 16,000 crores
to have 28,000 MW, of installed capacity
and after spending even 19,000 crores of
ruppes, we will not be able to achieve
we 19,000 MW of installed capacity !
The Minister must explain this and
expend productivity.

Now to instal one MW capacity we
need ome crore of rupees. There will
definitely be a fall in their efficiency.
Secondly, you will always find that the
Minister will confuse as with ficititious
and mysterious figures. He said, 138
billion units. Some people will ask
what is meant by billion units”” ? What
is that ? Naturally, some people will
be terrified when you say ‘billion units’,

But what is the matter ? Why do we
get ‘darkness’ in ‘light’ ? Look at the
performance of coal. I am not telling
in other thing. They say that in Coal,
the loss of production due to shortage of
power has incrcased from 2,8 million
tonnes to 3.8 million tonnes. They say
that they are reducing the gap of power
shortage and that from 10 per cent, it
has come down to 8.6 per cent. But the
Department of Coal is saying—the whole
coal belt is in the area of power—that
in the last two years, 1981-82 and 1982-83
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the loss of production due to shertage
of power has increased from 2.8 million
tonnes to 3.8 million tonnes. One million
tonnes loss means Rs. 15 crores and in
total, the Department of Coal has lost
Rs. 50 crores due to theshortfall in the
energy sector. Due to strikes and all
that in the whole year according to their
figure, the country has lost orly 4 million
tonnes. But due to this strike by their
own Ministry of Energy, that means duc
to power failure, the country has lost
3.8 million tonnes. So, what is responsible
for this ? How can we rely on their
performance when one Department is
not relying on the other ?

Mr, CHAIRMAN : Kindly finish
within two minutes.

SHRI A.K. ROY : How is it possible ?
If you also behave like this, then it will
be very difficult for us...

(Interruptions)
16.53 hrs.

Mr. DEPUTY-SPEAKER in the
Chair.

What about TRD loss ? This is some-
thing very serious, which the Minis'try
must take no‘e of. TRD transmission
and distribution—loss was 16.4 per cent
even in 1977-78, 1 am not talking of
1975 and 1976. Now, the TRD loss has
gone up to 23.4 per cent. This is, why
you give the amount of electricity you
are producing, but you never give what
amount the people are getting, because
your production minues the TRD lors is
all that is available to the people. If that
combined with the fall in efficiency, that
becomes a very stupendous amount.
The Minister has failed in productivity
year. Whatever they are adding in the
Sixth Five Year Plan, they have lost due
to the decline in their efficiency. This
is what T want to stress. Your straight
answer is for not having a 400 Kv. line
or for giving electricity to the rural
sector, you are having TRD loss. This
is not true, Even in 1977-78 you did not -
have this 400 Kv. line.
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In India, I can tell you that TRD
loss should not be more than 10 per cent.
You can consult your experts on this
point, You will be surprised that the
Sixta Five Year Plan document says, ..

(Interruptions)

Mr. DEPUTY SPEAKER : Whenever
you talk. I never get surprised.

SHRI A K, ROY : But here you will
be surprised. Previously you were not
but now you will be surprised. The Sixth
Five Year Plan document says that the
Percentage of energy loss in transmission
and distribution system continues to be
high and has remained about 20 percent
over the last several years. Non-avilability
of aluminium, s‘eel, insulators, etc. have
adversely affected the progress of major
transmission lines. [ would like to know
that till now could you not procure
these aluminium, steel and insulators so
that your work may go on in a proper
way. I am not talk'ng of plant load
factor, that has already been explained.

I would like to say something regard-
ing coal. You know coal is black and
the performance of the Department of
Coal is dark and two combined, we are
having the music throughout the country.

Mr. DEPUTY SPEAKER : The hon.
Member may try to conclude now.

SHRI AK. ROY: Again you are
behaving like the Chairman,

Mr. DEPUTY-SPEAKER : Of course,
this is an unpleasant task but what to
do ? We have got to perform it. The
Minister got to reply at 50° clock.

SHRI A.K, ROY : I know. Because of
-Dhanbad, I would like to tell the Minister
who is loitering here and there.

SHRI CHANDRA SAEKHAR
SINGH : You are not being serious.

SHRI AK, ROY : T am very serious,
I am just making you serious.

SHRI CHANDRA SHEKHAR
SINGH : You are not serious, you are
making a fun of it. .

SHRI A.K. ROY : It is a fun to you but
not a fun to others. ‘The Department of
Coal has got certain things—conservation
producion, b:neficiation, despach and
safety. On conservation, they have
resorted to slaugh‘er mining, I can
challenge, let there be a team of experts,
we can show the spot where thi : slaughtzr,
mining took place. On production, the
Sixth Five Year Plan target was 168
million tonmes and today they will end
up with 130 million toanes and it is
impossib'e, during the next two years,
to jump from 130 million tonne tO 168
million tennes, So, they have also failed
in coal production where there was no
reason to fail. Regarding efficiency, they
have failed. You know that taere is
one term ‘OMS’—Outturn per Manship.
In the books they have sa‘d it has
increased from 68 to .75 but actually
what has happened ? In underground
mines I can tell you, I can show you, it
has decreased from .61 to .55 in one
year, that is 10 per cent decrease in
efficiency. That, of course has taken plz.tco
in the collieries. I would like him to give
the reasons why in this Productivity
Year the efficiency of production has
decreased in the coal mines.

17 hrs.

Then I come to beneficiation. I know
that an international conference took
place, where they dealt with this subject
very thoroughly. T know that the Indian
coal is difficult and is not easily
washable, In foreign countries, the ’ash
content in the coal remains in the lam:n.a-
ted form; so, they could easily wash l.t.
But the ash content in the Indian coal is
dispersed, which makes it difficult to
wash. But it is not impossible to do
it. T would like to know what they are
doing in the matter. If there is thorough
washiag, still the cost of product’on of
coal would not be more than Rs, 300 p2r
tonne. Now they are importing coal
from abroad at the rate of Rs. 750 per
tonne, ~ That is why Isay that it isa
challenge to you. But I can tell you, on
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behalf of the fuel technologists, that it is
Bot imporsible to tackie, though it may
be difficuit. So, it should be done.

Then ¥ come to another point, As we
all know, all that gli‘ters is not gold.
Similarly, all that is biack is mot coal.
I 2m quoting from a news report, which
T hope yot have seen. According to that
report, recently, in 1983 the Badarpur
thermal plant deducted 80 rer cent of
the payment to BCCL, because they
have supplied stcnes instead of coal, and
the investigations are going on. Are you
aware of this report that the manager of
a steel plant has complained that anyth'ng
black is being characterised as coal and
even boulders weighing 20 to 30 kg. are
treated as coal ?

Coming to mechanisation, they have
gone in for open cast mining, where they
have eliminated all hands. In the mad
rash for mechaisation, all the female
workers, all the tribal workers, all the
pocr workers who are engaged in manual
loading, are all being eliminated. 1 am
not aga‘nst mechanisation or the use of
machines. But you should use the produ-
ction; but do net wse the machine to
eliminate emp.oyment. De not use
machine for loading. Whether you load
tke coal manually er by machine, the
total quanti’y of coal will remain the
same; it v ill not inerease, So, you must
bave a select've list for mechanisation,
where ‘o use it and where not to use it.

Then 1 come to the question of safety.
I want to know from the hont. Minister
whetter he has gone into the records.
In conmparison with 1981, more people
have died as a result of aecidents in coal
mines in 1982. You have irereased the
nunber of open cast mines. where the
chances of accidents are less. Yet, the
fact remains that the number of accidents
has increased. What have you done to
reduce it 7 '

I rotice that in the Jast Safety Feard
Meeting you did not inclade any
represenfatives of the trade unjons, When
there was an accident in the Topa
colliery, I visited that area and I met a
large number of workers. by mere
techrology a'ene you will not be able to
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avoid accidents. If you want to solve it,
you have to create a sense of duty, a
sense of missionary zeal, a certain sense
of meral responsibility has to be created
in them. When 19 people died in the
accident, I visited the spot and made
enquiries. I was told that the mining
sarder tcok a wrong decision and started
workirg in a wrong place and that is
why these peorle d'ed. Where was the
Manager and the Assistant Manager at
that time ? Why were they not in tke
mires, resulting in the Sardar having to
take a decision ? Could you not say that
the supervisory staff also should put in
8 hours of work, along with the miners,
so that the poor miners are not allowed
to die ? All sorts of accidents take place
in the collieries because the supervisory
staff, the time-rated workers and the
offic'als do not go inside the mines. Thke
mine is left at the mercy of poor miners,
the loaders and the picee-rated workers.
Can ycu not say that all the supervisory
staff, the managere and others, should be
within the mines ? If that dces not work,
if your human element does not work.
ro mach'n can ensure safety of the
coalminers,

Lastly I would like to say.

SHRI  NARAYAN CHAUBEY
(Midnapore) : It is last but one,

(Interruptions)

Mr. DEPUTY SPEAKER : It is
very difficult to come out of the coal-
mines, I know.

SHRI A.K. ROY : Sir, only witnin
the last fortnight we were seeing that s
many pecple dled in the illega] mining in
Dhanbad ard there is this mafia work ng
there. You are mot giving me time.
OthLerwise, I would Have expla'ned in
detzil. I have given a Call Attention
motion also on that and that should have
been accepied by the Hon. Speaker. I do
not konw what he is coi.sidering.

Mr, DEPUTY SPEAKER : Mr. Roy,
1 wanted you to injtiale this discuss.om
yesterdey. You say, Iam not giving
more time to you. But 1 wanted you (o
initinte the discussion.
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SHRI AK. ROY : B it ?
Mr. DEPUTY SPEAKER : Yes.

SHRI A K. ROY : 1 did not know
know it.

Mr. DEPUTY SPEAKER : You did
not know ! You were not prepared.

SHRI NARAYAN CHAUBEY : Now
g8ive him time.

SHRI A.K. ROY : Initiating and
ending is the same thing. The world
is round.

Lastly, I would like to say that you
have brought this illegal mining, trans-
port, cotracting sand and other contracts,
They are draining your entire bjood,
your money and the money of the entire
coal companies, and they are supporting,
sheltering the mafia grou, there.

Sir, two Commissions were set up and
they started inquiring into this affair.
One was under the chairmaniship of
Mr. Rajagopal, the then officer of the
Police Department in 1978-79. They
conducted the inquiry on how the mafia
started, how the mafia is sheltered, and
how the mafia operates. And they
submitted their Report. But you did
not publish that Report. And now
Kumaramangalam Report has  come.
You did not publ'sh tha* also. 1 want
to tell you, Sir, that you cannot solve the
mafia business in an admin’strative way.
You have to so've it politically and
socially and further, all the Reports
must be published and people must know
who is mafia and who is not mafia and
what is all this illegal mining and this
mafia operation and the death of the
unfortunate  auditor and every hing
should come out. ‘A Commission of
Inquiry must be instituted there to
inquire in‘o this. All Reports of the
earlier Commissions must be published
and those mafias and the anti-socijal
elem.ents must be socially, politically and
administratively dealth with if you want
to cleanse the coalfields.

*SHRI C. CHINNASWAMY
{Gobichettipaliyam) : Hon. Mr. Deputy
Speaker, Sir, the hon. Menber who
preceded 'me, my hon, friednd Shri
Mayathevar criticised the Government
of Tamil Nadu for its inep* handling
of power generation in the State. He
poin‘ed out that the Government of
Tamil Nadu has been collous tewards this
vital problem and condemned the State
Government for its le hargy. He said
that the Siaie Government is slecp ng.
Whatever be the problem, for Shri
Mayathevar Tamil Nadu Government has
to be blamed. He is h bituated to do
that. There is a proverb in Tamil which
means that for a jaundiced -eyeevery-
thing looks yellow.

SHRI K M.LAYATHEVER : Whatever
charges I have levelled against the Tamil
Nadu Government, 1 am supported by
documentary evidence, au henticated by
the Ministry of Shipp'ng here.

Mr. DEPUTY SPEAKER : He is
continuing his speech. He is not yielding.

SHR1I K. MAYATHEVAR : The
Cen‘ral Governmen'’s record is there.
The Minister h"s rejecied the propostion
of acquiring sh'ps.

Mr. DEPUTY SPEAKER : You put
forth certain points. He is putting forth
ceriain po'nts, The M-nister is competent
enought to reply. He will uitimately
repy

SHRI C. CHINNASWAMY : ST, he
said that the Tamil Nadu Government
is sleeping. It is the other way about.
There is no time for the Government
of Tam’l Nadu to sleep. 1 will prove
my contention that the Governmeni of
Tamil Nadu is working effectively and
eTic'ency by referring to the incontroverti-
ble fact that during the p>riod 1977-1932
during which our Puratchi Talaivar's
Government is in power there, a sum of
Rs. 402 crores has been invested in
power generation. During last year wiasn
there was the natural caiamity of the
failure of two monsoon rains, this

*The original speach was delivred in Tamil.
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situation has come about now. If the
former D M.K. Government in Tamil
Naduhad taken equal imterest in the
development of power generation, this
critical power paucity im the State would
not have come abont. During 1969-1977
when the D.M.K.; Government was in
power, a paltry sum of Rs, 72 crores had
been inves'ed in this sector and that too
for laying transmission lines. Then alse
there was 1007, power cut in Timal

m&» MAYATHEVAR : That is
false. When there was D.M.K. Govern-
ment in Tamil Nadu, there was no power
cut. I can prove it.

SHRI C. CHINNASWAMY : In 1972
there was 1€0Y; pcwer cut, It is not
false. I can also prove my point.

Mr, DEPUTY SPEAKER : That is ali
right. Both of you are not in Tamil
Nadu Assembly, Both of them are think-
ing  that they arein Tamil Nadu
Assembly. You both are in the
Parliament,

SHRI C. CHINNASWAMY : From
what 1 have mentiored, it is clear that
tte AJADMK Government in Tamil
Nedu has been takirg energetic steps to
tackle the power crisis in the State. My
hon, friend, Mr.” Mayathevar referied
to malpractices in the purchase of ships
by the Geovernment of Tamil Nadu,
Wken the ships have not been purchased
at all, how can malprzetices creep in ?
The Government of Tamil Nadu  has
been appealing to the Central Govern-
ment that permission must be given to
the State Government for purchasing
the ships so that eoal can be transported
from Haldi Port,

SHRI K. MAYATHEVAR : Sir, there
was an attempt to pocket Rs. 36 crores,
The concerned Ministry of the Govern-
ment of India rejected that propesition,
He is misquiding the House and the
Government, He is misleading the
Minister also. He does not know the
facts,

Mr, DEPUTY SPEAKER : You please
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allow him to sreak. Did they interrupt
you when you spoke ?

SHRJ K. MAYATHEVAR ; They were
met present at all,

SHRI C. CHINNASWAMY : Sir, we
were present in the House when he
spoke, but we did not interrupt him,

Mr. DEPUTY SPEAKER : They did
mot interrupt you. Therefore you should
also not interrupt him. It is for the
Minister to reply.

SHRI C. CHINNASWAMY : On
account of failure of two monspon rains
there is no water available in the reserv-
oirs of Hydel power Stations for generat-
ing eleciricity. For Thermal Stations
required quantity of coal is Dot
available on time., The coal is allotied
from Singareni Cellieries, but the requir-
ed number of wagons are not available
for transporting coal to the Thermal
stations in Tamil Nadu, Ships are not
available for transporting coal from
Bihar coalfields through Haldia Harbour
where is no coal stockyard, as consequ-
ence of which the power generaion in
Tuticorin Super Thermal Station is
hampered. tn the midst of such haphaz-
ard supply of coal, the Central Govern-

ment is also putting all sorts of hurdles
in the effort of the State Government to
purchase ships. In the absence of assurs-
ed supply of electriciry, naturally the
industries have come to a grinding halt
in the State, The State of Tamil Nadu
has siided down to 8th position from the
4th rosition in the matter of industrial
growth. This lends credibility to the feel-
ing among the people of Tamil Nadu that
North is waxing and South is waning,
It also compels one to conclude that pro-
bably the people of Tamil Nadu are not
the people of India. 1 am constrained to
say this because of the alarming situation
of unemployment in the State due to
wide-spread drought ending all agri-
cultural endeavour due to paucity of power
resulting in the closure of industries
and due to acute drinking water scarcity
resulting in the fleeing of people from
one area to the other., I request



417 Matters Under Rule 377 CHAITRA 16, 1905 (SAKA) Matters Under Rule 377 418

the hon, Minister of Energy to come to
the rescue of 6 crores of peple in Tamil
Nadu. In September 1982 the Dcpartms
ent of Non-Conventional Energy Resou-
rces was constituted and entrusted with
the implementation of National Project
on Biogas Development. 112 intensive
Biogas Development districts have been
identified for this purpose. In Tamil
Nadu there are 8 such districis,

Sir, in Coimbatore Agricultural Univer-
sity, a new Department of Biogas has
been started, which has so far done some
pioneering work. I appeal to the hon.
Minister that he should allocate more
funds for the Coimbatore Agricultural
University so that this department’s
efforts can be further strengthened, For
the biogas plant, the Centre is giving
33.3% subsidy towards capital investment.
1 suggest that this subsidy should be
raised to 50%.

In August 1982 the Conference
of State Power Ministers was held
in New Delhi;, in wkich certain
momentous decisions regarding the esta-
blishment of Natioral Power Gaid and
about rationalisation of power tariff
ware taken. I would Jike to know when
these decisions would be implemented,

From 15.4.1982 to 29.9.1982 19 offici~
als from the Ministry of Energy and the
CEA-Central Electricity Authority—had
gone abroad to attend various Seminars
and Conferences on Power. I do not
know why not even a single official from
any of the State has been chosen for
such a foreign visit, Should all of them
be only from the Ministry of Energy
and the Cantral E'ectricity Authority? On
19th September two officials of the Cent-
re had gome to France, England and
Netherlands to study the issue of generat-
ing power from Tidal Waves. [ would
like to know what recommendations have
been made by them in their report and
when they will be implemented. It is
really surprising that the Centre should
not have considered the report of the
Government of Tamil Nadu in the matter
of generating power from tidal waves.
The Centr¢e has not permitted the
Government of Tamil Nadu to go ahead
with this project,

As on 30.9.1982 the Government of
Tamil Nadu has energised 9,56,740
pumpsets in the Sate. Though at the all-
India level only 52% of ' the villages has
been electrified.,, .

SHRI K. MAYATHEVER : Sir, this
was done by the Congress Government
and DMK Government in the State and
not by this Government. 9.5 Jakh pump-
sets had been energised then.

Mr. DEPUTY SPEAKER : Mr. May-
athevar, only the Tamil Nadu Governm-
ent has done it.

SHRI C. CHINNASWAMY : At that
time, Shri Mayathevar wes in AIADMK.

SHRI K- MAYATHEVAR : It is a
uesless Government. That is why I left
that party. ;

SHRI C. CHINNASWAMY : The
AIADMK Government has electrified
99% of villages in Tamil Nadu. Itis
crystal clear that the AIADMK Govern-
ment is committed to the common weal
in the State. I am compelled to say that
the step-motherly attitude of the Centre
towards the State of Tamil Nadu is
probally due to the fact that the people of
Tamil have elected to power a noa-
Congress (I) Government there.

In January 1973 a standing linkage
committee was set up to ensure that the
coa] allotted to power stations and cement
factories reaches the destination. In June
1979 the Southern Regional Linkage
Committee was constiuted to pay greater
attent'on in the matter of coal allotment
and its arrival at the destination points,

SHRI RAM PYARE PANIKA : Mr.
Deputy Speaker, Sir, it is not correct to
say that the Central Government is beha-
ving in a wrong way. He told House
that step-motherly treatment ‘is being
meted out to Tamil Nadu. But it is not
so. Only recntly our beloved Prime
Min’ster visited the State of Tamil Nadu
and allotted to drought relief works a
sum of Rs. 10 crores, How can he say -
this ?
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Mr. DEPUTY SPEAKER : It is his
own personal view. .

SHRI RAM PYARE PANIKA : We
do not agree with that.

SHRI K. MAYATHEVAR : Sir, his
Chief Minister is slceping. He has not
attended the Chief Ministers’ Conference.
He is not attending the Cauvery Water
Conference.

Mr. DEPUTY SPEAKER : Mr. The-
var, please sit down. There is somebody
in the Chair.

SHRI C. CHINNASWAMY : Sir, the
5 Coal Companies have started 99 new
coal mining projects with a capital invest-
ment of Rs. 2339 crores. out of which
only one has beet completed. 1t is expect-
ed that 46 of them would be comp e:ed
on schedule. But there is going to be
inordinate delay in the case of 52 other
projects, which means that there will be
substantial escalation in cost-investment.
T'request the hon. Minister that he shou'd
look into this and do the needful. Before
T conclude, [ would refer to the fact that
there is only one coal Stockyard of
coal India in the State of Tamil Nadu
while there are 32 such coal stockyards
in West Bengal. The Coal India is prop-
os'ng to have 75 coal stockyards in the
country, out of which I demend that at
least 5 should be located in the State of
Tamil Nadu.

Sir, the Basin Bridge Thermal Station
and the Ennore Thermal Station in Tamil
Nadu are fecing serious breakdown of
turbind  generators, resulting in steep
fall in the generation of power. I request
the hon. Min‘ster of Energy to allocate
more funds for bringng them back to
life. Before 1 conclude, T would appeal to
him that he should permit the State of
Tamil Nadu to import gas turbines as
also 5 lakh tonnes of special coal from

.Australia for Tuticorin Super Thermal
Power Station.

With these words I conclude, thaking
you for the opportunity given to me.
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THE MINTSTER OF ENERGY (SHRI
P. SHIV SHANKAR) : Mr. Deputy
Speaker, Sir I must thank the hon. Mem-
bers who have in a large numbar partic-
ipated in the Debate on the Demands for
Granis of the Ministery of Energy. As
many as 28 Members of this House have
participated in the Debate. They contri-
buted quite a lot to the debate itself. Some
of them had Kudor to offer. Sgme of the-
hon- Members had also a very pungent
crticism about the working of my
Ministery, 1 take them in the sporting
so far spirit as the critictsm is concerned
notwithstanding the fact that in qui'e a
large number of cases, this critcism is
mnst unwarranted. But i take it that
notwithstanding the fact that they have
severely criticised, they only wanted to
p ntoint certain of the shortcomings that
cx’st in the Ministery, no‘withstanding the
Herculean efforts that the Ministery have
been makng in its different spoeres for
the purpose of enhancing the energy
production in the country,

Very rightly, some of the hon. Mem-
bers have observed that energy is the
lifel'ne of the nation’s economy. Right
from the beginning, the efforts were
made to see that there is a proper energy
production in the country. One of the
hon. Members was pleased to quote
some figures. As far back as in 1951-56,
during the First plan itself, we had achi-
eved the capacily of 1100 MW and, gra-
dually, we had been increasing the
erergy production from time to thme
and the generation capacity had also
been increasing. This is in order to meet
the demands of the coun‘ry in its diverse
spheres.

I find from the debate that these has
been a large measure of criticism aga.nst
the power sector, the coal sec'or and
partly against the petroleum sector also
and a little, of course, towards the non-
conventional energy. I would first like
to make certain of my submissions with
reference to the power sector about which
quite a large number of hon. Members
had to offer their own views. It appears
that T will not be able to answer all the
is sues that have been raised by the hon.
Members in detail. But T shall try to
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cover as large an area as possible in a
general way and would also like to focus
my attention with reference to certain
salient points that have been raised by
the hon. Members themselves.

The overall perfonmance of power
sector during 1982-83 was satisfactory
and encouraging viewed from the point
of view of both power generationing and
Commissioning of new projects, There
are no doubt still several dark patches
and considerable room for improvement
exists. The perfomance of this sector dur-
ing 1982-83 gives confidence that we can
scale nzw heigh's in the future. The over-
all power generation during 1982-83 was
131.5 billion units which is 7 per cent
higher than that of in the previous year.

The thermal and hydro target had
exceeded the target that was fixed for the
year, that is 132 biliion uniis. We lagged
behind so for as nuclear power gcenerati-
on is concerned. It is because of this that
we fell short of the target by a very
marginal figure. It wes achieved in spite
of widespread drought affecting hydel
power generation and on account of the
improved thermal perfomance. Compared
wi'h the target, the total generation was
99.6 per cent. As 1 said, the marginal
shortfall was because of the nuclear
power having not reached the target
that we had expected for diverse reasons.
During 1982-83, a sharp increase in
generation of about 11 per cent, com-
pared to 1982-83 is projected.

The generation target will be 146
billion uni's, the bulk of the increzse
being accoun‘ed for by thermal genera-
tion. The plant load factor of thermal
units will exceed 507, in the coming year
whiie the over-all power shortege in

" terms of energy will come down to 6%.

One the details of thermal generation,
during 1982-83, it was 15.5% higher than
the previous year. The p'ant load fac.or
rose to 49.87; from 1981-82 level of
46.87%. In the month of March, 1983, it
was as h'gh as 55.57;, For the year as a
whole, certain of the thermal plants like
Vijayawada, Parli, Dhuvaran, Trombay
and Neyveli stations achieved the plant
load exceeding 70%. g

ety

Since T am on the question of genera-
tion. I might also refer to the addition
of new generation capacity. Compared
to 1980-81, when 1,823 MW of power
capacity was added, in 1981-82 thc addi-
tion was 2,175 MW and in 1982-83, it is
a case of an addition of 3,060 MW
against the target of 3,482 MW, the
actual performance being 88.67; which is
the best so far.

One of the Hon. Members, I might
at this stage itself state, had observed
that while the Sixth Plan target was fixed
roughly at 19,666 MW, it has been
revised to 14,000 MW and there is no
possibility of achieving the generation
capacity of more than 10,000 MW, I may
submit that by the end of these three
years, it is a case of addition of 7,000
MW and odd capacity. But I am expect-
irg that in 1983-84 itself, we will be
crossing 10,000 MW. In any case, I am
confident that we will achive the revised
target of 14,000 MW. I am keeping fingers
crossed, though we might overshoot this
target of 14,000 MW, given the resources
and also the equipment being supplied on
time. Butin any case, I am confident
that we will achieve the target of 14,000
MW. I may bring to the notice of this
House that in the Central sector, the
various super-thermal power stations etc
that were taken up, there was 1007,
achievement of the target. In the State
sector, while there is still considerable
room for improvement in project
management and arresting of slippages,
the gestation period of thermal power
projects has been reduced. As T said,
during the three years of the Sixth Plan
perod, we have generated more than
7,000 MW capacity and the position as
on today is quite encouraging for the
fu‘'ure performance. Various measures
have been taken by the Ministry of
Energy and the Central Electricty
Authority for the purpose of improving
the performance of therimal stations. I
need not go into those deta’ls at this
stage. That my be unnecessary because
it might Consume quite a lot of time.
But, Hon. Members from different States
have focused their attention on the
problems of their Sta‘es. -

I would like to allude to the hon.
Membrs who have referred to the three
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States, Rajasthan, Tamil Nadu and West
Bengal,,,

SHRINIREN GHOSH (Dum Dum) :
Why not Orissa also ?

SHRI P. SHIV SHANKAR : That
would consume more time. Some of
the hon. Members had particularly
focussed attention and there was a wide-
rainging criticism, 1 thought I should
meet some of the points with respect to
these three States..,

AN HON, MEMBER : What about
royalty ?

' SHRI P, SHIV SHAKAR : Royalty
is a different issue. Iam now on the
question of power.

Having regard to the acute power
shqrtaae in  Rajasthan, maximum
assistance has been provided to the State
fron? the neighbouring power systems.
Aganfzsta daily requirement of about
1.7 rqluion units, at present, the availabi-
lity is about 13 to 14 million units. It
wogld not be correct to say that
Rajasthan did not receive its share of
power from the Bhakra-Bias system and
the ) Central sector Singrauli Power
Station as was sought to be made out by
some of the hon. Members. In fact,
Rajasthan has now drawn more than its
share from the Bhakre-Bias system as
well as from Singrauli Power station.
Sflbstantial assistance has also been
given to Rajasthan from Badarpur
Thermal power Statien, It is true,
however, that even then the State has
had‘ to resort to severe power-cuts,
particularly on industry, daring periods
O'f Peak agricultural demand. We had
given instructions to the State Elestricity
Board -that, so far as the agricultural
sect?r is concerned—generally these were
the instructions to all the States where
there had been power shortage—that
they should provide electricity to the
agricultural sector at least ten hours per
day. Our information, so far as the
§mw of Rajasthan is concernsd, is that
it had been on an average providing
five to six hours per day to the agricultu-
ral sector and 1 have very clear informa-
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tion that in March power was provided
at the rate of six to seven hours per day.

(Interruptions)

Mr. DEPUTY SPEAKER : Six to
seven hours in 24 hours.

SHRI P. SHIV SHANKAR : As far
as the capacity of Rajasthan1s concerned
in the State sector they have a capacity
of 146 megawatts thermal; their share in
Bhakra-Bias system is 526 megawat(s
which is hydro, Rajasthah’s share in
Chambal system is 193 megawatts, its
share in Satpura Station, Madhya Pradesh
is 125 megawatte. These total to 990
megawatts. In the Central sector,
atomic power stations, the capacity is
440 megawatts; thc share in two units
of Singrauli Power Station is 57 mega-
wats, and the total comes to 1489 mega-
watts. As T said, the daily energy
requirement at present is 17 million
uni‘s, out of which 13 to 14 million
units of energy are suPp lied from
different sources. There is only a short-
age of about 25 per cen' s0 far as this
State is concerned,  This is the position.
I must say that quite a good contribut-
jon, quite a large one, has been there
from the Central sector itself. T would
not like to exactly say how much it is of
these things. I thought I shou'd explain
this' position so far as the State is
concerned.

Quite a good amount of criticism has
also come with reference to Tamil Nadu.
Two aspects I must also perha s at this
stage itself explain. One of the hon,
Members raised a question that Kota
thermal plants has not been commis-
sioned. His information is not correct.
It has been commissioned. This, 1
thought, 1 should bring to his notice
though, of course, he asserted that he
had himself seen it. But on checking and
rechecking I found that the hon. member’s
information is not correct,..

Mr. DEPUTY SPEAKER : May be Mr

Vyas might not have received the invita-
tion.

SHRI VIRDHI CHANDER JAIN
(Barmer) : Might have been commis~
sioned, but it is not working.
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SHRI P. SHIV SHANKAR : It has
been commissioned and it is gemerating
electricity to the tune of 30 to 40 mega-
watts. We have received this information
sust this morning, ,,

SHRI GIRDHARI LAL VYAS
(Bhilwara) : You verify the facts.

ot TR AW dvwn (3w) :w
a8 AfEw § g« @r 2, afew fawah
T faw wWra

ot qt, fva wiwe : ag W gag 11
IY AT FHRIAT R | A7 X AATH T
TFHRAAT AT & fF 730 9T qg wArEE
gar & ar adf

Mr. DEPUTY SPEAKER : It has been
commissioned. That is what the Minister
says,

SHRI CHITTA BASU (Barasat) : But
they say it is not working.

Mr. DEPUTY SPEAKER : All right,
but he says that it has been commis-
sioned.

SHRI P. SHIV SHANKAR : 1t isa
matter for the hon. Members whether
they believe me or not. I leave the
matter at that, If they ins'st that it has
not been commissioned, I Jeave it there.
I have to give out the information that
I have verfied. Notwithstanding that, if
they think that I am telling any falsehood,
1 am entirely in their hands. I connot
forget it.

One unit of the Rajasthan Atomic
power station has come back into opera-
tion and the o'her is also likely to be
recommissioned during the course of the
year.

As regards Tamil Nadu, This State
has also been passing through a period
of acute power shortage mainly because
of low hydel generation resulting from
failure of successive monsoons. The
installed capacity of the State is 3200

megawatts, out of which 1300 mega.
watts is thermal and 1400 megawatts is
hydel power. Because of the failure of
successive monsoons, the hydel capacity
has mot been working”and even as of to-
day its generation capacity is hardly 10§
megawatts, Otherwise, this State has
beem a surplus State so far as power is
concerned. Compared to the position
during December 1982, the position in
January 1983 has improved.

The Central sector Neyveli power
station which has ma‘ntaired consistently
a good performance and achieved a plant
load factor of 73% during 1982-83 has
been of great assistance to the State.
In order to maximise gemeration, the
entire production of lignite including
what would have been normally used for
making briquettes has been diverted for
power generation,

Special measures have also been taken
up to step up coal supply to Tuticorin
power where all the three unitS are now
in operation. But some of the hon,
Members have made observations with
reference to the paucity of coal supplies
to Tuticorin. I may bring to the notice
of the House that for some time past we
took special measures and there is a
sufficient coal stock now at Tuticorin
which has becn supplied from Haldia
port. Therefore, I do not see any diffi-
cul'y so far as supply of coal to Tutlcorin
is concerned, and also with reference to
the Central sector, so far as Neyveli is
concerned the, performance of it had
also been exceedingly good. Sir, the
demand of the State per day is 36
million wunits and the supply position as
on today is 27 million units, Again the
shortage secms to be about 25 per cent
as in the case of Rajasthan.

Inow turnto my good friend, Shri
Somnath Chatterjee. He had, of course,
been h'ghly devastating in his criticism
against the working of my Min'stry.
while some of the constrhctive aspects of
the critic'sm I do appreciate I am only
sorry that he became so partisan that for
a while he forgot the sense of justice that
he normally possesses. I am taking this
liberty to say because I have known him
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s0 clcsely as a counsel. So, I was really
thinkirg at the time when te was read-
ing off come of the figures that was very
much astonishir g but no netheless I wou'd
not like to meet him en the same leved
in which,,,

' SHRT SOMNATH CHATTERJEE : If
my figures are wrong then you my pleese
correct me. I have my sources of
information. My sources may not be as
au‘hentic as yours or as mislead'ng as
yours.

SHRI P. SHIV SHANKAR : Sir, ¥
would like to broadly explain the postion
in West Bengal and unlike Shri Chitta
Basu and Shkri Chatterjee I would not
blame the Sta‘e Goverrment who are in
season and out of season keen fo blame
the Centre because that only suits them
there.

_SHRI M. RAM GOPAL REDDY :
That is the panacea for all their ills.

SHRI P. SHIV SHANKAR : Some
people would like to thrive only on
criticism which I haye not been used to.

Sir, at the commencement of the Sixth
Plan the installed capacity in West
Bengal was 1600 MW and in the Sixih
Plan it was expected that they would add
1368 MW. New what had happend is in
Santald h Unit No. 1V they have been
able to add only 120 MW. This has been
commissioned, In Bandel Unit No. V
210 MW capacity has been added. At
Titagarh, Calcutta electricity Supply they
have been 2ble 1o add only ore unit of
60 MW, Se, the position as it stands Is
that in the Six'n Five Year Plan the
State has been able to add only 390 MW
leavirg 978 MW lacunae still, Units
that have still to be commissiored are;
Kolaghat 630 MW; DPL Extension 110
MW; Calcutta Electrictity  Supply,
Titagath 180 MW and hydel at Ramman
and Jaldhak 58 MW. That comes to
978 MW which is yet to be commissioned
s0 that they could catch with 1368 MW
in the Sixth Five Year Plan. Apart
from the above 630 megawatt project, as
an extension to Kolaghat, has been
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cleared in 1980. West Bengal will also
have share in diffevent Central Sector
Projects including, Farakka Stage-I, that
is, 630 megawatts. They will also have
share in Koe] Karo and Chukka hydel
projects and the generatng capacity im
West Rergal therefore practically doubles
by the end of the Sixth Plen Period. If
there are no further slippages, the power
position in West Bengal is thus likely to
be sat'sifactory by the end of the Plan.
This, of course, is again sublect to
performance of the thermal stations. The
growih rate of demand of power is quite
slcw in this area and it is expected
that thc pace of growth rate would be
accelerated.

Then, Sir, Mr. Somnath Chatterjee
had said a lot about the slow growth im
the power sector., While I would not
like to go into the details, I would Iike
to say that the main reason is the inordi-
nate delay in the completion of the
projects. I would give some of the
figures and some of the facts so that the
House may take no'e of it.

SHRI NIREN GHOSH (Dum-Dum) :
In 1951, the Eastern region consisting of
West Bengal, Bihar and Orssa, was the
top most in pcwer product;on and at the
end of the Sixth Five Year Plan, after
every'hing is completed, it is at the
lowest bottom now.

SHRI P. SHIV SHANKAR : That
assertion was already made by Mr.
Somnath Chatterjee  Sir, I am also
bringing to the mnotice of the House as to

-the rerformance so that the hon.

Members may know that there had beemn
delays as to why the planning has not
been properly done, the execution itself
has not been properiy taken up,

SHRI SOMATH CHATTERIJEE : 1
whould like to know from the hon
Minister whether this is not the record,
of the 25 years of accumulated perfor:
mance.

SHRI P. SHIV SHANKAR : If you
want, I would like to give the figures to
the extent possible and I am giving some
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examples‘to show the performance. As
I-said, maybe, you have your own consi-
raints; 1 am not going into that and you
need not be touchy about it becauge it is
possible that there might be various
reasons ihat might have been responsible
for this performance.

SHRI SOMNATH CHATTERIJEE :
He might not say what is the Sixth Plan
allocation for the Eastern region for
vower, (Interruptions)

SHRI P. SHIV SHANKAR : You are
unnecessarily becoming sensitive. I have
gone to the extent of saying that they
might have their own constraints,

SHRI SOMNATH CHATSERIJEE :
He says about the sensitivity and other
things but the objective assessments are
ignored,

SHRI P. SHIV SHANKAR : If any othe?

hon. Member from West Bengal were to
sp:ak in the way you spoke, I wouid
have certain.y given him the full marks.
But after what you have spoken, and the
mannner in which you have spoken] I
am trying . to be as passive as possible;
I am trying to answer in most possivity.
You must be prepared to listen to me
and tolerate what I say.

The Bandal project, fifth unit, took
ten years for completion from 1972 to
1982 kolaghat project was approved in

1973, and the first unit is likely to be
commissioned in 1983, Durgapur project
installation of 1'0 MW unit was approved
in 1974 and 1 foundly hope that it would
be commissioned in 1984. I wou!d not
like to go furher, though I have also
some of the figures with regard to Bihar
and other places. I thought I should bring
this to the notice of the House.

As I said, nothwithstanding the fact
that it was expected that in the 6th plan,
the State will add to its capacity 1368
MW, the pos‘tion is that onlv 390 MW
generation capacity has been commissi-
oned so far af'er three years. It is also
possible that there may bz the paucity of
funds and other cons rain‘s, which they
had, and with wwich T am not concerned,

but the manner in which my hon. friends
spoke give me an impression as though
the en‘ire mistake or p.anning was of the
Cen're itself.

I must say that the performance of the

State Electricity Boards has been poor.

They have been trying to take various

steps in order to make working more
efficient, but stil] it appears as though it
is a case of a far cry. If it is a question
of constructive criticism for the purpose
of better production, on my part I wouid
always wei,come that and I am.taking it
in that sprit. I have already said that
so far as the Centre is concerned, it is a
case where there was no slippage at all;
there is 100% achivement of its own
targets. I leave it to the House to judge
about the generation capacity and the
performance of the States themselves.

Mueh has been said about the trans-
misson and dstribution. Substantial
progress has been made in the establish-
ment of 400 KV transmission lines t0
evacuaie power from new projects. There
has also been additional new lines at 220
KV and lower levels, I must coafess
that the transmisson losses areat the
average of 20%. This is undoubiedly
very h'gh, because in the wesiern
countrics, the transmission losses range
between 8 te 10%. There are diverse
reasons for it including, of course, the
pilferage. Ido no' deny that. But, of
course, the State Electricity Boards will
have to take p-oper care and they will
have to take proper steps so that they
avoid this type of pilferage in future.

While I am replying to the Hen.
Member, Shri Somnath Chatterjee, I
might In passing make a reference to the
Haldia petro-chemical complex.

SHRI SOMNATH CHATTERJEE :
Say yes. One word, please.

Mr. DEPUTY SPEAKER : Don’t put
words in his mouth.

SHRI P. SHIV SHANKAR : Sir,
there was a gentleman’s agreement
between me and him outside and he is
exceed ng that.

»
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SHRI SOMNATH CHATTERIJEE :
$ir, 1 am always fondly hoping.

Mr. DEPUTY SPEAKER : No two
lawyers agree. How can he agrees om
that ?

SHRI P, SHIV SHANKAR : Sir, this
has been going om for quite a long time.

SHRI NIREN GHOSH : For 20 years.

SHRI P. SHIV SHANKAR : If I say
it dates back to the date of your birth,
will yow be happy 7

SHRI NIREN GHOSH : Say, it is
from Humayun’s time.

'SHRI P. SHIV SHANKAR : Sir, it is
from 1977. Sir, there h.d been change
in the project from time to « me. There
had begn proposals of a joint venture.
“Withoat money all these exercises were
being made, Ia fact, I said some/time
back in the Hou e that in the 6th Five
Year plan, because I had to persuade my
colleague and my colleague was very kind
enough to eonsider allocaton of Rs, 25
crores for the rest of the period of the
Sixth Five year Plan, not only for this
project, bat ajso for Salimpur, Gujarat
ctomplex, some amount-I would not like
{0 say some meagre amount has beem
earmarked for some preliminary work
and I hope this will be a beginning for &
good end.

SHRI CHITTA BASU : Do you agree
to the participation in the project ? That
is the point.

Mr. DEPUTY SPEAKER : Don’t ask
for the details.

SHRI CHITTA BASU : What I am
ask:ag is. Does he agree lo participate
financially i the project. Because both
of them are here, that is why we want to
make sure.

SHRI SOMNATH CHATTERJEE ¢
For the whole of FEastern aad North
Eastern ared, are you in favour of it 7

SHRI P. SHIV SHANKAR : I must
express my gratefalness to my collecgue,
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Planning Minister, notwithstanding the
the resource constraints that he has, that
he did consider allocation of this money
and whenever I havec gone with the begg~
ing bowl, he has not disappointed me.

SHRI SOMNATH CHATTERJEE ;
Why don’t you take a poor Brahmim
with you ako 7

SHRI P, SHIV SHANKAR : Sir. quite
a lot has been said also about the rural
electrification. As a part of 20-point
programme, rural electrification coatinues
to receive a very high priority. As in
previous years, the village electrification
target is expected to have been fully
achieved. Though precise figures are not
yet available, yet the informat'on that ¥
have is that we have achieved the target
for 1982-83. More than 3.1 lakh villages
out of a total 5.7 lakh villages im the
country have access to electricity. Some
Hon. Member from Tamil Nadu-without
naming him has gone to the extent of
saying 9.7 lakh villages exist in his State.
Iam not sure about it because he was
referring about the rural electrification,

So far as energ’s'ng the pump-sets is
concerned, it is close to the figure of 5¢
lakhs. The number of energised pumps
during 1982-83 would exceed 3 Jakhs.
But this does fall short of the target that
was fixed at4 lakhs. 1 must submit
that the resource constraint has been the
major factor affecting the progress in this
regard,

All States give priority to agriculture,
in the allocations of power during
periods of shortages. Inter-Ministerial
teams are constituted during agricultnral
seasons, to see the situation in raral
areas at first hand. Though there are
problems of indifferent quality of supply
in some Sta'es and limited hours of
supply in some others, the support
extended to the agricultural sector
urdoubtedly helped to insulate agri~
cultural produaction from the effect of
drought to a large extent,

18 hrs,

We have a power perspective; and I
would not like 1o go into the details of
it at this stage. 1 may submit for the
information of the House that the Central
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Electricity Authority has given techno-
economic clearance to almost the entire
new generating capaity needed during the
7th Plan. Wé have taken the perspective
approach. Sometime back, I had written
to the Chief Ministers about the impor-
tance of the mini hydro power plants. We
are taking all steps to encourage these
mini-hydro - power plants as part of the
20-Point Programme also. Presently,
there are 103 such units under operation;
and 43 units are under consiruction. A
large number of schemes are under
investigation.

Hon. Members have also made a
reference about the national grid. |
should submit that all the States have
accepted the concept of national grid.
There are several technical and commer-
cial problems to be resolved. However,
Regional Grids are now taking shape,
and the regional load despatch centres
will become fully operational by next
year. While the technical problems of
the power sector are being slowly
overcome and ind'genous industry has
built up capacity adequate to meet the
country’s needs, the problem of resources
has assumed serious proportions in the
last year or two; and the pricee scala-
tions are making the position much
worse. But in spite of this, Government
on their part have been doing their best
to see that within the constraint of
resources, we achive the best of results,

On the policy regarding import of
power generating equipment, Govern-
ment primarily relies on the domestic
manufacturing capability. But in order
to supplement the resources for the power
programme, there could be selective
import on a limited scale, where prices
are competitive and attractive financing
packages are available. Decisions are
being taken in consultation with the
concerned Ministries.

Having regard to the Tndustrial Policy
Resolution, the public sector -will
undoubtedly play the dominant role in
power generation, transmission, and
distribution, though the private sector
exists in a very small measure. But
having regard to the Industrial Policy
Resolution, the policy to keep it is the
publi¢ sector still continues.

We had been sympathetically consi=
dering the request for captive power
plants for power-intensive industries or
industries requiring uninterrupted power
supply. One of the hon. Members had
raised the issue in his own State i.e
about a particular private industrial house
I would not like to go into details; but
there had been a ot of litigation going
on, aod the litigation is still persisting in
the Supreme Court.

Various hon. Members have made a
reference about the Rajadhyaasha Com-
mittee. This Committee made a number
of recommendations aimed at bringing
about a change in the structure of the

‘power industry. Among the major

recommendations are establishment of
statutory regional electricity authorities
wh'ch wou!d own all the major trans-
mission lines, purchase power in bulk
from all power stations, and sell power
in bulk to SEBs for distribution. The
Committee has  also suggested that
selection of Chairmen and Members of
SEB should be done by an independent
authority. These recommendations not
only call for statuforya mendments, but
impinge on Centre-State relations, It
is necessary that such major changes are
brought about with the support of the
States. Therefore, it has not been
poss’ble to take a very early decision in
this matter,

Efforts have been made for energy
conservation in the power sector, I
would not like to go into the details.
I would like to bring one fact to the
notice of this House, namely, that the
Central Electricity Author ts has set up a
Cell which has already isSued guidelines
indicating short and long-lerm measures
for energy  conservation specially in
agricultural pumpsets, where efficiencies
are presently very low.

I would not like to go into the details
of what each member had said, but some
of the hon. members had raised a ques-
ion about lignite. 1T will broeadly deal
with some of the hon. Members who had
raised a question as to the deposit of
lignite in Rajasthan. Some deposits of
lignite have no doubt been proved in
Rajasthan, [t has been agreed that
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Department of Coal will render financial
and other assistance to accelernte further
exploration in this regard. In case
adequate resources are established, the
feasibility of setting up lignite-based
power generation unit will be examined.
I would not like to go into the details
of how action has been taken from time
to time, but I may submit that a sum of
Rs, 1 crore has been provided in the
budget of the Neyveli Lignite Corpora-
tion for 1983-84 for taking up a detailed
survey in this regard. T would not like
to go into the details of this aspect except
this statement.

Mr. DEPUTY SPEAKER : After hear-
ing this, Mr. Vyas smiles.

SHRI GRIDHARI LAL VYAS :1Itis
good that a beginning has been made.

SHRI P. SHIV SHANKAR : Some of
the hon. members have suggested about
tidal power development. The Ministry
of Energy is funding a programme to
study the feasibility of tidal power
generation on the Kutch Coast. Techni-
cal collaboration has been secured from
France, The studies are in  progress.
It is the policy of the Ministry while
setting Up new projects to encourage local
employment according to the general
guidelines issued by the Government of
India. Of course, some of the hon.
members have raised this question and
I may bring it to the notice of this House
that the recruitment to posts carrying
pay below Rs. 800/ per month is con-
fined, only through the local employment,
to the local people, ...(Interruptions)...}
will be rnajly grateful if any of such
cases are brought to my notice.

In the case of Super Thermal Power
Station at Ramagundam, this questlon
was raised.

SHRI RAM PYARE PANIKA : In
my Parliamentary Consituency, this is not
being implemented,

( Interraptions)

SHRI P. SHIV SHANKAR : { have
made now a general observation, I am
confident that this would be carried out.
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SHRI SOMNATH CHATTERIJEE :
With effect from ?

SHRI P. SHIV SHANKAR : It cannot
be retrospectively in any case; it has got
necessarily 1o be prospective.

SHRI SOMNATH CHATTERIJEE :
From today.,

SHRI P. SHIV SHANKAR : Iam
sure it will be, But they had been
following this, may be there had been
certain loopholes in the implementation
of this policy. But I assure the hon.
member that this policy will be imple-
mented and it will be seen that 100 per
cent implementation of this poicy is
cxecuted. Some of the hon. members
from Bihar raised the question about
Kahalgaon, And they said that, they also
referred to the statement that was made
by the then Minister of State in 1980.
T may bring to the notice of the House
that the Central Electricity Authority
had given a final clearance in March
1981 but the problem was lack of funds.
Efforts are being made to explore various
avenues to find the funds and this project
has been given the top priority for
1983-1984,

One hon. Member had raised an issue
about Srisailam. In fact, 1 find from the
debate that this issue is being raised by
the hon. Member frequently; even last
year he raised this issue. I may bring to
the notice of the House that the two
units of 110 MW of Srisailam Project
have already been commissioned, two
more are likely to be commissioned, of
the some 110 MW units, shotly. It may
not be possible for me to go into details,
T wolud quickly go through the other

departments, because..,

AN HON. MEMBER : Oil !

SHIR P, SHIV SHANKAR : Oil, I
will come last I would like to make cert-
ain. submigsions, with reference to coal.
production in the counry has been stagn-
ating at around 100 million tonnes. right
from 1978-79 to 1979-80, but, Jater on it
started taking a stride. I am nnt going
into the details of the past. Hon. Memb-
ers are aware that record production was
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achieved in 1981-82 when we had achie-
ved the production figure of 124.9 million
tonnes In 1982-83 the production, as on
today is 130.9 million tonnes nearly, This
figure falls short of the target that was
fixed by about two and a half million
tonnes. But, none'the-less the production
undoubtedly has increased as compared
to last year, The production losses had
been in the two companies, in the Say
Singareni Colleries, because of the strike
as also in ECD.

Sir, I must say I would not like to name
but, one of the hon. Members did refer
to the demand and the strike in January.
1983 and November, 1982. The strike
that was carried out was on the constituti-
on of JBCCI and in fact, I am only sorry
that the strike in January, 1983 was
resorted to notwithstanding that I had
sorted out the probiem in consultation
with the leaders on the unions, But since
they had give the call, therefore, perhaps
they thought in their wisdom that they
should not withthem It did undoubte-
dly affect the production had fallen short
of the target as a result of which we
could not attain the target.

One hon, Member, was saying that it
may not be possible for us to reach the
target of 165 million tonnes by the end of
the Sixth Five Year Plan. I may say that in
1983-84 the target is 142 million tonnes.
We will make all efforts to see that we
reach this target. On the point of coal
despatches, I must say that commensura‘e
with the increased production, the
despatches to some have also increased
substantially, The despatches to the
steel sector in 1981-82 registered an
increase of 10.5 per cent over that in the
year 1980-81. Despatches to power sector
increased by 17.2 per cent, cement
fatories by 20,7 per ceat and to the
fertiliser sector by 42.7 per cent. The
overall despatches in 1981-82 increased by
11.6 per cent over the despatches in 1980-
81. This increasing trend in despatches
has also been maintained in the year
1982-83. Tous during the period April,
1982 to January, 1983, the despatches to
the power sector increased by 10 per cent
over the despatches in the corres ponding
period of the previous year. Despatches to
the feriliser sector increased by 20 per

i 1

cent and to the cement factories by 3.9 per
cent, The improved supply ot coal to
the major consumers has been insrtume-
ntal, to a considerable extent, in the
improved performance of these public
sector undertakings. In fact, hon. Mem-
bers are aware that these sectors have
made a significant progress in produce
tion, and my Department could take a
littie credit for the supply of coal which
enabled them to achieve these higher
rates of pronuction, The production of
saleable steel has been the highest ever
and there has been a significant growth
in the production of cement and fertili-
ser.

Coal load'ng by railways has also
significantly impoved. In March, 1983-1
would not go in to other details—the daily
loading of wagons for the coal India
Limited had achieved an all-time record
level of 10,000 wagons per day. I am
confident that in the next year perhaps...

SHRI C.D. PATEL (Surat) : What
about slurry pipeline ?

SHRI P. SHIV SHANKAR : That
matter is still under consideration. The
economics of it, the feasibility, .,

SHRI SOMNATH CHATTERIJEE :
No money.

SHRI P. SHIV SHANKAR : That is
correct. All these aspects are there,

Ruite a lot has been said about the
coal marketing. I do concede that notwi-
thstanding the fact that diverse measures
have been taken, in particutar areas
there is no doubt that- mafia gangs had
been operating, We had been, in our part,
trying our level best to checkmate the
activities of the unsocial elements. I may
submit that we are contemplating it is
under cons‘dera‘ion at the official level;
my officials have already discussed this
issue with the officers of the west Bengal
Government as also the Bihar Govern-
ment—raising a speciul police force within
the cadre of the police at our expense, s0
that we could take care of this type of
wunauthorised actvitices.
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SHRI RAM PYARE PANIKA : Mafia
gangs in West Bengal ; it is Surprising!
(Interruptions)

SHRI P. SHIV SHANKAR : T must
esy that it is not the question of X or Y
oneouraging it. In fact, I have myself
acng tuo Dhanbad and to the areas of
West Bngal. I have found that it is not
the queeson of A encouraging B, but it
is the qteistion of vested intenests. They
are being backed by unsocial elements,

SHRI RAM PYARE PANIKA :
Including some opposition parties.

SHRI P. SHIV SHANKAR : It is not
fair to accuse anybody. I would rather
say that no party is consciously or
unconsciously supporting these unsocial
elements. But some individuals are doing
it. You cannot really have a check over
them. I found that in one case where a
particular .., (Interruptions)...

AN HON., MEMBER : All individuals
belong to one party,,, (Inferruptions)

SHRI P, SHIV SHANKAR : 1 would
skip over this topic lest unnecessary
discussion follows. In fact, Coal India is
setting up stock yards in various
consuming centres in the country to
increase the availability of coal and coke
to the consumers at reasonable prices.
These stock yards are meant to serve
both domestic and industrial consumers.
At present 53 stock yards are in
operatioa in the States of Gujarat, West
Bengal, Uttar Pradesh, Madhya Pradesh,
Tamil Nadu, Punjab and Haryana. The
Coal India Limited proposes to open
about 40 more such stock yards in 1983-84
at different locations in the States of
West Bengal, Bihar, Madhya Pradesh,
Rajasthan, Uttar Pradesh, Orissa, Punjab,
Haryana, Himachal Pardesh and Andhra
Pardesh. This measure would ease the
situation. Having already made a refe-
rence about the mafia gangs, I will not
like to go into the law and order situation
prevailing near the coalfields, On our
part, I assure the House that we will take
every step to see that these illegal
activities are checkmated.

Hon. Members have also referred the
gnality of coal that is supplied. Some of
them were very abrasive in their criti-
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cism. I do not say that what all has been
said is without any basis. To a certain
extent, there is truth. In fact, for some
time past, I am finding that the quality
of coal supplied has improved. I was
myself concerned and the entire Depart-
ment has been geared up to see that the .
quality of coal that is supplied is of an
improved variety. Well, as I said, it is
only because of the improved coal variety
that has been supplied to the production
in respect of different core sectors has
gone up and, therefore, I would avoid
going into details of these aspects. We
had been trying to implement the various
projects that have been taken up since
nationalisation, There had been problems,
particularly I had been facing the prob'em
on land acquisitions I would like to
take th's opportunity to make a resquest
to the State Governments concerned and
particularly the Chief Ministers of
Madhya Pradesh, Bihar, West Bengal
and the like States,..

AN. HON. MEMBER : No difficulty
in Uttar Pradesh.

SHRI P. SHIV SHANKAR : Because
of the delay in the land acqu’sition, we
are faeing lot of problems,,,

(Interruptions)

SHRI SOMNATH CHATTERIJEE :
I appeared in case ‘where the matter is
pending for nine years in the court,

(Interruptions)

SHRI K. MAYATHEVAR : He would
have made an attempt and stayed the
case... (Interruptions).., . He could get
injunction.

SHRI SOMNATH CHATTERIJEE :
He must have some basic idea, Sir. I
have been opposing this injunction, He
does not know anything. '

SHRI K. MAYATHEVAR : I know
everything.

SHRI SOMNMNATH CHATTERJEE :
He knows better than me,

SHRI RAM PYARE PANIKA
Whenever there is a problem of land
acquisition, your party men are oppos-
ing. They are shouting that such and
such compensation should be given.
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SHRI P. SHIV SHANKAR : Here
I .must commend the eflorts that have
been made by the Chief Min'ster of
West Bengal to solve this problem, be-
cause he helped us out at my request,
with reference to the various difficulties
that we were trying to face. I am aware
that we have problems also. We have
problems with reference to employment
of persons whose land has been acquired.
I am making this open request through
. this House, because this is such a core
sector and the nation’s economy depends
on coal production, Itis in this back-
ground that I throught I should make a
request through this House, so that the
land is acquisition processes are expedit-
ed and the land is made avaliable to us
for the purpose of operation of mines.

The Department had been taking
various steps to improve the mining
methods and technology. I would not
like to go into the details. In fact,
various safety mecasures have also been
taken. Of course, there have been some
criticisms. I must submit that a new
Safety Board under the chairmanship of
the Chairman, Coal India and a Standing
Committee in the Ministry of Eneregy
under my chairmanship have been set up
to co-ordinate and monitor all matters
of safety.

Various welfare mhasures have been
taken. The allocations towards these
measures have been increasing year
after year and quite a handsome amount
has been allotted this year also for that
purpose.

After having said this, there are
two aspect that have been dealt with
on the question of the non-conventional
energy or the bio-gas programme. I
must submit that this programme has
not come up to our expectations. There
was. also criticism that at various place
bio-gas plants have been put up, but
there is no monitoring. I am aware of
the shortcomings, This is an infant
Ministry. We are taking care and we
are accelereating its process of activity.
I am sure that in the coming year, per-
haps, I would be able to give a better
account. I do not say that the account’
this year is dismal in any way, Though

we are far behind the targets, nonethe-
less, efforts are being made to see that
these non-conventional sources of energy
are developed, and developed in big
way, so that the nation has a substitute.

Lastly, I would very briefly touch
on the performance of the Petroleum
Ministry. By and large, the Petroleum
Ministry received kudos from all sections
of the House.

SHRI SOMNATH CHATTERJEE :
But you have a fleecing tendency by
raising prices.

SHRI P. SHIV SHANKAR : No
doubt, some of the members did make
a little pungent criticism about the
performance of the ONGC. But I would
like to go on record that those who are
working in ONGC had been working
under difficult conditions. The same
thing is also true of those who are
working in the mines, in the coal sector
In fact, their patriotic zeal beat those
who are working in the coal mines or
those who are working under the water,
off-shore, which is really exemplary.
I must submit that as for those who are
working in the coal mines, or those who
are working in the core power sector,
or- those who are responsible for
the enhanced food production, their
services are really yeoman. All of
them are working in very diffcult
conditions. In fact, I - have been
trying to impress upon them that
commensurate  with their  services,
perhaps the nation is not in a position
to pay them, but the encouraging factor
is that they are working under a patri-
otic fervour and I wouid like to take
this opportunity to congratulate all the
workers working in the coalfields, work-
ing in the mines, those who are working
in the power sector and those who are
producing crude, for the difficult situas

- tions that they are facing,

One aspect which has been adverted
to is the aspect of the hike in prices.

SHRI RAM PYARE PANIKA :
And marketing.

SHRI P. SHIV SHANKAR ; I will
¢ome to marketing also, T will alsQ
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finish that. But I will briefly touch these
things. Though, of course, I am not
going into details, but I will just touch
the salient points.

Sir, so far as the price hike is con-
cerned, particulrly, the Government was
very much disturbed when they had to
consider about kerosene because this is
an item which touches the common
man. In fact, I explained this when I
had come out earlier with the duel
pricing system. The intention might
be good, but the society being what it
is, and the distribution system not
having come up to that mark, the ds-
tribution system not having been strong,
there had been a lot of irregularities
which are coming to our notice and the
common people are facing lot of difficul-
ties, the Government had to reconsider
the policy. But, Sir, you have seen that
in the first Notification that was issued
therein we had raised the price of HSD
and the question was that when we are
reconsidering the dual pricing system
and bringing it down agan to single
pricing system, should we hike price or
not ? We have done it marginally by
adding 10 paise as the hon. Members
are aware, but still there is a danger
because of the wide difference in price
between HSD and kerosene and of the
mala fide activities of adulteration of
kerosene with HSD. The Government
is trying to strengthen the vigilance
system. I have also made the request
to the State authorities. In fact the
Secretary of my Petroleum Department
had in the meeting of the Com-
miss‘oners of Civil Supplies and the
‘Secretaries of the Civil Supplies Depart-
ments of the different States, impressed
upon them strengthen the distribution
‘system and to see that adulteration is
‘avoided. Though undoubtedly it is a
case of nominal h'ke, yet this couvld not
‘have been avoides. After all, when in
respect of other petroleum products
we had hiked to a greater extent, a
‘little bit of hike here was thought to be
prodent having regard to the circums-
tances and it is in this background that
we had to raise it by 10 paise so far as
kerosene is concerned.

: Sir,‘I may submit that as we. haye
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said, and as one of the hon. Members,
Mr. Satyanarayan Rao has adverted to
that, the idea behind it is that what-
ever we save or whatever we earn we
should be in a position to plough back
for the purposs of exploration and ex-
ploitation. It is with this attitude that
the resource mobilisation was absolu-
tely necessary,

A lot has been sa‘d about marketing.
I must submit that th's marketing
system that prevailed in the Petroleum
Min'‘stry gave a great deal of anx’‘ety
not only to myself but also to my
officials at a very high level. In fact,
quite a large number of complaints were
coming to me in every case parctically,
that the officials who were selecting the
candidates for the purpose of either the
gas agency or the kerosene agency or the
patrol pump being granted and so on,
had been including in nefarious activt-
ties. Large scale corruption was attribu
ted to the officers. In fact, I must say
unhesitation'y that in a large number of
cases, I might say that in 99.9% cases
all these allegations were unfounded in
the sence that there was no sufficient
evidence so that T could take action.
But where I found that suspicion was
substitution, where there was a strong
suspicion leading to the proofs, T did
take action. T advised the campanies to
take action and they have taken action.
It is in this background the hon.
Members will appreciate that now the
system of selecting these agencies has
been entrusted to a Committee headed
by a retired High Court Judge. Already
two committee have been set up. I am
planning to set up at least three to four
more Committees shortly. Zones have
been allotted to them. The Member
coming from the Southern Zone have
only been given the Northern Zone
so that there may not be any criticism
of whatsoever mnature. These things
being administrative, cou'd have been
dealt on the administrative level. But
I thought that this procedure should be
adopted in order that we could avoid
all  tppes. of criticism. So it is in this
background, T took the decision to see
that the criticism could be minimised
10 the extent possib'e, Ican not rule
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out the total criticism not withstanding
this but,..
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In a large number of cases I found
them to be unfounded. And in case
where there was some evidence, I have
taken action. In many cases I had to
advise the cancellation of the agency
that was sought to be given because
there were some irregularities. I am not
saying that it was not so. On the face
of it, where prima facic suspicion appear-
ed, some action can be taken. I found
one thing—that a large number of com-
plaints had come and it was impossible
forme and my officia's to investigate all
in detail. it is only because of these
complaints that the entire procedure
has been changed.

I may also submit that some time
back, what was happening — the
process was that when the question of
grant of agencies was coming, the
financial aspect was also one of the
major factors that was to be determined
for the purpose of giving the gas agency.
It appeared to me as though it wou'd be
difficult for the poor people to get the
agencies. So.that is why I had to speak
to my colleague the Finance Minister
who had been very gracious to agree to
grant the loan to such parties who had
approached. I informed the Finance
M nister that my Company will stand
guarantee for repayment because I said
that the Commissson that we will be
paying to the party, part of it we will
diuert diredtly to the bank, so that the
credit that the bank pays is repa‘d. this
step war taken purely from the point
of view of avoding the difficu'ty of flina-
ncial position which recurred in the past.

There is quite a large number of
issues which still deserve to be adverted
to. I am sorry I have already taken

quite a lot of time and the constraint
of time does prevent me from dealing
with those issues in detail.

SHRI SOMNATH CHATTERIJEE :
You give a stock answer that you will
consider them.

SHRI P. SHIV SHANKAR : As
said, at the very outset, I thank thl
hon. Members for their very livele
participation in the debate on thy
Demands for Grants of my Ministre
I would besecech those hon. Mombey.
who have given cut motions to withdrars
them (Interruptions) and 1 commenw
the Demands for Grants of my Ministryd
to the acceptance of this House.

Mr. DEPUTY SPEAKER : I shall
now put all the cut motions moved to
the Demands for Grants relating to the
Ministry of FEnergy to vote together
un'ess any hon, Member desires that

(Interruptions)

‘Mr. DEPUTY SPEAKER : You
want me to put it scparately? No speech
now.

SHRI AK. ROY ;: I want my cut
motions No. 19 to 43 and No. 83 put to
vote sparately.

Mr. DEPUTY SPEAKER : 1 shall now
put cut motion No. 83 moved by Shri
A.K. Roy to the vote of the House.

Cut Mction No. 84 was put and
negatived.

Mr. DEPUTY SPEAKER : I shall now
put cut motions Nos. 19 to 43 moved by
by Shri AK. Roy to the vote of the

House.

Cut Motions Nos. 19 1o 43 put and
negatived.

Mr. DEPUTY SPEAKER : I shall
now put all the other cut motions
moved to the vote of the House.

Cut Motions Nos. 1, 3 to 7 58 to 82
and 84 to 87 were put and negatived,
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Mr. DEPUTY SPEAKER : I shall

now put the demands for grants relating
to the Ministry of Energy to vote.

The questign is :

“That the respective sum not excee-
ding the -amounts on Revenue
Account and Capital Account shown
in the fourth column of the Order
Paper be granted to the President
out of the Consolidated Fund of
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India to complete the sums necess-
ary to defray the charges that ‘will
comz in course of payment during
the year ending the 3Ist day of
March, 1984, in respect of the heads
of Demands entered in the second

column thereof against Demands Nos.

28 to 31 relating to the ‘Ministry of
Energy.’ "

The motion was adopted,

Demands for Grants, 1983-84 in respeet of the Ministry of

Energy voted by Lok Sabha

Amount of Demand for

No. of Name of Demand Amount of Demand for
Demand Grant on account, voted Grant voted by the
by the House on 18th House
March, 1983
¥ 2 3 4
Revenue Capital Revenue Capital
Rs. Rs. Rs. Rs,
MINISTRY OF ENERGY
28. Department of Petroleum 1,75,04,000  54,20,47,000  8,75,17,000 271,02,32,000

148,10,52,000 133,97,13,000 722,23,90,000

29. Deparitment of Power 26,79,43,000
30. Department of Coal 20,80,74,000
31. Department of Non- 5,10,18,600

Conventional Energy Sources

170,17,67,000 104,03,69,000 832,88,38,000
1,92,000  25,50,92,000

9,58,000

Mr. DEPUTY SPEAKER ; Now,

11.60 a.m. tomorrow.

18.43. hrs.

the House stands adjourned to re-assemble at

The Lok Sabha then arjourned till Elevn of the elock on Thursday, April 7, 1983/-

Chaitra 17, 1905 (Saka).
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